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LLOK SABHA DEBATES

LOK SABHA

Thursday, August 4, 1983/Sravana 13,
1905 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

SHRI K. MAYATHEVAR (Dindi-
gul) : Mr. Speaker, Sir, I am raising a Point
of Order.. (Interruption).

MR. SPEAKER : No Point of Order.
Not allowed ..
(Interruptions)™*

We are discussing it at 4 O’Clock, You
sit down now. I have not allowed.

(Interruptions)™*®

The discussion is taking place. You can
say it in the discussion, It is already taken
up,

(Interruptions)**
I will have to take other measures to

make you sit down now., Don’t force. me
for that. [ have been too patient till now.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir you recognised
the urgency of the matter...

) (Interruptions).

'MR. SPEAKER : That is why I kept...
(Interruptions)

DR. SUBRAMANIAM SWAMY : Yes,
you have kept the discussion at 4 O’Clock.
But as the development continue, you will
allow more discussion, A Resolution of
Parliament is necessary.

MR. SPEAKER : We will sce,
already fixed the time,

I have

2

PROF. N.G. RANGA (Guntur) : Sir,
on many an earlier occassion, you were good
enough sue moto to condemn such genocide
happenings in different parts of the world.
I would like to say that, apart from all other
political considerations, the indiscriminate,
Jarge-scale, in human killings that have taken
place theae, should be condamned from the
Chair, apart from politics and political
parties.

(Interruptions)

SHRI K. MAYATHEVAR : They want
only ships andarmies ... (Interruptions). They
are not afraid of Americans and American
domination . (Interruptions)

MR. SPEAKER : T agree with you, Prof.
Ranga. 1 totally agree with you that this is
a deplorable thing. I have got no words
strong enough to express the anguish and
sorrow, wherever these things happen. 1
think we have taken this humanistic view
wherever these things have happened in any
part of the world. So, we are one with the
people. We are also trying to sort out this
thing now. This House will always be at
your disposal for any discussion. This is not
the final discussion that we are going to have.
Even the Foreign Minister agrees with you,
The situation changes from hour to hour and
day to day. He will be at your disposal all
the time, whenever anything happens ; till
we are not able to do anything positive, till
then we shall keep it open. He will be
coming to you from time to time to make
suo motu statements,

AN HON. MEMBER : Keep it every
day... (Interruptions)

MR. SPEAKER : We shall see.

SHRI C.T. DHANDAPANI
lachi) : Sir, on a point of order.

(Pol-

MR. SPEAKER : No point of order at
this time.

SHRI SATYASADHAN CHAKRA-

®*Not recorded,
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BORTY : (Calcutta South) : A resolution
should be passed by this House, condemning
the atrocities. What is your opinion about
the resolution ? T think the House should
pass it, '

MR. SPEAKER : When the time comes,
we shall discuss it.

SHRI K. MAYATHEVAR Already
the time has come ; the Tamilians are being
ruined . (Interruptions)

SHRI NIREN GHOSH (Dum Dum) :
We should expresses our disapproval of the
violation of human rights. This is a burning
problem in other parts of the world as well.

MR. SPEAKER : We are one with you.

DR. SUBRAMANIAM SWAMY : You
must have seen reports today that the
Tamilian houses in Sri Lanka have got ‘X’
mark, like the Jewish houses in Nazi
Germany.  This ‘X’ mark means the people
are to be completely massacred. So, unless
we pass a resolution in this House, and the
anger of the whole House is expressed...

MR. SPEAKER : I am in the hands of
the House. Whatever the House decides, I
will carry out. Don’t worry about it.

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : You should yourself move the

resolution.

MR. SPEAKER : We shall consider the
position.

SHRI C.T. DHANDAPANI : Following
the incidents in Sri Lanka, more than 20
young people got themselves self-immolated
and died in Tamil Nadu. Sir I, would request
the House through you to express its sentij-
ments. As a mark of respect to the feelings
of these young people, I suggest that the
Question Hour may be suspended.

(Interruptions)

SHRI K. MAYATHEVAR : .. mothers
and sisters are being raped and murdered.
The Minister does not have any sympathy
at all for them . (Inserruptions)*”

DR. SUBRAMANIAM SWAMY
There is no harm in your expressing Sorrow
about self-immolation (Inrerruprions). You
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should express sorrow on behalf of the House
on the self-immolation.

SHRI K. MAYATHEVAR : They are
fiddling when the country is burning.

SHR1 INDRAJIT GUPTA (Basir-
hat) : With all respect to my friends here,
this issue is much bigger than the issue of
only Tamils and non-Tamils. It is a question
that vitally concerns everybody.

MR. SPEAKER :

thing,..

Nobody said any-

SHRI INDRAJIT GUPTA You are
also a non-Tamilian. That is why I am saying
it. I would suggest that you may kindly
convey to the Government side also that we
can all consult together, a suitable resolution
can be brought later in the day and the
resolution can be adopted.

MR. SPEAKER : As ] have explained
to you, I am in the hands of the House.
Whatever the House decides, we will carry
out. The Foreign Minister is here. You can

‘discuss whatever you like.

SHRI INDRAIJIT GUPTA : It must be
suitably worded.

MR. SPEAKER If all of you come
together, 1 have no objection to it. I will
rather support it. I am one with the house
in expressing anguish and sorrow at the
massacre and death of the people who ended
their life. It is very distressing.

ORAL ANSWERS TO QUESTIONS

Replacement of Old Locomotives and Coaches

*162. SHRI SUNIL MAITRA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware that
the old stock of locomotives and coaches,
whose continued operation is not only un-
economic but also a safety hazard, are being
used ;

(b) if so, remedial steps to be taken in
this matter ;

(c) whether there is any proposal for
their replacement ;

| **Not recorded,

=
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(d) if so, when and the details thercof ;
and

(e) steps so far taken in this regard ?

THE MINISTER OF RAILWAYS

(SHRI A.B.A. GHANI KHAN CHAU-
DHURY) : (a) Codal life period has bcen
prescribed for each type of rolling stock, by
and large, based on wear and tear, but also
to specify a period for replacement. Rolling
stock exceeding this age-limit is categorised
as ‘overaged’ and is slated for replacement.

Categorisation of a particular locomotive
or coach as ‘overaged’ is not a reflection on
its condition but of its age.

All rolling stock in service is given the
prescribed preventive maintenance schedules
and is maintained in a good fettle and in a
safe condition to withstand the rigours of
service. Any rolling stock, whether overaged
or not, found ‘unsafe’ for service, iS con-
demned and taken out of service and re-
placed.

(b) to (¢) In accordance with the policy
of replacement of overaged assets, these are
arranged on a planned basis, based on avail-
ability of funds. The Sixth Five Year Plan
envisages the replacement of about 1164
steam locomotives by 486 diesel/electric loco-
motives and the replacement of about 5,000
out of 7,800 overaged coaches.

SHRI SUNIL MAITRA : Sir, there are
two aspects of my question. One aspect is
the economics of railway operation. The
other aspect is ovcragedness of the stock
leading to accidents. Now, the Minister has
chosen to remain silent on the aspect of
economics of railway operation. So, my
first question will be on the economics of
railway operation. Is the Minister aware of
the cost of maintenance of a locomotive per
thousand kilometre run for the stcam engine,
for the goods train being Rs. 85.39 p. and
the electric locomotive being Rs. 18.68 p. ?
Secondly, is the Minister aware that between
1969-70 and 1980-81, whereas the area under
electric traction increased by 61 per cent, the
number of locomotives incrased by 103 per
cent ? That being the situation, will the hon.
Minister reply as to why the railways are
using steam locomotiv:s in electric traction
areas. ~ ] want a straight and precise answer,
not rambling and wandering in other space.
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SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Sir, the basic thing is constraint
of funds. Because of constraint of funds
we do not have enough electric locomotives.

SHRI SUNIL MAITRA : Sir, I am
giving the figure. Whereas the area under
electric traction increased by 61 per cent...
(Interruptions). What js the shortage of loco-
motives ? I am giving the figure.

MR. SPEAKER : Then that number can
still be shown.

SHRI SUNIL MAITRA That is my
position, Let him prove that he is short.

SHRI A.B.A. GHANI KHAN
CHAUDHURLI : Sir, at the beginning of the
Sixth Plan we had 767 locomotives and
3,286 coaches that are overaged. Today things
have improved and on 31.3.83 we had 262
locomotives and 3,092 coaches as overaged.
That means, things are much better. To
eliminate all the overaged units we would
have required 1,196 locomotives and 7818
coaches in the Sixth Plan. The Planning
Commission could give us funds to have only
486 locomotives and 5,000 coaches. Natural-
ly, there are two types of things. On is the
replacement account and the other is addi-
tional account as per demand. Neither we
have enough money 0 meet the replacement
account nor to meet the additional demand.
Actually our total requirement for both
replacement and additional account for loco-
motives was 1287 against which we got funds
for only 780. (Interruptions). Now, out of the
total allotment of Rs. 1000 crores in four
years, we will be spending already Rs, 1000
crores. We require more money. Economy
aspect, I do not have figures with me for the
maintenance of the...

MR. SPEAKER : He wants the number
of locomotives. He days as far as electric
locomotives are concerned, they are more
than what are needed.

SHRI SUNIL MAITRA : Electric loco-
motives have increased by 1039, whereas
traffic in electric traction has increased only
by 61%;. How do you argue that you do not
have enough electric locomotives ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Let us be guided by the question.
I am prepared to answer the question.,

(Interruptions) -
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MR. SPEAKER : Supplementary question
will arise out of :

‘““Whether Government are aware
that the old stock of locomotives and
coaches, whose continued operation is not
only uneconomic but also a safety hazard,
are being used.”

You have asked how many are being
used. He has replied to that.

SHRI SUNIL MAITRA : My question
is—traffic under electric traction has gone up
by 619, whereas the number of electric loco-
motives has gone up by 1039,.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI: If he gives any other question,
certainly I will reply.

SHRI SUNIL MAITRA Running
stockcost of steam engine per 1000 kilometers
is ..

MR. SPEAKER : T will uphold this. You
restrict yourself to that,

SHRI SUNIL MAITRA : I can only
comment that you are becoming unfair to
me.

MR. SPEAKER : Why should I be un-
fair ? If you want to put another question,
I will allow that to you,

SHRI SUNIL MAITRA : Why I have
used the word ‘unfair’ is because in the
question word ‘un-economic’ is there. I am
discussing uneconomic part.

MR. SPEAKER : The number of loco-
motives that are being used and which are
over-aged, that isewhat he has said.

(Interruptions)

SHRI SUNIL MAITRA : I put second
supplementary.

Minister has stated in his reply that
categorisation of a particular locomotive or
coach as over-aged is not a reflection on its
condition.

MR. SPEAKER : That has already been
answered. Due to paucity of funds they
have not been able to meet full requirement,.

SHRI SUNIL MAITRA : If over-aged-
ness is not a reflcction then why “there is
policy of replacement of over-aged assets” ?

AUGUST 4, 1983

Oral Answers 8

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : I do not dispute that locomotives
and coaches have obviously normal iife. Over-
aged locomotives and coaches do not bring
safety hazards. This is due to periodical
overhaul to maintain safety requircments,
We do periodical overhaul and that is a
safety requirement. With regard to his
analogy of human beings, we cannot write to
God for periodical overhaul, (Interruptions).

SHR] ATAL BIHARI VAJPAYEE :
Do not bring in God here. (Interruptions).

PROF. MADHU DANDAVATE
According to the rules you cannot refer to
anyone who is outside the House.

MR. SPEAKER : Let God rest.
SHRI BHIKHU RAM JAIN :
sarvarvyapi. He is not not outside.

God is

SHRI A.B.A. GHAN] KHAN CHAU-
DHURI : God has superior power.

SHRI ATAL BIHARI VAJPAYEE :
Letter will not reach unless Ministry of Com-
munication ensures that it is delievered.

=it Afq® o guo go wi : AWEH
AT, AT JIT TA € 9T ¥ AU AT
AGAFH H 19 GHY H Al AIGH AZHE
gt f& @ femEdz #) IgF qH
s gasag agig ) FadFvda A
FIAYT ¥ FIGIAST 141 999 CFET G §
MfF qF Bree gagg g 29 §, a9y q4)
q9AT & | 9§ 9F7 § 9 @ 9V | 99 9
A FY fagsy a7 #Y a1 7197 gar aqg
Y gE ] | ww e F) o fagar it
gaglzdrgs ar fagion 9 ¥ v
F fAq 9§ %EE aqrg § F1% gR@ agh
9| S GI9EA 91 9§ FIT Y SqF @A
a7 &YX 93 & Tq91 721 91 & 31 Ian
Y A @A 4 | ag O g@d @A §
WA A gFaN @ T F1 Fraw wr g | §
wHY St & FgAT 91gar g 5 ag g4 gow
&7 fgear g AT agi & @A arey WY 3IA
efafadtsr v agfagal &1 =gy § s
A1 wreds § ¥ § 1 gafad¥ qar e
IAF! aVE WY qavAg N &R g & 23
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g2 fesd A1 @1 79 IV AT FEEQ
FUFX ?

weae AgET : I §AW gEH da
AgY grar g |

it afa® ouo GRe Qo @&f : A
¥ faar gar—fcaadve a1% Alee «iHl-
mifess dT FAT |

wege Agaw : ag @ aar faar g
coACH
SHRI A.B.A. GHANI KHAN CHAU-

DHURI : I have already answered this
question.

SHRI MALIK M.M.A. KHAN : He
has not answered.

MR. SPEAKER : No, he has already
answered.

s} afaw o gRo go &t : AW
% fad g amgar Y § zafud 2@ g2
A AT 2@ gf FIT wWE A7 g
gaifas agf § safae & waar agar g
FIT A1 1 ZGFY JNE W qgSTg & 7

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, he is talking about funds.
But ‘“paucity of funds” is irrelevant because
as a Minister he should ensure that adequate
funds are made available and the mainten-
ance is provided. Sir, he is escaping that
the funds are not available. This is not true.
This is a question of coach maintenance.

SHRI A.B.A. GHAN] KHAN CHAU-

DHURI : Mr. Speaker, Sir, here the question -

deals with the over-aged locomotives only.
However, I have taken note of the observa-
tions of the hon. Member.

it feqT I swvE : AIAAT Asae
WERT, FANT F AFT & e AT § fpaq
quy @Eifess § AR &7 9@
garA & fag T ¥gzrgsg & @i 99
& gagifadee & 77 §, S9d s9 ¥ &0
20 g9 ®IQ &1 @1 ATaT & & % X-
ATQA § Ig TFoT 99 gHa g | & JFAr
qgar g ¥a1 fagd WY gua arsifesy
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& 3% g9 yIeUT § FATA KE AT
qT I FT7 949 f&ar sraar ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURLI : Sir, this question does not arise
out of the main Question. I am not supposed
to be an encyclopaedia answering all sorts of
questions.

Madhya Pradesh Educationally Backward State

*163. DR. VASANT KUMAR
PANDIT : Will the Minister of EDUCATION
AND CULTURE be pleased to lay a state-
ment showing :

(a) whether Madhya Pradesh State is one
of the most educationally backward States in
regard to national level of enrolment of
children in age groups 6 to 11 and 11 to 14 ;

(b) targets fixed under Minimum Needs
Programme for universalisation of elementary
education in the Sixth Five Year Plan for
Madhya Pradesh State ;

(c) what is the estimated number of (i)
Schools. (ii) Teachers in formal schools and
(iii) instructors in non-formal schools and
the expenditure therecon needed to fulfil the
targets fixed by Planning Commission ;

(p) whether the State Government has
requcsted for additional grant of Rs. 30 crores
over the approved budgetary outlay to fulfil
the objectives ; and

(e) reaction of Government to the request
of State Government and steps being taken
to remove the educational backwardness ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to (e)
A statement is laid on the Table of the Sabha,

STATEMENT

(a) Yes, Sir. Madhya Pradesh is one
of the nine States identified as being educa-
tionally-backward.

(b) Enrolment targets fixed in the Sixth
Five Year Plan for Madhya Pradesh are :

(figures in Jakhs)

Classes I to V 59.14
Classes VI to VIII 12.36
Classes 1 to VIII 71.50

———
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(c) The Government of Madhya Pradesh
has not indicated the number of schools
needed to fulfil the targets. The other
requirements during the last two years of the
Five Year Plan as indicated by the State
Government are :

(i) Teachers in formal schools :

Year Primary Stage Middle Stage Total
1983-84 6,250 2,570 8,820
1984-85 7,500 2,855 10,355

(ii) Instructors for Non-formal education
centres :

Year Primary Stage Middle Stage Total
1983-84 4,500 5,600 10,100
1984-85 7,500 6,400 13,900

(iii) Funds :

1983-84 Rs. 20.81 crores
1984-85 Rs. 38.95 crores
(d) No, Sir.

(¢) Though school education, including
elementary  education, is primarily the
responsibility of the States and is mostly
managed by them, special assistance is being
given to the educationally backward States
on a 50:50 sharing basis under the Centrally
sponsored scheme of non-formal education

for elementary age-group children.  Grants
totalling Rs. 81,03,177 have been sanctioned
to Madhya Pradesh during the period

1979-80 to 1982-83.

At the Central level a National Com-
mittee to guide and oversee the programme
.of Universalisation of Elementary Education
particularly in the educationally backward
States, exists. State Task Forces in the
educationally backward States have also
been set up to oversee the progress of
universalisation of elementary education.

DR. VASANT KUMAR PANDIT :
Hon. Speaker, Sir, while going through the
entire statement of the Minister, 1 am still
in a very sad position. In the Sixth Five
Year Plan document the target fixed for
~enrolment is 1009, in the age group of 6 to
14 which has to be achieved by 1990 by
expansion of all educational facilities and
establishments. The average in the entire
country today is 839/ for thc age-group of
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6 to 11 and 409, for the age-group of 11 to
14. As far as Madhya Pradesh is concer-
ned, compared to the national average,
its average is 649, for the age-group of
6-11 and only 309 for the age-group of
11 to 14,

Against the entire background of all
this, the approved I'lan outlay for the State
was Rs. 53.91 crores out of which Rs. 21
crores were spent for the first two years,
about Rs. 15 crores during this year and
this leaves only Rs. 17 crores for the next
two years. At this rate, it will be very
difficult for the State Government even to
maintain educational standards that are
existing today, far Jess the expansion. Is it,
therefore, not a fact that the State Govern-
ment has asked for extra Rs. 30 crores aid
beyo:d the Plan outlay and, if so, what is
the reaction of the Central Government
thereto ?

SHRIMATI SHEILA KAUL : Nine
States in India are identified as educationally
backward States. Madhya Pradesh is- one
of them. The other States, as I mentioned
last time, are U.P., Orissa, Rajasthan,
West Bengal, Assam, Bihar, Jammu and
Kashmir and so on. For the year 1980-81,
the target for enrolment in elementary
Classes for Madhya Pradesh, for Classes
I toV, for boys is 40.16 Jakhs and for
girls, it is 18.98 lakhs and for Classes VI to
VIII, for boys, it is 12.61 lakhs and for
girls, it is 3.87 lakhs. The target that is
fixed in the Sixth Plan is to enrol 70 per
cent in the age group of 6 to 11 years and
35 per cent in the age group of 11 to 14
years, by the year 1984, and to achieve the
additional 1arget, an additional enrolment

has to be done. For 1983-84, the target
for Classes Ito V is 3.39 lakhs and for
Classes VI to VIII, it is 1.63 lakhs.

The hon. Member wanted to know,
to achieve this target, whether the Madhya
Pradesh Government have requested for
more funds. Actually, no formal request
for additional funds has been received from
the Government of Madhya Pradesh. But
still we are trying to help them out.

DR. VASANT KUMAR PANDIT :
The State Government has made their own

efforts by pooling all their resources. They
have already leived education cess, They
are diverting all the money wunder the
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NREP : they are making every effort. In
spite of that, if we have to achieve the
target, we must have something extra,
Every time, every three or four months, new
directives come from the Education Depart-
ment to say, where there is one teacher,
there must be two teachers; where the house
are kacha these should be turned into pucca
houses ; that open schools should be
removed to semi-constructed houses ; that
more girls are to be brought under enrol-
ment and all that, For doing all these
things, where from to get money? Therefore,
1 make an appeal to the Central Govern-
ment to allocate more money for the
purpose. They are getting special aid from
the World Bank and other financial institu-
tions. Not only for Madhya Pradesh but
for all the nine educationally backward
States, the Government should make a
thrust and allocate extra money so that they
are able to achieve the targets.

SHRIMATI SHEILA KAUL: The
Central Government is taking certain steps
to remove educational backwardness and
special assistance is being given on 50:50
sharing basis under the Centrally sponsored
schemes of non-formal education, This
non formal education is at the elementary
stage.

DR. VASANT KUMAR PANDIT :
What were the grants given for Madhya
Pradesh ?

SHRIMATI SHEILA KAUL : Grants
given for Madhya Pradesh were Rs.
81,03,177 sanctioned for 1979-80 to 1982-83,

DR. VASANT KUMAR PANDIT :
Hardly Rs. 1 crores.

SHRIMATI SHEILA KAUL : Non-
formal education centres have becn opened :
these centres are 3,806 for primary section
in 1981-82 and 7,206 for primary section
again in the year 1982-83; for middle section,
3,306 centres have been opened., In 1983-84
we propose to open another 1,000 primary
level centres with a coverage of 15,000
children. Then, of course, a National
Committee has been formed to look into
the elementary education and to make
programmes for adult education so that
a thrust can be made into education. Action
has been taken to open science workshops

SRAVANA 13, 1905 (SAK A)
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so that science kits can be prepared to
teach science we are very much concerned
about education, ..

DR. VASANT KUMAR PANDIT:
What is the monritoring agency ?

SHRIMATI SHEILA KAUL: We
have a monitoring agency in our Ministry.

= fasite fag whar : sFdlg asqg
aglam, siar f& 7= agiga ¥ agmar
f& neg gy faer Y efez & o foeer
gAT sa g A wia ¥ wgr fufaa
sgfaal &1 grarFag: alaqd 29.45 Sfaaa
qESY %1 39.45 sfawa s wfgaE) &
18.69 Sfawma § agi gey w2 ¥ fofeg
safeaY &1 awisaa: aaa 22,14 sfawa,
geat &1 32,70 Sfama & afgara) w1
10.92 sfama g #@zasaw ¥ gfesat
ANz anfearfagay 7 fafga O 1 atgg
AT Y ®9 F | ITH QIATET: HAET 7,62
gfana, geay &1 13.05 wfqwa i afy
aren &1 2,18 wfama &1 g9 9@ &
weq saw faen @ aga ) faser ger
sy g 1 § WAl WIdT § SAAAT Argar
g fs sur o fasgw @rsT gax =@ ar
A9g GET AT T § 9=g 93T & fao
fagr & a1 & 1€ Wga AT aFY
fooy fe ag fasr & W@ & Fuaw &
as ?

gaR, w7 g2 § uw.fagrs sagear
gfxsa atx anfzaifaal ) &1 agi 35
g STEHIT &% faar fasr®Y & aent
98 YR | &7 35 gWR TH@l & faar
fomsl & #1¢ gfwa ar anfeardt qg
agY & & 1 gfvwa et enfzaifgal ®
afes & afes a=9 qe7 ¥ fay el &
AT % AT T gAY M F aUIT AT g

¥ AR # A7 HEIEAT 3T A AT @
g7
wiwdl oiieT wie : qaw & qelide)
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QADEH T goorge g | AT T F A

SHRI SATYASADHAN CHAKRA-
BORTY : On a point of order. She says
that elementary education is a State subject.
Is it correct ?

DR. SUBRAMANIAM
It is in the Concurrent List.
Forty-Seccond Amendment.

SWAMY :
(Interruptions)

SHR1 SATYASADHAN CHAKRA-
BORTY : She is Education Minister. She
should understand.

SHRIMATI SHEILA KAUL:
looked after by the State ..

SHRI SATYASADHAN CHAKRA-
BORTY : It may be largely managed by
the State, but it is not a State subject.

It is

MR. SPEAKER : It is primarily the
concern of States. Of course, it is in the
Concurrent List.

SHRIMATI SHEILA KAUL : It is the

responsibility of the State.

MR. SPEAKER : The responsibility

lies with the State.

sfud! ST EYS AT TE ATANT
H1E s gAR THAA G Al g9 IgF)

3G |
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qgF 81 g acd 9% ¥ w1 qar 7Y faar
g

Improving Ship-Repairing chilities
in the Country '
SHRI B.V. DESAI :

SHRI KRISHNA CHANDRA
HALDER :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to stite :

*164.

(a) whether it is a fact that the shipping
Corporation of India is spending huge
amount abroad for ship repairing because
of inadequate repairing facilities in our
country ;

(b) if so, details thereof ;

(c) whether there is any proposal for
improving ship-repairing facilities in the
country ;

(d) if so, details thereof ;

(e) whether any steps were taken by
Covernment in this regard ; and

(f) if not, reasons therefor ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI K. VIJAY
BHASKARA REDDY): (@) to (f) A
Statement is laid on the Table of the Lok
Sabha.

a (a) Yes, Sir.
siaqr fe wradfg agem 9 531 g fF _ _
o . . - J (b) The information available w.r.t.
acE §% & g WIS 991 fA91 @, a8 WE'  S.C.T. Fleet is as follows :
LINER & PASSENGER SHIPS
YEAR No. of shipr Amount spent No. of ships Expenditure
dry-docked in India dry-docked incurred
in India abroad abroad
(Rs. in lakhs) (Rs. in lakhs)
1979 49 223.38 14 303.47
1980 49 225.72 11 115.47
1981 32 303.52 22 379.25
1982 44 310.00 12 182.93
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BULK CARRIERS & TANKERS

Amount spent (Rupees in lakhs)

e+ o - i

Year In Indian Rupees (for In foreign currency (for
dry-docking in India) dry-docking abroad)
1979-80 — 1685.22 (34)
1980-81 36.39 (1) 2756.15 (22)
1981-k2 534.65 (7 2527.52 (24)
1982-83 337.84 (5) 2264.31 (22)

Figures in brackets indicate number of ships dry docked.

(c) Yes, Sir.

(d) & (¢) A 15-Year Prespective Plan
for shiprepair facilities in India has been
prepared by the Consultants, The
recommendations of the Consultants have
been accepted and the proposals for
improving shiprepairing facilities are in the
process of formulation.

(f) Does not arise.

SHRI KRISHNA CHANDER
HALDER : 1In reply to my question part
(a), he has agreed that the country is

spending a huge amount for repairing our
ships outside India. Here, in the reply
there are two tables, In 1979-80 about
Rs. 19 crores were spent for ship repairing
abroad.  Similarly, in 1980-81 about
Rs. 38 crores were spent and in 1981-82
about Rs. 28 crores were spent, In 1982-83
the expenditure is about Rs, 23 crores. So
every year we have to spend such a huge
amount of foreign exchange. Government
alwavs say that their aim is to achieve
self-sufficiency in all sectors. But here in
regard to ship-repairing we are lagging
behind. What action is the Government
going to take and what about the
recommendations of  the consultants
regarding a 15-year perspective plan 2 And
‘which are those ports where you are going
to set up ship repairing facilities and has
any time-bound programme been drawn up
to implement the above recommendations ?

SHR] K. VIJAYA BHASKARA
REDDY : For some more years we have
to get our ships repaired outside. This is
a fact we have to reconcile with, Only

:rwcntly we have decideg ta spend an - the

building of workshops for ship repairs in
our country, As has been mentioned, a
15 year perspective plan has been drawn up
in consultation with some firms. Decisions
also have been taken. It is almost in all
the ports-——augmentation  proposals in
Calcutta port, augmentation proposals in
Bombay port, augmentation proposals in
Cochin shipyard, augmentation proposals in
the Hindustan Shipyard (Interruptions)
Yes, in Madras also. In Madras there is
a proposal for a floating dock. Most of
our important harbours are going to have
improvements in this regard. Even then
you will have to reconcile to the position
that for some years to come our ships have
to be repaired outside.

KRISHNA CHANDRA
HALDER : Are you satisfied, Sir ? The
answer is not satisfactory. I am not
satisfied  You are not also satisfied.
Anyway, I am putting my second
supplementary

SHRI

PROF MADHU DANDAVATE : Even
the Minister is not satisfied.

SHRI KRISHNA CHANDRA
HALDER : The Government earlier
decided to set up a ship-building yard at
Haldia port which is a subsidiary port of
Calcutta and the Government’s response was

not favovrable. At another time the
Government decided to set up a ship-
repairing yard at Haldia port. The Chief

Minister of West Bengal has written several
letters to set up immediately the ship-
repairing yard at Haldia and 1 have myself
tried for the last five years for setting up
this ship-repairing yard at Haldia, So, ]
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would like to know from the hon. Minister
as to when the shiprepairing yard at
Haldia will be set up and when it will—-
start funciioning. 1 want a clear answer
from the hon. Minister.

SHRI K. VIJAYA BHASKARA
REDDY : Sir, this is under the active
consideration of the Government, This is
one of the recommendations of the 85-Year
Perspective Plan by the Consultant to whom
Mr. Halder referred.

1 cannot say when it is going to
function. But, Government is Jikely to
take a decision very soon about the ship-
repairing complex.

SHRI1 KRISHNA CHANDAR
HALDER : How long have we to
wait ?

MR. SPEAKER : Until a decision is

taken.
SHRI KRISHNA CHANDRA
HALDER : For how long have we to wait

for the setting up of the shiprepairing
yard ? '

MR. SPEAKER :
Mr. Gupta,

SHRI INDRAJIT GUPTA : First of
all there is a mention in the statement about
thc consultants who have made this
recommendation., 1 would like to know
from the hon. Minister who are the
consultants. Is it a Particular consultancy
firm or mor: than one firm or they are all
foreign firme ? How much we will have to
spend on the consultancy fees if there are
foreign firms, particularly ? Secondly, he
has mentioned that this is a 15-year
perspective plan, We are, I think, now in

That is all right,

the penultimate year of the Sixth Plan. 7th
Plan, 8th Plan are yet to be formulated.
It is very gratifying to note that in the

ship repairing facilities sector, they have
already been thinking of working out a
15.year perspective plan-not related to the
rest of the future plans at all. May I know
from him—

(a) who are those consultants ?

(b) At the end of the 15-year pchpeC—ti:
plan, if it materialises, to what

AUGUST 4, 1983

Oral Answers 20

extent we will be self-sufficient in
ship repairing facilities taking into
account the fact that therc is a
worldwidz ship recession ; we are
not acquiring any new vessel
although the prices have gone down
—both of new and second- hand
ships.

Taking into account all these, would you
place tell us what is the ultimate goal of the
15-year perspective plan ? Who arc the
consultants who are advising you ?

SHRI K. VIJAYA BHASKARA
REDDY : Sir, originally, the consultants
wcere Engineers India Lid. in Collabaration
with a West German firm—Blohm and
Voss. We are not consulting thcm now,
We have our own experts who are dealing
with this, The Jatest decisions are taken by
the expert groups of our own dcpartment.
The object, of course, is to have our own
ship repairing. The facilities are now very
mcagre. Small vessels of 30,000 to 45,000
NWT only can bc repaired here. But, the
bulk carriers and tankers have necessarily to
go outside. The 15 year plan is related to
the planning. Nothing is outside. It is
all a part of the plan. This is only to
facilitate our big ships to be repaired in
our country. Beyond this, as I said, it will
take some more time for the entire thing to
be impl:mented. Till such time, the ships
have to go to othcr ports. Ultimately, after
this Plan is complete, all our ships will be
repaired in our country. This 1is our
goal,

SHRI D.K. NAIKAR : May I know
from him whether he has got any proposal
to start such a plan in Karwar port in
Karpataka ? When This matter was taken
up about starting such a yardthere, we
were informed, if I am correct, that there
was a proposal. If so, what is the progress
made so far in regard to it ?

SHRI K. VIJAYA BHASKARA
REDDY : It is under the consideration of
the Government.

SHRI K. MAYATHEVAR : Speaker,
Sir, the hon. Minister’s answer to this
question is quite unpleasant, unhappy and
unsatisfactory to us and also to the
Minister himself. It js highly regrettable
that even after 35 years of Independence of
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this great nation, we do not have indepen-
dent ship repairing yards anywhere in our
country. I was under the impression-
because we have discussed that, that hey
would be opening a ship repairing yard
at Madras Port. ] am shocked to hear
now from him that nothing is in
existence, I want to know from him
whether the ship repairing yard is going to
be opened in Madras port shortly. If so,
what will be its capacity ; what is the
quantum of amount that you ate going to
spend in Madras Port for opening a ship
repairing yard® If at all it is to be opened,
will it be before your term ?

SHRI K. VIJAYA BHASKARA
REDDY : Sir, it would be better if the
hon. Member goes and see the harbour.

Then he will come to know the expansion
that has taken place during the Jast 30
years. Sir, there is a proposal to have a
floating dock in Madras port. A
technical committee has been set-up by the
port Trust and the Government is seriously
considering it.

waiiedta aeaeAl & sEa|

aqig w1 fg=<t § qra-qmg
AAA (FTTHEAA)

* 166. oY T\ fasa  quaar - F4T

fadsr we ag 9a 1 FU FW fF

(%) a1 ag ¥9 8 fg fasw e
faxder gri@T ¥ 39F FEAIE qqiq w0
fg=t & mig-gig gz FIT * F§
ST AE} T AE G .

(@) afe g, a1 &% 41 W §;
AR

(7T) FT FETH fFFT AT Usg-
ed gEAdT § Ul s99€q7 FIF &7 g,
AN gfz g}, aF g9F FAT FIW G 7

fadm qeAt (= @Yo o Avfag wA) :
(F) Nz (@) a3 feeel 4 gosa @iad
e fatde fawx gwdea #, wifag gar
® AT, FI-HT JFI€ FIT AR To@
qaTT %7 & faq weyEa &1 1¢ Aife.
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wifee wraref A SfAsy, %9 WA
AT AE § waew R 9T 4 |

(TT) USTHIIT qIGATSAL, & FEAAT
¥ HITITT A IG&HT qFET F1 rfgeq
UsgHIT afgqraa &1 g < srfaaq A
817 & A0 IR Useqed gfaarag 1
g Al A®IT I, I¥ N qEEw
AR I JITT FYQAT |

Tt Uw fasna qraa ™ : AsuE HgIRY
§9Y SOET A7 HT q1d ARA & fag
§© g Ag! axat g % W@ & g¥qaq
21 YT HITT WY AT F1E AI9T F IqH
AT AT s7aTqT 7 I | guUR fazw ¥
gud e H qrsT fed & wiawr fwar
YT ¥, 99 QY &1 {1 HT Geq &I
fear nar & | sfFa s1qq agi faat geqas
giar g &YX g F FJEEEF S FAqT §
ag foag wier &1 sl AN auAd g3
W AJARE FY qIEqT AGT H IAT
gal dW & AT W) TEHHT HUST &
FIor AGN & | AqI, HAFT & AW gAY
WG #1 guEd & | AT IaE qrase
At FgAY wAr & FEE K oAFAE TGN
gar 1 & weAl AglRg ¥ qBAT A0gAT §
f& Far a9 o1z & FaAT T § faed
I fwar § Qa1 a1 A afy agY av Aw
I AGHT AT A FA agt dwarg | g
AT & AN afg a9 FgaRF & fag g3
AR g7 7 9T a1 a9 afqafadrs qx
BISY &9 &9 1 Jgi .7, -9
WIGTG A1 AT qAEA JIT T AR
& A FAT A g suAEAT HIAT A aHY
Y ? FAT AFAAIE FWEM T AITE!
UF gFAT 9T ! F AT AqEAFA &
fag wgar Tigar g & arg 4F g %1 o
q 9 A & g F 9 gar el oY
A1 fafaeeT qTgT 17 @ 1T 9% g &)
AgY | & 1 & qq1AT MgAT § —
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MR. SPEAKER : he is

not sleeping.

DR. SUBRAMANIAM SWAMY : No,
Sir, he is smiling in his sleep.

Fortunately,

MR. SPEAKER :
his sleep.

sy vm faamE qEaw o g9 N
dafgsr feade 73 4 o agi a¢ foad
WY wriard Jawga F gAg 49 fefag-
FqUS § IAFT gieATA FIAAT 97 | A
ggi fgaY & 91 AT IYFT | HAAIE
fear war | ag zafag gar a1 f& gard
ST geadEr ff I gekee faar gr A
Fg1 a7 & g g9 I FY suqedr §U
e1T Ieg)T e g9 sqaEdT 1w faar
ur | 9 ag g% Ia< fa aas), w e,
afrg & @ § IR & F9
fgar AT 91 AYAT WIER/EG § T G

q%d ¢ |

Thank God, he is

g gigg gg afaEwia qU I
gAT AL @ | WS F 1 44T EEFAAT
QA ¥4 Qg gmar g1 & I
¥ ag sageqr &1 A1 fx fgr &
dgsnt Al WINIg 9I@ " S99 1T
feedY i@ &Y & gfaga dqea | & Sraar
wigar g f,a97 aghafs #1 agr avima
grar & a1 M9 HqFAT  F JITU] IR
3q I AqAT HINT § ANGIA &1 sggey]
FaY AGY FT &, TAT I § A19FT fHy
Y AFTE | AT FAEIH § GFE &0
&9 A19 7 §T 1 g% 991 8 § fF ffade
¥ gg g feqsua gAT ar v Ag) ger
qr 1 & q@ar wgar g f§ sagagsl a1
sgaTal ®XA J AqF  FA1HY ¥ HfzqTE
a1 ?

o} §Yo &to Aifag TF : AT AT
#3 aga  wg1 & carfyd gar & Fgae
qg AT | TUY AW g ug Ag) g fw
ferdt & sgame s Wi fafsg arar
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agl &A1 [fgd a1, 95 AU Fiwg gl
g | #7 gaar g gl % sar I« aay §
SqF AJHIT agf F17 gaAT | 98 &% § &
afe feedy & Y gw swgard @ ar A
w1 glar | afFa g3 &1 qar § f& @l
Jaifeal & faq g4 3, 4 5T & sfas
qag g faar g1 39 guT §F A 4
Wt § § ud-ud wiwr g fge= | ek
fgrdt @ 39 wior § gl waT qv
faa®t gugar [ifgd S augar & ag
YI41E FIE aMA@T N JITAT TG FIS
A F1H AT 911 ST F17 3% aG
¥ gn g 3 gFq, a8 @3 9T HAr
Fifgd a8 FT gFT qT IAF! SSMAI A
wifgd aaifs ggd swfar gaqrd e
A1) § T @i ¥ Iadt fustaqa gay 8

1T qg W qEAF 9197 Tgq
ARIT g1 ga@d sl H W s
F & fae gaa F1gt @ |un &1 g,
§H J13T & QW &1 TAIG1 981, F9 &)
@ FAIgY WIT AgE gHlatad ¥ g0
as9 ¥ fqasmr gna squw fEar ) g
9eF A% &Y wfFqsr &1 gH G
S®1d 9T 79 gT gu | gg a1 9v | gan
FIE ATA AIGHT AT KT Q1T ALY B,
FIE AT ATAT FIT & I1T G § |
sfemig Tal 9t faas! g7 qu A8 <
SED 3

qeae WAlad AT & fEy gaeg
sifsa |

St TR faqa qraan : aeay "giey,
ag FATIN AR g1 &, 9T & 1 R
&3 agar &1 w1 f5 gad fa7 a9 agieg
&1 @H1 A4 gy T F qwy qgi
TgaEdd T, ...
(zaa=1q)

Feger S, & HIOF WA IT
ff gt @7z g § w9 F Fose A
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qFAT oY W & IraiA gWAT, T &I
agt & f& ag sust Agl sAq i, wfeq
gl IR AqAY WIWr F § arar d
IgF[ A1 gH AT ST H ATAT SAIQT
@1, AT 1T FF-97 a1 fgeat § a1 |
afga ggrd 9 AT usgafqa s9.wg
X FT S H JQd | F w9 wgiRg 9@
qgAT |Agar g f& g aw #1 geued
gf faar & Qar, a1 qAHN & garr giar
al 941 qgt A W9ig  agi W@y g, i
w4 AT FHA WINT &7 FAWT A fHar
Srar Wr gur ?

AqA YA AqIT H FI1 g & UsF-
qeq  TrgArsue & geNad &1 AT

ST I sqaeqr &1 faed USTHEH
gfaama &1 & | AfFT a7 aFam -
fag £33 &1 UsTHSA F @ig §14 {Far
fw ga fgedl &1 ¥JaIIF TGAT 4153 §
3IqH IgFT F1E Frafa g 7

=t qto alo Axiag va : =AT ¥ ag
gHAN &1 Ffamw I Wl § i =T
Wiwid ¢ A9 ag &9 &9 qF q9q7 AGT
2 | qrudl, g3, wiadl zdl Mg §99
fgeey agi, T wiwTg 1 & | ¥ AT
£ qrq @ afay agh &1 afawrid war
fagenlsr &, a1 =N &1 F1g AT IAA
ag %g g%ar § fF & aaqal war q g
1T gasr agarg grar Tifgg ) & 5 &
55 f& & fgedt @ AT WHT dFARQ
grar arfgy, arFNar &1 IS Fg ghar
g f& & qody Wiqr 7 QI A IHT &17-
qig g1ar |ifgd 1 aa a1 afqa anew dvg
vEr gr sigar faget q49 FIAT THIA
qEFIT Y SITIT | TF q9T 97 ATa) g,
gad fea) wigr & gfa 18 AHT §1
qig Aer 8, Yar F1% ST W A 1 ag
ggfaaa &Y @iq g 1 &I FIF ar .
Az g o TS ar gad, et v 9y
HINT 7 ST gl
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ot AR qETE 9T AT )

st flo Fo Axfag va: TN A
g faasr & sa17 3 381 § | Feww AT,
§ garer &1 Jqr9 A &7 Fifgaw wT @
g, 999 & fifaw ag) FT W |

¥ ug w8 @ g & ferd & gu &<
qi g WY Iadr € g4 Qi faad
HrAET UFGT A1 §, AfFT gawr gras)-
HJYA FAT AT §, g | THWIN F1 Fifare
FI W |

(3aaam)

=Y gto ato azfag @ : &% wiwmig
SgH AT gFAT & |
(saa=m)

A gAITw e - gaie fgw saar
g, Hwet ST & Sraar wgar g 5 fag
By H 7g @EAEA AT g, IF 3G FY
AIYT 57 4 FI9T80T 6 FTT AY  FrdY al
AT I 190 T 53T ATYT & YT 9T IqH
arfee #1501 T FF gFEr § A,
gl 4 17, faq g% & q19 93 & 99
qod &1 WG & ATIT AT 39 o F1
T § giaq @1 Fgafa giar 3 1 IgEr
HFATE &7 4 WINIHT § giar & 1| g
usgHIgl fg=dl 8, &1T 93 39 wy§T §
AFAIT YT § Al F1g ag qix4t wIwr g,
gg¥ g4 4eF F1 Fg1 i o ?

SHRI P.V. NARASIMHA RAO: I
have no record to assert that when the
Non-Aligned Summit took place in Colombo
for instance, there was any simultaneous
translation from Sinhalese. What I am
trying to place before the House are the
implications of what we are saying here. I
would have been very bappy if this had
been possible. The logistic difficulties I
have placed before the House. But these
implications are also equally important.
They have also to be gonme into. If you
really want all languages of India to be
represented—it can be one of the demands
from this very House—then you can see
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how enormously more difficult it becomes.
So, while I have not justified the non-
inclusion of Hindi—I have not justified
that —1I had only said that it was logistically
not found feasible.

qegeT qifzu D@ & fay gyaw
1Sy | A qEFE A

s [AIEAR W ;o qsag S, &
9gw ¥ waw ¢ w g dfen &
A9 g BIZY §F gEaE BT § |

weaer WEEy ; [IEH A HW T 13
g

st TEae mweat - 99 gfeawn A
Id...

weas AEEY © FT A AF AY § |

St TRTEATT SRay ¢ ag JIgsl qd
AgY &, S8 wary fdaey | FaT fRRg-
WA Y 9IST AT g, A1 &ar Afqy, §
q5 ATHT |

MR. SPEAKER :
to the next question.

I have already gone

(Interruptions)*®*®

MR. SPEAKER : Don’t force it down

my throat. Please don’t do it.
(Interruptions)™*
MR. SPEAKER : I have not allowed
this.
SHRI RAINATH SONKAR

SHASTRI : ,ose.
(Interruptions)"*

MR. SPEAKER :
him.

Mr. Daga.

I have not allowed

et agqT qyw! gAfAE  sqIaiT Iaq
afgfaaw & am=A

*167. st AF=TE I ; FT QIS
wEQTY AT g IATT FI T FO F ¢
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(%) 7ar &t qar a@sF) sfas
iy zaq Hfafqaw, 1956 &) afaw
TGSt qA19 & faw 1978 7 I H
garaT f&gr a7 971;

(@) afe gi, A za1 wmfaq afo.
fram & @A S8  F=Ta Ry
F1AAT ¥ garad #3 fzar qar g ;

(7) afz gi, @t ag f&e qrdE &
THIEY g AT F|T ST FIEHIW T 34
HIZT HAAT & AT AT FAT A
gaigd & fagr §; Ak

(v) afz gi, at sa usai & amw
1 § aqr f&a ardgl ¥ 37 ¥9q
171 § gaaa fear § ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P K. THUNGON) : (a) Yes, Sir.

(b) Yes, Sir. Model Rules (not laws)
were amended according to the amended
Act,

(c¢) The Model Rules were finalised and
sent to all States on 22.5.80.

(d) According to information available
the following States have amended their
Rules :

7.9.1981
9.2.1983

(i) Haryana
(ii) Himachal Pradesh

WRITTEN ANSWERS TO QUESTIONS

Implementanion of Suggestions of UN
Fund for Population Activities

*165. SHRI S.B. SIDNAL : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the UN Fund for Population
Activities have suggested steps for popu-7J
lation planning :

(b) if so, the details thereof ;

**Not recorded.



29 Written Answers

(¢) whether Government have made a
beginning to implement these suggestions
into practice ; and

(d) the target fixed and new plans
formulated to check population growth ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI1 B.
SHANKARANAND) : (a) to (d) A state-
ment is laid on the Table of the Sabha.
(Placed in library. See No. LT 6806/83)

dq wRa | faaE

*168. =t a1 Aifga qEAET
=1 |Aat W wRe =t

g1 fadq 9o g SOy WY FAT FQ
1

(%) a1 qar fagig 1 g9 $W g
17 & grg uadfas @y 9T a1ai] gg
&5

(@) afz g, @1 3% aar aftony
fasa

() FAT AT AFAGT @7 F -
HIT HA & fag ga §; R

(9) afe gf, ar gg TIX & @k Fan
g 7
fadm A=t (= qio Yo axfag vx) :
(%) 5[4, 1981 & NT & aFEA faga
weAY goTivT gAT STq WIT A1 & IF g77
I g § Figdld F1 o AR
A Wt I qradg g 9 qgr aul ag
favrg faar war g1 f& &\r & 939 9T
fagre_fausg 537 & fag X geg-at &
grareg @A & fag afasid @Y
grat #r AT |

(@) @1 & 5= AT ATIdr gFEaeq)

F fawrg & I F, AT AR AT E
sifasrfial & a9 atd a& grafe & T
AP % 1 gafa, @arE 9w
w1§ g guIeE @ a9 Jg) arar,

SRAVANA 13, 1905 (SAKA)

Written Answers 30

Afea Al q&r srqdAl-gAY  areTCOM@
feafa gega &3 a% § &k QAT 7 199
ggwal &1, W1 f& ot Y ;A §, g%
FIT F1 99 fFar g0 qI@WT FIEE-
gl a3 1 fawe-famd gan @ ek
fafus =Y ¥ gosl, f9ad ow-gal 3
# arAg N mfaw §, F AR T 7w
gafa gg &

(7) & (7) uF GHT SEAIT ®
& 3T & ¥ § 19 gqifeafy &) e
FIL FIT & fag aaz § s FNIT .
Higa g1 & @igfa & gum @ @ &k
aed & g 9igar ¢ e gw qfzaw) g7
4 agifeafa @&ww FTd | AfeT 0y
freY warg g gaY A9qY fegfy q:
guadr g

AT gIAT & ® €@l

*169. =it gSAT HAR ) .
&ﬁg:waam‘i}' URY

g ag Iamd &Y I HI0 fF ¢

(%) Fa1 ag g9 § {5 W@T § squuw
97 W § AR WA fawmm § 9T gar
gq & FAAIaY F1 757 FA & ;

(@) afe gi, @1 @3 g&AT I WY
JaAIAT FAAN qGeql & § g alv 3w §
AT grear a9 &1 g  feaAr gaifagd
g; 9T

(77) FFIT AT GI&AT I FT -
I J&@1 agla & fag Far s1gagr w1
Wwe?

W war (st go e go WY @@
i) : (F) ¥ (7) W afad a@iw
gadr aifeaY & 17 I qguey & gag
¥ s, ¥ gafenl, aufy aud
WY gfqa ST geadw WA & ﬁw gar -
afewd & ala @ qguar a9 gra M
AT &
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ge-are, shfgai &t Nfxat a)
A & aw qouw uaAwly WY gfaa
geiT ang § feeg I asafa =y gran
e ¥q grafa & < gar IsrEmy 1
AFATT WX AT 7 & FAT § |
1982 ¥, EHAY T qEq1z F¥ gEre
¥ 3o afg gd N faeg g9 ad zad s
arY R | 59 Y I grafg & N AR
M & " ¥ \dr &Y & afg
AR

T g1 a9 F FHAAT FY q&ar
¥ g9 wd &1 admA gedr 61,9353
s f5 1982 o Y IFAT &1 @Y

W GIET M F FIAT AT T,
q f& gaufags gmdr & gufsa
ST & X gEr aa & wAwifany @
gear § afg #3 &1 geara fa=radg 3
FT gAFT Y 77 I Ao 2

oat & faert wenfasr as

*170. ®Y NIV qITATASF :
siaaY fEmt fasgn -

Fq7 fmert iz gewfa w741 fAwa.
fafaa srasy iy grar faazo gar
qes ¥ T@F F FI7 HI f#

(F) a1 ag g9 § % @vFr faa
1 gasu19F aq1a & faw fogr asdls
¥ qfradd #3F & 7@ HIE & ;

(@) afe g, @t 71 78 91 /9 g 5
RAT IHMT ¥ UST FIFA 7 FIAH
femd frsaSEm & foo farear o
frdr 9w earfag feo @rg; @<

(v) afz g, @ sT ww@@AE F AW
w1 § wigi ¥ g warfag fad qg & 7

fam atT gexfa qan avtw weamw
qaTEGl &P O @ (siAdr sien
q?m) D(®) & (1) afens faw ®
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qageNsr ¥ aad ¥ fafww sum
fee wa § | qfesear ¥ 78 2 | awfers
Nfgat & fasrw F agag, aizgaaf
fawra, sag fogo asdts), ol §
gore #ife & sfwar & fadaasr &
areaq ¥ fagr & ataarfes agfa
Fife § gar g3 61 IFATT =719 fzar
1 g g dfms sraifosr &y afas
FZIar AHT AYaFIfF AT F-ata s
1Al gwe F faar agfaat & gwrE
AT ATAT § |

W@ TFIT 4 1972-73 # Afas
stenfaaY srawq erew foar a1 qfi-
MIAT F gy usa § aefasy s
tarfag &< &Y sggear 9Y aifs faer &
TURHF I J1aT A1 gF A1 Afeay
AT gearT afga @1 Facas Sy-
frey & gufeg gaio & wrsaw F faEr
FT s917%F FHIT g7 qF |

frgzr atT g wifag 11 1 Sgae
gt I @y usa o afas syaifrs)
wey entfag foq st % €1 gfRaon #
BIgHI g g F& Taia 7 QAT T4AT
& I wer g usay & usmifaat 4 ear-
fag feq va §

Second Hooghly Bridge at Calcutta

*172. SHRI INDRAIJIT GUPTA :
SHRI AJIT BAG :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Central Government have
now assumed full financial and operational
responsibility for completing construction
of the second Hooghly Bridge at Calcutta ;

(b) if so, details of the latest arrange-
ment and agreement with the State
Government in this regard ; and

(c) when the bridge can be expected to
be completed and ready for traffic ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI N. YIJAYA
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BHASKARA REEDY) : (a) to (c) Certain
decisions have been taken by Government of
India recently towards financial arrangements
for this bridge and in order to enable the
Central Government to issue mnecessary
orders, the State Government have been
requested to give certain undertakings in
regard lo cost over-runs, organisational
arrangéements etc. in connection with the
project. Further action can be taken only
after the State Government have sent their
reply. Present indications are that the
State Government export to complete the
bridge by the end of 1987.

‘Worthless’ Drugs in Circulation in
the Market

SHRI ANANTHA RAMULU
- MALLU :
SHRI P.M. SAYEED :

*173.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state ;

(a) whether Government’s attention has
been drawn to news item captioned 40
per cent drugs in circulation are harmful”
in Patriot dated 5 July, 1983 pointing out
that 70 per cent of the 15,000 brand drugs
in circulation in the country arc ‘worthless’
and at least 40 per cent “harmful or
potentially harmful’” as per rcport at
National Seminar on Environment ;

(b) whether some cases have come to
the notice of Government that some brands
which were banned arc still in circulation
in the market ;

(c) if so, the details in this regard ;
and

(d) the steps Government have taken
or proposed to take in this regard ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) The Governmedt
is aware of the Press Report in question,
which is, however, not based on facts.

(b) to (d) The Government had taken
g decision to weed out 18 categories of
fixed dose combinations of drugs as they
were  considered harmful/irrational.
Necessary instructions to the State Drug
Control Auythorities whg are the licensing
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authorities had been issued in this regard.
The last date for stopping manufacture of
these formulations was stipulated as
30-9-1982 and for stopping the sale as
31-3-1983. Some  manufacturers have
challenged the decision in the various
Courts of Law and in view of the injunctions
of the Court, the implementation of the
instructions has been held in obeyance in
~ome States. In pursuance of the powers
vested in the Central Government under the
Provisions of the Drugs & Cosmetics
Amendment Act, 1982 which came into
force with effect from 1.2.1983, the (entral
Government have on 23.7.1983 issued a
notification under Section 26(A) of the Act
prohibiting manufacture and sale of certain
categories of fixed dose combinations It
would now be statutorily incumbent on the
State Drug Control Authorities to implement
the provisions of this Notification,

Filling up Posts of General Managers

*174, SHRI E. BALANANDAN
SHRI B. D. SINGH :
Will the Minister of RAILWAYS be

pleased to state :

(a) how many railway zones are without
General Managers ; and

(b) the reasons for not filling the posts
for a considerable time ?

THE MINISTER OF RAILWAYS
(SHRT A.B.A. GHANI '‘KHAN CHAU-
DHURI) : (a) and (b) Regular General
Managers for six zonal Railw.ys are in the
process of being posted shortly. None of
these posts of General Managers has been
lying vacant, in as much as very sonior
officers, usually, Additional  General
Managers, have been detailed tc Jook after
the current duties. Appointments to the
posts of General Managers are made on the
basis of the recommendation of the
Appointments Committee of the Cabinet.
The matter is under active consideration of
the Committee.

Spread of ‘““Goitre”

*175. SHRI A. NEELALOHITHADA-
SAN NADAR : Will the Minister of
HEALTH AND FAMILY WELFARE be
p]cased to state ;
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(a) whether it is a fact “goitre”, a
disease of the thyroid gland has been
spreading fast in the country ;

(b) whether the disease which was
hitherto confined to the hilly States is now
approaching other cities including Delhi ;
and

(¢) if so, what steps are being taken
to prevent it ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND) : (a) to (c) Goitre is a non-
communicable disease caused by deficiency
of iodine in food. 1t was earlier known
to be prevalent in endemic form in the
Sub-Himalayan belt from Jammu and
Kashmir to Arunachal Pradesh. Recent
surveys have disclosed its prevalence also
in the Terai regions of Uttar Pradesh and
Bihar and in parts of Madhya Pradesh,
Gujarat, Maharashtra and the Union
Territory of Delhi. To tackle the discase,
the National Goitre Control Programme is
in operation in the endemic areas with focus
on the supply of iodised salt for human
consumption.

Abolition of Capitation Fee

*¥176. SHRI G. NARSIMHA REDDY :

SHRI  KRISHAN PRATAP
SINGH :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Government have taken
fresh steps to end the system of charging
capitation fee for admission in medical and
engincering colleges in some States ;

(b) if so, the details thereof ; and

(¢) whether State  Governments are
co-operating in this regard and if not, the
grounds of differences ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to (¢)
During April, 1983 the Minister of State
for Education and Culture addressed the
Chief Ministers of Andhra Pradesh,
Karnataka and Bihar requesting them to
make special efforts and intervene personally
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so that the practice of charging capitation
fee in engineering colleges is ended as early
as possible. At the Ninth Joint Conference
of Central Council of Health and Family
Welfare held during July, 1983 resolution
has been adopted to the effect that all
States/Union Territories should take steps
to put an end to the practice of charging
capitation fee for admission of students to
medical institutions.

It is learnt that the State Governments
have initiated action.

Recognition to Kumaon and Garhwal
Universities

*177. SHRI HARISH KUMAR
GANGWAR : Will the Minister  of

EDUCATION AND CULTURE be pleased
to state :

(a) whether the Kumaon and Garhwal
Universities in Uttar Pradesh have been
accorded only provisional recognition by
the University Grants Commission ;

(b) if so, the reasons therefor ; and

(c) when full
accorded ?

recognition would be

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a)to (¢)
The University Grants Commission does
not grant provisional or permanent recogni-
tion to any University established under
an Act of the Central or State Legislatures.
However, any University establishdd after
June 17, 1972 has to be declared fit under
Section 12A of the UGC Act by the Com-
mission to receive assistance from the
Commission or other Central sources. Such
declaration is made by the Coemmission on
fulfilment of the conditions prescribed in
the rules framed under Section 12A of the
UGC Act.

The Kumaon and Garhwal Universities
have already been declared fit under this
provision to receive grants for certain
purposes. Since both these universities
have still to fulfil the condition relating to
appointment of minimum teaching staff
required in their departments, the Com-
mission has decided that grants for institu-
tional development could be provided to-
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these universities only after this condition is
fulfilled.

Periodic Assessment of Achievement
of Family Planning Schemes

*178. SHRI BALASAHEB  VIKHE
PATIL :
SHRI CHIRANIJI LAL
SHARMA :

Will the Minister of HEALTH AND
FAMILY WELFARE b pleased to lay a
statement showing :

(a) whether Government have made any
periodic assessment of achievements of
family welfare schemes initiated either by
Central Government or  where Central
Government have given financial assistance ;

(b) when the study was made last ;

(c) whether more incentive has to be
given to families to improve the results ;

(d) whether health education and creat-
ing proper awareness in rural areas is
absolutely necessary for success of the
schemes ;

(e) if so, whether present strength of
health education covering villages by the
State Governments is sufficient ; and

(f) if not, whether Central Government
would undertake to supplement efforts of
State Governments in the regard and  if so,
details and Government's reaction in this

regard ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANKA-
RANAND): (a) to (f) Achievements
under the Family Welfare Programme are
assessed regularly every month. In order
to further accelerate the pace of the Family

Welfare Programme, Government have
recently taken a number of important
decisions. The main thrust of these decis-

ions is to increase the community participa-
tion, provided enhanced monetary
compensation to individual acceptors, cash
awards to Statc Covernments, increase the
outreach of services in urban slums and
congested areas, intensify educational cfforts
through mass media and inter-personal
communication and give greater recogaition
to acceptors of terminal methods of family
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planning with two children like the issuing
of Green Cards. In the Rural areas apart
from Extention/Health Educators at P.H.Cs,
all the Health personnel at th: Primary
Health Centres, sub-centres and village levels
are involved in imparting health education.
Hecalth infrastructure in rural areas is being
subtantially augmented in a phased manner
in order to impart education and provide
services and supplies closest to the door-
steps of the people,

Utilisation of the Ships Lying Idle
*179. SHRI M.M. LAWRENCE :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether about 10 ships of numerous
owners, who bought them after availing
generous help from Shipping Development
Fund Committee, public financial institutions
and banks, are lying idle sinee a long time
heading to become scrap ultimately ;

(b) if so, whether Government propose
to acquire them and put them to advan-
tageous use ; and

(¢) if not, reasons thercof ?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI K. VIJAY
BHASKARA REDDY): (a) Six Indian
vessels are lying idle for want of employ-
ment. There are eight vessels which are
held up at different places under court
orders. Besides, there are 10 vessels which
are awaiting scrapping/sale abroad. Per-
mission to scrap or sell some vessels has
already been granted while other cases are
under consideration.

(b) No, Sir.

(c) It is not the policy of thc Govern-
ment 1o take over such ships.

Persons Suffering from Mental lliness

*180. SHRI K. MALLANA : Wil
the Minister of 'HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether any study has been con-
ducted by Central Government regarding
the number of persons suffering from mental

illness ; and
/7 /
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(b) whether the views of experts
(specialists) have also been obtained regard-
ing the factors behind it and if so, the

details thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHANK-
RANAND): (a) There has been no
comprehensive survey of the incidence of
mental illness. Certain sample  studies,
however, indicate that nearly 10 out of 1000
persons at any given time suffer from one
form or other of mental illness.

(b) According to experts, the rapid
urbanisation and industrialisation and the
stresses of day to day life have perhaps
increased the incidence of symptoms of
mental illnesses particularly of psychoso-
matic and neurotic group.

Domestic Requirements of Locomotives
and Coaches

*181. PROF. RUPCHAND PAL :
SHRI BASUDEB ACHARIA :

will the Minister of RAILWAY be
pleased to state :

(a) whether there is any proposal to
give priority to domestic requirements of
locomotives and coaches over their export ;

(b) if so, the details thereof ;
(¢) if not, the reasons therefor ; and

(d) how the Government propose to
fulfil the domestic requirements ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) and (b) This issue has been
dealt with in thc Forty-Fifth Report of the
Estimates Committee,

Domestic requirements of locomotives
and coaches are receiving necessary priority
over export. Export of locomotives and
coaches are nominal merely to establish
these products in forcign markets so that
built up capacity later could also have an
outlet in foreign markets.

(c) Does not arise.

(d) To meet the increasing demands for
locomotives and coaches the Planning Com-
mission have already approved in principle
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of setting up of a new Coach Factory.
Proposals are also in hand to increase the
capacity for manufacture of electric locos at
CLW, Chittaranjan.

Prizes to Hindi Writers of Non-Hindi
Speaking Regions/States

1853. PROF. NARAIN  CHAND
PARASHAR : Will the Minister of EDUCA-
TION AND CULTURE be pleased to state :

(a) whether Government award prizes to
Hindi writers of non-Hindi spcaking regions/
States and authors whose mother tongue is
not Hindi :

(b) if so, the names of the authors who
have been awarded prizes in this regard,
during the last three years including the
current year (separately for each year) and
the States to which they belong alongwith
the mother tongue of the writers also the
amount of each prize ; and

(c) whether the number of said prizes
would be increased keeping in view the fact
that a large number of non-Hindi speaking
States/Rcgions have produced a good number
of Hindi authors ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) A statement, showing the names of
the books selected for award of prizes for
1977-78 & 1978-79, 1979-80 and 1980-81, the
names of their authors, their mother tongue
and the States to which they laid on the
Table of the House. (Placed in Library. See
No. LT. 6807/83). Awards for 1980-81 were
announced this year.

(¢) No, Sir. There is such no proposal
under consideration at the moment.

Problems Associated with Non-Delivery or
Short Delivery of Cargo

1854. SHRI  SUSHIL BHATTA-
CHARYA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) what steps have so far been taken to
resolve the problems associated with non-
delivery or short delivery of cargo ; and

(b) how far the idea of the screening of
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vessels at various Indian ports prior to load-
ing of export cargo has taken shape in
ensuring their delivery to destinations and to
consignees in time ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) Carriage
and transport and landing of cargo are the
responsibility of the carrier. Ports can play
little role in this regard. However to dis-
courage short landing and ensure safe transit
of cargoes to the destinations customs autho-
rities penalise the carriers as per the provi-
sions of the Customs Act. Ports accept
liability only in respect of cargoes landed
and taliled. Wheneeer there is short landing,
short landing certificate is given to the
importers to enable them to claim shortage/
refund from the concerned agencies.

(b) Selection of vessel for export cargo
is a contractual agreement between a shipper
and shipowner/shipping agent. Port authority
does not come into the picture and is not
responsible for delivery of export cargo at
destination point. However, in some of the
ports, the Port Staff, the Shippers, the
Steamer Agents and also the Surveyors
appointed by the port users screen the load-
ing of export cargo in order to ensure that
the vessels are loaded with the declared
number of export cargoes to avoid shortage
at the destination.

A standing  committee has been
constituted in four major ports of Bombay.
Calcutta, Cochin & Madras to have a watch
over the activities of the tramp operators in
the overseas trade. The Standing ccmmittee
suggest deterrent action against any lapses on
the part of the tramp operators.

Taxing of Indian Journals in Mauritius

1855. SHRI ARJUN SETHI : Will the
Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether it is a fact that heavy taxes
are imposed on Indian Journals in Mauritius ;

(b) if so, the details regarding the Indian
journals which are taxed other than their
original price in India ; and

(c) the reaction of Indian Government
thereto ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) (a) and (b) From July 1982 the
Government of Mauritius ijmposed 129
stamp duty and from January, 1983, 5%
sales tax on all magazines and journals
imported into Mauritius from any country.
India is no cxception. A large variety of
Indian journals such as Dharmyug, Filmfare,
Femina, Madhuri, Illustrated Weekly, Science
Today, Dinman, Parag are imported into
Mauritius that are being taxed.

(c) The increase in price has no doubt
caused disappointment amongst the Mauritius
population of Indian origin but this is purely
a financjal and administrative matter of the
Government of Mauritius.

Demonstration by Employees of Ludhiana
Loco Shed

1856. SHRI NIHAL SINGH : Will the
Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question No.,
2067 on 3 March, 1983 regarding demonstra-
tion by employees of Ludhiana Loco Shed
and state :

(a) the details of composition of the fact
finding enquiry committee ;

(b) whether the enquiry report has since
becn completed, if so, the findings thereof
and the action taken thereon ;

(c) whether the enquiry was instituted
after the demonstration was held or on the
basis of rcceiving the complaints ;

(d) the reasons for delay in instituting
the cnquiry committee ; and

(¢) the number of said Loco-Shed emp-
loyees who staged demonstration in connec-
tion with the death of the employee and the
rcasons why Loco-Shed Foreman refused to
show the relevant records to the agitating
Railway employees ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURY]) : (a) The inquiry committee consist-
ed of Asstt. Mechanical Engineer and Asstt.
Personnel Officer, Ferozepore.

(b) The inquiry bas since been completed
and as per its findings disciplinary action
against three cmployees found responsible
for the incident is under process,
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(c) and (d) The demonstration was held
on 9.10.1982 and the inquiry was started on
14.10.1982. There was uo delay.

(e) About 100 employees took part in
the demonstration. The Loco Foreman
declined to show the records without proper
authority to avoid tampering with or destruc-
tion of records.

Trains Introduced during 1982-83 and to be
Introduced during 1983-84

1857. SHRI MOHANLAL PATEL :

SHRI SATYANARAYAN
JATIYA :

Will the Minister of RAILWAYS be
pleased to state :

(a) what are the new trains introduced
and new direct lines connected with the
major cities during the year 1982-83 :

(b) what is the programme of the Govern-
ment for introducing new trains during the
year 1983-84 connecting major cities ; and

(c) what is the progress made so far ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) A statement is attached.

(b) and (c) Some of the proposals under
consideration of new trains connecting major
cities are given below. Those found feasible
and justified would be implemented during
1983-84 . —

(i) a weekly train between Bongaigaon
and Trivandrum.

(ii)) a weekly train between Ahmedabad
and Trivandrum.

(iii) a tri-weekly train between Bhopal/
Indore and New Delhi.

Besides these, following trains connecting
major cities have already been introduced
during 1983-84 : —

1. 195/196 New Delhi-Kalka Himalayan
Queen.

2. 197/198 New Delhi-Amritsar Shan-e-
Punjab.
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3. 505/506 Delhi-Ahmadabad superfast
Express.

4. 507/508 Ahmadabad-Jodhpur super-
fast Express.

5. 509/510 Delhi-Jodhpur superfast Ex-
press.

6. 113/114 Madras-Rameshwaram Ex-
press.

7. 87/88 Varanasi-Allahabad Express.
8. 89/90 Varanasi/Allahabad Express.
9. 67/68 New Jalpaiguri-New Bongai-
paon Express,
STATEMENT

(a) List of Non-suburban trains connecting
major cities introduced during the year 1982-83.

BROAD GAUGE :

1. 67/68 Link Express between Cochin-
Shoranur.

2. 145/146 Shalimar
Delhi-Jammu Tawi,

Express —New

3. 165A/166A Link Express— Faizabad-

Varanasi.

4, 507/508 Express— Gorakhpur-Luck-
now.

5. 57/58 Express —Howrah-New Jalpai-
guri,

6. 303/304 Express— Sealdah-Lalgola.

7. 85/86 Express— Hyderabad-Banga-
lore.*

8. 91/92 Passenger—Guntakal-Banga-
Jore. *

METRE GAUGE :

1. 21/22 Superfast Express - Jaipur-Agra
Fort.

2. 809/810 Passenger— Salem-Vriddha-
chalam.

(b) New direct lines opencd connecting major
cities during the year 1982-83.

The Gauge Conversion of the Bangalore
City-Dharmavaram Mctre Gauge section into
Broad Gauge, together with parallicl B.G.
line from Dharmavaram to Guntakal, was

*Introduced in lieu of M G. trains,
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completed and opened on 26-1-1983. This
link has shortened the direct route on the
B.G. system between Bangalore City and
Bombay and towards North India,

Research on Kashmiri Culture

1858. SHRI ABDUL RASHID
KABULI : Will the Minister of EDUCA-
TION AND CULTURE be pleased to state
in view of the fact that Kashmir has great
affinity with the Central Asian culture herit-
age what steps are being envisaged by
Government to make research and investiga-
tion in the subject and provide Kashmir an
opportunity to benefit out of this relationship
and join culture work, if any ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI] SHEILA KAUL) : The Archa-
eological Survey of India has carried out
excavations in certain regions of Jammu &
Kashmir including Ladakh. They have found
evidence of neolithic culture and northermost
Harappen setilement in J & K. Similarly in
the Ladakh region there are many important
Buddhist monuments,

As for Central Asian Cultural studies,
the National Museum, New Delhi, has a
sizeable collection of Central Asian Antiqui-
ties and is engaged in rescarch work on
Central Asian Paintings, Textiles and Terra-
cotta Art and also provides rescarch facilities
to scholars in the field. The University of
Kashmir has also set up a Centre of Central
Asian Studies which has been carrying on
research on various aspects of Central Asian
Art. The results of these investigations, will
it is hoped, further enrich the history and
culture of Kashmir.

Manufacture and Sale of Sub-Standard and
Spurious Drugs

1859. SHRI K. PRADHANI : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) serious steps proposed to be taken
by Government to check the menace posed
by the sale and manufacture of sub-standard
and spurious drugs in the country ; and

(b) whether State Governments had also
been directed by the Centre to inform the
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Union Government regarding the progress in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.
JOSHI) : (a) The following steps have been
taken by the Government to check the
menace posed by the sale and manufacture
of sub-standard and spurious drugs in the
country :— _

(1) The Drugs and Cosmetics Act was
amended in 1982 1o provide for more effec-
tive measures for combating the problem of
spurious drugs.

(2) The recommendations made by the
Task Force set up by the Government for
tackling the problem of manufacture, sale and
distribution of sub-standard and spurious
drugs are under implementation,

(3) The State Governments have been
advised to set up intelligence-cum-legal
machineries to deal with the problem of
spurious drugs, “

(4) The Central Drug Standard Control
Organisation monitors reports of manufacture
and sale of spurious drugs in the country.
The State Governments are alerted, whenever
necessary, and assisted in the investigation of
such reports.

(5) The Deputy Minister of Health and
Family Welfare has recently written to the
Health Ministers of the States and Union
Territories for tackling the problem of
spurious and sub-standard drugs effectively
and to augment and strengthen the Drugs
control machinery for effective enforcement
of the Drugs and Cosmetics Act and Rules
made thercunder.

(b) Yes.

Memo from All India Railway Employees
Confederation Dhanbad

1860. SHRI HANNAN MOLLAH
Will the Mintster of RAILWAYS be pleased
to state : .

(a) whether Government have receivéd &
memorandum dated 28 May, 1983 from Al
India Railway Employees Confederation!
Dhanbad.

(b) if so, the salient points raised in the
memorandum ; and
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(c) steps Government have taken in this
regard ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) and (¢) The memorandum referred 10
in reply to part (a) of the Question generally
complains against railway officers of Dhan-
bad Division of Eastern Railway regarding
their alleged supperession of facts before the
Labour Conrts, Dhanbad.

Eastern Railway Administration has been
asked to look into the complaints referred to
above, and take suitable remedial measurcs
as found justified, on merits.

Increasing the Speed of Dhanbad-Bokaro
Passenger Train

1861. SHRI A.K. ROY Will the
Minister of RAILWAYS be pleased to state :

(a) time taken by Dhanbad-Bokaro
passenger train to reach its destination and
the distance between Dhanbad and Bokaro ;

2

(b) whether the speed of the train could
be increased ;

(c) whether a pair of trains has bcen put
on the line while with increased speed one
passenger train would serve the purpose ;

(d) whether instead of giving a pair of
trains, one train with one more trip would
serve both the passengers and thc Railways
in the matter of revenue ; and

(e) if so, steps taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI A.B. A, GHANI KHAN CHAU-
DHURI) : (a) The journey time of 1 DCB,
2DCB, 3DCB, and 41DCB betweeen Dhanbad
and Bokaro is 3 hrs. 34 mts., 3 hrs. 2 mts.,
3 hrs. 7 mts. and 3 hrs. 10 mts. respectively
and the distance between Dhanbad and
Bokaro is about 50 kms.

(b) No, it is not possible to speed up
this train under the existing traction due to
a number of speed restrictions on scction
enroute which have step gradiants and curva-
ture.

(c) and (d) There arc two pairs of trains
sunning between Phanbad and Bokaro and
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with the existing speed. Due to paucity of
resources, it is neither possible to increase
the speed of existing trains nor possible to
introduce additional passenger carrying train
between Dhanbad and Bokaro.

(e) Does not arise,

Number of Public Sorvants under suspension
in the Ministry or its attached and
subordinate offices

1862. SHRI MANOHARLAL SAINI ;
Will the Minister of RAILWAYS be pleased
to state

(a) number of public servants working in
his Ministry or under its attached and sub-
ordinate offices who are under suspension or
were placed under suspension on grounds
other than criminal or against whom discipli-
nary proceedings were taken or are in pro-
gress during the last three years together with
reasons therefor ;

(b) when were they suspended or disci-
plinary proceedings taken and in how many
cares was the suspension reviewed and deci-
sion communicated to the concerned Govern-
ment servant ; if not, reasons thereof ;

(c) whether the subsistence allowance was
reviewed immediately after 90 days of the
suspension ; if not, reasons thereof, together
with details of steps proposed to be taken to
authorise them the increased or decreased
allowance with retrospective effect ;

(d) in how many cases were the charges
no communicated to the Government
servants after suspension ; and

(e) the
pending ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) to (¢) Information being
collected and will be laid on the Table of the
Sabha,

present position of the cases

National Commission on Teachers of
Higher Education

1863. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister of EDU-
CATION AND CULTURE be pleased to
state

(a) whether the terms of reference of thé
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National Commission on Teachers of Higher
Education has been finalised :

(b) If so, the details thereof ; and

(¢) whether Government propose to give
representation to the All India Federation of
University and College Teachers’ Orgontsa-
sion, which is the only All India Organisation
of teachcers involved in higher education ?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
terms of rcference of National Commission
on Tcachers of Higher Education have been

finalised ;

(b) A copy of the terms of reference is
attached.

(¢) The Commission was constituted in
February, 1983 and the Government does not
propose to make any modifications in the
composition of the Commission. However,
the General Secretary of the All India Fede-
ration of University and College Teachers’
Organisation has already been invited to
participate in the National Seminar on
Teachers to be held between 5th and 9th

September, 1983,
STATEMENT

The terms of reference for the Commis-
sjon will be to :

(1) Lay down clear objectives for the
teaching profession with reference to
the search for excellence breadth of
vision and cultivation of values in
keeping with the country’s heritage
and ideals of democracy, secularism
and social jus:ice ;

(2) Identify steps to be taken to give an
appropriate status 10 members of the

profession :

(3) Suggest measures for fostering dyna-
mism in the profession and responsive-
ness to developments elscwhere in the

world ;

(4) Recommend measures needed for
attracting and retaining talented per-
sons in the teaching profession and
widening the base for recruiiment
particularly , of women ;
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(5) Review the existing arrangements for
pre-service and in-service training/orien-
tation for teachers and to recommend
improvements ;

(6) Review and recommend the applica-
tion of improved methods and techno-
logy for teaching ;

(7) Recommend measures to enhance the
role of teachers in facilitating motiva-
ting and inspiring students in the
acquisition of knowledge, skills and
values, and promoting through them
the spread of the scientific temper,
secular outlook, environmental con-
sciousness and civic responsibility ;

(8) Identify the role of teachers in integra-
ting education with development work
in the community and home ;

(9) Study the special requirements of
teachers in the field of non-formal and
continuing education and to suggest
ways and means by which these
requirements can be met ;

Identify the role of teachers, organisa-
tions in professional growth and pro-
fessional consciousness

(10)

Look into the feasibility of evolving an
acceptable and implementable code of
condnct for teachers ; and

(11)

Assess the adequacy of arrangements
for premotion of teachers’ welfare
with special reference to the National
Foundation of Teachers’ Welfare and
to suggest modifications where neces-

sary.

(12)

The Commissions will submit their report
within one year commencing from the date
of their first meeting. This period may be
extended if considered necessary. Where
immediate implementation of certain pro-
gramme IS necessary, the Commissions may
also submit, from time to time, interim
reports dealing with various issues,

The terms of reference will be dealt with
by each Commission in the field of its com-
petence. There will however, be joint sittings
of the two Commissions to deal with those
points which are common or which need
coordination. The joint meeting will be
held under the chairmanship of Prof, D,P,

Chattopadhyaya,
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Fall in earning from Railways

1864. SHRI A.C. DAS : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the earning
from railways have fallen during March-June
in 1983 :

(b) if so, the reasons therefor ; and

(c) the reaction of the Government

thercon ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) The figure of earnings for
March 1983, which includes year-ending
adjustments also, is only marginally short by
Rs. 1.95 crores over the Budget Proportion
for March 1983 of Rs. 406.83 crores. The
financial year in fact closed with gross traffic
receipts being realised at the some level as
forecast in the Revised Estimates for 1982-83,

There has been some shortfall in earnings
in the first three months of the current finan-
cial year compared to proportionate budget
for the year 1983-84 especially in respect of
goods traffic earnings.

(b) This is mainly because of that the
Rai[ways are not getting the projected offer
of goods traffic from the core scctor,

There has been some shortfall in the

number of originating passengers also.

(c) Aggressive steps have been taken to
reverse the adverse trends.

Excavation Work all over India

1865. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of EDUCA-
TION AND CULTURE be pleased to state:

(a) whether Government have received
proposals by historians, archaeologists and
scholars to undertake excavation work in
various parts of the country to explore
ancient historical facts ;

(b) if so, how these proposals are being
disposed of : and

(c) what are the rules for guidance of
scholars and grants, if any available for the
purpose ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
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CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) The proposals for the excavalions
formulated by the Archaeological Survey,
State Departments of Archaeology and the
Universities/Research Institutions are
thoroughly screened by the Standing Com-
mittce of the Central Advisory Board of
Archaeology in its annual meeting and final
decision are taken about the sites to be
excavated.

(¢) The main criteria followed in such
metters is whether the proposed excavation
will shed light on specific problem about
which our knowledge is inadequate and also
whether the proposed excavator has the
requisite expertise and infrastructure to
carry out the intended archaeological
excavations scientifically. Matching financial
assistancc limited to fifty per,cent of the
total expenditure on excavation  work
excluding the pay of permanent staff and
articles of permanent nature is made availa-
ble to the Universities/Research Institutions
against the approved programme,
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Overbridge at Ambarnath

1667. SHRI J.S. PATIL : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the over-
bridge for vehicular traffic at Ambarnath
(District Thane. Maharashtra) has been
sanctioned and provided ;

(b) when the work was sanctioned, and
what is the present status of the projects ;

(c) specific reasons for delay in com-
pletion of the said over-bridge ; and

(d) specific steps Government have
taken or are taking to speed up/complete
this bridge without further delay ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) and (b) A Road over
bridge in replacement of existing level
crossing at Ambarnath was sanctioned in
1979-80. The Railway has sent the revised
drawings for the work to local Municipal
Council ltor their and the Government of
Maharashtra’s approval.

(¢) The original proposal was modified
by the Municipal Council and they have not
yet cymmunicated the elearance of Bombay
Metropolitan Region Department Authority
and State Govt. for the modified proposal
and for taking up the work.

(d) The Railway is to execute the work
of main-bridge across the tracks only. The
approaches are to be constructed by the
Municipal Council. The Railway is
pursuing the Municipal Council to coney
the sanction of Maharashtra Government
and take up the work on the approaches.
Railways will take up the work on the
bridge proper and synchronise its completion
with approaches.
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B.P.T. Land Racket
SHRI SANAT
MANDAL :

KUMARI PUSHPA
SINGH :

SHRI GHUFRAN AZAM :

SHR] NIHAL SINGH :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

1868. KUMAR

DEVI

(a) whether his attention has been drawn
to the news item captioned ‘Vital clues to
BPT land racket® appearing in the ‘Indian
Express’, New Declhi dated 3 Jul 1983
stating that a raid by CBI on a Delhi
businessman’s house has provided the inves-
tigating agency with a major break through
in the multicrore rupees Bombay Port rust
land racket ;

(b) if so, the facts of the cases that
have come to light ;

(c) whether any investigation has been
ordered into the various lapses which have
caused loss to the Public Exchequer ; and

(d) if so, its outcome and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) Yes.

(b) to (d) This is a case of forgery and
cheating. 1t had come to the notice of the
Government that certain individuals were
claiming to have secured allotment of a
plot of land measuring 39,846 sq. meters
belonging to the Bombay Port Trust on a
long term lease of 99 years for the construc-
tion of a Five Star Hotel. Documents
were forged by them to indicate that the
land in question was being made available
to them on lease. However, neither any
such proposal for allotment of land on lease
for the construction of a hotel had been
considercd by the Bombay Port Trust and
Ministry of Shipping and Transport ; nor
was there any gorrespondence about this
matter between the Bombay Port Trust and’
the Ministry of Shipping and Transport,
nor between them and any Private firm or
individual. Prima facie, it appeared a case
of forgery and cheating, This case was
therefore entrusted to CBI for investi-
gation,
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Incriminating documents relating to the
case were seized by the CBI in a raid on
a Delhi businessman’s house recently in
Delhi. Besides, cash amounting to over
Rs. 11 lakhs and 11 gold biscuits of 10
tolas each bearing London markings and
Jewellery valued more than Rs. 2 lakhs were
recoverecd by CBI and Jater on at their
instance were seized by the Income Tax and
Customs authoritics,

Sarvashri L.K. Kaul, resident of B-2/25,
Ashok Vihar, Phase IT1 N. Dclhi, Karanjit
Singh alias Kenni resident of C-34, Greater
Kailash Part I, New Delhi and Darshan Lal
Arora resident of Ludhiana have so far been
arrested.

Upgradation Caterinz Department
in N F, Railway

1869. SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that upgradation
is not awarded to Catering Department in
N.F. Railway ;
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(b) if so, the reasons therefor ;

(c) what is the upgradation policy
pursucd by the Ministry ; and )

(d) the detail thereof, category-wise ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A GHANI KHAN CHAU-
DHURI) : (a) and (b) Orders regarding
restructuring of certain categories of Com-
mercial (Catering) Staff on all the Railways
(including N.F Railway) providing for
higher grades/improved percentage distribu-
tion of posts have been issued on 297,83,

(¢) The different cadres are reviewed
from time to time with a view to providing
improved avenues of promotion and career
prospects to the staff, keeping in view the
administrative requircments. The policy is
uniformly applicable to all categories of
staff.

(d) The details of restructuring done
for Commercial (Catering) staff on the
Railways on the basis of orders of 29,7.83,
are given below : —

Category Existing Scales Revised Designa- Revised scale % age of
(Rs.) tions of pay (Rs.) posts
COMMERCIAL (CATERING DEPTT.)

1. Asstt. Cook Gr. Il 200-240 Asstt, Cook 210-270 45
Asstt, Cook Gr. 1 210-270 Cook 260 400 25
Cook Grade 111 225-308 Sr. Cook 330-480 20
Cook Grade II 260-400 Head/Master 380.560 10

Cook
Cook Grade 1 330-480
2. Masalcht/Waiters/ 196-232 Masalchi/ 200-250 —
Servers/Bearers 200-240 Waiters/Servers/
Bearers
3., Head Waiters/Head Bearers 220-270 Head Waiters/ 210-270 60
Head Bearers 225-308 40

Progress in Widening of National
Highway No. 1

1870. SHRI R.L. BHATIA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) further progress made in widening
of National Highway No. 1-G.T. Road in
Punjab ;

(b) whether Punjab Government have
urged the nccessity of four-laning the entire
stretch of this road from Haryana border
upto Pakistan border in view of the high
traffic density on this road ;

(c) whether a series of fatal road acci-
dents are taking place on this road and
there is demand from public for four
laning it ;
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(d) if so, the provision made for this
project during the current year and whether
the whole stretch will be covered during the
Sixth Plan ; and

(e) if not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARID: (a) In
Punjab State, the National Highway No. 1
(G.T. Road) has been widened to 4 lanes
in a length of 8 km. passing through
Khanna, Goraya, Rayya and Phagwara
towns and near Pakistan border. Further
work is in progress in 22,5 km. length
between Ludhiana and Goraya out of which
a length of 14 km. has been completed and
opened to traffic with interim bituminous
surfacing.

(b) and (c) Keeping in view the traffic
intensity and the incidence of accidents on
the road, Government have recognised the
need for 4-laning the road from Khanna to
Ludhiana and proposals for this have been
received from the Punjab Govt.

(d) and (¢) In the Budget of 1983-84,
a provision of Rs. 1.23 crores has been
made for the works already in progress and
Rs. 4.00 lakhs for new works to be sanc-
tioned. In the Sixth Plan, there is a
provision of 4-laning in a further length of
34 km. from Goraya to Jullundur and
selected 22 Km. length in Jullundur-Amritsar
and Ludhiana-Khanna  sections at an
estimated cost of Rs. 15.00 crores. Estimates
for survey and investigation for this work
and 4-laning in 1.5 Km, length have already
been sanctioned. The remaining length of
National Highway No. 1 in Punjab could
not be included for 4-laning in the Sixth
Plan due to financial constraints and would
be considered for inclusion in the subsequent
Five Year Plans subject to inter-se priority
and overall availability of funds.

Direct Train between Bhilai and Kerala

1871. SHRI CHINTAMANI JENA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is great demand for
introduction of a direct train connecting
Bhilai with Kerala State ;
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(b) if so, whether any representation
has been made to. the Government in this
respect ; and

(¢) if so, what action Government have
taken in this regard ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) to (¢) Representations have
been received for the introductton direct
train between Bhilai and Kerala but it has
not been found feasible to introduce such
a train at present on account of the paucity
of rtesources like coaching stock and line
capacity constraints on the sections enroute.
However, a second class sleeper coach has
been introduced w.e f. 1.5-83 to run between
Durg and Coachin, which is catering to the
existing volumc¢ of traffic between Bhilaj
and Kerala.

Expenditure on Nam Conference

1872, SHRI AT/ L BIHARI
VAJPAYEE :
SHRI SURAJ BHAN :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) what is the expenditure incurred
under various heads on the VII Non-Aligned
Summit held in New Delhi : and

(b) what is the forcign exchange com-
ponent in each case ?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P.V. NARASHIMHA RAO) :;
(a) and (b) According to Present indications
the expenditure incurred/committed amounts
to Rs. 27.44 crores which includes a foreign-
exchange component of Rs. 5.68 crores.
The Ministry-wise/Department-wise broad
details are given in the statement attached,
However, since some expenditure relating
to outstanding Dbills is expected to arise, it
is estimated that the ultimate expenditure
would be about Rs. 30 crores, which
includes an cxpenditure of about Rs. 17
crores on creation of infrastructure of a
permanent nature. At the same time
foreign exchange has been earned by various
hotels and Cash countries of the banks

where the delegates, media-men and the
crew were staying,
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STATEMENT

MINISTRY-WISE/DEPARTMENT-WISE EXPENDITURE ON THE SEVENTH
NON-ALIGNED MEET.

(Rs. in crores)

Name of the Ministry/Department

Expenditure incured/ Foreign exchange

Medical Colleges Charging Capitation Fees

1873. SHRI PIYUSH TIRKI : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that a numher of
private Medical Colleges of the country
collect capitation fees for the admission of
its students ;

(b) if so, names of the private medical
colleges, with their Universities and States
where situated ;

(c) details of the amount collected by
each such private medical colleges from
individual students ;

(d) whether it is also a faet that the
Joint Conference of Central Council of Health
and Family Welfare has recommended the
abolition of capitation fees ; and

(e) if so, what action is being taken by
Government in this regard ?

THE MINISTER OF HEALTH AND
FAMILY WELEARE (SHRI B. SHANKAR-

committed component
1. Ministry of ] & B 2,37 0.67
2. Ministry of Communication 1.75 0.36
3. Ministry of Tourism 4.34 0.07
4. Ministry of Civil Aviation :
(a) IAAI .52 0.10
(b) Air India .84
Ministry of Home Affairs (Delhi Police & IB) 5.70 2,28
6. Ministry of Works & Housing 1.90
7. Ministry of External Affairs :
(a) Hospitality 2.80 1.80
(b) Conference arrangemecnts 4,32
(¢) Cost of 45 Mercedes 2,13
8. Ministry of Health 77 0.40
9. Contingency — -
TOTAL 27.44

ANAND) : (a) to (e¢) As per available infor-
mation, the}following medical colleges are
reported to have been admitting students on
the basis of capitation fee :

KARNATAKA NAME OF
THE UNI-
VERSITY
1. M.R. Medical College, Gulbarga
Gulbarga.
2. J.J.M. Medical College, Mysore
Davangere,
3. J.L.N. Medical College, Karnataka
Belgaum,
4, Kasturba Medical College, Mangalore
Mangalore.
5. M.S. Ramaiah Medical Bangalore
College, Bangalore.
6. Kampagowda Institute of Bangalore
Medical Sciences, Banga-
lore.
7. Dr. B.R. Ambedkar Bangalore

Medical College, Banga-
lore,
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PUNJAB

1. Dayanand Medical College, Punjab
Ludhiana.

These colleges are reported to have been
collecting capitation fee ranging from
Rs. 60,000 to US § 25,000 per seat. The
Joint Conference of Central Councils of
Health and Family Welfare in their meeting
held on 7th- 9th July, 1983 have passed a
Resolution to the effect that “‘all States/UTs.
should take steps to put an end to the
practice of charging capitation fee for admis-
sion of students to medical institutions”.
The State Governments arc being requested
to take action to implement this Resolution.

Provision of Terrycotton Cloth for
Uniform for SM/ASM

1874. SHRI M. ISMAIL : Will the
Minister of RAILWAYS be pleased to state :

What steps havc been taken for the
implementation of decisions taken on provi-
sion of Terrycotton cloth for uniforms with
stitching charges to SMs/ASMs ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) It is the policy of Ministry of
Railways to provide only stitched uniforms
to various categories of railway employees.
However, based on representations received,
a committee of Joint Directors has been
constituted to review the whole question.
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National Book Trust Published Literature
' on Scheduled Tribes

1876. SHRI N.E. HORO : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) whether there is any proposal under
the consideration of Government to publish
literature on or for the Scheduled Tribes
through the National Book Trust ;

(b) if so, the details regarding the pro-
gramme of Government in this regard ;

(c) whether some books have been
published on or for the Scheduled Tribes’
children by the National Book Trust,
National Council of Educational Research
and Training ; '

(d) whether Government propose to seek
the co-operarion of Scheduled Tribes
Members of Parliament and Members of
Legislative Assemblies in this regard to assist
Government ; and

(e) if not, the reason thereof ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) and (b) No
Sir. The literature published by the National
Book Trust is meant for readers of all com-
munities, However, the Trust has brought
out a few publications which are of special
interest to the Scheduled Tribes.

(c) The publication programme of the
National Book Trust for children is meant
for children of all communities including
tribal children. The National Council of
Educational Research and Training has
undertaken preparation of instructional
material to serve as text-books and supple-
mentary readers for tribal children. Four
books have been published so far.

(d) and (e¢) No such proposal is under
Government’s consideration. The National
Book Trust has set up subject advisory panels
to advise them in regard to their publication
programme. Similarly, the National Council
of Educational Research & Training also
takes the hclp of Advisory Committees and
experts in the preparation of their instruc-
tional material,
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Reservation quota in Silchar-Gauhati

1877. SHRI AJOY BISWAS : Will the
Minister of RAILWAYS be pleased to state :

(a) the reasons for reducing the reserva-
tion quota in Silchar Gauhati Express by
the N.F. Railways ; and

(b) the reasons for withdrawing 2-tier
coaches from Tripura passengers ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Prior to 20.1.83, 201Up/202
Dn Gauhati-Silchar Cachar Express was
runming Bi-weekly. It has been made a daily
service w.e.f. 20.1.83. The rakes of 11 Up/l2
Dn Gauhati-Silchar Barak Valley Express
and 201 Up/202 Dn Cachar Express trains
have been amalgamated and standardised to
facilitiate their use as combined Rake Link
or both the services. Consequent on this,
fthe total reserved sleeper accommodation in
IInd class has been decreased by 16 berths
but increased by 24 reserved secats due to
replacement of onc 3-tjer sleeper coach by a
2-tier sleeper coach. There was no change in
first class accommodation.

(b) Two tier slccper Coach has not been
withdrawn. Occasionally one of the two
rakes runs short of such a coach for want of
a power car.

Memo from General Secrctary Electrical
Staff Council N.F. Ratlway

1878. SHR1 ANANDA PATHAK
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have received a
Memorandum dated 21 May, 1983 from the
General Secretary, Electrical Staff Council,
N.F. Rly., New Gauhatj ;

(c) if so, the points raised in the memo-
randum ; and

(c) the steps Government have taken on
those points ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURD : (@) to (¢) The information is
being collected and will be laid on the Table
of the Sabha,
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Chinese Bases in Pakistan

1879. SHRI G.Y. KRISHNAN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention has
been drawn to the ‘Deccan Herald’® of 5
July, 1983 in which it has been reported that
China has agreed with Pakistan to set up
two military bases in Pakistan ; and

(b) if so, the reaction of Indian Govern-
ment thereon ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) Yes, Sir.

(b) Government have no confirmed infor-
mation on this subject. Government’s oppo-
sition to setting up of foreign military bases
in any country is well known.

News Item Captioned ‘‘Antinausca drug
being Withdrawn™

1881. SHRI SATISH AGARWAL :
will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government's attention has
been drawn to the news captioned ‘“Antinau-
sea drug being withdrawan’ appeared in the
Hindustan Times on 29 June, 1983 ;

(b) the names of firms producing and
marketing the drug Bendection (Debendox)
in India and whether this drug is currently
being sold in India ;

(c) whether therc is any evidence of this
drug causing birth defects in or outside India
and whether Government have taken any
action to stop marketing of this drug in
India ;

(d) whether Merrell Dow Pharmaceuticals
have any associate, collaborator, licence pro-
ducing/marketing this drug in India urder
any brand name whatsocver ; and

(e) if so, whether this firm 1$ also stopping
the production of this drug, if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WATI : (a) Yes.
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(b) to (e¢) The product Debendox, a re-
search product of Merrell Dow Pharmaceuti-
cals, a subsidiary of Dow Chemicals Com-
pany, was earlier marketed in the country by
M/s. Richardson Hindustan Ltd., Bombay.
The product Debendox is no longer being
manufactured/marketed in India.

Universities without U.G.C. Aid

1882. SHRIMATI JAYANTI PATNAIK:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the names and number of universities
which have not been given aid from the
University Grants Commission ;

(b) the reasons for withholding aid to
those universities ; and

(c) what suggestions have been made to
those universities to make them qualify to get
U.G.C. aid ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
following 14 universities are at present not
receiving any grant from the University

Grants Commission :
1. Avadh University, Faizabad
Bundelkhand University, Jhansi
Gulbarga University, Gulbarga

2

3

4, Mangalore University, Mangalore
5. Rohilkhand University, Bareilly
6

Sri Jagannath Sanskrit Vishwa-
vidyalaya, Puri

Bhavnagar University, Bhavnagar

N

Tamil University, Thanjavur
9. Vidyasagar University, Midnapore
10. Bhartidasan University, Tiruchira-

palli
11. Bharthiar University, Coimbatore
12. Birsa Agricultural University,
Ranchi
. . .
13. H.P. Krishi  Vishwavidyalaya,
Palampur

14, J&K University of Agricultural/
Sciepce apd Techn/)logy, Srinagar.
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(b) According to Section 12A of th€
UGC Act, 1956, any new university establish=
&d after June 17, 1972, has to be declared fit
by the Commission to receive any assistance.
Such declaration is made on the fulfilment of
the conditions prescribed under Section 12A
of the UGC Act.

(c) While some of these universities are
still to be provided with the necessary physi-
cal facilities, to the extent required in the
rules, in some cascs the Commission has
suggested amendments to the relevant Acts.
The Commission is pursuing this matter with
all these universities and the concerned State
Governments,

Absorption of Catering Staff Working on
Commission Basis

1883, PROF. MADHU DANDAVATE :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that under the
previous Government it has decided that
catering staff working on commission basis
should be made fullfledged railway emp-
loyees ;

(b) if so, how many among them have
been absorbed as railway employees and how
many more are yet to be absorbed ; and

(c) when will this process be completed ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) 2103 Commission bearers have been
absorbed on regular basis and 1306 are yet to
be absorbed.

(¢) The remaining Commission bearers
will be absorbed in accordance with the
availability of posts and vacancies.

Quarters for Railway Employees at Salem

1884. SHRI C. PALANIAPPAN : Wil
the Minister or RAILWAYS be pleased to
state :

(a) action proposed to be taken to con-
struct enough number of Quarters for Rail-
way employees in Salem junction and to post
enough persons such as platform TTI’s for
proper functioning ; :
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(b) action proposed to be taken to
increase the reservation counters which gre
insufficient and far away from town ; and

(c) action proposed to be taken to start
the reservation counter at Shevapetmanhet
Railway Station to relieve the congestion in
Salem junction ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Out of 680 Railway Staff at
this station, 371 i.e. about 549/, are alrcady
housed as against the overall housing satis-
faction of 379 on all Railway level. Further
quarters shall be planned in future years, in
keeping with rclative priority of different
stations, and availability of funds.

One Station Ticket Inspector, one senior
Ticket Collector, and 8 ticket collectors are
posted at Salem junction for ticket checking
duties. Besides, there is also one platform
Supervisor at this station. The exiistng
strength of staff is considered adequate.

(b) There is no proposal at present to
increase the number of reservation counter at
Salem junction,

(¢) There is no Shevapetmanhet Railway
Station. However, there is an areca locally
called Shevvapet which is served by Salem
Market Station. This station is open to
passenger and goods traffic on the Metre
Gauge, and to goods traffic only on the
Broad Gauge and it caters to Shevvapet area.
There is, at present, no proposal for a reser-
vation office at this station. As an additional
amenity to Salem passengers, Reservation
facilities are provided at Salem Town Station
which is about 2 kms, from Salem Market
Station. These arrangements cater fully the
demand for reservation in this area.

Overaged Locomotives, Coaches and Wagons

1885. SHRI RAM PRASAD AHIR-
WAR : Will the Minister of RAILWAYS be
pleased to state :

(a) numbet of overaged Jocomotives,

coaches and wagons ;
(b) estimated investment involved in each
item ;

(c) phased programme schedule under
which they are proposed to be disposed-off
to recover the investment on them ; and
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(d) estimated recovery from each of

them ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) As on 31.3.83, the number of
overaged locomotives, coaches and wagons is
as under ‘—

BG MG NG

LOCOS

Steam - 4 207

Diesel 11 1 —

Electric 38 @ — —
COACHES 1,184 1,339 569
WAGONS 17,270 8,980 3,999

(In terms of four-

wheelers)

(b) to (d) The overaged rolling stock is
condemend when their condition so warrants
and is disposed off by auction after taking
away usable fittings and paris. The amount
realised as a result of condemnation and
auction of overagced stock normally varies
from type to type also on condition basis,

Women’s Welfare and Development Bureau

1886. SHRI BABURAO PARANIJPE :

SHR1 ATAL BIHARI VAJ-~
PAYEE :

Will the Minister of SOCIAL WELFARE
be pleased to refer to the reply given to Un-
starred Question No., 9079 on 22 April, 1982
regarding committee for implementing sugges-
tion of committee on status of women and
State :

(a) what are the major statistics collected
by the Women’s Welfare and Development
Bureau about information on matters connect-
ed with Women’s development ;

(b) co-ordinations and collaborations
done by the Bureav with other Ministries
ctc. for planning programmes falling within
their competence ;

(c) programmes monitored by the Bureau
for Women’s development in the country ;

®(d) implementation of programmes co-
ordinated by the Burean through the State
Governments for the welfare and development
of women ; and

(¢) how many reports of its works and
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working bave been submitted to Government
and placed on the Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) A Statistical
Profile of Women in India has been prepared
by the Ministry of Social Welfare. It dcals
with various economic and social aspects,
such as health & family welfare, education,
employment and Political participation etc,

(b) This Ministry has constituted an
inter-ministerial Coordination Committee for
the purpose. The Committee includes various
Ministries like Ministry of Education,
Ministry of Rural Reconstruction, Ministry
of Health & Family Welfare, Ministry of
Labour, Planning Commission etc.

(c) and (d) (i) Construction/Expansion of
Working Women’s Hostels with Day-care
Facilities.

(ii) Training Programmes for Rehabilita-
tion for Women in Distress,

(iii) Functional Literacy for Adult

Women.,

(iv) Projects aiming at income generating
and employment on a sustained basis to
needy Indian Women.

() As the Women Welfare and Develop-
ment Burecau is an integral part of the
Ministry of Social Welfare, the annual report
of the Ministry is placed on the Table of the
Sabha every year. This report includes the
progress of the various activities of the
Wwomen Welfare and Development Bureau.

1887. »it T @R afAsr ; 4T A
weAY gz gaa &1 F97 3 5 ¢

(F) #41 a8 87 § f TaT § qras)
& mga g1 &) q&31 ¥ feFifaa agia
ARCARS

(@) afx g7, @ a1 §IF1T AT g2-
Al & gavafa 51 57 F faqo wid
99T G TG

(m) afz g, ar acEaeE saYn Far
g; T
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(%) afz agf, o oo% Fur w0 § ?

A Wiyl (st go dte go WA @M
SYgTt) ¢ (F) & () e grEaEE &
qgEEg § AT ¥ ATHE A W@ AW § |
FfFET 1983-84 F g 3 wAY & DA
fags aw 1 azasdt safg €1 gwar §
argst afgg I f&y 07 g9 qlgal &
gifr atr afy & foo [ qru dnFa
fFa 1@ 13 & Aa=y f) gEar § w4 F7
w@ @7 TAT § |

W aME & fag gawr gog fod @i
qrd & GI&T FF AT @G AT HFIGY
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Tasy earl 93 9fvgga & QA A1,
afg ar A fed fearoga oy @
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il ¥ agfeq g & arr &war, arfir.
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T FET, NT &3 A qT  grer a9
g1 7 mifeay £ AFH FA1, FHIAE
HIT FIAT TAT T GI@AT IF A ST
WA gfew & a9 fase aws qar
quegy a1 @A arfae @

(%) & agY g3arn |

Welfare of Indigent Teachers

1888. SHRIERA ANBARASU : Wil
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the salient features of the prog-
rammes undertaken by the Ministry of
Education for the Welfare of teachers in
indigent circumstances ;

(b) the budget provisions made during
the year 1982-83 and 1983-84 for the above
said programmes ; and

(c) the expenditure incurred by
Ministry of Education on the
programmes during the year 1982-83 ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND

the
said
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(SHRIMAT] SHEILA KAUL): (a) In
order to promote the wclfare of teachers in
indigent circumstances the Ministry of
Education has set up the ‘National,
Foundation for Teachers’ Welfare” under he
Charitable Endowments Act. The funds of
the Foundation comprise contribution made
by the Central Government and States/
Union Territories as also collections made
by the Ministry of Education and the
State/Union Territories, A compaign for
collection of funds is organised by the
Ministry of Education and the State/Union
Territories on Teachers’ Day which s
celebrated on 5th September every year.
209, of the collections is sent to build up a
Central Corpus of funds and 80Y, s
retained by the Suate/Union Territory
concerned for immediate utilization,
Financial assistance to teachers and their
dependents in distress is mainly provided by
the respective State/Union  Torritory
Working Commitiees of the Foundation
from out of this share. Similar assistance
to teachers of Kendriya Vidyalayas is
sanctioned by the General Committee.

The funds of the Foundation are
largely utilised for providing financial
assistance to teachers and their dependents
who may be in financial distress due to
circumstances likc untimely death or
prolonged illness of the teacher. Cases of
retired teachers are also considered subject
to availability of funds. In addition,
funds of the Foundation are also utilised
for the following purposes : —

(i) For giving scholarships or other
financial  assistance to meet
education expenses in respect - of
descrving cases of students who
must be children of teachers in
indigent circumstances.

(1) For giving assistance to teachers
in indigent circumstances to meet
expenses in connection with the
marriage of their daughters.

(b) and (c) Since assistance to teachers
in indigent circumstances is given from the
funds of the Foundation, no provision is
made for this purpose in the budget of the
Ministry of Education. Consequently, the
question of ~ expenditure by the Ministry
does not arise.
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S.T. Applications for Admission in
Delhi University

1889. SHRIMATI SUMATI ORAON :
Will the Minister of EDUCATION AND
CULTURE be pleaesd to state :

(@) how many Scheduled Tribes
candidates submitted their applications for
admission during current academic Ssession,
1983-84 in Honours courses of B.A., B.Sc.
and B. Com. classes in colleges under Delhi
University ;

(b) how many of such candidates
qualified for admissions and how many were
actually admitted ;

(c) what were the cut-off percentages of
marks i.e, minimum qualifying marks ;
and

(d) was the prescribed percentage at
7.59, for Scheduled Tribes students in
this regard, duly satisfied this time, if not,
the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
totat number of Scheduled Tribe candidates
who had registered for admission to various
Pass and Honours Courses in Arts and
Commerce is 104 and for Pass and Honours
courses in Science is 11, in the Delhi
Colleges til]l July 27, 1983,

(b) All the 115 candidates were allotted
to Colleges of their choice in order of
preference for admission to the Course
concerned. As the process of admission is
still on, the number of such candidates who
have actually taken admission is not yet
available.

(c) The minimum percentage of marks
prescribed for admission to Pass Courses is
407, and to Honours Courses 45%.

(d) No, Sir. The number of candidates
registered for admission is far less than the
seats reserved.

Conversion of Tekdar, Murren, Koribiya
and Ugna Halts into Stations

1890. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be pleased
to state :
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(a) whether a decision has been taken to
convert Tekdar, Murren, Koribiya and Ugna
halts in Samastipur Division into Stations ;
and

(b) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) No.

(b) The proposals for conversion of
Tekdar, Murzitha, Korahiya and Ugna halts
in Samastipur Division into flag stations
have been examined but not found
justified.

Tecachers’ Seniority Lists in Kendriya

Vidyalaya Sangathan

1891. SHRI R.R. BHOLE: Will the
Minister of EDUCATION AND CULTURE

be pleased to state :

Vidyalaya
separate

(a) whether Kendriya
Sangathan has recently prepared
seniority lists of three categories of teachers
under its administrative control ;

(b) if so, whether it has been done
before making confirmations for most of the
teachers then in position ;

(¢) the rcasons for not fixing their
seniority according to their date of con-
firmation as provided under general rules of
Central Government services ;

(d) whethcr the lists contain many cases
of higher seniority given to the promotee
teachers over direct appointees of earlier
dates in violation of the above rules:

and

(¢) if so, the reasons thercfore and the
remedial measures proposed to be taken

urgently ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) and (c) As per rules of the Kendriya
Vidyalaya Sangathan, seniority lists are
required to be drawn up by combining the
direct recruits aud promotees in the ratio of
their recruitment to the post and not
according to the dates of their confirmation:

SRAVANA 13, 1905 (SAKA)

Written Answers 74

Confirmation of teachers can be done only
after their seniority lists are finalised.

(d) Seniority of direct recruits and
promotees has been fixed in accordance with
the rules of the Sangathan.

(e) Does not arise.

Admission of Children of Handicapped
Government Servants to Central Schools

1892, SHRI JAIPAL SINGH
KASHYAP :
SHRI CHHOTEY SINGH
YADAY :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Government have made any
percentage of reservations for admission to
the Central Schools for the children of
handicapped Government employees ;

(b) if so, what are the details thereof
stating the instructions, if any, issued by
Government to the authorities concerned ;
and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) No, Sir.

(b) Does not arise.

(c) Kendriya Vidyalayas are primarily
meant to provide educational facilities to
the children of transferable Central Govern-
ment employees. Transferability of the
parents is, accordingly, the sole criterion for
admission to these schools,

Rate of Literacy in Orissa

1893. SHRI LAKSHMAN MALLICK :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) what is the literacy rate in
State of Orissa as compared
States ; and

the
to other

(b) whether Government have any crash
programme to spread education at a faster
rate ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
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(SHRIMATI SHEILA KAUL): (a) The 27. Delhi 61.54
literacy rate in Orissa according (0 1981 59 <00 Daman & Diu 56.66
census is 34.23 per ccnt, A statement on ,)(' R
literacy rate in the State of Orissa compared 29. La.kshadweep 55.07
(0 other States is attached. 30. Mizoram 59.88
31. Pondicherry 55.85

(b) The programmes for Universalisation
of Elementary Educaton for children in the
age group 6-14 and removal of adult
illiteracy in the age group 15-35 with special
emphasis on enrolment of girls and women
have been included in the Minimum Needs
Programme and the
Programme of the Government,

New Twenty Point

STATEMENTS
State/Union 1981 Percentage
Territory literates to total
population
INDIA 36.23
1. Andhra Pradesh 29.94
2. Assam @
3. Bihar 26.20
4, Gujarat 43.70
5. Haryana 36.14
6. Himachal Pradesh 42 .48
7. Jammu & Kashmir 26.67
8. Karnataka 38.46
9. Kerala 70.42
10. Madhya Pradesh 27.87
11. Maharashtra 47.18
12. Manipur 41.35
13. Meghalaya 34.08
14. Nagaland 42,57
15. Orissa 34.23
16. Punjab 40,86
17. Rajasthan 24.38
18. Sikkim 34,05
19. Tamil Nadu 46.76
20. Tripura 42.12
21. Uttar Pradesh 27.16
22. West Bengal 40.94
23. A & N Islands 51.56
24. Arunachal Pradesh 20.79
25. Chandigarh 64,79

Connecting Balurghat with Railway

1894, SHRI PALAS BARMAN:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that he had
assured the People of Balurghat that
Balurghat will be connected with Railways
soon ;

(b) if so, by what time ; and

(c) details of the survey report
regard ?

in this

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) No categorical assurance
was given, as the project is required to be
cleared by the Planning Commission still,

(b) Does not arise.

(c) A Preliminary Engineering-cum-
Traffic survey for a BG line from Eklakhi
to Balurghat was carried out in 1982, As
per survey report the project would involve
construction of 90.56 Kms. of new BG rail
line at an estimated cost of Rs. 36.38
crores.

J.N.U. Panel Report

1895. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of EDUCATION AND
CULTURE be pleased to states :

(a) whether the J.N.U. papel (Central
University Review Committee) submitted the
report ; and

(b) if not, when the committee is likely
to submit its report ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) No,
Sir.

(@ Census could not take due to disturbed conditions.
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(b) The Committee appointed by the
University Grants Commission to enquire
into the working of the Central Universities,
including Jawaharlal Nehru University, is
expected to submit its report by September,
1983,
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Death of Indian Student in Moscow

1897. SHRI K.T. KOSALRAM : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the post-mortem report of
the student Shri V. Balakrishnan in Moscow
has been received recently ;

(b) whether a detailed report about
his death as well as details of savings
accounts of Shri Balakrishnan have also been
received ; and :

(c) whether any investigation by the
Indian Embassy has been done informally
in the sudden demise of Shri Balakrishnan
and if so, the details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAQO): (a) The post-mortem report about
the death of the student, Shri V. Balakrish-
nan, was received about seven months ago.

(b) A dctailed report was received from
the Embassy soon after Lis death, Enquiries
made by our Embassy from the University
authorities and some of his fellow students
did not reveal existence of any saving
accounts of Shri Balakrishnan,

(¢) Indian Embassy, Moscow sent a
report in August, 1982 after an investigation.
It revealed that the deceased and three other
Indian students indulged in drinking en the
night of 26th August, 1982 and Shri
Balakrishnan was found dead nextday by
an Indian student. The death was allegedly
due to overdrinking.

The Indian Embassy rendered all
possible help regarding the cremation of
his body, despatch of his ashes to India and
furnishing certain documents and certificates
as required by his father,

fags @t ot & wm afgm
qEFEY, 9E qAET ST THAE
¥ WYX A W Ry

1898. ST TIRATH GYAHT TEHT © F4T
Ty [T afvary weamw A9 ag 9ad
F1 FI7 F 5 .

(%) faed 7 a9 & Qv qfeare
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faftar Fd%9 & asaqa  wafaQus
Iq1g I a1y gEIfgal ® FT-IIC FEUT
feadt & aT S &7 & a9 f{AA9s
3917 fFu §;
(@) 3 Fafa & gy qaFd), afgar
g AT THAQT F KW AT A1 Y
geqr fegal @ AT FIIRAT ATFF g1
q¥ fead sufmaY &1 &qLaqe § wd¥ fwar
At HX IAHT geqr fwqal § T AT F
aI% 3% g 1C;
(1) z8% fag feqd s@ed, T.a%-

NF %, 57 6 §ouo afgde, sa1%
gz g Ay9Y, afgar afwae #wam
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FAAIY wfgar carwed AQas, argal
g% faar ar &t faeaie qrgr aar,

() 7ar g7 wiwa § sraed T A%
FEAtFY z@iw F A" faare @ v
qFAIEY 1% F GI3AT F AFATL AT
afrare seair &aFA ¥ w9 A @
T I3 T 793 i qa arfy @M
FLTHT AN a& difaq g 7

TRy AT qfk R &AW\
A 5T "l (sitwar svgfaar feaad) ¢
(%) fasd dva agl & Qua faa gxafagy
0997 & fafaey qOrsY &1 zedame
fwar ga®T avarT satvr AN fear qar g

ag AT FTARAA Mo oo qrg garfaa 7q-
IEELEH aret Mifgar fAadgs ¥ givsq
ITAHT Faf
1980-81 2053,000 628,000 91,262 3717,738
1981-82 2792,000 750,000 119,535 4433,465
1982-83 3980,922 1073,722 170,148 5718,407

(@) wsAl etz g9 wifag a9f 7 fysd @ a0l & dva greAgaE 6k
wfgar age=ay sngaAl aar fafeear & o amfe & oo gf okt £ 5 gem

TaIg § a8 39 IWITL Y —

g qEY FHIR femr aga=y fafecar @ my gaift
1980-81 30 195 25
1981-82 11 196 -
1982-83 4 099 —_—
53 366 25

gogare o feaa safw aifas faa oy
TS A 39 qAEg § Agl gaend

T )

(7) @& wd=ifeat & fawg srgag-
faw sgarg o1 s wsagamfas &

Y &R F Ffgwre g7 0 oarar
qat gaar w1 Aifqefor zq gy g
AT T JIAY § |

() a&dt F1€ frd 3@ gawa &
sq1T J AgY &g 8 |
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“Sw wTA a¥W Mg I’
MeH AATHII

1899. = FIfew wwET : {1 AtagA
1% afcaga q=41 9g Ta™ A FIA FA
f& : )

(%) Fa1 GIHIT FT =417 9 AE, 1983
F ‘qaaRg g’ § gwiftg csgroRy
F TP I 9T A& 9w § gwifad
FuraIT F AN fgamar @ ;

(@) afz gf, ar <t =afaqal gra
ggw afqw & St geaE & fafws
wul ¥, FAqAAT WEESy ¥ fEwer
gaufa &1 % g

(7) FaT FFNT Fig FA A &7 99
¥ gAY feqid gIFE F &7 g; AR

(=) afz gf, @y aeg =) satr a1 @7

Aaga T aftag sixwa & s
weit (s foaraigaw waid) @ (F)
i

(&) ag sraarst AT Sraragt 1
qraeT ¢ 1 gy feay ged &Y NEEe
§S, AT AT AHAT AN AIAF AR G qdr

T GHAT |
(7) & (7) F#Eg AT QA
€9 HIHST &) AT FI G| |

Agitation by Resident Doctor’s Association
Regarding Corruption in Post Graduate
Examination at AT, IM.S.

1900. SHRI A.T. PATIL : Will the
Minister of HEALTH AND FAMILY

WELFARE be pleased to state :

{a) whether it is a fact that there was
some agitation in May, 1983 by the Resident
Doctor’s Association on the grievance that

_the post-graduate examinations at the All

" India Institute of Medical Sciences were
fnvested with corruption especially by way
of (i) favouritism and (li) vindictiveness on
the part of the examiners ;

() did the Government make Any
independent inquiry into the matter a;gd if
50, what &rg the results of such an inquiry ;

SRAVANA 13, 1905 ( SAKA)

Written Answers 82

(c) whether the Government are aware
of such complaints of corruption at the
graduate and post-graduate examinations in
medical facilities of universities in India ;
and

(d) if so, what action Government

propose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) and (b) It has been reported
by the AIl India Institute of Medical

Sciences that there was an agitation in May,
1983 by the Resident Doctors’ Association
alleging vindictiveness on the part of the
examiners in the Post-graduate examination
in Dermatology & Venereology. However,
there was no allegation of corruption or
favouritism. The matter was inquired into
in detail by the Dean and Acting Director
of the Institute. He came to the conclusion -
that there was no vindictiveness on the part
of the examiners.

(c) and (d) No specific instances of any
corruption or malpractice at the graduate
and post-graduate examinations in medical
faculties of universities have come to the
notice of the Government of India. How-
ever, the Medical Council of India have
received complaints from certain States in
regard to frequent postponement of exami-
nations by the Medical Colleges and the
matter is being looked into by the Council.

US Willingness to Sell Military
Hardware to India

1901. SHRI VIRDHI CHANDER
JAIN : Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the U.S. Secretary of State
in his recent visit to Delhi indicated the
willingness of his country to sell military
hardware to Tndia ;

(b) the type of defence equipment U.S.
is willingness to sell ; and /

(¢) whether the offer of the United
States is being considered by Government
in its programme of Military preparedness ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA RAO:
(a) to (¢) During his visit to India. from
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29th June to 2nd July, 1983, US Secretary of
State, George Shultz, brought up the
question of sale of US military equipment
and the regulations concerning such sales.
This was done in a general way without any
special proposals being discussed.

Amount Spent on Roads in Delhi During
the Last Three Years

1902. SHRI T.S. NEGI : Will the
Minister of SHIPPTHG AND TRANSPORT
be pleased to state :

(a) total amount spent on roads in
Delhi for last three years including amount
spent on roads during Asiad and total
Amount spent for roads in three other
metropolitan cities for the same period ;

(b) whether it is fact that roads are
in bad state of repair due to malpractices,
faulty design and failure to provide correct
slopes ; and

(¢) whether Government will set up a
high powered committec to look into the
entire mismanagement ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) The
following funds were provided by the
Ministry of Shipping and Transport (Roads
Wing) for Roads and Bridges to the Delhi
Administration :
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No financial assistance to other Metro-

politan Cities was provided by this
Ministry,
(b) No, Sir. Roads in Delhi are

generally Traffic worthy.

(c) There i:s no proposal, at present,
with the Delhi Admn.,

Guidelines for Old Age Pension to States and
Persons Getting Pension State-Wise

1903. SHRI HARIHAR SOREN :
SHRI A.C. DAS :

Will the Ministér of SOCIAL WEL-
FARE be pleased to state :

(a) the guidelines sent
to the States for the
pension ;

(b) the number of persons in different
States given old age pension in 1982-83 ;

by the Centre
payment of old age

(c) thc amount of old age pension fixed
per person in each State ; and

(d) the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCJIAL WELFARE
(SHRI P.K. THUNGON) : (a) Central
Government has not sent any guidclines to

Year Funds provided (Rs. in lacs) States for payment of old age pension,
1980-81 1392.00 However, the Severth Finance Commission
198182 150;.19 recommended for a-uniform rate of peosion
1982-83 7927 .82 of Rs. 60/- per month and this recommen-

] o dation was forwarded to the State Govern-
Total 5523.01 ments.
e (b) to (d) A statement is attached.
STATEMENT

STATEMENT SHOWING NUMBER OF PERSONS IN DIFFERENT STATES GIVEN
OLD AGE PENSION AND AMOUNT OF OLD AGE PENSION
FIXED BY EACH STATE

S. No. State Existing rate of No. of persons Remarks
pension per month  given old age ‘
per person pension during
1982-83
1 2 3 4 5
1. Andhra Pradesh Rs. 30/- Not available -
2. Assam ——— —_—
3 Bihar Rs. 30/ 23,56,072* *Target
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1 2 3 4 5

4. Gujarat Rs. 30/- for 13,333% *Figures for the year

destitute aged and 1981-82
Rs. 45/- for desti-
tute disabled.

5. Haryana Rs. 60/- 18,120

6. Himachal Pradesh Rs. 50/- 44,979% *Figures for the year
1981-82.

7. Jammu & Kashmir Rs. 60-* 5,464 %* ¥Rs. 90/- for those
having at least 2 depen-
dents.

**During January' 81.

8. Karnataka Rs. 40-* 3,83,869 *Raised to Rs. 50/-
from 1-4-1983.

9. Kerala Rs. 55/* Not available *Rs. 60/- for widowed/
divorced/destitute
women with one or
more dependent minor
children.

10. Madhya Pradesh Rs. 60/- Not available
11. Maharashtra Rs. 60/- 1,54,000% *Figures for the year
1981-82.
1981-82 (upto Dec. ‘82)
12, Manipur Rs. 60/- 1,123* *Figures for the year
1981-82 (upto Dec. 82)
13. Meghalaya Rs. 60/- 1,150
14. Nagaland Rs. 60/- 1,100
15. Orissa Rs. 40/- 96,326
16. Punjab Rs. 50/- 1,06,960* *Relates to 1981-82.
17. Rajasthan Rs. 40/- 55,000* *Relates to year
1978-79
18. Sikkim Rs. 50/- 297* *Up to Dec. ‘1982.
19. Tamil Nadu Rs. 35/- 1,89,349* *Relates to  year
; 1981-82.
20. Tripura Rs. 30/- 5,426% *Relates to  year
1981-82,
21. Uttar Pradesh Rs. 60/- 49,086* Relates  to year
1981-82.
22. West Bengal Rs. 30/- 24,640% *Relates to  year
1981-82.
Teaching Staff in Central Universities (c) steps being taken to provide resi-
dential accommodation F
1905, SHRI MOHAMMAD ASRAR (b (v to. more staff of
AHMAD : Will the Minister of EDUCA-

TION AND CULTURE be pleased to
lay a statement showing :

(a) the total number of teaching staff
employed in the Central Universities
(University-wise) ;

(b) how many of them arc provided
with residential accommodation, (University-
wise) ; and _

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
on the basiss of information available, the
number of teaching staff and the extent of
residential accommodation provided in ' each
of the Central Universities are given in the
statement attached,
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(c) To the extent resources permit,
funds are made available by the University
Grants Commission to Central Universities
for construction of more staff quarters.
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Efforts are also being made to augment

the availability of ,residential accomodation
in the Central Universities with the assis-
tance of external financing agencies.

STATEMENT

Name of the Central University

Number of teaching
staff employed

Number of teaching staff
provided with residential
accommodation,

Aligarh Muslim University
Banaras Hindu University
Delhi University

Hyderabad University
Jawaharlal Nehru University
North-Eastern Hill University
Visva-Bharati

1016 »ns ¥
1654 600
622 116
103 68
313 162
131 5
488 177

Accidents on Western Railway during
1-4-1983 and 15-7-1983

1906. SHRI UTTAMBHAI H. PATEL :
Will the Minister of RAILWAYS be pleased

to state :

(a) whether a number of Railway
accidents have occurred on Western Railway

in Gujarat during 1 April, 1983 to 15 July, .

1983 ;

(b) if so, details thereof ;

(¢) the details of loss of life and
property therein ; and

(d) the steps taken or proposed to
minimise such accidents ?

THE MINISTER OF RAILWAYS

(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) :
are not maintained State-wise. On Western
Railway which serves the State of Gujarat,
27 train accidents took place during 1.4.83
to 15.7.83. These comprised 22 derail-
ments and 5 level crossing accidents.

(c) In these accidents 10 persons were
killed ; the cost of damage to the Railway
property has been estimated at approxi-
mately Rs. 4.65 lakhs.

(d) Some of the steps taken to prevent
accidents are : —

(1) 1Inculcating greater safety conscious-
ness amongst railwaymen by intesify-

(a) and (b) Accident statistics

ing field inspections, and counselling
of staff in correct methods of
working, ambush checks to gauge
alertness of staff etc.

(2) Stepping up pace of rehabilitation
of permanent way of rolling stock.

(3) Check on alertness of running staff
especially drivers when they come to
join duty,

(4) Providing modern technological
devices viz. modern colour light
signalling, improved track, track-

circuiting and axle counters to supple-
ment human vigilance.

(5) Organising safety drives and inspec-
tions by teams of senior officers in
the field from Headquarters as well
as Railway Board to identify lacunae
and rectifying the same.

(6) Seaking co-operation of  State
Governments in educating road users
to exercise caution and vigilance in
negotiating level crossings.

(7) Progressive manning of level crossings’
and providing telephones/interlocking
at larger number of manned crossings_

Monitoring of safety efforts by the

(8)
Railway Board, Zonal General
Managers and Divisional Railway
Managers.
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Excise Policy for Tribal Areas

1907. SHRI GIRIDHAR GOMANGO :
Will the Minister of SOCIAL WELFARE

be pleased to state :

(a) whether the Ministry has evolved
an excise policy for tribal areas of the
country and issued the policy guidelines to
the States and Union Territories for imple-
mentation during Fifth Plan and Sixth Plan

periods ;

(b) if so, the main features of the
excise policy therefor and the measures
taken by the States on the guidelines, State-

wisc ;

(c) whether some States approached
to the Centre to compensate the loss of the
revenue due to abolition of liquor shops in
tribal areas, and

(d) if so, State-wise annual income and
loss as indicated by the States and the
reaction of the Centre on the plea of the

States therefor ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) and (b)
Prohibition being a State subject, it is for
the States to formulate the actual policy in
this ‘regard. The Central Govt. have,
however, circulated the following guidelines
to the States/Union Territories on this

subject :

(i) To take steps for discontinuance of
vending of country liquor in the tribal

areas.

(i) in areas where prohibition is not in
force, the tribal people should be
allowed to prepare their own beve-
rages for individual and social
purposes wherever this traditional
practice prevails, but not for com-
mercial purposes.

(iii) to intensify  educational efforts
amongst the tribals against the evil
effect of drinking ; and

(iv) to encourage social workers and
voluntary organisations to undertake
the task of education work for

prohibition.
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As the subject falls within the State list,
necessary measures have to be taken by the
State Governments.

(c) No, Sir.

(d) Does not arise. |

Bifurcation of Secunderabad Division

1908. SHRIMATI SUSEELA
GOPALAN : Will the Minister ‘of RAIL-
WAYS be pleased to state :

(a) whether attention of the Govern-
ment has been drawn towards the problems
faced by the staff of Divisional Commercial
Superintendent’s Office, Secunderabad as
a result of bifurcation of their secunderabad
Division in 1977 ; and

(b} the steps being taken to solve the
problems ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) The matter is under consideration
of South Central Railway in consultation
with Recognised Trade Unions.

Work on Coastal Railway

1909. PROF. P.J. KURIEN :
SHRI XAVIER ARAKAL :

Will the  Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the work
on the coastal railway in Kerala has come
to a halt due to paucity of funds ;

(b) if so, the steps being taken to speed
up the work ; and

(c) by what time this line is expected

to be completed ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-

DHURI): (a) No.

(b) The work is in progress aecording
to the extent of availability of funds.

(c) In view of non-availability of
adequate resources, no target date for
completion of this work can be fixed at this

stage.
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Educational Opportunities for Women

1910. SHRIMATI USHA PRAKASH
CHOUDHARY : Will the Minister of EDU-
CATION AND CULTURE be pleased to
state .

(a) whether it is a fact that in-equaltties
and imbalances still persist in educational
opportunities for women ;

(b) if so, the percentage of female enrol-
ment compared to total enrolment in the
States during the last three years ;

(c) the number of exclusively femalc
colleges, co-educational colleges ; and

(d) the details of educational facilities,
opening of more colleges, scholarships, part-
time education schemes and other incentives
proposed to remove disparties in female edu-
cation ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Yes,
Sir.

(b) Percentage of female cnrolment in
States/Union Territories during the three
years for which confirmed statistics are avail-
able is set out in the statement attached.

(c) The number of women's colleges in
1981-82 was 635. The number of co-educa-
tional collcges is, however, not available.

(d) Girls, who constitute approximately
709%, of the unenrolled children have been
identified as a target group for enrolment in
the schools in order to achicve the objective
of universalisation of elementary edueation
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by 1990. All Stat2 Governments have been
instructed to make special efforts 1o incrcasc
their enrolment. The following incentives for
enrolment are given ; —

(a) provision of free textbooks and

stationery ;

(b) provision of free dresscs, especially
for girls ;

(c) attendance scholarships, especially
for girls ; and

(d) mid-day meals.

A national campaign on universalisation
of elementary education with emphasis on
enrolment of girls was launched in 1982, All
State Governments/Unjon Territories have
requested to Jaunch a similar drive this year
to increasec enrolment of girls, recruitment of
lady teachers in particular and enlisting the
cooperation of the Social Welfare Boards to
tic up their schemes of condensed courses
for rural women with the efforts of the State
Governments in respect of recruitment of
local teachers in rural areas.

With a view to promote better opportu-
nities for women in respect of higher educa-
tion and remove regional imbalances, certain
flexible and preferential norms for develop-
men and other assistance 10 women's institu-
tions and women students have been adopted
by the University Grants Commission which
inter alia include development grants to
women’s colleges, re-structuring of under-
graduate courses, relaxation of age for
award of research fellowships/teacher fellow-
ships and correspondence as well as continu-
ing educatijon for women.

STATEMENT
PERCENTAGE OF FEMALE ENROLMENT TO TOTAL ENROLMENT

Percentage of Girls enrolment to

Sl State/Union Territory
No. total enrolment
1976-77 1977-78 1978-79
1 2 3 4 5 ~
1. Andhra Pradesh 37.51 37.9 38.31
2. Assam 58.67 38.9 40.15
3. Bihar 26,07 26.3 26.33
4, Gujarat 37.53 37.9 38.69
5. Haryana 29.57 - 297 30,15
6. Himachal Pradesh 36.29 36.8 37.29
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1 il 3 4 5

7. Jammu & Kashmir 31.85 32.6 34,04

8. Karnataka 39.60 40.1 40.15

9. Kerala 47,38 47.8 47.68
10. Madhya Pradesh 30.09 29.9 29,76
11.  Maharashtra 39,02 39.3 39.67
12 Manipur 39.87 39.9 42,04
13. Meghalaya 45.96 46.3 46.56
14. Nagaland 40,87 40,7 42,93
15. Orissa 33.81 34.1 35.20
16. Punjab 41.64 4,19 42.25
17. Rajasthan 22,75 22,7 22.50
18. Sikkim 30.66 52.4 37.83
19. Tamil Nadu 41.34 41.7 41.91
20. Tripura 42.44 42.4 42.05
21. Uttar Pradesh 31.57 26.1 26.19
22, West Bengal 35.67 36.7 40,57
23. A. & N. Islands 43,42 436 43.83
24. Arunachal Pradesh 27.48 28.5 - 32,55
25, Chandigarh 41.48 41.6 41.97
26, Dadra & Nagar Haveli 34.32 34.3 35.91
27. Delhi 42.86 43.4 43.86
28. Goa, Daman & Diu 43.18 43.7 44.26
29, Lakshadweep 41.64 41.6 42.21
30. Mizoram 46,56 46.6 46.72
31. Pondicherry 40.83 41.1 41.26

INDIA : 35.65 354 - 35.86

— —

Trains Cancelled due to Breaches on Metre-
Gauge Sections of Western Railway

SHRI NAVIN RAVANI:
SHRI MOHANLAL PATEL :

Will the Minister of RAILWAYS be
pleased to state :

1911,

(a) whether it is a fact that dueto
breaches on metre-gauge sections of Western
Railway many trains were cancelled ;

(b) if so,
cancelled ;

the ‘details of the trains

(c) -what alternate steps have been taken
for transporting the passengers ;

(d) how along the route remained sus-
pended ; and

(c) what is the estimated loss of railway
property due to floods in Western Railway ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURID : (a) Yes.

(b) 81 trains remained cancelled for
varying periods between 20-6-83 and 22-7-83
on Western Railway on account of breaches.
Of these about 14 trains have still not been
restored on Rajkot and Bhavnagar Divisions,

(c) Six trips of buses were arranged on
cither side of the Lushala-Junagadh breace-
ed section in consultation with the Road
Transport Authorities to maintain connection
with Somnath Mail and Veraval Mail. One
passenger special ran daily from 1-7-83 to
3+7+83 between Ahmadabad and Mapwar vik
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Mavli Jn.-Udaipur-Himmatnagar section.
Two paris of shuttles were also run daily
between 1-7-83 and 4-7-83 on Jawai Bandh-
Marwar and Marwar-Falna sections.

(d) Traffic on various breached sections
of Western Railway remained suspended for
varying duration between 21.6.83 and 5.7.83
Traffic on Junagadh-Veraval section is, how-
ever, likely to remain suspended upto 31-8-83.

(e) Estimated. loss to the Railways due
to the breaches is about Rs. 1.90 crores.

Privilege to Casual Labour on Open
Line Maintenance

1912, SHRI K.A. RAJAN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the casual labourers working
on the projects of the railways whose status
and conditions of service have been improved
by granting them monthly rate of wages as
per Railway Board’s order No. E(NG)II-82/
LG-5/4 dated 6th June, 1983 will be eligible
for privilege passes, leave facilities, house
rent allowance, annual increment etc, entitled
to existing monthly rated labourers in the
open line maintenance ; and

(b) if not, whether Government would
reconsider the matter and revise the order
granting these privileges to the casual labour-
ers engaged in projects also ?

THE MINISTER OF RAILWAYS
(SHRI ABA. GHANI KHAN CHAU-
DHURI) : (a) No.

(b) At present there is no such proposal
under consideration.

Civic Amenities in Railway Colony at
Malda Town

1913. SHRI ZAINAL ABEDIN : Will
the Minister of RAILWAYS be pleased to
state

(a) whether Government are aware that
the Railway administration at Malda Town,
West Bengal is apathetic to look after the
basic demands such as repairing drains and
roads in the colony and accommodation
ctc. ;

(b) whether the Government are also
aware that because of the acute shortage of

railway accommodation et Malda 70 per cent
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employees have to live under compulsion by
constructing thachet of their own in the
vicinity of railway station or elsewhere ; and

(c) if so, the reaction of the Government
thereto ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) It is not a fact that Railway
administration at Malda Town is apathetic
to look after the basic demands regarding
repair of drains, roads and providing residen-
tial accommodation for the railway staff.

-(b) and (c) About 36.5 railway staff at
Malda Town are already housed as against
the figure of 37%, for the overall housing
satisfaction of railway staff on the entire
Indian Railways. 96 units of additional staff
quarters are under construction.

Conversion of Manmad — Aurangabad Section

1914, SHRI UTTAM RATHOD : will
the Minister of RAILWAYS be pleased to
state :

(a) the amount earmarked for conversion
into broad-gauge of the Manmad— Auranga-
bad section under the South Central Railway
for 1983-84 ;

(b) the percentage of the work completed
so far ;

(c) whether the people in this region are
agitated over the meagre budget provision
for this project ; and

(d) whether the Government propose to
allot some more funds to the project to
expedite the work ?

THE MINISTER OF RAILWAYS
(SHRI AB.A. GHANI KHAN CHAU.
DHURI) : (a) Rs. 101 lakhs.

(b) 22.1% upto 36.6.1983.
- (¢) Yes.

(d) It is not possible to allot more funds
for this project during this current year due
to severe constraint of resources.

-~

Congestion in Ports

1915, SHRI CHINTAMANI PANI
GRAHI : Will the Minister of SHIPPING

AND TRANSPORT be pleased to state ;
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(a) whether some major ports arc facing
congestion problems ;

(b) if so, the names of those ports ;

(c) the efforts made by the Government
to clear the congestion in those ports ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) and (b)
For sometime past, the Ports of Bombay,
Kandla, Tuticorin and Visakhapatnam are
facing congestion,

(c) The present situation at the above
ports has arisen on account of bunching of
vessels at these ports and/fall in berth-out-put
on account of the monsoon. For improving
the situation, the ports have baen advised to
monitor closely the loading/unloading opera-
tions of the vessels and maximise the output.
Besides, the other remedial measures include
persuading the consignee to carry their ships
to other ports where they could be handled
carlier, undertaking of mid-stream discharge
of cargo, increase in the number of berths
for vessels carrying bulk cargo at Bombay
Port (Indira Dock), etc.

Railway Accidents during 1-5-83 to 12-7-83

1916. SHRI RAMIJIBHAT MAVANI :
Will the Minister of RAILWAYS be pleased
to state :

(2) whether a "number of Railway acci-
dents of various types have occurred during
1 May, 1983 to 12 July, 1983 in varions parts
of the country ;

(b) if so, the details of each accidents ;

(c) the details of loss of life and property
in each case ;

(d) the cause of each accident ;

(e) the action taken against persons found
responsible in each accident ; and

(f) the ex-gratia amount and compensa-
tion paid or likely to be paid to the victims
and injured persons ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) and (b) During 1.5.1983 to
12.7.83, 162 train accidents of various cate-
gories took place op Indian Railways as
under :
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Collisions 10

Derailments 124 (goods trains
83 and passen-
ger trains 41)

Level crossing

accidents 24
Fires in trains 4
Total 162

(c) In these accidents 57 persons were
kille , out of whom 52 were involved in level
crossing accidents, most of which were due
to negligence of road vehicle operators, 5
were involved in derailments, The cost of
damage to Railway property has been estima-
ted approximately as Rs. 1 crore,

(d) Causes established and prima facie

causes of these accidents are indicated
below :—
Cause No. of
Accidents
(1) Failure of Railway Staff 44
(2) Failure of persons other
than Railway Staff 24
(3) Failure of track and other
equipment 30
(4) Incidental 13
(5) Cause could not be
established 2
(6) Causes under investigation 49
Total _16-2—

(e) Action has been initiated against the
Railway Staff responsible for the accidents
under Discipline and Appeal Rules.

(f) No compensation has been paid so
far. However, a sum of Rs, 1,53,200/- has
been paid as ex-gratia relief to the next of
kin of those killed and to the injured involv-
ed in train accidents that occurred during
1.5.83 to 12.7.83. The amount of compensa-
tion to ‘be paid is decided by the Clajms
Commissioners and the Civil Courts, It is,
therefore, not possible at this stage to indi-
cate the compensations which are likely to be

' paid in these cases,
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Proposal to Containerise Imports of
Fertilisers from Soviet Union

1917. SHRI N K. SHEJWALKAR :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have seen a
news-item ‘“‘Fertilisers from Soviet Union-
proposal to containerise imports under study”
appearing in the “Economic Times” dated 20
April 1983 ;

(b) if so, the details of the terms and
conditions put forth by Soviet Union and
the extent to which these are favourable and
acceptable to India ;

(c) when first shipment is expected to
leave USSR and reach India and details of
safety and security measures to be taken from
both the sides ;

(d) whether there is any proposal under
the consideration of the Government to have
this type of service between India and other
developed nations ;

(e) if so, the details thereof ; and
(f) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) Yes,
Sir.

(b) to (f) In the 5th Session of the Indo-
Soviet Joint Shipping Committee held in
New Declhi in April 1983, the Indian and the
Soviet sides discussed the need for containeri-
sation of cargo moving between the two
countries. It was noted however that while
exports from India are generally containeri-
sable, the imports from USSR e.g. fertilisers,
asbestos, newsprint etc. were mainly bulk
items and the eventual success of containeri-
sation would depend upon developing a two-
way container flow and resolving the problems
relating to positioning of empty containers.

Proposal to amend Indian Medical Council Act
to Abolish Capitation Fee and Opening of
more Medical Colleges
KUMARI PUSHPA DEVI
SINGH :
SHRI GHUFRAN AZAM :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

1918.
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(a) whether Government propose to
amend the Indian Medical Council Act to
abolish capitation fee charged for admission
in Medical Colleges ;

(b) if so, facts thereof ;

(c) whether Government also propose to
increase number of seats in the Medical
Colleges and also to set up new Medical
Colleges to cope with the increasing number
of admission seckers in thec Medical Colleges;
and

(d) if so, full details thereof ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRT R. SHANKAR-
ANAND) : (a) and (b) Suitable amendments
are proposed to be made in the Indian
Medical Council Act to meet the situation
created by certain Medical Colleges admitting
students on the basis of charging capitation
fees,

(c) and (d) There is no proposal to open
any new Medical Colleges as the existing 106
Medical Colleges are considered adequate to
meet the medical manpower requirements of
the country. Proposals for increasing the
number of seats in any Medical College are
processed by the M.C.I. according to the
prescribed rules and regulations of the
Council,

Writ petition filed by Railway employees
in Law Courts

1919. SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS he pleaced
to state :

(a) how many writ petitions and other
cases filed by individual railway employees
are pending in the various law courts of the
country ;

(b) how many cases have been disposed

of in the last five years and with what
results ;

(c) whether Government
steps to bring to
litigations ;

take
such

would
the minimum

(d) if so, how ;"and

(e) if not, reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A, GHANI KHAN CHAU-
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DHURI) : (a) to (e) The information is
being collected and will be laid on the Table
of the Sabha.

Thefts of Panchloka Idols

1920. SHRI ERA MOHAN : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) the details of thefts of Panchloka
Idols that have been stolen during the past
three years from South Indian Temples-
Statewise figures for Tamil Nadu, Kerala,
Andhra Pradesh and Karnataka ;

(b) whether  Central Bureau of
Investigation inquiry has been conducted in
these cases and if so, the details of results
of such inquiries ; and

(c) the steps being taken under the

Antiques law to punish the guilty ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K., THUNGON) : (a) As intimated
by the Central Bureau of Investigation, who
maintains records of thefts, State-wise
figures of thefts of Panchaloka idols during
the past three years, as reported by rhe
States of Tamil Nadu, Kerala, Andhra
Pradesh and Karnataka to the Central
Bureau of Investigation, are as under :

State 1980 1981 1982

Tamil Nadu 59 82 58

Kerala 10 5 4

Andhra Pradesh 53 106 42

Karnataka 6 21 4
(b) No, Sir.

(c) Steps for the punishment of the
guilty are being taken for the offences
under the provisions of the Antiquities and
Art Treasures Act, 1972 by instituting legal
action through the State and Central

Governments.

Kitchen Car of Parasuram Express
being withdrawn

SHRI V.S. VIJAYARAGHA-
VAN :

SHRI A. NEELALOHITHA-
DASAN NADAR :

1521,
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Will the Ministar of RAILWAYS be
pleased to state :

(a) whether the kitchen car and many
other facilities available in  Parasuram
Express running between Mangalore and
Trivandrum are being withdrawn ;

(b) if so, the reasons therefor ;

(¢) whether Government are aware of
the public demand against this step ;
and
in this

(d) if so, the action taken

matter ?

RAILWAYS
KHAN

THE MINISTER OF
(SHRI A.B.A. GHANI
CHAUDHURI) : (a) No.

(b) to (d) Do not arise.

News Item Captioned “‘Bare foot Doctors
a Total Racket”

SHRI G.M. BANATWALLA :
Minister of HEALTH AND
WELFARE be pleased to

1922.
Will the
FAMILY
state :

(a) whether Government have any
village health guide scheme in Maharashtra
to help rural masses ;

(b) if so, since when and the details of
the schemes ;

(c) the amount being spent annually on
the said schenie in Maharashtra ;

(d) whether it is a fact that village
guides, though appointed and being paid
have not been supplied with necessary
medical kits and medicines as alleged in the
front page report under the caption ‘Bare
foot doctors a total racket’ in the Daily of
Bombay dated June, 27, 1983 ; and

(¢) whether Government havemade any
inquiries into allegations made in the said
report and if so, the results of the enquiry
and action, if any, taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) Yes.

(b) The scheme is being implemented
since 2.10.77 Under this scheme a Health
Guide is selected for every 1000 rural
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population/every village. The Health Guide
is a Voluntary Worker selected by the
community having his own independent
vocation. During his three months
training, he is paid a stipend of Rs. 200/-
per month and an honorarium of Rs 50/-
per month thereafter. He is also supplied
a medicine kit every quarler containing
medicines worth Rs. 150/-. All the 430
Primary Heath Centres in Maharashtra have
already been covered under the scheme on
1.4.1982, As per information received
from the State Government 27304 Health
Guides have been trained till 31,12.1982,

(¢) The amount released to the State
Government under the scheme since 1977-78,
is given below :

Year Actual funds released
(Rs. in lakhs)
1977-78 47,66
1978-79 133.10
1979-80 104,72
1980-81 126.80
1981-82 240.70
1982-83 504,72
1983-84 225.00

(first two installment)

(d) and (e) Supply of Health Guide
kits has been decentralized since 1.4.79.
The respective State Govts are now
procuring and supplying these items through
their own arrangements. It is understood
that the State Government are enquiring
into the allegations referred to in the news
report

“Open University"

1923. SHRIMATI SANYOGITA RANE :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that the Govern-
ment had appointed a Committee to examine
the feasibility or starting an ‘*‘Open
university’’ in the country on the lines of
the United Kingdom, Shri Lanka,
Venezuela, Canada, Australia, USA, USSR
and other countries ;

(b) if so, the rccommendations of the
Committee ; and

(c) the decision taken thercon ?
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATT SHEILA KAUL): (a) Yes,
Sir. A Working Group was appointed in
1974 to examine the feasibility of estab-
lishing an open University in India.

(b) The Working Group had
recommended that the Central] Government
should establish an Open University by an
Act of Parliament.

(¢) The Government examined the
recommendations but it was decided to defer
further consideration of the matter. Fresh
consultations have been initiated to revive
this proposal.

TElor ey 9 Qa1 % foy
fafwcawl st stfaser

1924, =it faraem  gwafRan @ #@&@r
eeem oY aftEr weamr @R ag
FAA FY HIT ST fF ¢

(%) Far ag 99 g f& fafwcs aia)
FY 18T gV & Yar1 FET Afww qa<
FW §;

(@) 7ar ag WY qv g f& @it &
% rwfeas wqreey Fegt 9 fafecas)
#t fagfeq fo2 sm & o=@ W@
fafscasl & a3 fraa W@y §; &

() afe gi, at #|a1 GIFH GRT &9
gaxf o w1 4§ Aify fraifea & af &
frga fafseas aiat & @ M@ & &ar
qat & 39 ?

T W afeare weamor ATAg A
TS w7 (Hac Agfaar fegef): (7)
¥ (T) WIFIR 1 FFEA GU ATHT HaE)
Y gar 39 #1 afaser gwc @ qur
HFAY §YY Iq+T gI a1t fLaqaay & an
H FITFTA § 1 e1dEA & A9 Gy §
FIg W & faq arwivg F3T g 9O
5 U FEFIN T FT U89 fHar 3 ) ww
FEAFA 9 &1 fifid g @ o9 @
HIR I & farea §
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Construction of Budge Budge Namkhana
Railway Line

1925. SHRI NIREN GHOSH : Will
the Minister of RAILWAYS be pleased to
state :

(a) when the construction of Budge
Budge Namkhana railway line will begin ;

(b) whether funds have been allocated
sor the purpose ;

(c) whether it will be taken up during
the Sixth Plan period ; and

(d) if not, ransons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) The formal clearance to the
project has not been received from the
Planning Commission, due to constraint of
resources. It has, therefore, not been
possible to take up the work so far.
Further action will be taken after the
project is cleared by the Planning
Commission,

(b) Only token funds have been allotted
pending clearance by the Planning
Commission. ‘

(c) and (d) Not likely, till the project
is cleared by the Planning Commission.

Free and Compulsory Education for
Children Between 5-14 Years

1926. SHRT MADHAVRAO SCINDIA :
SHRI RASA BEHARI BEHERA :

Will the Minister of EDUCATION
AND CULTURE be pleased to state ;

(a) how far the directive principle of
free and compulsory education for all
cuildren in the age group of 5 to 14 years
has so far been realiscd in different States,
indicating the number of children in this age
group, how many of these are school-
going at primary, middlc and secondary
stages and how many in various age-groups
are not attending schools ; and

(b) what conditions have becen provided
to ensure that children in this age groups

are not compelled to keep away from
education due to economic and social
constraints ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
directive principle of state policy directed by
the Constitution covers only education upto
14 years of age which in other words can be
said to relate to elementary schooling ;
secondary education is not covered by it.

According to the policy frame of VI
Five Year Plan, reinforced by the New
Twenty Point Programme, it is proposed
to achieve universalisation of elementary
education for children in the age groud 6-14
years by  1989-90. For purposes of
operational efficiency, the targets prescribed
are 959%, enrolment in primary schools and
509/, enrolment in middle schools by
1984-85 and 1009/ in both by 1989-90.

The relevant details are set out in the
statements attached as annexures I, II, and
1II. Laid on the table of the House.
(Placed in library. See No. LT 6808/83)

(b) A statement detailing the measures

envisaged/undertaken is attached as
annexure 1V. Laid on the table of the
House. (Placed in library. See No.

LT 6808/83)
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famiY uF marard gagor fwar @r w@r
g1

T @157 & faufo &1 &9 gE® FH
& graeg ¥ frorr gFgor & g AW
qar gaegw frard £ axt gt ¥ i
7 fao 9 & T1g FaaAl &7 JaAsHaAr
agr grsrAr s Fy #ANEfT £ AW gu
fear st

Selection Grade to University Teachers

1928, SHRI R.P. YADAV : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) whether Government are considering
any proposal to grant selection grade to
existing University/College lecturers, who
have put in a minimum of 10 years’ service,
have got Doctorate Degree in the subject
concerned, have more than four years’
teaching experience of  Post-Graduate
classes and are approved Ph, D. Guide ;

(b) if so, what are the details of the
proposal and by what time the Government
are likely to take a decision in the
matter ;

(c) whether Government have received
any memorandum from Teachers Organisa-
tions for the Selection Grade ; and

(d) whether Government have consulted
the State Governments for the great of
Selection Grade to University/College
lecturers ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) There
is no proposal under Government’s
consideration to grant selection grade to
University and college teachers. However
University Grants Commission has for-
mulated a Merit Promotion Scheme for
teachers in universities and colleges for
implementation during the Sixth Plan.

(b) According to the scheme, Lecturers
and Readers who have rendered a minimum
of 8 years of continuous service in their
respective cadre, of which at least 4 years
should be in the institution where they are
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working, could be considered for promotion
to the next higher grade on the basis of an
assessment. Not more than one-third of
the rotal number of permanent positions of
Lecturers or Readers in each department of
a university, and of the total number of
permanent posts of Lecturers’ in a college
could be given such merit promotions.
Teachers who arc promoted under the
scheme will hold the next higher grade as
personal to them. The Commission has
also agreed to assist the Universities and
Colleges to the extent of Rs. 600 per teacher
per annum during the VI Plan to implement
the scheme.

(c) Teachers’ Organisations have been
representing for provision of promotion
opportunities for them.

(d) The Merit Promotion Scheme was
finalised by the University Grants Com-
mission in consultation with the State
Governments.

Alleged Undesirable Activities of
Private Operators

1929. DR. AU. AZMI :

SHRI KUMBHA RAM ARYA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) what are the scheduledroutes and
fare structures of Delhi Transport Corpo-
ration buses on route No, 754 and private
stage carriages from Kirby Place to
Fatehpuri ;

(b) whether the timings of both
services overlap each other :

’

the

(c) if so, what steps are proposed to be
taken to check the overlapping and com-
petition by private stage carriages with
Delhi Transport Corporation buses ;

(d) whether the private operators are
charging more fare from the passengers by
non-displaying point to point fare table in
bold letters as required under the S.T.A.
instruction :

(e) whether the private operators have
removed both “In” and “Exit” doors so
also the seats ;: and

(f) if so, what are the reasons that the
authorities have failed ro check the
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undesirable  activities of the private

operators ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) : (a)
Route No. 754 of DTC operates between
Kirby Place and Railway Station via Dr.
S.P. Mukherji Marg, Subhash Marg, J.L.
Nehru Marg, Asaf Ali Road, D.B. Gupta
Marg, Faiz Road, Ridge Road, Dhaula
Kuan, Partap Chowk, Station Road, Shastri
Bazar, More Line and Sadar Bazar. Private
buses plying under STA permit on this route
operate between Kirby Place and Fatehpuri
via the same route. The fare on DTC buses
is based on general fare structure of DTC.
The fare charged by private operators under
STA permit is 30 Paise vpto 4 Kms. and
3,5 paise for each Kilo meter above
4 Km,

(b) and (c) Buses under DTC and STA
Permits operate at a frequency of 18/36 mts.
and 30 mts. respectively. The time table
for the two services have been so drawn that
there is no over-lapping under normal
circumstances.

(d) to (f) No specific complaint has
been received by the S.T.A, in this regard.

sfzardt &9t A fanw w@esa
MAATT T HTAT

1920. #t feeig fag ~ifean : @0
earee SitT af IR FeqT FEA A AdTd
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€ etting up of Advisory Committee of Citizens
Re-Family Planning Programme

1931. PRCF. AJIT KUMAR MEHTA :
Wwill the Mirister of HEALTH AND
F AMILY WEI FARE be pleased to state :

(a) whether Government propose to set
u; Advisory Committec of citizens all over
thz country to 1elp draw out, monitor and
in.plement family planning programme ;
ard

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OJF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
K DWAI : (1) and (b) Government is
ccmmitted to promote Family Planning on
vcluntary basis as people’s movement. To
advise the Government on general policy
and strategy for improving the performance
of the Family Welfare Progromme, the
Central Family Welfare council was last
constituted on 11th June, 1981 and the
Population Advisory Council was set up on
31st May, 1982, Both these Councils are
headed by the Union Minister of Health and
Family Welfare and include non-officials as
Members.

One of the recommendations of the 9th
Joint Conference of Central Council for
Health and Central Family Welfare Council
held in July 1983 was to advise the Statc
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Governments to constitute  similar
population advisory machinery at the State,
District and Primary Health Centre levels.
The various State Governments/Union
territories have been requestcd to take action
on this recommendation.

All India Board of Vocational Education

1932. SHRI M. RAMGOPAL REDDY :
SHRI SUBHASH CHANDRA

BOSE ALLURI :
SHRI ARJUN SETHI :
SHRI N.E. HORO :

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether Government propose to set
up all India Board of Vocational] Education
to evolve a coordinated Plan on an All
India Ievel of Vocational Education at the
plus two secondary educational level ;

(b) if so, details thereof ; and
(c) the time by which it will be set up ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to (¢)
The All India Board of Vocational Educa-
tion has been recently constituted under the
auspices of the All India Council for
Technical Education, (AICTE) by the Chair-
man of AICTE. The composition of the
Board and its functions are set out in the
annexure, Laod or the Table of, The House.
(Placed in Library. See No. LT 6809 (183)

Promotion Scheme for Delhi University

1933, SHRI R.P. DAS:
SHRI PIYUSH TIRKI :

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) steps so far taken by Government
to implement the promotion scheme which
was agreed upon between the DUTA and
the university long back ; and

(b) details of reasons for the delay to
implement it ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
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CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
As per the agreement, the Academic
Council and the Executive Council of the
University finalised the criteria and proce-
dures for Screening/Evaluation in April,
1983. The University had thereafter invited
detailed information from teachers who are
eligible for consideration. The last date for
submission of these details is August 16,
1983. Meanwhile, the University Grants
Commission has agreed to the scheme being
implemented from 1.1.1983.

Sino-India Trade Relations

1934, SHRI SATYASADHAN CHAK-
RABORTY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the suspended trade bet-
ween India and China will be revamped ;
and

(b) whether this will facilitate negotia-
tions between the two Governments on the
matter of property and compensation for
Bhutiya tribe and the Tibetans ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI1 P.V. NARASIMHA
RAO) : (a) Trade between India and
China which was resumed in 1977 has been
expanding gradually but steadily. Several
Indian delegations including representatives
of FICCI, STC, MMTC, PEC, HMT and
AlEI etc. and individual businessmen have
been visiting China. Similarly, the Chinese
have also been sending delegations for
discussions with both public sector under-
takings and private business houses in
India. Efforts are under way to increase the
volume, and diversify the composition, of
trade.

(b) Trade and the settlement of all
‘outstanding claims of Indians, including
traders and others, in respect of property/
cash/debts left behird in China have also
figured in the official talks held so far
between the twa countries,

School Syllabus Heavy

1935. SHRI D.M. PUTTE GOWDA :
SHR] H.N. NANJE GOWDA :

Will the WMinistgr of EDUCATIQN
AND CULT({FE be pmd tq state .

(a) whether the present syllabus in
schools is very heavy for children ;

(b) whether Government propose to set
up a commission to reduce the load of
syllabus 10 make education more objective,
meaningful and purposeful for children ;
and

(c) if so, steps contemplated by
Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
National Council of Education Research
and Training (NCERT) conducted an
exploratory study on a small sample in
respect of Delhi, Maharashtra, Kerala and
Haryana. From the responses elicited in
each State it was observed that students
did not find their curriculum heavy in
respect of any subject, in terms of difficulty

level, length of the course content, and
time allocation.
(b) No Sir. However, the National

Council of Educational Research & Training
(NCERT) has recently set up an ‘‘In-House
Working Group” to examine the existing
curriculum load, in classes I to X,

(c) Does not arisc.

Chief Editor of Urdu-Urdu Dictionary

1936. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of EDUCATION
AND CULTURE be pleased to state the
reasons why the post of Chief Editor of
Urdu-Urdu dictionary was not advertised
and proper selection made ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE :
(SHRI P.K. THUNGON) : The appoint-
ment of Chief Editor, Urdu-Urdu Dictionary
Project in the Bureau for Promotion of
Urdu was made on the recommendations
of the Standing Committee of Taraqqi-e-
Urdu Board consisting of eminent Urdu
experts and scholars. Since the projects
was re-shaped, the Commtttee requested
one of its Members, Prof. Masud Husain
Khan, former Vice-Chancellor, Jamia Millia
Islamia and expert in Linguistics, to accept
the assignment to which he agreed. Accord-
ingly, Prof. Khan was appointed.



115 Written Answers

Mortality Rate and Steps to Check II

1937. SHRI CHITTA MAHATA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) what is the present mortality rate
in the country ; and

(b) steps taken by the Government to
reduce it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.

JOSHI): (a) The death rate in the country
for the year 1981 is 12.5 per thousand
population.

(b) Government has taken various steps
to control/eradicate communicable diseases
with the aim of reducing mortality rate.
Small-pox has been eradicated. The inci-
dence of malaria has come down with the
modified plan of operation. Efforts are
being made to detect and trcat cases of
Tuberculosis by  improved diagnostic
facilities and providing treatment, The
expanded programme of immunisation aims
at controlling the six major killers of child-
hood namely Diphtheria, Tetanus, Pertussis
Measles, Polio and Tuberculosis. A pro,
gramme has also been launched to control
diarrhoeal diseases to reduce mortality due
to diarrhoea by implementing Oral Rehydra-
tion theraby. Apart from the above,
programme of nutrition and matcrnal and
child health services are also aimed at pro-
viding better care with the aim of reducing
mortality in the high risk group.

30 97, 1983 ®t Tg F1 wE [AT
F1 geEar
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Examination System

1939. SHRI EDUARDO FALEIRO:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Government are aware that
the present examination System is one of the
major maladies of the country’s cducation
system : and

(b) if so, what steps Government con-
template to improve this state of affairs ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATT SHEJLA KAUL) : (a) and (b)
With a view to mitigating the undue impor-
tance attached to examination and minimise
the chance element and subjectivity, certain
examination reforms at the school stage
have been introduced. These measures aim
at improving external examinations as well
as the process of internal evaluation at
school which take into account both acade-
mic and non-academic aspects of the pupil’s
growth including his intelligence, attitudes
and proficiencies in co-curricular activitics.
At the university stage, examination reforms
alrecady introduced include continuous
internal cvaluation, grading system, question
banks and semester system. The U.G.C.
has been assisting thc universities in intro-
ducing these measures which have since
been adopted by a number of universities in
the country.

Uniform Syllabus for 10423 System

1940. SHRI RASABEHAR] BEHERA :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether any decision has been taken
by Government to prescribe a uniform system
of syllabus for 10-}-2 43 system throughout
the country ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
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The 1042 system of school education was
recommended inter-alia with the objectives of
having a broadly uniform structure through-
out the country. However, it is for the
Boards of Secondary Education of the States/
Union Territories to frame and prescribe
syllabi, textbooks, etc., at the school stage.
The National Council of Educational Re-
search and Training has been extending
academic support by making available model
curricula, syllabi and textbooks which the
State/Union Territory Education Boards may
adopt/adapt according to their requirements.

So far as the stage <3 is concerned, the
University Grants Commission has circulated
to the Universities guidelines for the reorga-
nisation of the courses at the <4 3 stage. The
purpose is to give a good foundation to
every under-graduate student in four impor-

tant areas, viz.

(i) foundation courses,
(ii) core programmes,
(iii) applied studies/projects, and

(iv) extension programmes.

Raising of Foreign Loans for Financing
Railways

1941, SHRI CHITTA BASU will
the Minister of RAILWAYS be pleased to

state :
(a) whether the Government have under

consideration any proposal to allow the
Railways to raise foreign loans in an effort

to prop up the sagging finances of the
railways ;

(b) is so, what are the specific proposals
in this respect ; and

(c) by when the Government propose to
take a final decision in this regard ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) to (c) As of present, there are
no specific proposals for raising foreign com-
mercial loans to meet the fund requirements
of the Railways. Allocations of resources to
the Railways are made through the Annual
Plans and Annual Budgets.

Foreign loans and credits as secured for
the Railway Sector by the Government of
India, Ministry of Finance, do not automati-
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cally allow additional rupee resources to the
Railways as all allocations are regulated as
per Planning Commission’s allotment from
time to time.

Decision regarding the rate of interest on the
Re-Scheduled Loans by Shipping Companies

1942, SHR1 K. RAMAMURTHY :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state the reasons
for not deciding the rate of interest on the
re-scheduled loans by the Shipping Com-
panies ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : Government
have already decided that interest on the
re-scheduled amounts due to the Shipping
Development Fund Committee in 1982-83
will be charged at the rate of 7.59 per
annum.

Plan to develop four more Regional
Eye Institutes

1943, SHRI BHUBANESWAR
BHUYAN : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether Government are planning to
develop in 1983-84, four more Regional Eye
Institutes for controlling blindness along with
the medical colleges of different States ; and

(b) if so, whether Gauhati Medical
College in Assam has been identified for one
of the four Regional Eye Institutes and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) and (b) The National Pro-
gramme for the Control of Blindness provides
for the establishment of 6 Regional Institutes
of Ophthalmology. Four of these Institutes
have already been established. The setting
up of two more Institutes is being expedited,
There are proposals to ' set up a few more
Regional Institutes of Ophthalmology during
the remaining period of the Sixth Five Year
Plan, provided adequate resources are avail-
able. Should these proposals materialise, the

" requirements of the North-Eastern Region

will be kept in view,
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Development of Haldia Port as a
Container Terminal

1944, SHRI SOMNATH CHATTER-
' JEE :
SHRI NIREN GHOSH :
SHRI R.P. DAS. :
Will the Minister of SHIPPING AND

TRANSPORT be pleased to state :

(a) whether Government are aware of the
fact that the Haldia port has the potential to
serve as a major container terminal in the
Eastern region of the country ;

(b) if so, whether Government has any
plan to develop the said potential ; and

(c) whether a developed Haldia port will
go far way in the development of trade of
the whole country in general and the Eastern
region, in particulars ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) Because
of limitation in regard to the draught of
vessels that could call at Haldia, the potential
of Haldia port as a major container terminal
is limited.

(b) To develop the container traffic at
Haldia, Calcutta Port Trust authorities have
reduced the rates for handling of containers
and encouraged movement of containers by
barges between Calcutta and Haldia, Besides,
Government is considering setting up an
Inland Container Depot (ICD) at Gauhati for
facilitating movement of tea in containers
from Assam region.

(¢) With the above developments, Haldia
Port should be able to serve the industrial
and commercial needs of its immediate
hinterland in particular and the country in
general.

Railway over bridge at Kuttipuram

1945, SHRI E.K. IMBICHIBAVA :
Will the Minister of RAILWAYS be pleased
to state the action taken by the Government
for the construction of Railway Overbridge
of the National Highway No. 17 at Kutti-
puram, Malapuram District Kerala ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
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DHURI) : The Railways undertake construc-
tion of road over/under bridges in replace-
ment of existing busy level crossings jointly
on cost sharing basis with the State Govern-
ments/Road Authorities, The proposals in
this regard have to be sponsored by the
State/Governments/Road Authorities and the
cost is shared broadly on 50 : 50 basis.
Proposal for construction of a road over
bridges in replacement of existing level cross-
ing at Km. 608/7-8 on National Highway
No. 17 at Kuttipuram is under the examina-
nation of the Railway and the Ministry of
Shipping and Transport.

Study of Himalayan Glaciars

1946, SHRI BHIKU RAM JAIN
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that the Ministry
had granted permission to conduct the study
of Himalayan Glaciars specially new techni-
ques for the study of snow and ice ;

(b) whether any foreigners were also
allowed to collaborate with this project
and

(c) the areas for researeh and whether
the researchers had submitted any report of
their study and the main features thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) A Re-
search project received from the Aligarh
Muslim University on the study of History
of Himalayan Glaciars as an aid to the
understanding of climatic change was approv-
ed by the Ministcy of Education in 1979,
The project has since been discontinued.

(b) The research project was to be under-
taken in collaboration with the University of
Ohio and New Hampshire in the United
States of America.

(c) The foreign scholars/scientists who
were associated with the project were to visit
only such areas as were open to foreigners.
According to the information received from
the Indian Coordinator of the project, the
study was undertaken in different areas in
1979 and 1980. Bad weather prevented any
study in 1981. According to the available
information, the chemical composition of the
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samples collected was still being examined
but from the study of the samples it has been
found that the snow layer has, during the
last 50 years, decreased. This difference is
likely to be a good clue to determine the
difference between the summer and winter
precipitations.

Target of National Highways

1947. SHRI M. RAMANNA RAT :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the country
had 21,440 Kms. of National Highways in
1947 and in March, 1981 it was only 31,358
Kms. even though the target was 51,200
Kms, ;

(b) what was the obstacle in achieving
the target ; and

(c) proposal to overcome thc obstacle
and reach the target ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (c)
Yes, Sir. Presumably, the Member has in
mind the target of the total length of
National Highways included in the 20-Year
Plan suggested in the “Report of the Chief
Engineers on Road Development Plan for
India (1961-81)". That Report was, how-
ever, published for general information only
and did not involve any commitment on the
part of the Govt. as indicated already ip (he
disclaimer printed on the very first page of
the Report. Actually, growth and develop-
ment of the National Highways system is a
continuous process, and is linked up with a
number of factors, subject, of course, to
overall consideration of the availability of
resources from time to time. In the 6th
Plan, about 2,335 Kms. have been added to
the N.H. System bringing the total length to
31,358 Kms. Attention is now being concen-
trated on the development of existing
National Highways and those declared ear-
lier.
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(T) FITHT (F) ¥ dfwa gawA
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Promotion of Vocational Education

1949. SHRI KUSUMA KRISHNA
MURTHY : Will the Minister of EDUCA-
TION AND CULTURE be pleased to state :

(a) what kind of emphasis was laid on
vocational education by the thirty-ninth con-
ference of the Central Advisory Board of
Education ;

(b) whether any national policy was
evolved to promote and develop vocational
education in our country and if so, the out-
come of such a policy so far ;

(c) whether it was proposed to amend the
Apprentices Act for training the students in
vocational courses ; and

(d) specific reasons for considering
National Council on Educational Research
and Training for entrusting this task of train-
ing our youth for employment ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
Central Advisory Board of Education at its
39th Session adopted a comprehensive reso-
lution on  vocationalisation of Higher
Secondary Education recommending several
measures for the speddy implementation of
the programme and its popularisation. A
copy of the resolution adopted is annexed.

(b) The programme of vocationalisation
is based on the guidelines laid down in the
National Policy on Education (1968).

(c) The proposal made by this Ministry
for amending the Apprentices Act 1961 so as
to extend it to students passing out of the
plus two vocational stream of the 10-}-2
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system of education, was considered favour-

ably by the Central Apprenticeship Council
at its 17th meeting held on 27th July, 1983.

(d) In order to secure early adoption of
vocationalisation all over the country, the
Central Government has been providing
technical/academic support to the Statcs/
Union Territories through National Council
of Educational Research and Training
(NCERT). NCERT has been extending
services like, providing guidelines and train-
ing to personnel for vocational surveys,
development of curricula and instructional
material, training of teachers for vocational
courses, and organisation of national
seminars/workshops, orientation of key func-
tionaries, etc.

STATEMENT

RESOLUTION ON VOCATIONALISA-
TION OF HIGHER SECONDARY
EDUCATION ADOPTED AT THE
39TH SESSION OF THE CENTRAL

ADVISORY BOARD OF
EDUCATION

1. The Board notes with satisfaction
that the States, which had not done it earlier,
have decided to adopt the 1042 system of
school education. Tt, however, notes with
concern that onlv a few States and Union
Territories have introduced vocational courses
at the 42 stage of education. In the opinion
of the Board, the adoption of 104 2 system
of education without vocationalisation of the
+2 stage will not be effective in bringing
about the desired transformajion of educa-
tion.

2. The Board urges upon the States/
Union Territories to evolve a time-bound
programme of introducing vocational courses
at the -2 stage for which steps need to be
taken to conduct surveys, preparc curricula,
textual materials, institute courses, develop a
suitable system of practice training and of
evaluation.

3. The Board urges that the case of
certification of vocational courses from
NCTVT and the application of apprenticeship
scheme to those passing out of vocational
stream may be taken up urgently with the
Ministry of Labour. An important point,
with requires special emphasis, it is need to
develop courses which are largely terminal
in nature. This will serve two broad purposes
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viz. (a) develop courses in such a way that
the skill training is of a level as to allow
ready entry into the employment market ;
and (b) prevent the use of vocational courses
at the 2 stage as alternatives to gain entry
into higher education courses by students
who, for want of adequate aeademic per-
formance could not admission into them

initially.

4, The Board recommends the develop-
ment of a close linkage between vocational
and technical education system. Both voca-
tional and tcchnical education employ the
combination of theory with application n
developing requisite skill. Both need atrach-
ment through apprenticeship to employing
organisation for applyine their skill to real
life situation. A close interaction between
the two system would be mutually beneficial
not only in engineering vocation but also in
non-engineering vocation llke agriculture,
Para-medical, commerce, banking etc.

5. It may also be useful to set up State
Councils for vocationalisation with represen-
tation drawn from various Government
departments, industrial and other cmploying
establishments and voluntary organisations.

6. In the opinion of thc Board, the
Centre should play a Icading role in imple-
menting the programme of vocationalisation
of secondary cducation. It, therefore, recom-
mends that a major schcme be included in
the Central Plan for assisting the State in
vocationalisation of -2 stage.
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fedt vis faqw &1 | wrafmFar Fg)
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FIAT II7T |

Utilisation of River Jhelum for
Navigational purposes

1951. PROF. SAIF-UD-DIN "SOZ
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Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government propose to
harness alternative sources of transport to
overcome the shortage of motor oil ; and

(b) if so, whether Government propose
to use the age old vetasta River (Jhelum) for
navigational purposes from Khanabal to
Khadanyar ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
In the context of high cost of fuel and the
need for its conservation, development of
Inland Water Transport has assumed an
added significance. Government of India are
fully conscious of the need for accelerated
development of Inland Water Transport where
such potential exists. This may be evident
from the provision of Rs, 45/- crores in the
current five year plan,

A Centrally Sponsored Scheme entitled,
introduction of mechanised IWT services on
the river Jhelum between Khanabal and
Baramullah was sanctioned on 8-5-73 at a
cost of Rs, 54.50 lakhs. The scheme so far
has not been completed by the State Govt.
Sanctioned amount had already been released
to the State Govt,

Meanwhile, the Govt, of Jammu and
Kashmir have proposed a new scheme for
the construction of Ningli Navigation Lock-
cum-Control structure with the primary
object of introducing Inland Water Trans-
port in Jhelum river. Technical clearance o
this proposal costing Rs. 1674 lakhs, has been
given on 17.11.81 subject to the condition
that the above mentioned ongoing Centrally
Sponsored Scheme would be merged with the
present scheme as both are having the same
objectives and that there will be no financial
commitment in respect of the new Scheme.

TAEE HETIUT & AT T A7

1952. »it g4t vw FmEr |
- i i
! qnare fag

fent wilT dewfa a= ag Fam@ ) Far
4 fF

(%) #41 LT T 419 23 4,
1983 & fgrgearT # 955 3 97 A%g g
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BT THaF e § 53w ¥ afqa s
¥ wwifaa garae & N fearar war
g

(®) afe gi, & feeat & fafwra wgr-
faerrara) & @} &t gear ¥ afg #@,
Y & faa garrareeE ¥ gafq arad
IqAeY FTF T AT AT & fauio &
fag, aifie farerr & et & ararsl &1 g
fipar 1 @, GIHIT I 3T FITAE FT
7§ 2 &Y< IqET AT FAT 7, AT

() Far faeel) fazafaenaa Y faama
Ferat & 400 WF gy & eNFHfa &
7§ ¢ Atz afz gf, @19 FT 4% I
fagr straer | T afg agl, b g9 499
¥ gqr sfzamgai § 7

farert T qEwfa agqr @R/ &AW
Faraal & sy A (AAd) AW H|):
(%) T, g |

(@) faa ot & av 1983 ¥ fawal
¥ afess wreafus ehe gAOLT qQ@r d
409, @9a1 Iay sfa® f® wid fod
a7 g 9w 3gia faeen fazafaaraa
giar gar fear S ara fafwss ga9w
feft qrazsaY & ifas & fag agar
ST WY WY 3, IAF FA q€4AT 35,266
¥\ ZE® gHET F FAAI A AT TATH
qreaFal fafwer aar gstfAad & afa-
freh 22.959 BIF T TAATL FIAFT &
11,500 @@ aifgw g asad &1 9%
afafeaa adifug gear & afgar g1y &
dvgraar wfger fogr I ¥ gsliga
fgqr ot gwar @ 1 g9 gfagwen @ faedt
¥ s & 99 fagr 1 qEazawqer
w1 srfgsax Q1 fwar o1 asar g |

(n) famra  qawAl 7 afafea
wqrl & ford feeslt fasafaa@a & seaa
q¢, farafaarag agarm aam gia f&ea-
faaraa & wifasifeat & qw e faae
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fear war a1 s 7 feEfaamg w
ag gay fzar g f5 & faewma waa qqan
1 gfeagsa s o4 gy fag ¥
fagar qisawat & afvz anar 1 a9
FI 40 FX T A fagura eaar ®
g9 faarst 109, ®Y e aFa FLT I T
g1 JIf@sr F guar a gﬁfagc‘ﬁ A
¥ gafag w19 sasaal gru ggdr &
319 f&7 o1 <g fafusa faam qreasay
g 400 arfafaa st &1 zifgsr 3 g9

Indian Articles of Antiquity in British Museum

1953, SHRI BRAJAMOHAN
MOHANTY : Will the Minister of
EDUCATION AND CULTURE be pleased
to stare :

(a) details of articles of antiquity,
archaeological are artistic  significance
carricd away from India by Britishers and
still preserved in British museum

(b) steps taken

articles ;

10 recover these

(c) whether the matter was taken up
with the present British Government ; and

(d) what is the response of the present
Government in U.K. to restore to India the
historical documents carried away from
India and now preserved in U.K. ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) No detailed
inventory of Indian antiquities in the British
Museum is available with the Archaeological
Survey.

(b) The Survey has not taken any steps
to recover these antiquities,

(¢) No, Sir.
(d) Does not arise.
New Railway Division in Western Orissa

1954, SHRI NITYANANDA MISRA :
Will the Minister of RAILWAYS be pleased

to state :

(a) whether Government have a pro-
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posal to open a new Railway Division in
Western Orissa ;

(b) if so, whether the above proposal
s cxpected to be implemented in 1983-84
Mfinancial year ; and

(c) if not, when that proposal is expec-
ted to be implemented ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) to (c) There is no such
proposal under consideration of the Govern-
ment. However, the entire question of
reorganisation of railways, creation of
division/zones, 1s presently under considera-
tion of a High Powered Committee known
as the Railway Reforms Committee. The
report of the Committee on this matter is
still awaited.

Regularisation of Casual Labour

1955. SHRI NARAYAN CHOUBEY :
SHRI BASUDEB ACHARIA :
SHRI MANI RAM BAGRI :
SHRI RAM KINKAR :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Government have a
plan for decasualisation of casual labour in

the Railway ;

(b) how many casual labour are there
in Indian Railway as on 31 March, 1983 ;

(c) how many of them arc working
more than 10 years continously ; and

(d) how many casual labour have been
regularised in the year 1980-81, 1981-82 and
1982-83 ?

THE MINISNER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) and (c¢) Information as on 31.3.83
is being collected and will be laid on the
Table of the Sabha,

(d) 1980-81 15,153
1981-82 23,519
1982-83 20,440,
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Restoration of Passport

1956, SHR1 CHHOTEY SINGH
YADAYV :
SHRI TRILOK CHAND :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether it is a fact that the self-
styled Khalistan President Dr. Jagjit Singh
Chouhan has recently requested the Govern-
ment for the restoration of his passport and
Indian citizenship status ; and

(b) if so, what is the reaction of the
Government with regard thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAQ): (a) No application for a travel
document by Dr. Chauhan has so far come
to Government’s notice. He continues
to be a citizen of India at the present time.

(b) Does not arise,

wfgerat wiT fawaint & fao amifas
o Mias &« @ * sweana
QSR AFTHT 9 27g

1957. 5t | A9 : FAT qEIS
FIQI A=Y I8 I | IO SO fr
ST 93w § wfgarei sty fawain ¥
faqg gafas it aifas sgsq &
gratia fafwsa Jsme graarsy g7 s
F % 97 lfw w1 sqty aqr @ ?

fmer otk wesfa aar waer weamor
wAEat § 39 G (st dto &o @) :
WG & KT GATT  FTIT qoq1aQg
QAT AT AT Iqea F aqrr shareqor
R -IHITT TFHY H1 eqI947 1 F¥F41 F1
wsraffad war g, 9% 1982 & wreew
fear mar a1 @ @9 & st
TFFl daiq ITT AW gHFIfET we
MIT 1o, q@as (Fifaed zfre)
T IO AW geaifiag s
fro gmag (fasitew fawew gfaz) =
sfamor d926} & faec wqw; 545,000
v o Ay g gaa g af
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§7 UFFT g1 TAF ¢FF & 90 Afgaray
&1 wfaregor AT QI NGA - FIEAT 97
®eg @i SrfST qF o AT H
afgaraY &1 sqar AF7-qT FE F
fac sfweror ward 3@ F sgaear A1
TE 3 1 49 1980-81, 1981-82 1T 1982-
83 & YT 7 UHT Fedwdl FT 2,28,987
JIQ F) A1fGF AT 1 AT T a5 |

sgi % I 93T H fasaiw safwat
gd @marfwF 3T afas Fgwal &0
q¥gg g, GHIST FeqIoT  FATHT &1 fa®.-
g safaqal # @ AT 9319 FE@
qT QAT Ie+A FIA FT HIE qIFAT AZT
3 1 qurfy a¥ 1982-83 ¥ GG VATTIT
&2l 4 faQw gaf &1 TFAT TITEA FY
TE 4F AT ITT FIT FT YT IEEHI H
20,000 ®qg & gFufay fagsa & a3

qY |

AT QAT AN AT HT FEq T

1958. =it foa mww awt .
. qr
= qaa fag w599

Iq 7T gg FaTT KT FAT FAT fF

(F) a1 GIFTT &1 FITE CFATT Y
U AT F7 faeqix g o g9 AT 7%
feeat YT qear & 9 guwag & @F faq
EE i) g ;

(&) afz gi, @1 =@ [WAE &1 5
ST FATAT FATATT; AT

() afg agl, ar g@ grara & F@7
sfsArgai g ?

I A (# go &to go W @A
JgQ)  (F) S OgE, 9@ T At
feoefY & @I ATE CFGYT AT FT TH
Zfi® uFaRE WS WA FT OH qEIT

g1

(@) & (1) %1% fafesq fafe 8
&Y o7 gHaAr Fifs gEE & gl 9gq
Y fagrasa § |
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1959. =it @1 fag amy | .
aﬁfmmmf}'w =

74T gg I A FIT HA 6

(F) AT GIFHI FT T I HT TMA-
1 § fa feeat &Y wfqd 718 uw g
JUT FNGY FY ATTAFAT GIAT § I WA
FaAY &1 41 & F17 feed &€ a4 ¥
¥IA 150 39 FUT Faan g gears fwar

SIRCANE-F

(@) afz gt, @ f1F gFel
g goarg gfafega &0 & fag W
FuAl F1 g&AT GG Y FAT FIA IS
T g

(1) wFefeal # g A1 & Fgar
FIGY FT GHATES F9 TF STAH U
sty X fwaAar & fEay quar ¥
HIFAT qeATs fFar TIAAT; AR

(%) gu favia & afe N sfer g,
ai ag Far g !

[T 77T (57 To WYo go WAt @
Fiad) : (F) feesdt usa ¥ 19835 #
qq7 PG & UT AAATE FA 109]
AT FITT § AT 1431 &©F F9d F
A1 fesat & fag fasmifear s g€ @
F7q3, 83 ¥ 9T, 83 ¥ Aqfg ¥ A
feeelt 7 atanfas gorgal & fag wig
FIAAT A &TF HAAT F  qIG fesaql &

FIAFT AR AMFET 7Y feafy AF  Fam
Tqr g i —

wafq HTAFH TR &
FATY ¥ A, 83

AT 4507 959

T F 7964 5833

are fesal &1 #1€ w9 Al §, faeg
Td a¥ W19 F19F F IqAH  STHIRTET
% faq w19 &1 wgm zafag sw gaT
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sqifF FYTAT T AT T AT DITET
Fqateg g7 & 9 fwar 7ar

(@) & WT wAT F gFT |
M S & atr Sy g waar Fwia
g fgs ®aar 3 & AgET H
s adY s & fag @i fesat &1
Fara W g fear sEar

(7) 3T (F) S W (W) F
ITT Y 3G U SRA g A ISAT |

Gujarat Temples and Monuments under
Central Protection

1960. SHRI R.P. GAEKWAD : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) the number of old temples and
monuments under Protection of Central
Government, in Gujarat ;

(b) the details of above temples and
monuments which are under repairs and
authorities supervising the same ; and

allocation needed for
renovation and the action to be taken for
undertaking the renovation work of the
above temples and monuments ?

(¢) the financial

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Thereis
195 monuments and sites protected by the
Archaeological Survey of India in Gujarat
State.

(b) The details of temples and monu-
ments which are special structural repairs are
as follows :

(i) Baba Lului’s Masjid at Ahmedabad.

(ii) Sayyid Usman'’s
Ahmedabad,

mosque  at

(iii) Trivikramji temple at Dwarka,
(iv) Devkiji temple at Dwarka.

(v) Northern porch of Dwarkadhish
temple.

(vi) Rani-ki-vav at Patna,

The repairs are being carried out by the
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Western Circle of the Archaeological Survey
of India.

(c) An allotment of Rs. 2,47,000/- has
been made for special structural repairs
during 1983-84. Apart from this, there is
an allotment of Rs. 2,00,000/- for annual
maintenance and upkeep.

Population Suffering from Calorie or Protein
Deficiency in Urban Areas

1961. SHRI KUMBHA RAM ARYA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) what is the percentage of popula-
tion suffering from either calorie or protein
deficiency in urban areas ; and

(b) what steps have been
improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) No study to determine the
percentage of population suffering from
calories or protein deficiency in Urban areas
has been undertaken.

taken to

(b) TFrom the nutritional point of view
children below the age of 6 vears and
pregnant women constitute the vulnerable
groups. Various inter-sectoral nutrition
programmes are being implemented to
supplement the nutritional deficiencies in the
vulnerable groups.

Virus Monkey Disease]Duc to Defores-
tation in Karnataka

1962, SHRI SUBHASH YADAV : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state -

(a) whether Government have seen the
press reports which appeared in the
“Telegraph™ Calcutta dated 23 June, 1983
wherein it has been stated that Virus
Monkey disease has broken out due to
deforestation in Karnataka State and some
other parts of the country ;

(b) if so, the details thereof ; and

(c) the steps taken or proposed to be

taken by Government to eradicate this
disease ?

THE MINISTER OF STATE IN THE
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MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI): (a) and (b) Yes. On receipt
of information of an out-break of KFD
at Belthangadi Taluk of South Canara
district in Karnataka, the staff of the
National Institute of Virology, Pune of the
I.C.M.R., visited the affected areas. They
conducted detailed investigations. According
to their report, Belthangadi Taluk where the
disease appeared in 1983, continued to show
activity of the disease throughout the season.
Upto May 17, 1983, 1032, cases were regist-
tered with 88 deaths. A total of 104
monkey deaths were also recorded from
this area during the corresponding period.
The villages around original focus at
Patrame, namely Kokkada, Bandar, Dhan-
masthala, Ujire, Belal, Nidle, Neria,
Padubettu and Koyyur were affected. The
frequency of the disease is on the wane and
arca is expected to become silent during the
monsoon months.

(c) The Government of Karnataka is
considering the setting up of a KFD vaccine
manufacture Unit at Shimoga, in consulta-
tion with National Institute of Virology,

Pune.

Posting of Women Officers of L.F S.

1963. SHRI R.N. RAKESH : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) how many women officers of Indian
Foreign Service are holding posts at the
headquarters in contravention of normal
tenure (2-3 years) rules ;

(b) are there any officers who haven to
so far held a single posting in Mission/
Embassy abroad ever since their appoint-
ment to the service ; and if so, the reasons
thereof ; and

(c) steps proposed by the Ministry to
keep check on recurrence of such irregulari-
ties in future ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARSIMHA RAO):

(a) Eight women officers have been
at Headquarters for over three years.

The system of tenmure rules does not
apply to officers of the Indian Foreign
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Service posted at Headquarters of the
Ministry of External Affairs or at Missions
and Posts abroad.

The normal posting of an officers at
Headquarters is about 3 years. However,
this is not based on any rule. In some
cases, officer (both men and women) are
encouraged to remain at Headquarters for
longer durations to serve on a “memory
core”,

(b) One officer recently promoted to
IFS (A) bas not gone on a posting abroad
on account of personal reasons,

(c) Does not arise,

India-North Korea Cultural Agreement

1964, SHRI ANAND SINGH : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

(a) whether it is a fact that India and
North Korea have signed an agreement for
third cultural exchange between the two
countries, as reported in the ‘Indian Express’
dated 13 May, 1983 ;

(b) if so, the names and status of the
leader and other members of North Korean
delegation who visited India ;

(c) who are the signatories to the agree-
ment on both the sides together with their
namcs and status ; and

(d) full details of the agreement and
extent to which India will provide assistance
to North Korea ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) In
pursuance of the objectives of the Cultural
Agrecment concluded between the Govern-
ment of India and the Government if the
Democratic People’s Republic of Korea on
2nd July, 1976, a Cultural Exchange Pro-
gramme for thc years 1983-84, the third in
the series, was finalised and signed on the
12th May, 1983 in New Dclhi.

(b) His Excellancy Ryu Tae Sop,
Ambassador of the Democratic People’s
Repubiic of Korea in India led his country’s
delegation. The other members of their
delegation who visited India were Mr. Lee
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Sung GI, Vice-Director and Mr. Choi Kap
Son, an official of the Government of
Democratic People’s Republic of Korea.

(c) The Cultural Exchange Programme
was signed by Dr. (Smt.) Kapila Vatsyayan,
Additional Secretary, Ministry of Education
& Culture from the Indian side and by
H.E. Ryu Tae Sop, Ambassador of Demo-
cratic People’s Republic of Korea in New
Delhi from the Korean side.

(d) The Cultural Exchange Programmes
do not provide for ‘““assistance’ as such but
envisage bilateral cooperation and exchanges
in the field of art and culture, education
and science, mass media, sports and youth
activities, etc.

The cultural exchange programme with

Democratic Republic of Korea provides
for :

(i) exchange for university teachers,

experts in .different fields, acde-

mics, archaeologists, scientists,

cultural delcgation, sports teams

and coaches, etc. ;

(ii) exchange of art exhibitions, books
publications, micro-films, documentary films,
radio and TV programmes, art reproduc-
tions, information and instructional
material etc. ;

(ii1) participation in natiopal and
international seminars, book fairs,
etc. ;

(iv) award of scholarships to Korean
nationals for post-graduate studies
in India ;

(v) organisation of Indian film week
in Korea, sending/receiving of film,
broadcasting and TV delegations ;
and

(vi) sending a performing troupe for
performances in Democratic
People’s Republic of Korea.

@™ a3 JIEgA
T G

1965. =Y B Gz &A1 : FAT W A
g qAT B HI FA fF

(%) #ar gearfqa  w@era-ataare
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A ATET FT G40 g 74T F; AW

(@) afs gi, v wamo fqE &
SR T g ?

A wat (ot go dto go WAl WM
AeN) : (F) W@Aw-gtaarsr @T 15T
3 faq gra & w1€ gaeor ag fwar qar
g |

(&) awfeas amf gru, faang &
UE (78 fwo #Yo) el gEur avar
& T (95 fFo HYo), 1976-77 H Y
17 T gI&0 fwar Tar 91| T
qar =1 6 qfigiaar & ar@ swAa
25 &R 34 FAUT IX T FI §AF I
% gg w\a A9y Ag) gt | gafag
SEE I 1 S1LATE AGE FY TF |

TRA- AL ZFRATAT wIEMATA
W wga w1 fAafo

1966. =it g0 aa : T A 7Y
ag Ia 1 FI0 FW {5

(%) aXA-NFYA-GegrAT-FISMETH
AT FUIFTAE-UATT g€l Iq q13T &
fautor grafrga s & fgard F Far
HIT § ;

(@) #a1 GIHIT T JUIEIE, UA-

AT qEY XA ATEA F1 A1gT IF I HT
faamz §; A

(1) afe agY, a1 SEF Far T
g7

W AA (3 go &t go WA &
|aed) © (F) W F AU FF30AT F
19 uF a1 9159 & faaior & Negd
q ®ISMIE & 9 AT T qfadga
& fqu atfeaw wam faafg gqego faar
AT GV g | 97 & S 1A AT QAT
g afraw w7 & favig @ f2d @ g%
& fknwar &1 g& faar S



141

g9 1 IIAHAT F IR GUITAIR
WA A159 F A9 9fady & g9
¥ fagt gras) w14 AT qAT &1 F1F 99
wWra

(@) &< (1) FaEal 1 oF@W
giY e} 9z & qf@iqAng gra F @A
F FI7 §F IF1T FT FE g&qq fFA1-
01T qgl ¢ |

Operating Special Delhi Transport Corporatior.
Buses Between Pitampura and R K, Puram.

1967. SHRI BHEEKHABHAI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that several
hundreds of Government comployees living
in Pitampura Area face difficulties in
reaching offices located at R.K. Puram,
New Delhi ;

(b) whether there is any proposal to
operate Delhi Transport Corporation special
buses for the residents for R.K. Puram ;

and

(¢) whether any formal representations
by the residents with Delhi Transport
Corporation remains unattended.

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARID) : (a) to (c)
A request to run a special trip from
Pitampura to R.K. Puram was received by
the DTC from Federation of Irrigation and
Power Employees. When asked, the said
Federation gave a list of 48 persons who
were working in various offices at R K.
Puram. As the office timings of the offices
where above persons were working were
different, it was felt that special trip on
point to point basis between Pitampura and
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R.K. Puram would not be useful to them
and hence the request was not agreed to.
Pitampura is connected by direct bus
services with Shadipur Depot and Central
Secretariat where-from change over facilities
and available for going to R.K. Puram. It
is not possible for DTC to connect various
points in the city by direct bus service and
the commuters have to make use of change-
over facilities.

Action against Cooperative Societies for
fajlure in starting work in Allahabad
Division

1968. SHRI BAIASAHEB PAWAR :
Will the Minister of RAILWAYS be pleased
to state :

(a) the details of Goods/Parcels/Cycle
stands and Misc, articles contracts allotted
on Allahabad Division of Northern Railway

during last three years to cooperatjve
societies ;
(b) details where the cooperative

societies have failed to start work (1) after
allotment of contracts (2) resigned the
contract within one year and (3) resigned or
contracts were terminated during the
currency period of agreement and reasons
thereof ;

(c) action taken against cooperatives
socjeties for failure to start work after allot-
ment or for not completing full terms for
which the contract was allotted ; and

(d) if no action was taken,
thercof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) 2 statements ‘1’ and ‘11’ are
enclosed. )

reasons

(b) to (d) A statement III attached,

STATEMENT 1
Name of Station Name of society to whom contract Period of
allotted/awared _ contract
1 2 3
GOODS HANDLING
1. Mirzapur Chunar M/s Rly. Parcel & Goods Porters Coop, 10.8.79 to
Group Stns, Labour Contract Society, Aligash 31,7.8)
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1 2 3

2. -do- M/s Jawahar Lal Sahakari Shram Samvida 1,7.81 to
Samiti Ltd., Varanasi 31.6.82

3. Naini M/s Rly. Cycle Stand Karamchari Shram 21.7.79 to
Samvida Samiti, Allahabad 20.7.81

4, -do. M/s Rly. Mazdoor Sangh Shram Samvida 1.8.81 to
Samiti Ltd., Allahabad 31.7.83

5. Allahabad M/s Rly. Cycle Stand Karamchari Shram 5.6.79 to
Samvida Samiiti, Allahabad 4.,6.81

6. -do- M/s Rly. Mazdoor Sangh Shram Samvida 1.8.81 to
Samiti, Allahabad 31.7.83

7. CPC Kanpur M/s Janta Labour Coop. Society, Kanpur 1.6.79 to
Goods Shed 31.5.81

8. -do- M/s Adarsh Rail Shram Samvida Sahakari 16.8.82 to
Samiti, Allahabad 15.8.84

9 -do- M/s Janta Labour Coop. Society, Kanpur 1.6.83 to
31.5.85

10. GMC (TPT) Incl, -do- 1.6.79 to
Fazalganj & Juhi 31.5.82

11, -do- -do- 1.6.82 to
31.5.84

12. Cooperganj -do- 1.2.83 to
31.1.82

13. Aligarh Goods Shed M/s Rly. Shakari Shram Samvida Samiti Tundla 1.12.80 to
30.11.81

14, -do- -do- 1.2.82 to
31.1.84

15. Tundla Godos Shed -do- 1.6.79 to
31.5.84

16. Hathras Khurja (Gr) -do- 1.9.79 to
31.1.82

17. -do- -do- 1.2.82 to
31.1.84

18. Hathras Killah M/s Rly. Sahakari Shram Samvida Samiti 1.11.78 to
Group Station Tundla 31.10.80

19. -do- ~ -do- 1.11.80 to
30.11.82

20, -do- -do- 1.12.82 to

30.11.84
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1 2 3
PARCEL HANDLING

21. Mirzapur M/s Gursarpati Sahakari Shram Samvida 1.8.79 to
Samiti Mirzapur 31.7.81

22, -do- -do- 1.8.81 to
31.7.83

23. Allahabad M/s Rly. Sahakari Shram Shamvida Samiti 1.3.79 to
Tundla 31.7.81

24, -do- M/s Rly. Cycle Stand Karamchari Shram 1.8.81 to
Samvida Samiti, Allahabad 31.7.83

25. -do- M/s Adarash Rail Shram Samvida Samiti 21.7.79 to
Kanpur 20.7.81

26. -do- -do- 1.5.82 to
30.4.84

27, Aligarh M/s Rly. Parcel & Goods Porters Coop, 1.3.79 to
l.abour Contract Society, Aligarh 30.4.81

28, -do- -do- 1.5.89 to
30.4.83

29, Tundla Group M/s Rly. Sahakari Shram Samvida Samiti 1.12.78 to
Station Tundla 30 11.80

30. -do- -do- 1.12.80 to
30.11.82

31. -do- -do- 1.12.82 to
30.11.84

32. Hathras Jn, «do- 18.78 to
‘ 31.7.80

33. -do- -do- 1.1,80 to
31.7.82

24, -do- -do- 1.8.82 to
' ' 31.7.84

35. Mainpuri Firozabad Group -do- 1.8.80 to
31.7.82

36. -do- «do- 1.9.82 to

31.8.84
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Name of Station Name of Society to whom contract Period of
allotted/awarded contract
1 2 3
CYCLE STAND
1. Cycle Stand cum car M/s Rly. Mazdoor Sangh Shram Samvida 27.3.80 to
Parking contract at Samiti, Allahabad 26,3.82
City side, Allahabad
2, -do- M/s Adarsh Rail Shram Samvida Samiti 10.12.82 to
Allahabad 9.12.84
3. Cycle Stand cum car M/s Rly. Cycle Stand Karamchari Shram 27.3.80 to
Parking Contract at Samvida Samiti Ltd., Allahabad 26.3.82
Civil lines side, ALD
4, -do- -do- 11.6.82 to
10.6.84
5. Cycle Stand Contract -do- 13.3.80 to
Fatehpur 14.3,82
6. Cycle Stand Kanpur -do- 1.2.79 to
31.1.81
7. -do- -do- 1.2.81 to
31.1.83
8. Cycle Stand Contract, M/s Bhartiya Rail Shram Samvida 15.10.79 to
Aligarh Samiti, Aligarh 14,10.81
9. -do- M/s Aligarh Jn, Railway Vendors 10.1.83 to
Sahakari Samiti, Aligarh Jn, 9.1.85
10. Cycle Stand Contract M/s Sikandra Rao Northern Rly. 1.8.80 to
Dadri Shram Samit, Aligarh 31.8.82
MISC. ARTICLES CONTRACT
11. Misc. Articles Contract  M|/s Cycle Stand Karamchari 21.2.81 to

Allahabad

Shram Samvida Samiti Ltd., Allahabad

20.2.84
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S. Name of society Name of contract & station Period of
No. allotment
1. M/s Adarsh Rail Shram Samvida CPC Kanpur Central 16.8.82 to
Samiti Ltd., Allahabad Goods shed 15.8.84
2. Mj/s Rly. Mazdoor Sangh Shram Cycle Stand cum car Parking 27.3.80 to
Samvida Samiti Ltd., Allahabad Contract at City Side 26.3.82
Allahabad
3. Mj/s Rly. Sahakari Shram Samvida  Hathras Killah Gr, Stns. 1.12.82 to
Samiti Ltd., Tundla Goods Handling 30.11.84
4, Mj/s Rlp. Parcel & Goods Porters Mirzapur Chunar Group 10.8.79 to
Coop. Labour Contract Society Stns-Goods handling 31.7.81
Ltd., Aligarh
5.  M/s Rly. Cycle Stand Karam- Naini -- Goods handling 21.7.79 to
Chari Shram Samvida Samiti 20.7.81
Ltd., Allahabad.
6. M)/s Janta Labour Coop. CPC Kanpur Central Goods 1.6.79 to
Society, Kanpur shed-Goods handling 21.5.81
7. M/s Rly. Mazdoor Sangh Nani —Goods handling 1.8.81 to
Shram Samvida Samiti Ltd., 31.7.83

Allahabad.
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Finacial Crisis in Mogul Line

1970. SHRI RAVINDRA VARMA :
Will the Minister of SHIPPING AND
TRANSPORT be pleascd to state :

(a) whether Mogul Line is in acute
financial crisis_at the moment and resorting
to questionable practices which would attract
penal provisions against the Company and
its Directors ;

(b) whether the Company has already
made an accumulated loss of over Rs. 20
crores ; and

(c) what steps, if any, have been taken
by the Government to prevent the ship
of this line being arrested by its creditors ?

THE MINI STER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI): (a) It is
true that Mogul Line is in financial crisis at
the moment. The company has not been
able to meet its capital commitments to the
extent of about Rs. 19.00 crores Upto
March 1983. Besides the Company had a
revenue deficit of Rs. 11.5 crores (estimated
as on 31.3.83) and as a result the company
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has not been able to meet certain statutory
liabilities in time. The amounts deducted
from the floating staff officers towards
provident fund as also the Company’s
contribution was not paid to the trustees of
the provident fund within the time
limit. However the liability upto 31.8.83
bas since been met by the Company.
Similarly the statutory liability for the tax
deducted at source from the wages of the
floating staff officers and crew has not been
paid for the last two years ending
31.3.1983,

(b) Yes.

(c) A two-man committee has been
appointed by the SPFC to look into the
financial position of the MLL and to
suggest measures to improve the financial
position of the company. The report of
the Committee is is awaited. In the mean-
while Government bave made advance pay-
ments of Rs. 5.63 crores to MLL in the
current financial year towards reimbursement
of past/future losses suffered/to be suffered
by the Company on account of Haj Service
and running of m.v. ‘“AKBAR’ on behalf of
Andaman & Nicobar Administration.

fasrrage & aTOwEY, AGAGT A
gegiEe & fad ¥ engw

1971. =it Mfad sa@ wATE © F7
¥ qedt g FAIq ®) FI7 FI {7
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JFTAYY T AT, 39 1 @1z &1 faafo
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¥ faafraq $@ & 3@ 1307 § (@)
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Institutions Recognised as Deemed
to the Universities

1972,  PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EDUCATION AND CULTURE be pleased
to state :

(a) whether the University Grants
Commission and the Government have
recognised any institutions of higher

learning as deemed to be universities or
autonomous institutions during the past
three years ;

(b) if so, the details thereof, State-wise,
for each year separately alongwith the
nature of academic including research work
carried on at these institutions ;

(c) whether there arc any proposals for
declaring more institutions as deemed to be
universities in the remaining years of the
Sixth Five Year Plan ; and

(d) If so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a)
Section 3 of the UGC Act, 1956 empowers
the Central Government to notify an
institution for higher cducation as an
institution deemed to be a University, on the
recommendatjons of the University Grants
Commissions, Two institutsons have been
notified under this provision as institutions
deemcd to be Universities during the lastthree
years. There is no provision under which
the Central Government or the University
Grants Commission recognises institutions
of higher Jearning as autonomous
institutions.

(b) The Dayalbagh Education Institute
Agra in Uttar Pradesh and the Shri Satya
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Sai Institute of Higher Learning, Anantpur
in Andhra Pradesh were notified as
institutions deemed to be Universitics in
May, 1981 and November, 1981 respectively.
The Dayalbagh Educational Institute offers
first degree courses in  Arts, Science,
Commerce, Engineering and Education in a
restructured form and also post-graduate
courses in selected fields. The Satya
Sai Institute also offers first degree
courses in Arts, Science and Commerce but
it also seeks to develop programmes of
education and training to bring about
intellectual, emotional, ethical and spiritual
integration of the individual with a view to
evolving the total man.

(c) and (d) No targets are fixed for
declaring institutions of higher education
as deemed to be Universities in any plan
period. Proposals as and when received
are considered by the U.G.C. who makes
their recommendations to  Govt. The
proposals made by the following institutions
are at present at various stages of
consideration ; —-

1. Indian Veterinary Research Institute,
Izatnagar, (Uttar Pradesh)

2. International Institute of Population
Studies, Bombay (Maharashtra)

3. Rajasthan Vidyapith, Udaipur
(Rajasthan)

4. Banasthali  Vidyapith, Banasthali
(Rajasthan)

S. Shri Sharada Peeth Vidya Sabha,

Dwarka (Gujarat)

6. Nava Halanda
Nalanda (Bihar)

7. Birla Institute of Technical Science,
Mesra Institute of Technical Scicnce,
Mesra (Bihar)

8. Institute of Social & Economic
Changes, Bangalore (Karnataka)

9. Kendriya Sanskrit Vidyapeetha,
Tirupati (Andhra Pradesh)

10. Shri Lal Bahadur Sanskrit Kendriya
Sanskrit Vidyapeeth, Delhi.

Mahavidyalya,

Introduction of new Mail Train Between
Pathankot and Delhi/New Delhi

1973. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

AUGUST 4, 1983
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(a) whether a demand has been received
by the Ministry for introducing a new mail
train between Pathankot and Delhi/New
Dclhi so as to obviate the difficulties caused
to the People of Himachal Pradesh and
Northern Punjab with the extension of all
mail/express trains between Pathankot and
Jammu ;

(b) if so, the decision taken by the
Government on the demand and the date
from which a train would be introduced ;

(c) if not the likely date by which the
decision would be taken ; and

(d) the reasons for delay ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) It has not been found operationally
feasible to introducc a new train between
Delhi and Pathankot as Jalandhar-Ludhiana-
Ambala-Delhi section is fully saturated.
Moreover, the existing volume of traffic
between these two stations are adequately
catered to by the services available at
present.

(c) and (d) Do not arise.

Introduction of New Trains and Through

Coaches
1974, PROF. NARAIN CHAND
PARASHAR : Will the Minister of

RAILWAYS be pleased to state :

(a) whether any new trains/through
coaches between important stations have been
introduced w.e.f. 1 April, 1983 in various
zonal railways either within their jurisdicion
or on inter-zonal basis ;

(b) if so, details thereof, zone-wise,
alongwith the demands received during the
year 1982-83 for the introduction of new
trains/through coaches, zone-wise and ‘on
inter-zonal basis ;

(c) whether any attempt has also been
made to provide equal treatment to meet the
demands of all zones keeping in view their
needs ;

(d) if so, the comparative figures for
each zone ; and

(e) if not , the reasons therefor ?
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THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) to (e) The details of thc new
trains/through coaches introduced w.e.f.
1-4-1983 are given in the attached
statement.

SRAVANA 13, 1905 (SAKA)
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The demands for introduction of new
trains/through coaches are received from
various sources at all levels and thése are
examined on merits. Those found feasible
and justified are implemented while in other
cases the person/organisation concerned is
apprised of the constraints.

STATEMENT

(a) New Trains connecting important stations introduced w.c.f. 1-4-1983

BROAD GAUGE : ZONAL RLY.

[y

393/394 Asansol Bardhaman passenger Eastern

2. One pair of passenger train bet. Garva Road-Champa South Easters
3. One pair of passenger train bet. Bilaspur-Tharsuguda ’ v
METRE GAUGE :
1. 113/114 Madras-Rameshwaram Express Southern
2. 87/88 Vvaranasi-Allahabad Express N.E.
3. 89/90 Varanasi-Allahabad Express N.E.
4, 9/10 Bareilly Jn.-Kathgodam Express N.E.
5. 79/80 Muzaffarpur-Raxaul Express NE
6. 73/74 Darbhanga-Jayanagar passenger N.E.
7. 427/428 Samastipur-Darbhanga Passenger N.E.
8. 321/322 Makhubani-Jayanagar passenger N.E.
9. 505/506 Deth -Ahmadabad Superfast Express Northern/Western
10. 507/508 Ahmad-Jodhpur Superfast Express . .
(b) Through Coaches introduced with effect from 1-4-1983.
TRAIN NO. TYPE OF COACH ZONAL RLY.
1. 111/113, 114/160 Three coaches-First-Second ~ Southern
(111 Chengalpattu-Tiruchchi pass. Second-One, Second Class
(113 Madras-Rameshwaram sleeper-one, Second-Luggage
passenger.
(114 Rameshwaram-Madras Express. brake van-one.
(160 Tiruchchi-Villupuram pass. bet.Villupuram-Rameshwaram
2. 507/119, 120/508 Two coaches. First Class-one, NE/Northern
(507/508 Gorakhpur-Lucknow
Express. Second Sleeper-One.
(119/120 Lucknow-Now Delhij
Gomti Express. bet. Corakhpur-New Delhi
3. 8/145, 141/7 One second class sleeper. N.E,

(7/8 Kathgodam-Lucknow Exp, bet. bucknow-Tanakpur.
(143 Passenger, 14§ Mixed, -
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1 2 3
4. 33/34 Indore-Bilaspnr Express. Onec second class sleeper. Central
5. 33/34 Indore-Bilaspur Express. One second class sleeper
running triweekly made to run .

daily bet. Jabalpur-Bhopal.

6. 9/10 Bombay-Madras Mail

One second class sleeper.

South Central

bet. Solapur-Renigunta

7. 74/16, 15/73
(73/74 Fast Pass, 15/16 Chetak
Express.

8. 31/32 Jayanti Janata Exp.

One second class sleeper Northern/Western
bet. Khandwa-Delhi,
One second class sleeper Western

bet. Ahmadabad-Abu Road.

Introduction “of Direct Coaches Between
Pathankot-Suratgarh, Kalka-Bombay
and Nangal Dam-Bombay

1975. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether Government have received a
demand for the introduction of direct coaches
between Pathankot-Suratgarh, Kalka-Bom-
bay, Nangal Dam-Bombay and restoration
of direct coach between Nangal Dam and
Dehradun ;

(b) if so, the decision taken by the
Railway administration on the demands and
the date from which these coaches would de
introduced ;

(c) if not, the likely date by which the
decision would be taken ; and

(d) reasons for delay ?

THE MINISTER OF RAILWAYS
(SHRI. A.B.A GHANI KHAN CHAU-
DHURUI) : (a) and (b) Yes, representations
have been received for introducing through
coach/train services between  Kalka and
Bombay and restoration of the direct coach
service between Nangal Dam and Dehradun.
Introduction of through coach services bet-
ween Bombay and Kalka/Nangaldam have
not been found feasible for operational
reasons in the Delhi area and restoration of
the Nangaldam-Dehradun coach service is
not justified as it does not have adequate

patronage. No demand for a through coach
service between Suratgarh and Pathankot has
been received.

(c) and (d) Do not arise.

Recommendations of the Nanda Committee
on Unemployment Among Indian Seamen

1976, SHRI  SUSHIL BHATTA-
CHARYA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the recommendations of
the Nanda Committee, appointed to study
the unemployment problem of Seamen have
been accepted by Government ; and

(b) if so, to what extent are they going
to improve the lot of Seamen in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) The
Nanda Committee had made 18 recommenda-
tions ; some of these recommendations
have been accepted, some have been accepted
with stipulation and others have been
referred back to the Nanda Committee, for
taking up in part Il of its Report. The
recommendations are in various stages of
implementation,

(b) The recommendations in its part 1
Report will bring substantial improvement

in the service conditions of Seamen in
future.
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Financial Assistance for Adult Education
in Orissa

1977. SHRI K. PRADHANI : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) what arc the details regarding the
financial assistance provided by Central
Government for implementation of adult
education during the last two years in the
State of Orissa ;

(b) the number of persons taught under
the Adult Education Programme during
the above time in that State ; and

(¢) whether special attention has also
been devoted towards the education of
Tribal and other backward people of rural
areas and if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL ): (a) During
the last 2 years, the following grants have
been sanctionedto Orissa for adult education
Programmes :

Rs. 60,96,526.00
Rs. 71,59,873.00

1981-82
1982-83

(b) The enrolment of adult illiterates in
the age-group 15.35 in Orissa during the
last 2 years has been as under :

1981-82 1,17,000

1982-83 1,42,950

(c) All the 13 districts in Orissa which
includes tribal areas have been brought
under the centrally sponsored scheme of
Rural Functional Literacy Projects. The
coverage of Scheduled Castes and Scheduled
Tribes during the last 2 years has been as
under ;:—

S.C. S.T.
1981-82 27393 38608
1982-83 30486 49886
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Amount Spent on Court Litightions

1978, SHRI HANNAN MOLLAH :
Will the Minister of RAILWAYS be pleased
to state :

(a) amount so far spent by the Railway
authorities on court litigations during the
last three years ; and

(b) the number and nature of those
cases ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A, GHANI KHAN CHAU-
DHRI) : (a) and (b) The information is
being collected and will be laid on the Table
of the Sabha.

Number of Compartments attached to
129Up/130 Dn Train

1979. SHRI A. K. ROY : Wil
Minister of RAILWAYS be
state @

the
pleased to

(a) normal number of compartments
supposed to be with the 129 Up and 130 Dn
in the Eastern Railway ;

(b) number of compartments with which
the train ran in the months of May and
June, 1983 giving datewise break-up ;

(c¢) whether there is much decrease in -
the number of compartments from the
schedule ;

(d) whether that is the only passengers
train in 24 hours on the grand chord line
and with less compartments and the Passan-
gers are put to extreme hardship ; and

(e) if so, steps taken thereon ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI) : (a) The normal load of 129 Up/
130 Dn Passenger is 13 coaches, including
one parcel van and one partial postal van,

(b) Statement enclosed.

(c) No, there is a shortage of two

coaches per rake.

(d) Yes.
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(c) Load of tne train has since been
augmented.

STATEMENT

THE NUMBER OF COMPARTMENTS
WITH WHICH THE TRAIN RAN IN
THE MONTHS OF MAY AND

AUGUST 4, 1983

JUNE-83,
Dates Number of compart-
ments
MAY, 1983
1,2,3,4,5,6,10,24,27, 10
28,29 and 30.5.83
7,8,11,12,13,14,15,16, 11
17,18,20,21,22,25 and
31,5.83,
9.5.83 12
19,23 and 26.5.83 9
JUNE, 1983
1,3 and 6.6.83 9
2,4,7,9,10,11,12,13,18, 10
21,22,24,26 and 29.6.83
5,8,14,16,17,19,20,23,25, 11
27,28 and 30.6.83.
15.6.83 8

Public Servants of Ministry of Education
Under Suspension

1980. SHRI MANOHAR LAL SAINI :

Will the Minister of EDUCATION AND
CULTURE be pleased to state ;

(a) the number of public servants work-
ing in Ministry or under its artached/su-
bordinate offices who are under suspension
or were placed under suspension on grounds
other than criminal or against whom disci-
plinary proceedings were taken or are in

progress during the last three years together
with reasons therefor ;

(b) when were they suspended or dis-
ciplinary proceedings taken and in how
many cases was the suspension reviewed and
decision communicated to concerned Govern«
ment servant ;

2

(0) if not, reasons thereof |
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(d) whether the subsistence allowance
was reviewed immediately after 90 days of
the suspension; if not, reasons thereof
together with details of steps proposed to be
taken to authorise them the increased or
decrcased allowance with  retrospective
effect ;

(e) in how many cases were charges not
communicated to Government servants after
suspension ; and

(f) present position of cases pending ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to (f)
the information is being collected and will
be laid on the Table of the Sabha,

Number of Employees under suspension
in M/o Ext. Aff.

1981. SHRI MANOHAR LAL SAINI :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of public servants working
in his Ministry or under its attached and
subordinate offices who are under suspension
or were placed under suspension on grounds
other than criminal or against whom discipli-
nary proceedings were taken or are in pro-

gress during the Jast three years together with
reasons therefor ;

(b) when were they suspended or discipli-
nary proceedings taken and in how many
cascs was the suspension reviewed and deci-
sion communicated to the concerned Govern-
ment servant, if not, reasons thereof ;

(c) whether the subsistence allowance
reviewed immediately after 90 days of sus-
pension, if not, reasons thereof, together with
details of steps proposed to be taken to
authorise them the increased or decreased
allowance with retrospective cffect ;

(d) in how many cases were the charges
not communicated to the

Government
servants after suspension ; and

(e) the present position of the cases
pending ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V, NARASIMHA

RAQ) ; (&) Thero is poly one Government
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servant, who is under suspension on grounds
of misuse of official position, and against
whom departmental proceedings have not yet
been instituted.

(b) The Government servant was suspend-
ed on 11.1.83, The question of review of
suspension will be taken up, after the advice
of Central Vigilance Commission is received,

(c) The subsistence allowance was not"

reviewed after 90 days, as the Central Vigil-
ance Commission’s advice was awaited. It
is now being reviewed in consultation with
the Commission.

(d) Nil.

(e) The case is under reference to the
Central Vigilance Commission for advice on
further action.

Number of Public Servants under Suspension
in the ministry of its attached and
subordinate offices

1982, SHRI MANOHAR LAL SAINI :
~Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the number of public servants work-
ing in the Ministry on under its attached and
subordinate offices who are under suspension
or were placed under suspension on grounds
other than criminal or against who discipli-
nary proceedings were taken or are in pro-
gress during the last three years together with
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reasons therefor ;

(b) when were they suspended or disci-
plinary proceedings taken and in how many
cases was the suspension reviewed and
decision communicated to the concerned
Government servant, if not, reasons thereof ;

(¢) was the subsistence allowance review-
ed immediately after 90 days of suspension,
if not, reasons thereof, together with details
of steps proposed to be taken to authorise
them the increased or decreased allowance
with retrospective effect ;

(d) in how many cases were the charges
not communicated to the Government ser-
vants after suspension ; and

(e) the present position of the cases
pending and what steps are proposed to be
taken to expedite them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWA]J) : (a) to (e) Information has been
called for from the attached and all the sub-
ordinate offices spread throughout the
country. Information in respect of the
Ministry Proper and those received from
some of the subordinate offices is given in
the attached statement. Information from
the remaining subordinate offices numbering
about 40 which is awaited will be laid on
the table of the Lok Sabha on receipt of the
same,



168

AUGUST 4, 1983 Written Answers

167 Written Answers

"a8e19j(id 10j duo pue

8°6°TC INOIARYAQSIW 10J OoM}
‘Patgjsulal Pue 78'L91 ‘T8P'TL ‘0ussqe  pastlogyne *K119q0
S[ers13jo v -[IN- pamalasy ‘18°L°L1 uo papuadsng -un 10§ 9uQ ‘Inofq -lpuod  ‘dAWIIL €
"I01110 *Sa5BD "aouadi[Jou ‘rewred
Limbu] yya gur Yyl [[e ul pIjedlunwu ‘186’01 PU® I18°1°9 10j auo pue aderdjd ‘yoda@ 2101S [®O
-puad aseo auQ “IIN- -WUOD PpUB pPamMIIAdDY ‘08°6°C7 uUO papuadsng 10} OM] ‘ST HL -IPON IUSWUIRAOL)  °7
‘6L, "U®[
0861°6°2C ul pajestunuwwos *yadoid
uo passed "6L.’uef UOISIDOP pUB pomalAdl eplieNe) dIBJ[OM A|tue pue
sIopIo [eul -1IN- ul JUOP SeM MIIAY 8L°L'I uo papuadsng pasizoyineun 10 INO giesH Jo AnsiuliNy [
L 9 S 14 t [4 I
"332]J0 aAladson *10J219Y])
-1 ylia  aduemolje suoseal yym  I1oyje8
pasea1dap 10  pas -0} ‘ssardoid wur are
~B2IOUI 9y} WY aSKX "JO2I2Y) SUOSedI ‘Jou 10 udyEe) 21om S3ulpad
-og)ne 0] udyel sdajs J1 pue ‘[eId1jjO paUID -01d Axeurjdiosip woym
‘uolsuadsns S[ie1ap ylm 13419301 -Uupd 03 pR2IUNUILWLOD 1sutede 1o [eulwliid
12)je  JUBAIIS ‘10j212] Suoseal 10U UOISIDIP PUB  PIMIIAAI uey) I1dyjo spunoid
“way) 23padxs 0) ‘JA0D) 03 pPajed J! pue uoisuadsns jo uoisuadsns aIaym uo uoisuadsns Japun
uaje) sdajs pue -lgnwwod jou sAep (g 131je pamalA sased jo 'ON ¥ ‘s8ul paseid o1am 10 uoIsS 0I1}JJO
Buipuad sased Jo $23IeYd 3I3YyM -31  SBM 2Jduemo[[e -paasoxd  Axeurpdiosip -uadsns Japun aJe oym [uonyninsug "ON
[uoisuadsns  jo e sjuealas a1qnd jo ‘oN JAnsIutiy ‘IS

uoinsod juasald

S35BD JO "ON

20udIsISqNS  IaYRYM

SADIAA0 FLVNIQIOENS ANV d9dHOVLLY SLI ANV FAVIATIM ATIANVA ANV HLTVHH 40 AYLISININ dHL 40
LOFdSTE NI (€8 ‘ATNCL OL 08 ‘ISNONV) SYVHA FHYHL 1SVT ZHL NI dIANddSNS SLNVAYIS O114N1d 40 INFWILVLS

INIWHLVLS



170

SRAVANA 13, 1905 (SAKA) Written Answers

169 Written Answers

*S19Yyj0 ur passed
SIapio [eury
*9SBD SUOo ul $$213
-oxd ur Annbuy

'ssa1301d ur sased
Iay)o £8°L°8T UO
pansst 3sed 3uo
ul Iapio [eulq

“IIN-

-IIN-

——————

JwWil) Ul pamalAdl ||V

sa|ni1
d se (e pamdiady

T8'PET PUB TRVTI
Z8°T'S] uo popuadsng

"E8°L°T PU® £8°9°¢]
£€8°9°11 21 18°8°0T

; ‘TL'9'T uo  papuadsng

v

*20uadi|dau Joj suo
pue a3ergyid Ioj auo
‘InolAeyaqsiw/aouad
"1135u 10§ suQ HAYH.L

‘JUBAIIS JUAWUIAOD)
Jo Sutwooaqun 3o0p
-u0dsiw I0j Inoj pue
spunj jo uonelidoidde
=Sl 103 2uQ FAIA

‘g
MoN ‘[endsoy pue
9ds[j0D  [edIPaN

a3uipIeH Ape1

‘ypda
MIN] ‘reudsoy
3unlIepjeg

f_l




171

Written Answers

Number of Public Servants Uader Suspznsion
in the Ministry or its Attached and
Subordinate Offices

1983. SHRI MANOHAR LAL SAINI :
Will the Minister of SOCIAL WELFARE be
pleased to state :

(a) the number of public servants work-
sng in the Ministry or under its attached and
subordinate offices who are under suspension
or were placed under suspension on grounds
other than criminal or against whom discipli-
nary proceedings were taken or are in pro-
gress during the last three years together with

f reasons therefor ;

(b) when were they suspended or discipli-
nary proceedings taken and in how many
cases was the suspension reviewed and
decision communicated to the concerned
Government servant, if not, reasons thereof ;

(c) was the subsistence allowance review-
ed immediately after 90 days of suspension,
if not, reasons thereof together with details
of steps proposed to be taken to authorise
then the increased or decreased allowance
with retrospective effect ;

(d) in how many cases were the charges
not communicated to the Government
servants after suspension ; and

(e) the present position of the cases
pending investigation, trial or inquiry and
what steps are proposed to be taken to
cxpedite them ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Two.

The rcasons thereof :-

In the first case suspension was done duc
to absence from duty in an unauthorised
manner and disregard of instructions of
superior officers. In the second case it was
done due to negligence of official duty.

(b) One person was suspended on 22/3/82
and another on 5/1/83. In the first case, dis-
ciplinary proceedings were initiated and the
person was removed from scrvice on 20/7/82,
The Reviewing Authority confirmed the
penality. In the second case, suspension was
reviewed on 8/7/83 and revocation orders
issued on 14/7/83, without prejudice to the
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action which can be taken against him on
completion of inquiry.

(c¢) Does not arise, The payment of
subsistance allowance is reviewed only after
a period of six months of suspension. Hence, .
no review was called for within 90 days of
suspension,

(d) None,

(e) In the first case the inquiry has been
completed and the second case is still under
inguiry.

Damage Caused to Human Body by use of
Toothpastes, Shaving Lather and Lipsticks

1984, SHRI SANT KUMAR MANDAL:
SHRI R.L. BHATIA :

Will the Minister of HEAETH AND
FAMILY WELFARE be pleased to state :

(a) whether a survey sponsored recently
by the Union Science and Technology
Ministry has revealed that the regular use of
even high-priced toothpastes, shaving lather
and lipsticks may cause leucoderma and other
types of skin diseases ;

(b) if so, whether his Ministry has got
this matter further examined by its experts
and taken necessary remedial measures to
allay the public fears ; and

(c) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) to (¢) The Department of
Sciences & Technology project on contact
dermatitis is being conducted at the All
India Institute of Medical Sciences, New
Delhi for detecting contact dermatitis pro-
duced by various agents coming in conlact
with skin including plants, drugs, cosmetics,
wearing apparels and chemicals used in
industry. The Project is still in progress
and will come to an end only towards the
end of 1984. The causes of contact dermatitis
are being identified as part of the Project and
are being listed,

Opening of Passport Office at Trivandrum

1985. SHRI
DASAN NADAR

A. NEELALOHITHA-
Will the Minister of
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EXTERNAL AFFAIRS be pleased to state
the details of the progress made in the direc-
tion of establishing a passport office at
Trivandrum ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 P.Vv. NARASIMHA
RAO) : Government have decided in principle
to open a Passport Liaison Office at Trivan-
drum, Steps are underway to acquire suitable
office accommodation and work out other
details.

Setting up of Coach Factory in Punjab

1986, SHRI R.L. BHATIA : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Punjab Government
approached the Ministry of Railways as early
as 1979 to offer all possible infrastructure
like land, power, water, labour etc, for the
location of a Coach Factory in Punjab,
Rajpura as the site suggested ;

(b) now that Government have taken a
decision to set up another Coach Factory in
the country, whether the request of Punjab
Government will be considered in this behalf ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) In September 1978 a letter from
the then Chief Minister, Punjab had been
received by the then Minister of Railways in
which offer to provide facilities of land,
adequate power, labour ectc., was made for
the establishment of Diesel Component
Works as also for setting up a Coach Factory
in Punjab at a place anywhere from Rajpura
to Amritsar. Recently a copy of note given
to the Prime Minister by the Chief Minister/
Punjab had also been received in which it
was stated that the Government of Punjab
are prepared to provide necessary facilities
of land and requisite power supply for setting
up a new factory for coach production.
No place was specifically mentioned in this
note.

RAILWAYS

(b) and (c) Decision regarding location
of the Coach Factory will be taken after the
Project Report, location survey etc. are com-
pleted. The suggestion of the State Govern.
ment would be given due consideration

alongwith other claima while fnalising the -
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location for the proposed new Coach Pro-
duction Unit,

D T.C. Buses Pulluting the Air

1987. SHRIJ R.L. BHATIA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether the DTC buses emitting
smoke so harmful to human lungs continue
without any check ;

(b) whether this has baffled any long-
term solution thus posing a very pernicious
environmental pollution in the capital ; and

(¢) if so, how do the Government pro-
pose to check this ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (c)
No, Sir. There is a maintenance schedule
for regular checking of the vehicles and the
buses are checked at regular intervals special-
ly for smoke. These buses are also visually
checked before out-shedding and defective
vehicles are not sent on line. Besides, to
avoid any human error, vehicles are regularly
checked in retation by three smoke meters.

Facilities to Government Employees and their
Families for treatment abroad are entitled
for treatment under Central Government
Health Scheme

1988. SHRI K. MALJANNA will
the Minister of HEALTN AND FAMILY
WELFARE be pleased to state :

(a) the procedure in relation to the
Government Employees and their families
entitled for treatment under Central Govern-
ment Health Scheme for going abroad for
treatment ;

(b) whether any special preference has
been given to the handicapped children of
Government employees ; and

(c) if so, the details regarding the medical
facilities for treatment of handicapped
children provided by the Government for
going abroad ?

THE DEPUTY MINISTER IN fTHE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUD BEN M.

JOSHI) i (8) In exceptional ewses necessis
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tating treatment of a kind yet to be widely
established in the country, where Govern-
ment servants on competent medical advice

choose to go on their own for treatment -

abroad, claims of reimbursement can be
authorised by the Director General of Health
Services. However such reimbursement are
limited to the expenditure that would have
been incurred had such treatment been
received in India in a Government hosajtal
or in a private hospital or nursing home
specially recognised and accepted by the
Director General of Health Services '

(b) No.

(c) Does not arise.

Telephone facilities in Manned Railway Gates

1989. SHRI K. MALLANNA Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Railways have provided tele-
phone facilities in all manned railway gates
in the country to avoid the possibility of
accidents ; and

(b) if so, the number of such manped
railway gates which have been provided with
such telephone facilities and the number of
railway gates which are going to be provided
with such facilities during 1983-84 2

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURID : (a) Out of 13,251 manned level
crossing gates, 5,879 have been provided with
telephones.

(b) As mentioned at (a) above, 5,379
manned level crossing gatcs have been pro-
vided with telephones. The Railway have
programmed to provide telephone facility at
281 numbers of level crossing gates during
1983-84, 1t is also proposed to provide this
facility at another 100) numbers of such level
crossing gates, through out-of-turn pro-
gramme during the current financial year.

Memo from Indian Railway Coal and Ash
Handling Mazdoor Union, Samastipur

1990. SHRI M. I1SMAIL : Will the
Minister of RAILWAYS be pleased to state :

(a) whether Government have received a
memorandum dated 8 June, 1983 from the

AUGUST 4, 1983
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Indian Railways Coal and Ash Handling
Mazdoor Union, Samastipur (Bihar) ;

(b) if so, the salient points raised in the
memorandum ; and

(c) steps the Government propose to take
in this matter ?

MINISTER OF RAILWAYS
KHAN CHAU-

THE
(SHRI A.B.A. GHANI
DHURI) : (a) Yes.

(b) The main issues raised in the memo-
randum are ;

(1) Absorption of labourers engaged in
coal and ash handling as regular
railway employees in Loco Sheds
and Workshops.,

(2) No reduction in strength of labour
force.

(3) Payment of monthly wages of
Rs. 500/- to each worker and Rs,
600/- to each Sardar,

(4) Grant of 15 days’ casual leave, 20
days’ medical leave, 33 days regular
l:ave in addition to National and
other holidays.

(5) Grant of medical facilities to the
entire family of the workers and
provisions of first aid box at work-
spot.

(6) Supply of uniform.

(7) Grant of emergency loan and festival
advance,

(8) Grant of one month's wages as
bonus.

(9) Settlement of all disputes by mutual
discussion belween representatives
of the employer and the Mazdoor
Union, etc.

(c) Most of the issues raised by the
Union pertain to matters to be settied
between the labourcers and the contractor
concerned and accordingly the contractor
concerned has been asked to settle the issues
amicably with the labourers employed by
him. So far as absorption of the labourers
engaged by contractors on Railways is con-
cerned, it is not feasible for the Railway
Administration to undertake any additional
responsibility for absorption of  such
labourers.
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Provision of Sleeping Berths to Pantry
Car Staff

1991, SHRI M. ISMAIL : Will the
Minister of RAILWAYS be pleased to state
what steps have been taken to provide sleep-
ing berths to pantry car staff or overtime
allowance to them 7

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : Pantry car staff are provided
sleeping accommodation in the pantry car
itself, However, to the extent accommoda-
tion available in the pantry car falls short of
requirement on the catering staff, requisite
number of berths are allotted in sleeper
coaches in the train concerned.

also entitled for overtime
the extent

They are
allowance in accordance with
instructions on the subject,

Comprehensive Freight Movement Policy

1992, SHRI ANANTHA RAMULU
MALLU : Will the Minister of RAILWAYS

be pleased to state :

(a) whether it is a fact that Railways
have decided to evolve a comprehensive
freight movement policy ; and

(b) if so, the details in this regard and
the time by when this policy is likely to be
announced ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : A comprehensive freight move-
ment policy already exists on the Railways,

(b) Does not arise.
AT YR gEqr 31 F1 1@-7@T
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Safety Arrangements for Electrical Staff
in N.F. Railway

1997. SHRI ANANDA PATHAK
Will the Minister of RAILWAYS be pleased
to state :

(a) whether attention of the Government
has been drawn towards inadequate safety
arrangements for electrical staff in N.F.
Railway which has resulted in number of
fatal accidents ; and

(b) if so, steps taken to provide safety
devices and compensation to the accident
victims ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) (a) There are adequate safety
arrangements for the electrical staff of N.F.
Railway to work on electrical installations.
There are 3 fatal accidents during '83-'84 :
but these were caused mainly due to neglig-
ence and non-observance of safety regula-
tions.

(b) The question of providing additional
safety devices does not arise, but the staff
are being educated and asked to follow the
safety regulations and be alert when at work.
Compensation as admisible is always paid
in the case of accidents,

Protection of Khatakhat Railway cum
road bridge from erosion

1998. SHRI SONTOSH MOHAN DEYV :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the erosion
caused by Barak is thregtening the existence
of Khatpkhat railway-cum-road bridge ovey
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river Khatakhat on Silchar Khatal railway
line ;

(b) if so, the steps to be taken to protect
this railway bridge ; and

(c) whether it is proposed t@ have an
alternative railway bridge to avoid the pre-
sent difficulty ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) to (c) It is a fact that Barak
River has come closc¢ to National Highway
and Railway embankment. Long term
measures against possible threat to the safcty
of the bridge and approaches are under

examination,

Broad Gauge line from Gauhati to Dibrugarh

1999, SHRI SONTOSH MOHAN DEYV :
will the Minister of RAILWAYS be pleased
to state whether there is a proposal to con-
struct a Broad gauge line from <Gauhati to
Bibrugarh to connect the main district head-
quarters town of Assam ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) A survey for construction of a
BG rail line from Gauhati to Bibrugarh
through the Brahmaputra valley, connecting
various important towns in Assam, IS in pro-
gress, alongwith the survey for straight
conversion of the existing MG route between
Gauhati Dibrugarh. A final decision to adopt
the straight conversion or to provide the
alternative route, will be taken after reports
on both the surveys are received and

examined.

Railway Bridge at Jogigopa

2000, SHRI SONTOSH MOHAN
DEV :
SHRI NURUL ISLAM :
Wwill the Minister of RAILWAYS be

pleased to state :

(a) whether a railway bridge across the
Brahmputra at Jogighopa will be constructed
soon ; and
(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI) : (a) Yes.
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(b) Construction of a rail-cum~road
bridge across river Brahmaputra at Jogighopa
alongwith a BG rail line from Jogighopa
to Gauhati (141 Kms.) has been approved
and included in the Railway Budget for
1983-84 at a cost of Rs. 117.34 crores, which
will also be shared by the Ministry of
shipping and Transport, whose share would
be Rs. 29.61 crores. Necessary model
studies are being carried out by the Central
Water and Power Research Station, Pune,
through M/s, RITES who have been entrus-
ted the job of final location of the bridge
and its approaches.

Closure of Establishment of DEN/Con/
Dhanbad

2001, SHRI HANNAN MOLLAH :
Will the Minister of RAILWAYS be pleased
to state :

(a) the reasons for taking decision to
wind up the Establishment of DEN/Con/
Dhanbad by the Railway authorities when
there is enough work existing

(b) whether he is aware that decision is
likely to jeopardise the interest of large
number of regular as well as casual staff ;
and

(c) if so, what steps have becn taken to
stop the move to close down the Establish-
ment of DEN/Con/Dhanbad ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) to (b) Almost all on-
going works under District Engineer (Con.)
have been completed. There is on major
work on hand for execution and present
work load does not justify retention of the
establishment of District Engineer (Con.).
It had, thereforc, to be closed down. Very
few staff have been affected as a result
of this decision and most of them have
been accommodated at Dhanbad or at other
places of their choice.

Railway Users Committee Functioning in
Dhapbad Division,

2002, SHRI A. K. ROY : Will the
Minister of RAILWAYS be pleased to

state :

(a) whether the Railways users’ commi-
ttee is functioning in Dhanbad division ;
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(b) 1f so, details of the members of that
committee and the number of sittings it had
in 1982-83 ;

(c) if not functioning, reasons thereof ;
and

(d) criteria for choosing members in
that committee ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURD : (a) to (c) The Railway
Users’ Consultative Committee which were
functioning on the railways were found to be
unwieldy and were considered to have lost
their representative character. These were,
therefore dissolved in February, 1982, At
present no Railway Users’ Consultative
Committee is functioning and thcse are in
the process of reconstitution. It is proposed
to revive the Divisional Users’ Consultative
Committees very shortly.

(d) Nomination to the Railway Users’
Consultative Committees is based on the
principle of securnig representation to
various identifiable and important groups of
rail users. Representation is specially
provided for Chambers of Commerce, Trade
Associations, Agricultural  Associations,
Passenger Associations, representatives of
State Governments, representatives of State
Legislatures and Members of Parliament,
Such other interests as are not covered un-
der these specific provisions are nominated
under “Special Interests’ respresenting diffe-
rent shades of public opinion.
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Admission in Jawaharlal Nehru University

SHRI MOOL CHAND DAGA :
AND

2004,
Will the Minister of EDUCATION
CULTURE be pleased to state ;

(a) whether it is a fact that the Jawa-
harlal Nehru University has decided not to
admit new students into the University for
the next semester courses ;

(b) if so, the reasons therefor, and

(c) steps being taken to normalize the
academic work in the University ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WEFLARE
(SHRIMATI SHEILA KAUL) : (a) Fresh
admissions to the various programmes of
study for July 1983 semester have been

deferred,

(b) Students’ agitation in April-May
1983, involving gherao of the Vice-Chan-
cellor, the Rector and the Acting Registrar
and acts of large scale violence and vanda-
lism on the campus, led to the sine-die closure
of the University with effect from May 12,
1983. Against this background, the admi-
ssion processes which are normally initiated
in April-May were delayed.

The Academic Council of the University,
while reviewing the situation in June, 1983,
noted that the Winter Semester of 1982-1983
had already been disrupted and needed to
be re-scheduled. After such re-scheduling,
the time left for the Monsoon Semester
pnormally starting in July, would fall short of
the minimum working days and, therefore,
there was no option but to defer the admi-
ssion scheduled for July 1983, The Council
also decided that during this period the
admission policy and procedures should ,be
reviewed in the light of the experience gained
in the past. It is expected that the pro-
gramme for fresh admissions would be
finalised as soon as this review is completed.

-

(¢) The University has re-opend with
effect from 22.7.1983 and the examinations
which were disrupted in May 1983, are now
being held. The University authorities are
also reviewing the various aspects of the
functioning of the University with a view to
avoid disruption in future.

Supply of Photo Voltaic System

2005. SHRI P. RAJAGOPAL NAIDU :
Will the Minister of RAILWAYS be pleased
to state ;

(a) the agency which supplies photo-
voltaic systems for the Railways ; and

(b) whether the agency has
them so far ?

supplied

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) Two agencies viz.
M/s, Bharat Heavy Electricals Ltd., Banga-
lore and Central Electronics Ltd., Sahibabad
have supplied photo-voltaic system for trial
purposes.

(b) Yes. The equipment for trials has
been supplied at a few locations.

Rehabilitation of Disabled in Rural Areas

2006. B. V. DESAI :

SHRI M. V. CHANDRASHE-
KHARA MURTHY :

Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether the first programme in the
country to rehabilitate the disabled in rural
areas was started in Maharashtra ;

(b) if so, whether nearly 80 percent of
the 68 million handicapped persons in the
country live in the villages ;

(c) if so, to what extent the programme
for rehabilitating the disabled in the rural
areas has been taken ; and
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(d) to what extent these
have helped the disabled ?

programmes

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) : (a) A scheme
of establishment of pilot projects |for trying
out comprehensive rehabilitation services 1
a district was started in 1982-83. The
scheme has been sanctioned in two districts-

one in Maharashtra and the other in
Orissa.
(b) According to the latest National

Semple Survey there are 1844 disabled
persons for every 1 lakh population in the
rural areas of the country. Based on this
Survey Report, it is estimated that there are
about 9.7 million physically disabled persons
in the rural arcas. This figure does not
include mentally retarded.

(c) The pilot scheme is expected to
cover 4 more districts during 1983-84,

(d) Since the Scheme was started only
recently it is not possible to indicate to what
extent it has belped the disabled. However,
there are several other programmes which
benefit the disabled population both in the
urban and the rural areas and a statement
indicating the benefits in the recent past is
given in the statement attached.

STATEMENT

The following table indicates the benefits
given to disable population during the past
3 years :—

SCHOLARSHIPS NO. BENEFI-
CIARIES

1979-80 8950

1980-81 9000

1981-82 12700

INTEGRATED EDUCA-

TION

1979-80 Not available

1980-81 Not available

1981-82 4000

AIDS AND APPLIANCES*
1980-81
1981-82

Not available
19000
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ASSISTANCE TO NO. OF ORGANI-

VOLUNTARY OR- SATIONS

GANISATIONS

1979-80 110

1980-81 114

1981-82 127

SPECIAL EM- NO. OF PLACE-

PLOYMENT MENTS (INCLUD-

EXCHANGES ING NORMAL
EMPLOYMENT
EXCHANGES)

1980 4616

1981 12470

1982 9381

* The Scheme was started only in 1980-81.

Running of Beggers Homes in State

2007. SHRI NIHAL SINGH : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether some States are running
beggers homes with a view to cradicate beg-
ging and if so, the details thereof and the
extent t0 which success has been achieved by
the state Governments in this regard ; and

(b) whether additional assistance g
provided to the state Governments by the
Centre for their schemc ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) (a) Yes, Sir.
At present 15 States have enacted Anti-
beggary Legislations and have set up institu.
tions there under for the care, treatment,
training and rehabilitation of beggers. Details
are given in the statement annexed.

These homes have helped to reduce the
problem of beggary.

(b) No, Sir.
STATEMENT
S1. No. States Number of
Institutions
1. Andhra Pradesh 4
2, Assam 1
3. Bihar _
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4. Gujarat 7
5. Haryana 7
6. Himachal Pradesh 3
7. Jammu & Kashmir —
8. Karnataka 6
9. Kerala 3
10. Madhya Pradesh 2
11. Maharashtra 17
12, Punjab —_
13. Rajasthan (Not having Legisla-
tion) 3
14, Tamil Nadu 1
15. Uttar Pradesh 9
16. West Bengal 9
Total 7-2—

Students Enrolled in Central Universities

2008, SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of EDUCA-
TION AND CULTURE be pleased to lay a
statement showing :
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(a) total number of students enrolled in
the Central Universities, separately for each
University, during the last three years,
year-wise ;

(b) how many of them were residents
and how many non-residents ;

(¢) whether the admission rate has been
increasing year by year since 1980-81 ; and

(d) if so, details thercof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
A statement giving the information in
respect of Aligarh Muslim University, Delhi
University, Hyderabad University, Jawaharlal
Nehru University and North-Eastern Hill
University is attached. The information
in respect Banaras Hindu University and
Visva-Bharati is being collected and will be
laid on the Table of the Sabha as soon ag
possible.

(c) and (d) Except in the case of Aligarh
Muslim University and Jawaharlal Nehru
University, there has been an increase in
actual admissions since 1980-81, in the case
of the other three Universities as indicated
in the statement attached.



STATEMENT

Name of the Central University

Number of students enrolled

1980-81
Aligarh Muslim University 14,418
Delbi University and colleges (Regular courses) 66,443
Hyderabad University 537
Jawaharlal Nehru University 3,336

North-Eastern Hill University 733

1981-82
12,451
82,453

548
3,335

947

1982-83
11,153
88,033
669
3,208

1,024
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Names of Vice-Chancellors of Central
Universities

2009. SHRI MOHAMMAD ASRAR
AHMAD : Wil the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) names of the Vice-Chancellors of the
Central Universities who occupied those
offices since January, 1980 and the periods
for which they held those offices ;

(b) whether any Vice-Chancellors were
removed from office during this period ;

(c) details of the journeys undertaken by
them within the country during the periods
they held their offices and the purpose of
those journeys ;

(d) how many persons accompanied the
Vice-Chancellors during those journeys ;

(¢) whether the journeys werc under-
taken by rail or by air ; and

(f) the expenses incurred on account of
those journeys including TA and DA ?

SRAVANA 13, 1905 (SAK A)
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) State-
ment is attached.

(b) No, Sir,

(¢) to (f) The Vice-Chancellors have to
undertake journeys within the country to
attend the meetings of various bodies of the
Universities held outside their headquarters,
to participate in academic conferences in
their personal capacity or as Head of the
Universities, etc. In some cases, as in
North-Eastern Hill University, which has
campuses located in different States, the
Vice-Chancellor has to visit them from time
to time. The time and efforts involved in
the collection and compilation of jhe
information of all such visits during the
last three years by the Vice-Chancellors of

all Central Universities, indicating the
details of places of visit, mode of travel,
expenditure incurred, etc. will not be

commensurate with the result sought to be
achieved,

STATEMENT

s —

Name of the Central University Name of the Vice-Chancellor

Period for which he held
the offfce.

Aligarh Muslim University
Banaras Hindu University

Delhi University
Hyderabad University
Jawaharlal Nehru University

North-Eastern Hill University

Visva-Bharati

Shri Saiyid Hamid

(i) Dr. Hari Narain

(ii) Prof. Iqbal Narain
Prof. Gurbakhsh Singh
Prof, B.G. Ramakrishna
(i) Shri K.R. Narayanan
(ii) Dr. Y. Nayudamma
(ii1) Prof. P.N. Srivastava
(i) Dr. AK. Dhan

(ii) Dr. B.D. Sharma
Dr. Amlan Datta

January 80 to date
May 78 to May 81
October 81 to date
April 80 to date
September 80 to date
October 80
June 81 to October 82
March 83 to date

July 78 to November 80
November 81 to date
June 80 to date.

January 79 to

Cases Filed with Courts of Law by
Central Universities
2010. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) how many cases, civil and criminal,

have been filed by the Central Universities
before various courts since January, 1980 :

(b) how many of them are still pending;
and

(c) steps being taken to minimize litiga-
tion by Central Universities ?
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and (b)
A statement giving the information in
respect of Aligarh Muslim University, Delhi
University, Hyderabad University and North-
Eastern Hill University is attached. The
information in respect of the Banaras Hindu
University, Jawaharlal Nehru University
and Visva-Bharati is being collected and
will be laid on the Table of the Sabha as
soon as possible.

(¢) As in evident from the number of
cases filed by Central Universities, litigation
is resorted to only in unavoidable circum-
stances to protect the University’s interests.
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STATEMENT

Name of the Number  Number
Central Uni- of cases of cases

versity filed pending
Aligarh Muslim
University 12 8
Delhi University 5 5
Hyderabad University —_ -
North-Eastern Hill
University — s

Issue of ‘‘Health Licence” to Prostitutes

2011. DR. VASANT KUMAR PANDIT:
DR. AU, AZMI:
SHRI KUMBHA RAM ARYA :

Wwill the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the Indian Health Organisa-
tion has appealed to the Government to
issue “Health Licence’ to prostitutes after
regular Health check-ups to effectively
control sexually transmitted diseases ;

(b) whether the incidence of under-age
and forced prostitution is on the increase
and incidence of STD is comparatively more
in the age group 15 to 25 in the country ;

(c) whether Government are aware of
the crusade carried on by Indian Health
Organisation and other Social Organisations
to prevent VD in younger generation ; and
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(d) if so, the reaction of Government
and programmes planned to control the
growing malady in younger generation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) Yes.

(b) According to the information availa-
ble, the incidence of Sexually transmitted
disease in the age group 15 to 25 is on the
decline,

(¢) and (d) Government are aware of
several voluntary organisations running
STD Clinics in the country. In addition.
to providing the therapeutic services, they
also conduct some serveys, and also go to
the vulnerable groups like red light areas to
detect any cases of STD,

The Government has established more
than 250 STD clinics throughout the country
to provide therapeutic services to the patients
suffering from STD.

During the Sixth Plan period the
Government has inducted the STD Control
Programme into a purcly Central Sector
Scheme with 1007/  Central Assistance.
The scheme envisages teaching, training and
research in the field of STD,

(a) Regional Teaching and Training
Centres at Bombay, Calcutta, Delhi and
Hydcrabad ;

(b) Regional STD referral
at the above 4 centres and

Laboratories

(c) Regional Survey-cum-STD |}Mobile
Units at Bombay, Calcutta, Hyderabad and
Madras. It has also been decided under
the programme to supply equipment {o all
districts hospitals/PHCs to establish VDRL
testing and supply health cducation material
on STD like slides, posters, charts, pam-
phlets etc. to all the District Hospitals,
PHCs, MCH Centres, tourist spots,
industrial, tribal and backward arcas etc.

Upward Revision of Rental Rates
of Land of Bombay Port Trust

2012, DR. VASANT KUMAR
PANDIT : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether the Bombay Port Trust has
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notified upward revision of rent/lease money
of land given to private/commercial users

w.e.f. 1 October, 1982 ;
(b) if so, details thereof ;

(c) whether any revision of rental rates
was done in the past ;

(d) if so, details of the increase ;

(e) what is the total land holding by the
Bombay Por Trust and how much of it has
been rented/leased/re-leased to State Govern-
ment, Semi-Government Corporations,
Private parties, commercial users and others
as on 1 October, 1982 ;

(f) whether the recent upward increase
of 1,000 per cent has led to the representa-
tion by the Bombay Port Trust Land Users’
Action Committee ;

(g) if so, the main points of their com-
palint ; and

(h) whether the Chairman, Bombay Port
Trust has reconsidered and reviewed the
increase and given his report to the Govern-

ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI1 Z.R. ANSARI) : (a) and (b)
Yes. The Bombay Port Trust has revised,
with cffect from 1st October, 1982, the
ground rent of land let on monthly tcnancy
and fiftcen-monthly lease to private and
commercial users, The revised rates would
be valid for 5 years from 1st Oct, 1982,

The revised rents have been fixed on the
basis of a uniform return on fair market
values as on lIst January, 1980. Thus the
structure of rent is now related to the value
of land which has been divided into 36
zones. The rates of rent are 12 per cent
of the value for plots under residential zone
and 15 per cent of the value for plots under
industrial/commercial zone. Classification
of plots under residential and industrialf
commercial zones is in accordance with
Municipal reservations,

Valuation of land was done by the
Kiroloskar Consultants Private Ltd.,, who
were engaged for this purposc by the
Bombay Port Trust. The valuation as done
by them was adopted by the Board of

Trustees,
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(c) and (d) Rents of land let on monthly
tenancies and fifteen monthly leases were
first revised in 1951. Rates prior to this
revision were fixed some 15 to 20 years
earlier. The next revision which was after
a lapse of 17 years and with effect from
I1st October, 1968 c: nsisted of an increase
over previous rent of 75 per cent for plots
used for factories and godowns, 66-2/3 per
cent for plots used for offices and shops,
33-1/3 per cent for plots used for residences
and open storage and 50 per cent for plots
used for other purpose, subject to a ceiling
of Rs, 2,40 per sq. metre per month for
monthly tenancies and Rs. 1.50 per sq.
metre per month for fifteen-monthly leases.
In the next revision which was from 1.1.1972,
the increase was uniform for all kinds of
users and was at 25 per cent over previous
rent subject to a ceiling of Rs. 3 per sq.
metre per month for monthly tenancies and
Rs, 2 per sq. metre per month for fifteen
monthly leases. The next revision from
1st May, 1976 was by 150 per cent, the
immediate increase being 50 per cent and
“the balance spread over for equal annual
instalments during the next four years
subject however to a ceiling of 42 5 per cent
of the current Jetting rates as fixed by the
Board. Pending consideration of the
valuation report submitted by Kiroloskar
Consultants Pvt, Ltd., the next revision was
made for one year from 1.5.1981 and consis-
ted of an increase equal to 25 per cent of
the rent as on 30th April, 1976 subject to a
ceiling of 46,75 per cent of the current
Ictting rate as adopted in 1976.

(¢) The Bombay Port Trust owns 72.84
lakh square metres of land, out of which
about 13.17 lakh square metres have been
let out to Government and Public Bodies
and about 20,82 lakh sguare metres to
private parties. The remaining land is
used by the Bombay Port Trust for its own
requirements,

(f) Yes, the Bombay Port Trust Land
Uscrs” Action Committee has represented
against the revision of rent. However
it is not correct to say that the increase
in rent is 1,000 per cent. Except in a few
extreme cases in which the existing rents
were abnormally low, average increase is
about 2.66 times the previous rates of rent.

(2) The main points made by the BPT
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Land Users’ Action Committee in their
representation are as follows :

(i) The increase in rent is very steps :

(ii) The monthly tenants and the 15
monthly lessces would not be able
to bear the increase.

(iii) The committce has disputed the
correctness of the valuation done
by Kirloskar Consultants,

(iv) As construction of  permanent
structurcs is not permitted on plots
let out on monthly tenancies and
fifteen monthly leases, tenants and
fifteen monthly lcases are not able
to realise full potential of the
plots.

(h) The Chairman, Bombay Port Trust,
has been asked to reconsider the increase in
land rent in the light of representations
received from the users., A repert  from him
is awaited,

Setting up of the Tribunals at Major Ports

2013. DR. VASANT KUMAR PANDIT:
Will the Minister of SHIPPING AND
TRASPORT be pleased to state :

(a) whether the Merchant Shipping Act,
1958 envisages sctting up of tribunals at
major ports in India to setting disputes and
claims of the crew under section 150 to the
act ;

(b) if so, has Government set up any
where in any port of India ;

(c) if not, the reasons thereof ;

(d) has the afttention of Government
been drawn to the article dated 2 July, 1983
in ‘Blitz’ page 22, captioned “‘Crews battle
over scrapped ship™ ; and

(e) if so, what steps has Government
taken to resolve the dispute arising out of
the alleged purchase of the vessel, M. V.
‘Anastasis’ by M/s. Metul Scrap Trading
Corporation (MSTC) Calcutta and scrapping
of it by M/s, Steel Industries Kerala Limi-
ted at Beypore, Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) Sub-
Section (1) of Section 150 of the Merchant
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Shipping Act 1958 provides for the constitu-
tion of a Tribunal by notification in the offi-
cial gazettee consisting of one or more per-
sons for adjudication of any dispute between
seamen or any class of seamen or of any
union of seamen and the owners of ships in
which such seamen are employed or are
likely to be employed, and if such disputc
relates to any matter connected with or
incidental to employment of the seamen.
However, there is no specific provision for
setting up the Tribunals at all major ports
in India.

(b) Yes. Government appointed Shri V.
R. Rajagopalan, retired Chief Surveyor with
the Government of India as a ong-man
Tribunal with effect from 18.3.1981 with
headquarters at Calcutta, for a period of one
year,

(c) Does not arise in view of (a) and (b)
above,

(d) Yes.

(e) As the matter is sub-judice, the
Government can not take any action.

Reintroduction of Railway Complimentary
Passes

SHRI KRISHNA CHANDRA
HALDER :

SHRI R. P. DAS :

SHRI SUSHIL
CHARYA :

2014,

BHATTA-

Will the "Minister of RAILWAYS be
pleased to state :

(a) the reasons to reintroduce the
railway complimentary passes which were
once abruptly scrapped :

(b) the guidelines
passes ;

for  issuing such

(c) the names and occupations of the
persons whom Railway Board have issued
such complimentary passes ; and

(d) number. of persons which are to be
given such passes ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI) :(a) to (d) Complimentary card
passes to the individuals/organisations are
issued with the personal approval of
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Minister for Railways keeping in view the
following broad guidelines laid down for the
issue of such passes :(—

(i) Institutions and Organisations
devoted to social, cultural, scientific, literary,
sports and educational activities and whose
work is of an all India character,

(ii) Organisations devoted to the welfare
of Scheduled Castes, Scheduled Tribes,
backward and neglected sections, women,
blind and handicapped persons, ctc.

(iii) Eminent persons engaged in work
of national importance for which they are
required to undertake frequent journeys.

(iv) 1f requests come from organijsations
with their Budget i.c. income and expenditure
such requests have to be turned down because
their travelling expenses will be met from
the income of the concerned organisations,

The names/organisations who have been
issued such card passes are indicated in the
statement attached.

Each request received from individuals
organisations is considered on the merits of
each case and decison is taken by the
Minister for Railways.

STATEMENT

LIST SHOWING THE NAMES OF THE

INDIVIDUALS/ORGANISATIONS WHO

HAVE BEEN ISSUED COMPLIMENTARY

CARD PASSES AND ARE CURRENT
ON 1-8-1983

IST CLASS

1. Shri D. G. Kelkar, Director, Raja
Dinkar Kelkar Museum, with one
companion in Ist class, Pune,

2. Shri Sheel Bhadrayajee, Vice-President,
INA Martyr Memorial Committee,
with one attendant in JInd class,

New Delhi,

3. Shri Kanu Gandhi, Kasturba Ashram,
with one attendant in IInd class,

Rajkot.
4, Smt. Abha Gandhi, Kasturba Ashram,
with one attendant in IInd class, -

Rajkot,
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10.

11.

12.

13.

14,

15.

16.

17.

1.
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Shri Shankar Rao Londhe, General
Secretary, 3rd Vishwa Hindi Samme-
lan, with one attendant in JIInd class ,
New Delhi.

Prof. Sidheshwar Prasad, General
Sccretary, 3rd Vishwa Hindi Samme-
lan, with one attendant in IInd class,
New Delhi,

Shri Ravindra Nath Srivastava, 3rd
Vishwa Hindi Sammelan, with one
attendant in IInd class, New Delhi.

Shri Madhukar Rao Choudary, 3rd
Vishwa Hindi Sammelan, with one
attandant in IInd class, New Delhi,

Smt, Lal Bahadur Shastri, with one
attendant in IInd class.

Swami Vijoya Nand, Bharat Sevashram
Sangh, with one attendant in IInd
class, Calcutta.

Swami Vivekprenananda, President,

Ramakrishna Vedanta  Mission,
Distt-24 Parganas.
Swami  Tarkeshwaranda, Secretary,

Ramakrishna Vedanta Mission, Distt-
24 Parganas,

Shri Raj Kishore Tiwari, Ex. M.L.A.,
Jaunpur, with one attendant in IInd
class.

Dr. Swami Ram Pal Singh Shastri,
Shri Guru Nanak Sanskrit Maha
Vidyalaya, New Delhi, with one
attendant in ]1st class.

Shri H.M. Pandit, with one attendant
in I class, New Delhi

Smt. Aziz Imam, Ex.M.P., New

Delhi. »

Shri Saran Sinha, New

Delhi.

Ganga

IIND CLASS

Shri S.N. Snbha Rao, Director,
National Youth Project Gandhi
Ashram, Joura.

Two sisters of Missionaries of charity
Calcutta, an organisation headed by
Mother Teresa,
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Danger to Shri Mandela in S. African Jail

2015, SHRI RAM VILAS PASWAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government’s attention has
been drawn to the news published in various
sections of the Press that the life of Shri
Mandela is in danger-due to mal-treatment
in Jail in South Africa ;

(b) if so, whether any initiative has
since been taken by the Government of
India in the capacity of chair-person of
NAM ; and

(¢) if so, the details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA

RAO) : (a) Yes, Sir.

(b) and (¢) India has repeatedly asked
for releasc of Nelson Mandela and other
freedom fighters imprisoned by the racist
regime of South Africa for their just fight
against apartheid and racial discrimination.
The 7th Non-Aligned Summit held in New
Delhi in March 1983 unanimously called for
the unconditional release of Nelson Mandcla
and all other political prisioners and for
grant of Prisoners of War status to all
captured feedom fighters, The Coordinating
Burcau of the Non-Aligned Movement after
hearing the ANC and the PAC on the
situation in South Africa in a communique
issued on 28.6.83 in New York inter alia
appreciated the heroic freedom fighters of
the ANC and urged Member States of Non-
Aligned Movement and the international
community to incresse their assistance to
the liberation movements of South Africa.

Computcrised Train Reservations
L]

2016, SHRI RAM VILAS PASWAN :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is any proposal under
consideration of the Governments to start
computerised train  reservations in the
country ;

(b) the names of the cities where such
reservations will start functioning during the
next three years ; and

(¢) financial implications thereof ?

TAUGUST 4, 1983 .
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THE MINISTER OF RAILWAYS (SHRI
A. B, A. GHANI KHAN CHAUDHURI) :
(a) and (b) Yes. A pilot project on real-time
computerised passenger seat reservations
has been started for Delhi area and it is
expected that this projdct will be introduced
in phases commencing from the middle of
1985, No such scheme has been formulated
so far for any other city,

(¢) The scheme for Delhi area is estima-
ted to cost about Rs, 8 crores.

Freeships Remain Unpaid

2017, SHRI RAM VILAS PASWAN :
SHRI ASHFAQ HUSSAIN :
Will the Minister of EDUCATION

AND CULTURE be pleased to state :

(a) whether Government have seen the
press reports which appeared in the statesman
dated 8 July, 1983 wherein it has been stated
that Rs. 9 lakhs freeships remains unpaid
from the correspondence course and continuy-
ing educations of Delhi University :

(b) if so, the facts about freeships lying
unpaid ;

(c) whether it has also been stated that
U.G.C. has not given adequate grant to
Delhi Correspondence Course ; and

(d) if so, the reaction of Government
thercto and steps taken by Government to
meet the situation ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (@) Yes,
Sir.

(b) According to the information furni-
shed by Delhi University, out of the applica-
tions received for refund of tuition fees to
students who were awarded freeships upto
the year 1981-82 only 41 cases of students
involving a total payment of Rs. 4,651 are
sti]ll pending. The freeships for 1982-83
have not been finalised due to the pro-
longed strike in the University from Octo-
ber, 1982 to January, 1983, The University
is making efforts to finalise these freeships,

(¢) The press report mentions that the
grant given by the University Grants
Commission to the School is inagequate,
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(d) According to the Uuiversity Grants
Commission, grants for the maintenance of
the School of Correspondence Courses are
sanctioned annually according to the norms
prescribed by the Commission and on the
basis of the annual budget estimates submi-
tted by the School.

ay 1981-82 & A q¥F gALAY

2018, ®Y #.F FT IMU: FAT AT
sty aftaga 77 ag aam@ & FOO FA
f& :

(F) #11 1960-61 & 1980-81 1 20
aqt 47 aafy & duT ag® gaEATAN I

A®qT 53 EHIT T FTHL | AI1@ 70 FAIT
g1 A% & a9r g% AI19-gI9  ggEArs u
77 qir safaqay atx fasain g ay
safeal &1 gear § afg gé &;

(@) afz gf, @ 1981-82 & WA
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fradY ges gaearg g€ agr g gazars
¥ feay safsa @ aYfr feax fasei
AU

(1) AeT FrgT Ffafira @ 7
SIIIIT qEigd & CE () frg arde
o faar aar g1; A2

g
q

(F) 58 gFI1T A% &6 & arfal
T fawain go & & &gt g3
q1T Fear frady @ 98 grar & o Amifag
afafran & sfiqoa garaar faar aar 2
qar 78 F4 f+aqr geraar faar aor ?

Ataga WY qftaga simma § vy
et (0 foaraigam wad) @ (F)
$1T (@) gHearE] aFaeel qiFH) &, §r
aqaiz fz7 af §, fAsafai@a gadas
feafq 1 qar =aar 2 :

qq gHEATEAT &1 o "9 31E) ¥ TJo I 213 4191 &7 o
196 ° 38218 4,491 28,240
1980 1,47,651 24,085 1,13,670
1981 1,56,963 26,783 1,17,075

() WA (FmeA)  sfafaas,
1982 & §W IIFFEl FT 1,10.1982 @
ar fear war &, s mifeay
& srrarw &1 fafrafog &30 a1 fagay
graset gaFeE) & 998 10.12.1982 &
o fFar 14 g o

(7) wiewng  (Farfa) sfafqae
1982 ® &gl gHEAr FIA AT Mt &1
sq)s1 IqAEd g1, A-wieE aafyfaEr
AT 97 gAEAT IA A SqqEAT 3
Y7 EAHT WITEHTET FAH & HIAA |
qrafaran €Y sgaeqr & | 3T ¥ 99 grav
&I F1§ &A1 A AT I qIA AT &
gga o aiwifa g, Sar 5 agy s
q1 |

9 g9 UST JAL 7§ F, fIe) gra=ay
ST gIAT J gg gar FAarg s 15
Ar-wree Arafafadr amEt &1 fagam fear
Tar {979 2,25 AME Ro FT MIAIT HTAT
g1 YT | ATAAT 7 20,000 To FIHIA-
faag frgar war 1 stew g9 usa g1 %
A § &% 747 50 7 #1 gFar agd)
faer 2 | ‘

SAET § W A(A 9T AT TG A
TEEiEt &t waaica fadsir qam
faar srn

2019, =it |& |7 IO FAT fada
qs g atT &1 FU & F :

(F) Far s\eq®r § WA AT ATET
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TeAA @ qrEaar 9T s % fag
fadsit gar % &7 § sAw & wA A
ggeFi ¥ 70 Fa7 50 w7 A ArgfAM
¥ fau Fa7 25 &74 792 f&7 @9 &;

(=) afz g, &t a1 a3 who aga &%
g;

() afz g, at #41 FIET T AR
qIHTT F @19 g9 i § Fr§ Frar-faae
fear 2; &

(w) afz gf, a1 s a1 fassg fasar
g ?

fadsr w4t (o drodio ATiag WA)
(%) & (7) adT 1983 TF ANAH A
g ary 39 wEdld AIFY &1 1 1954
9T 1964 & FUL F FATTT AT §, W
AT & fAu ged® eI%F &1 ATH F 50
*TX YT YT ATEAICAT Y HAF F 25
wqa fzo ST 9 )

arrAal & T an & Ao seHr gra
eFa fa2aY gar #1 qgaicqar §1 7 §
@y ga S F feqq Arda grg s
X Tg wiEa & e & yrag gife.
i) & ag ISAT 97 1T IAF  FATH]
& qforTHEAE STT 1983 ¥ FAF ATH
100 ®o T AT AAfaT (12 99§ F4
q17) &1 50 To A1 fARWN gET ST
FUE TE & |

Disparity in Level of Women’s Education

2020. SHRI BAPUSAHEB PARULE-
KAR : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether it is a fact that there is a
wide regional and district-wise disparity in
the level of women’s education ;

(b) whether it is a fact that only nine
districts out of 412 districts in the country
have very high level of female education and
if so, which are these nine districts, State-
wise ;

AUGUST 4, 1983
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(c) whether the lowest literacy rate is in
Jaisalmer District jn Rajasthan and the rate
is 1.67 per cent only ; and

(d) what steps Government propose to
take to remove this disparity ?

THE MINISTER OF STATE OF THE
MINISTRIES OF ECUCATION AND
CULTURE AND SOCTAL. WELFARE
(SMRIMATI SHEILA KAUL) : (a) Yes,
Sir.

(b) According to a recent study conduc-
ted by the National Institution of Educa-
tional Planning and Administration 9 dis-
tricts mentioned below have a very high
level of female education :—

STATE/U, T. DISTRICT
Kerala 1. Wayanad
2. Idukki
Manipur 3. Manipur North
Arunachal Pradesh 4, West Kamen
5. Upper Subansire
6. Dibong Valley
Mizoram 7. Aizawl
Pondicherry 8. Mahe
Tamil Nadu 9. Kanyakumari

(c) The lowest literacy rate (2.88%)
among women according to 1981 census js
in the East Kameng District of Arunachal
Pradesh. The female Literacy in the Dis-
trict of Jaisalmer is 5.12%/. However, female
literacy in the rural area of Jaisalmer is

only 1.647%¢ which is the Jowest in the
country,

(d) Girls, who constitute approximately
707, of the unenrolled children in the
country have been identified as a target
group for enrolment in the schools in order
to achieve the objective of universalisation
of elementary cducation by 1990, All State
Govenments have been instructed to make
special efforts to increase their enrolment.
The following incenlives for cnrolment are
given ;:—

(a) provision of free
for stationery ;

textbooks and

(b) provision of free dresses, especially
girls ; and

(c) mid-day meals,
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A national campaign on universalisation
of elementary education with emphasis on
enrolmenl of girls waslaunched in 1982. All
State Governments/Union Territories have
been requested to launch a similar drive this
year to increase enrolment of girls, recruit-
ment of lady teachers in particular and enlis-
ting the cooperation of the Social Welfare
Boards to tie up their schemes of condensed
courses for rural women with the efforts of
the State Governments in respect of recruit-
ment of local teachers in rural areas.

With a view to promoting better oppor-
tunities for women in respect of higher
education and removing regional imbalances,
certain flexible and preferential norms for
development and other assistance to women’s
institutions and women students have been
adopted by the University Grant Commi-
ssion which inter alia include development
grants to women’s colleges, re-struturing of
undergraduate courses, relaxation of age for
award of research fellowships teacher fellow-
ships and correspondence aswell as continu-
ing education for women.

Increasing number of Services of Ichhamati
Passenger between Sealdah and Hasnabad

2021. SHRI INDRAJIT GUPTA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the recently introduced Ichha-
mati passenger train between Sealdah and
Hasnabad on Eastern Railway 1is running
punctually and with adequate number of
passengers ; )

(b) whether certain complaints and
suggestions for improvement, have been made
to the Railway authorities by the passengers
Welfare Association, Basirhat ;

(¢) if so, whether these are under consi-
deration ; and

(d) whether the number of services, Up
and Down, will be increased to meet the
needs of the daily commuters to and from
Calcutta ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) S 609 Up/S-606 Dn Ichhamati
Passengers between Scaldah and Hasnabad
introduced from 13-5-83 are running satisfac-
torily. The punctuality percentage of § 609
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Up/S-606 Dn for June, 83 was 93.3 and 93.5
and for July, 83 upto 26th was 96.1 and
centpercent respectively and the train is well
patronised.

(b) and (c) Yes, with introduction of
S 609/S 666 between Hasnabad and Sealdah
and S 613/S 614 between Barasat and Hasna-
bad from 13-5-83, the schedule of few trains
on Barasat— Hasnabad section had to be
changed from 15-6-83 on the demands of
commuters to suit their requirement. At
present, no proposal from Passengers Welfare
Association Basirhat is pending,

(d) There is no proposal to increase the
number of train services between Hasnabad
and Sealdah at present,

Employment of Labour through Private
Stevedores at Tuticorin and New
Mangalore Ports

2022. SHRI INDRAJIT GUPTA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it has been decided not to
set up Dock Labour Boards at the ports of
Paradjp, Tuticorin and New Mangalore ;

(b) if so, whether @ single cargo-handling
agency directly under the concerned Port
Trust will function ; and

(c) reasons for continuing to employ
labour through p.ivate stevedores at Tuticorin
and New Mangalore ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) to (c)
In view of the consideration that the Dock
Labour Board system creates dual agency in
the cargo handling operations leading to un-
necessary and wasteful dichotony in cargo
handling labour employed on board the vesse]
and on the shore it had been decided not to
set up Dock Labour Boards at the Ports of
Paradip, Tuticorin and New Mangalore,

2. In order to evolve an integrated cargo
handling labour system, a cargo handling
scheme with provision for interchangeability
of ladour for operations on board the vessel
and on shore was introduced at Paradip
Port with effect from 16.2,1980. In the light
of the experience of the working of this
scheme and the discussions held in the
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matter with the representatives of the labour
and other concerned interests from time to
time, the entire matter regarding the cargo
handling arrangements at the Ports of
Paradip, Tuticorin and New Mangalore is at
present under consideration.

World Health Organisation Report regarding
Highest Rate of Anaemia among Women
in India

2023. SHRI INDRAIJIT GUPTA : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether according to a recent World
Health Organisation report, nutritional
anaemia among women is highest in TIndia
due to extreme malnutrition ;

(b) whether this finding is confirmed by
Government's own studies, especially in
the case of pregnant women ; and

(c) whether any secific programmes are
being implemented to improve the diet of
pregnant women so as to improve child
health and life expectancy ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI MOH-
SINA KIDWATI) : (a) and (b) According to
WHO report, which is hased on a number of
surveys and studies published in India,
nutritional anaemia Is a major health problem
among women in India. Studies done by
the National Institute of Nutrition, Hydera-
bad and othor institutions confirm this
finding.

(c) There is a programme of prophy-
Jaxis against nutritional anaemia among
pregnant and nursing mothers, and children
(1-12 yrs,). Under this programme a com-
bined Iron & Folic Acid tablet is adminis-
tered daily for a period of 100 days to
supplement the deficiency of Iron & Folic
Acid in their diet, During the Sixth Five
Plan the target is to cover 60millions mother
and as many children, 36.39 millions mothers
and 34.62 millions children have already been
covered during the first three vears of the
Plan.

Under the Integrated Child Develop-
ment Service (ICDS) Scheme, sponsored by
the Ministry of Social Welfare, diet supple-
ments to expectant mothers and preschool
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children are being given in various parts of
the country to reduce the mortality, as well
as to improve the child health.

Besides, health education and nutrition
cducation of the community, particularly
mothers, have been intensified through mass-
media channels and inter-personal communi-
cation by medical and para-medical staff to
encourage intake of balance diet by pregant
women and children,

Publicity Regarding Relief to Victims of
Road Accident in Hit-2nd-Run cases

2024, SHR1I ANANTHA RAMULU
MALLU Will the Minister of SHPPING
AND TRANSPORT bte pleased to state :

(a) whether Government have recently
announced some relicf to the victims of road
accidents in case the number and names of
the vchicle is not known :

(b) if so,
and

the details in this regards ;

(¢) whether Government  propose  to
make aware the masses in rural arcas through
All India Radio, oordarshan and local
newspapers regarding such relief being
provided to road victims ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHPPING AND TRANS-
PORT (SHRI Z. R. ANSARI) : (a) Yes,
Sir,

(b) In accordance with the provisions of
the M. V. (Amendment) Act, 1982, and the
Solatium Fund Scheme notified through S.O.
800 (E), dated 12.11,82, Solatiun compensa-
tion will be paid to the victim/heirs of the
victim involved in a Hit-and-Run Motor
Accident. The compensation is a fixed
amount of Rs, 5000/- in the case of death
and Rs. 1000/- in the case of grievous
injury.

(c) In addition to the publicity already
given through the Press and Radio etc.
about the facility of immediate financial
relief in the Hit and Run cases, Solatium
Fund Authority has decided to launch a
compaign of intensive publicity of the scheme,
using all publicit, media like TV, Radio,
Films, advertisement in the Newspapers,
Press release, Posters for display at various
places etc.
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Non Representation of RDSO at National
Council or Department Council Level

2025, SHRI E. BALANANDAN
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Railway Ministry consi-
ders the Research Design and Standard
Organisation as a part of its office ; and

(b) if so, reasons why they have been
given no representation for more than 8
years either at the National Council level
or at the Department Council level ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI) (a) Research Designs and Stan-
dards Organisation is an attached office of
the Ministry of Railways.

(b) There is an office Council under the
Joint Consultative Machinery Scheme in
Research Designs and Standards Organisa-
tion. Issues concerning Rescarch Designs
and Standards Organisation where they are
outside the purview of the Director-General
of Research Designs and Standards Orga-
nisation are dealt with at appropriate
level,

Sleecper Berths for the Catering Staff of
Kerala Express
2026, SHRI A. NEELALOHITHA-

DASAN NADAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the catering staff running
in Kerala Express are not provided with
sleeper berths ;

(b) whether the Government are aware
of the difficulties faced by these section of
the staff ;

(¢) if so, whether step will be taken to
provide berths to all of them in the Kerala

Express ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI) : (a) Catering staff working in
Kerala Express are providdd sleeping accom-
modation in pantry car and also in sleeper
coaches to the extent sleeping accommoda-
tion available in the pantry car falls short of

their requirements,

(b) and (¢) Do not arise,
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Memorandum Submitted by Kuwait’s Kerala
Muslims Cultural Centre

2027. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :

(a) whether the Kuwait Kerala Muslim
Cultural Centre has submitted a memorandum
to the Govcrnment of India recently ;

(b) if so, the main points of the memo-
randum ; and

(c) the action taken thereon ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) (a) Yes, Sir,

(b) The main points of the memoradum
are as follows :

—Improvement of the working of the
Indian Missions in the Gulf countries,
and provision of certain community
facilities for promotion of educational
and cultural activities ;

— cstablishment of a separate goven-
ment agency to look after the affairs
conerning the Indians abroad ;

—reduction in the air-charges for flights
from the Gulf to Trivandrum ;

—special consideration and reservation
in admission to scdools/colleges for the
children of the Indians abroad ;

—end to the harassment at some
of the airports and check-posts to the
Gulf-Indians in India ;

— to expedite completion of cons-
truction of the airport at Calicut ;

— implementation  of  effective
measures to root out communal riots in
India ;

—immediate [effective measure
for evacuation of the Indians from the
war affected areas abroad and prottc-
tion of their lives and property ;

—exercise of the right to vote
by Indians abroad during elections in
India ;

—facilities for the construction of
housing complexes in India on return
from abroad, and for obtaining building
material for the same ;



215 Written Answers

—availability of sufficient job
opportunities for the Indians returned
from abroad ; and

—improvement in
services in India.

the postal

(¢) We have initiated action towards
the resolution of the problems that fall
within the competence of this Ministry and
have brought the rest of the problems to
the attention of the concerned Government
agencies with a view to removing the causes
thereof.

Demand of Railway Wagons

2028, SHRI BALASAHEB VIKHE
PATIL :
SHRI CHANDRABHAN

ATHARE PATIL :

Will the Minister of RAILWAYS be
pleased to state :

(a) what has been the demand for
railway wagons for the industry during 1981,
1982 and 1983 so far ;

(b) whether Government have been able
to fulfil the demand and if nct, the shortfall
in each of these years ;

(¢) whether Government have made
any prospective study to assess the demand
for rail wagons to be required during the
next three years both for the industry and
for other uses and if so, the details thereof ;
and

(d) whether this can be met and if not,
what steps are being taken to deal with the
situation ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHAN] KHAN CHAU-
DHURI) : (a) The originating revenue
earning wagon loading during 1981, 1982

and 1983 (upto June, 83) has been as
under : —

1981 1982 1983 (Upto

June, 83)

Broad Gauge 88,06,874 92,37,403 47,66,148
Metre Gauge 16,00,537 16,45,252 8,18,144

(b) Railways have been fulfilling the
demands satisfactorily.

(c) and (d) Yes, The sixth plan envisa-
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ged acquisition of 1,00,000 wagons during
the sixth plan period (1980-85). It was
recently revised to 80,000 wagons. In the
first 3 years, nearly 43,000 wagons have
been acquired both on replacement and
additional account. The programme for
the current year stands at about 12,500
wagons.

Annual procurement programme depends
on availability of funds.

Doubling of Railway Link Between
Panshkura and Haldia

2029. SHRI SATYAGOPAL MISRA :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether there is any proposal for
doubling the existing S.E. Railway's link
between Panshkura and Haldia, keeping in
view the requirements of coal movements
to Haldia on an increasing scale ;

(b) if so, details thercof ; and

(c) Steps so far taken in this regard ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) No.

(b) Does not arise,

(c) There is no need for doubling the
section at present. Alternative proposals
for augmenting line capacity are under
examination.

Study Re. Persons Suffering from Mental
Illness Age-Wise and State- Wise

2030. SHRI K, MALLANNA : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether aay study has been conduc-
ted by Central Government regarding the

number of persons suffering from mental
illness ; and

(b) if so, the details in this regard age-
wise and State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) and (b) No actval pro-
valence surveys on a country-wise basis are
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available to indicate the number of people
suffering from the mental illness.

Setting up of Institute of Technology for
Women at Dhubri, Assam

2031. SHRI NURUL ISLAM : Wil
the Minister of EDUCATION AND CUL-
TURE be plcased to state :

(a) whether Goveanment are considering
a proposal to establish an I[Institute of
Technology under Department of Science
and Technology for women at Dhubri,
Assam ;

(b) if so, the detail thereof ; and
(c) if not, the reasons thereon ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) No,
Sir.

(b) Does not arise.

(¢) No proposal from the State Govern-
ment of Assam has been received for

consideration by the All India Council for
Technical Education,

World Bank Suggestion on Smaller
Diameter Wheels

PROF RUP CHAND PAL :
SHRI SUDHIR GIRI :

Will the Minister of RAILWAYS be
please to state :

2032,

(a) The details of the literature supplied
by the World Bank on smaller diameter
wheels for the freight track of the

railways ;

(b) whether the Government propose to
accept those suggestions of the World
Bank ;

(c) the comparative advantages of the
smaller diameter wheels for freight track
vis-a~vis 100 diameter wheel ;

(d) names of the countries where smaller
diameter wheels of 920 mm. are currently
in use ; and

(¢) names of the countries where smaller
wheel of 920 mm. are being manufactured
in plenty ?
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THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Literature is of a technical
nature.

(b) No. final decision has been taken ;
trials are prsposed to be made.

(c) Saving in steel, tare weight, fuel
consumption, increase in pay load, reduction
in unsprung weight, On the other hand,
due to increased contact stress there would
be some more rail wear.

(d) USA, Canada and most West
European countries, Japan, Australia, China
cte.

(e) USA, Canada, Japan, West European
countries and other countries, These could
be manufactured by any Wheel manufacturer
including the Railway’s wheel & Axle Plant
under construction at Bangalore.

National Policy on Education

2033, SHRI SATYAGOPAL MISRA :
Will the Minister of EDUCATION AND
CULTURE be pleased to state ;

(a) the proposal of Union Government
to have a National Policy on Education ;
and

(b) details thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) On the basis of the recommendations of
Kothari Commission (1964-66) appointed by
the Government of India, the National
Policy on Education was adopted in 1968,
Copies of the Policy Statement have been
placed in Parliament Library,

Electrification of Kharagpur-Midnapore
Section

2034, SHRI SATYAGOPAL MISRA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have taken
any decision for the electrification of the
Kharagpur-Midnapore section of the South
Eastern Railways ;

(b) if so, the details thereof ; and

(¢) if not, the reasons for delay ?
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THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) to (c). Proposal for electri-
fication of this section is under consideration
of the Government,

Maintenance and Development Scheme
of the Haldia-Allahabad Stretch of
National Waterway

2035, SHRI SATYAGOPAL MISRA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Government have taken
up any scheme to maintain and develop the
Haldia-Allahabad stretch of the Ganga-
Bhagirathi-Hooghly National Waterway ;

(b) if so, the details thereof ; and
(¢) what are the rcasons for delay ?

THE MINISTER OF STATE IN THE

MINISTRY OF  SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) : (a)
to (¢) A scheme costing Rs. 189,50 Jakhs

has been sanctioned for sctting up terminal
and other focilitics for IWT operations
between Farakka and Haldia., A proposal
is being worked out for providing similar
facilitics on the Allahabad-Farakka stretch
of the waterway as well,

The scheme includes river conservancy
works including  hydrographic survey,
setting up of terminal facilities and other
facilities such as channel marking and
navigational aids for IWT operations.

Action has alrcady been taken to

implement the scheme,
Capitation Charges or Donation

2036, SHRI UTTAMBHAI H. PATEL:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact, that there is a
great discontentment of the public and the
press that many schools, colleges and
educational institutions are  taking
capitation charges and fees and donations
for admission ;

(b) if so, the details of complaints,
representations and memorandum received
by Centre from various parts of the
country ;
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(c) the action taken thereon ;

(d) what action Government propose
for the abolition same ;

(e) whether it is a fact that Karnataka
and Andhra Governments have been taken
steps for the abolition of capitation fees and
donation ;

(f) if so, the reaction of the Government
thereto ;: and

(g) whether the Central intends to take
suitable legislative steps for the abolition of
the sonle ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir. There is some discontentment of the
public and in the press that many insti-
tutions are taking capitation charges and
fess and donations for admission in
them,

(b) Some complaints protesting against
the starting of such institutions which
charge high fees or donations for admission
have been received,

(¢) to (g) Government of India are
totally opposed to the charging of capitation
fee or of donation for thc purpose of
admission to an educational institution.
To remedy the situation the Government
of India have urged the State Governments
to put a stop to this practice and taken up
the matter at the highest level. In response
to the request made, the State Governments
of Karnataka and Andhra Pradesh have
taken steps for abolition of the system.
Government of India welcome the steps
taken by the State Governments., Government
of India also proposes to take legislative
measures which would inter-alia put a stop
to this practice.

Central Protection for new Monuments
in Orissa

2037, SHRI GIRDHAR GOMANGO :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether the Archaeological Circle,
Calcutta has identified some new monuments
in Qrissa for the protection and conservation
by the Archeological Survey of India and
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declare them as Centrally protected monu-
ments in recent years ;

(b) If so, the names of monuments and
the places thereof

(¢) if not, the reasons for the non-
inclusion of ancient monuments of Orissa
as Centrally protected monuments, particul-
arly in Southern District of the State ;
and

(d) whether there was coordination
between the State Archacology Department
and the Eastern Circle, Archaeological
Survey of India regarding selection of the
monuments and conservation of them in
the past ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) The names are as follows : —

(i) Kedar-Gauri Temples, Bhubaneswar,

District Puri.

(ii) Paramguru Temples at Bhubanes-
war District Puri.

(iii) Papanasini Tank, Bhubaneswar,
District Puri.

(iv) Bhubaneswar Mahadev Temple,

Jagatsinghpur, District Cuttack.

(v) Siva temple at Ratnagiri, District
Cuttack .

(c) Does not asise,

(d) The ancient and historical monu-
ments which are of national importance fall
under the jurisdiction of the Central
Government, while in respect of the
remaining the responsibility lies with the
State Government concerned.

Receipt of Eyes from Abroad and
Distribution thereof

2038. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) the number of Government hospitals
and private clinics doing corneal
grafting :

(b) the numberr of cyes received by
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these hospitals from abroad, spegially from
Sri Lanka ; ‘

(c) what are the dectails of charges by
those who send eyes and fees charged by
these institutions in the country ;

(d) whether the corneal grafting
institutions are recognised by Government ;
and

(¢c) how do Government control and
regulate the receipt of eyes, training of these
eye surgeons and distribution of the donor
eyes on an equitable and fair basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWATI) : (a) to (c¢) The information is
not available. However Dr. Rajendra
Prasad Centre for ophthalmic sciences
undertakes corneal grafting. This centre
received 45 donoer eyes from Shri Lanka
during 1982-83. At this centre, for patients
admitted in general ward, control grafting
operation is done frec of charge except the
usual hospital charges of Rs, 5/- per day
and patients . admitted in the paving ward
are charged a fee of Rs, 1,500/- for the
corneal grafting operation which is equal

to the fees for any other major eye
operation.

(d) There is no such provision at
present,

(¢) The eyes (Authority for use for
Therpeutic purposes) Act, 1982 has been
enacted by the Parliament which is appli-
cable in the U.T. of Delhi. This Act
provides for the preservation of the eyes
removed under provisions of this Act, as
may be prescribed. All State Governments/
U.T. administrations have been requested
to consider the enactment of similar
legislation in the States/U.Ts in case such
an enactments is not already in existence,

Replacement of Wireless Section by
Microwave Teleprinters

2039. SHRIMATI SUSEELA
GOPALAN : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the wireless
gradually going out

section is
of the scene and

‘being replaced by Microwave teleprinters ;

and
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(b) if so, whcthct; there is a proposal
for implementation of higher grade i.e.
operation of 20 per cent posts in the higer
grade in telegraph cadre of the Indian
Railways ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes, the wireless telegraph
circuits are gradually being replaced by
microwave teleprinter circuits on a programs-
med basis. However, some of the wireless
communication circuits will continue in use
in case of emergencies such as floods,
breaches anqg accidents etc.

(b) There is no proposal to operate
209 posts in telegraph carde in the higher
grade on the Indian Railways,

Railway line Between Tiruvella nd Punalur

2040, PROF. P.J. KURIEN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the Government have
received any memorandum for constructing

a railway line between Tiruvella and
Punalur via Pathanamthitta in Kerala ;
and

(b) if so, the details thereof and the
decision of the Government thereon ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) A representation from Janatha (G)
Pathanamthitta District Committee,
Pathanamthitta was received, The
Committee were replied that their proposal
for construction of the said line would have
to wait for consideration in future.

Double Heading of Venad Txpress

2041, PROF. P.J. KURIEN: Wil
the Minister of RAILWAYS be pleased to
state :

(a) whether there is any proposal to
double-head the Venad Express running
between Ernakulam and Trivandrum ; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B A, GHANI KHAN CHAU-
DHURYI) : (a) No.

(b) Does not arise,
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Accident Relief Forms in Respect of
Hit-And-Run Cases.

2042. SHRI K. PRADHANI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleaged to state :

(a) whether Government have recently
taken a decision to send accident relief
forms to Sub-Divisonal Magistrates for
distribution to Tehsildars to enable the
victims of road accidents to get the relief
amount in respect of Hit-and-Run cases
under the amended Motor Vehicles Act ;
and

(b) If so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z.R. ANSARI) : (a) and (b)
Applicants claiming solatium as a result of
Hit-and-Run accident have to apply in the
prescribed form, to the concerned Tehsildar/
Sub-Divisonal officer. 1n order to see that
there is no difficulty in getting the prescribed
form, State Transport Commissioners, who
are the Coordinators at the State level,
have been advised to issue directions to all
Sub-Divistonal Officers/Tehsildars to keep
cyclostyled copies of form of application in
their respective offices for distribution to the
claimant, free of cost,

Secretary Ministry of External Affairs
Visit to West Asia

2043, SHRI B.V. DESAI :
SHRI KAMJIBHAT MAVANI :
Will  the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that Secretary in
the Ministry of External Affairs visited
Syria, Libya and Tuni:< recently and has
submitted a report to the Government in
which he has found the developments over
the West Asian countries wbere situation is
extremely complex and the same was
assuming critical dimensions ;

(b) if so, whether the purpose of the
visit ~was  exercise in assessing the
situation ;

(c) whether he also visited a number
of Arab countries in July, 1983 ;

(d) if so, whether he has also submitted
a report on these countries ; and
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(e) if so, to what extent India is
helping to lessen tension in West Asia ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P.V. NARASIMHA
RAQ): (a) Yes, Sir. Shri Romesh
Bhandari, Secretary in the Minister of

External Affairs visited Syria, Tunisia and
Libya from July 3 to July 10, 1983, The
assessment given by Shri Bhandari on his
return from these three countries was based
on the discussions he bad held with the
Arab leaders in these countries and the
Chairman of the PLO.

(b) The purpose of this visit was not
only to assess the situation but, in pursuance
of mandate given by the Seventh Non-
aligned Summit to an eight-member
committee headed by Prime Minister Smt.
Indira Gandhi to work with the various
forces influential in the Middle-East conflict
for the achievement of a just, durable and
comprehensive peace in the Middle-East.

(¢) Shri Bhandari visited Kuwait,
Jordan, Saudi Arabia, Algeria and Labanon
from July 18 to 30th, 1983,

(d) Yes, Sir. He has reported the
contents of his discussions with the leaders
of the countries he visited.

(e) The initiative taken by the Prime
Minister to consult with West Asian
leaders has been appreciated and welcomed,
India’s objective is to contribute, to the
extent that it can, in working towards a
just, durable and comprehensive settlement
in West Asia through negotiations.

‘Stable’ Wagons

SHRI B.V. DESAI :

SHRI ANANTHA
MALLU :

SHRI RAM SINGH SHAKYA :

Will th: Minister of RAIJLWAYS be
pleased to state :

2044.
RAMULU

(a) whether the Railways have been
forced to stable more than 11,000 wagons
in terms of four-wheelers all over the
country because of low demand from many
of the core segiors ;

(b) if so, whether it is a fact that as

many as 8775 of them have bgen prabled I
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the broad gauge systems and 2530 in the
metre gauge ;

(¢) whether the tank wagons have been
stabled as a result of the commissioning of
the Mathura Refinery ;

(d) what are the other reasons for the
same ; and

(e) what steps are proposed to deal with
the situation ?

THE MINISTER OF RAILWAYS
(SHRI AB.A. GHANI KHAN CHAU-
DHURI) : (a) Yes.

(b) As on 30.6.83 approximately 8500
wagons on Broad Gauge and 2600 wagons
on Metre Gauge were stabled but the figure
very from day to day according to demand
and loading.

(c) Yes. The commissioning of
Mathura Refinery has brought down the
lead of movement resulting in stabling of
tank wagons.

(d) The main reasons is less offer of
traffic by the various rail transport users
aspecially bulk loaders.

(e) All out efforts are being made to
liaise with the various concerned depart-
ments connected with loading of bulk
commodities/nominated goods sheds from
operating restrictions, upgradation of
priority of selected high profit yielding
commodities in Preferential Traffic Schedule,
quotation of competitive rates for freight
traffic moving under ‘container services’
and ‘Freight Forwarder Scheme’ had quoting
of stations-to-station rates where justified,
so that such freight rate concessions will
prove attractive to the customers to
patronise the railway services.

U.G.C. Scheme for Promotion of Teachers
for all Universities

SHRI B.V. DESAI :

SHRI M.V. CHANDRA-
SHEKARA MURTHY :

SHRI P, RAJAGOPAL
NAIDU :

Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) Whether the  University Granis

2045,
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Commission has denied the impression that
the Commission has approved a different
scheme for time promotionsin the case of
teachers employed by the Delhi
U'niversity ;

(b) whether the Commission has stated
that they have approved only one scheme
which was applicable to all the universities
in the country ;

(c) if so, whether the scheme that is
operating at present is on the reccognition
of merit which was circulated to all
universities and will be applicable during
the Sixth Plan ;

(d) if so, whether the recent reports
have stated that the University Grants
Commission has amcnded the same and
different schemes are being formulated for
the purpose ; and

(e) if so, the what extent this has been
contradicted by the Ministry ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) Yes, Sir. The University Grants Com-
mission has clarified that it has approved
only one Merit Promotion Scheme which is
applicable to all Universities.

(¢) Under the scheme of the University
Grants Commission, only those teachers will
be eligible for promotion to the next higher
grade who have completed 8 years of service
in the normal cadre. The Commission had,
however agreed that if any university desired
to prescribe higher limit of years of service
for eligibility for consideration, it can do so.
In pursuance of this the Delhi University
had raised the number of years of service
rendered by lecturers and readers for promo-
tion to next grade to 10 years with Ph. D.
or 15 years for non-Ph. D’s. The Commis-
sion, therefore did not have any objection to
this proposal of Delhi University within the
frame work of the over all scheme. The
Commission had also decided that the
universities could give the benefit of the
scheme to its teachers from 1.1.1983 during
the Sixth Plan.

(d) Some reports may have created this
impression.
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(e) The matter was clarified by the

Commission in a press note on June
13,1983.

Abolition of Railway Agency System

2046. SHRI MOHANLAL PATEL :
SHRI CHINTAMANI JENA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Central
Railway Travel Agencies were found indulg-
ing in take railway reservations and in the
sale of tickets in black markets ;

(b) if so, the number of such agencies
found indulging in this racket in Bombay,
Delhi, Calcutta and Madras during the
year 1982-83 and the action taken against
them ;

(c) whether Government proposed to
abolish railway travel agency system in the
country and open railway’s own reservation
offices for the convenience of the people ;
and

(d) if so, the action taken by the
Government in this direction ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN CHAU-
DHURI) : (a) to (d) The information is
being collected and will be laid on the Table
of the Sabha.

Opening of Engineering Colleges During
6th Five Year Plan

2047. SHR1 CHIRANJILAL SHARMA:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) number of new engineering colleges
to be opened during sixth five year plan,
State-wise ; and

(b) whether there is any proposal to
open new engineering college in Haryana ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
All India Council for Technical Education
at its meeting held in 1978 have observed
that the present anpual admission capacity
at diplama, degree gnd po__stg[aduate: levels
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is adequate upto 1987. However, the
Council at its meeting held in 1981 have
recommended that proposals for establish-
ment of new institutions may be considered
provided that it satisfies precise manpower
requirements, institution to be opened is in
areas of emerging technologies, is located
in areas of high employment potentials, in
economically backward region and for the
advancement of the weaker Sections of the
society. There is no fixed number of
Engineering Colleges to be opened during
the Sixth Plan period. Proposals received
from different States are examined on merit
on the basis of the criteria outlined above.

(b) No, Sir.

Programme for Running New Trains
from 1-10-83

2048. SHRI CHIRANJILAL SHARMA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether programme for running new
trains from 1 Oct., 1983, has been finalised;

and

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN CHAU-
DHURI : (a) and (b) Various proposals
for introduction of trains from October,
1983 are under consideration and those
found feasible would be implemented.

[Daily Running of Rajdhani Expresses

2049. SHRI CHIRANIJILAL SHARMA:
Will the Minister of RAILWAYS be pleased
to state whether the services of Rajdhani
Expresses are proposed to be made daily ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHUR]) : No. Not in immediate future.

Progress Regarding Development of an
Anti-Fertility Vaccine Project

2050, SHRI CHIRANJILAL SHARMA:
will the [Minister of HEALTH AND
FAMILY WELFARE be pleased [to state :

(a) progress made so far in development
of an anti-fertility vaccine project ; and

(b) whether it will be taken up as
national project on a priority basis ?

SRAVANA 13, 1905 (SAKA)

Written Answers 230

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRIMATI MOHSINA
KIDWAI): (a) and (b) Research is in
progress for the development of anti-

fertility vaccine and trials are being currently
conducted on animals. Based on the
experiments on animals, trials on human
subject will be initiated, The introduction
of the vaccine into national programme
will depend on the outcome of these trials.

Establishment of Area- Office at Purna

2051. SHRI UTTAM RATHOD : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Hyderabad
Metre Gauge division of South Central
Railway looks after the entire Marathwada
region in Maharashtra ;

(b) whether trains arrive late and also
many irregularities occur on the line and
cause inconvenience to the railway users
and traders, due to the location of the
Divisional Headquarters of the Division at
Secunderabad ; and '

(c) whether the Government propose to
consider establishing and area office ta
Purna to improve the service ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (@) Only the sections from
Nanded to Manmad, Parbhani to Parli
Vaijnath and Purna to Khandwa are passing
through Marathawada region.

(b) Location of Divisional Headquarters
at Secunderabad does not result in Jate
running of trains which may take place due
to alarm chain pulling, miscreant acts water
scarcity, etc.

(¢) The question of putting an area office
at Purna will be gone into early.

Commissioner for SC/ST as Member of
Council of IITs

2052. SHRIDOONGAR SINGH : Will

the Minister of EDUCATION AND CUL
TURE be pleased to state :

(a) whe.ther Government have nominated
the Commissioner for Scheduled Castes and
Scheduled Tribes as member of the Council
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of 1.1.Ts. to watch that the decisions taken
m it for the welfare of Scheduled Castes/
Scheduled Tribes are implemented accord-
ingly ;

(b) the reasons why in the similar
circumstances the Commissioner for Schedu-
led Castes and Scheduled Tribes has not
been nominated by the Council as member
of Board of Governors of each L.I.T. to
watch the decisions taken for Scheduled
Castes/Scheduled Tribes ; and

(c) if so, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) No,
Sir.

(b) In view of (a) above, the question
does not arise.

(c) The I.L.T. Act does not provide for
nomination of Commissioner for Scheduled
Castes and Scheduled Tribes on the Council
of I.I.Ts. or on the Board of Governors of
any [.LI.T. However, the welfare of SC &
ST such as reservation for admission and
recruitment, special coaching classes, book
grant etc. are looked after by the Board of
Governors of 1ITs in the light of policy
laid down by the Council from time to
time.

Progress of Kanpur I.1.T.

2053. SHRI DOONGAR SINGH : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Government have taken
steps to appoint one Or more persons to
review the work and progress of IIT,
Kanpur, Madras, Bombay, Delhi and
Kharagpur, to hold inquiries into the affairs
of these institutions under IIT Act (No. 59
of 1961) Sections 9 (2) and 9 (3) ;

(b) whether Government appointed any
such Committee if so, how many members
of Parliament were included in the Com-
mittee ; and

(c) if not, what are the reasons for not
appointing the Committee every year as the
IITs are the Institutions of National impor-
tance and a huge sum of Grant-in Aid is
given to them by the Ministry of Education
and Culture ?
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THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir. The Visitors of the I1Ts has appointed
an academic Reviewing Committee to review
the progress of (IITs and recommend lines
of further development,

(b) There arc no Members of Parha-
ment in the Reviewing Committee.

(c) The progress made by each 1IT is
reviewed every year by the respective
Boards of Governors and the Council of
1ITs.

Members of SC/ST on_Board of Governors

2054, SHRI DOONGAR SINGH : Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state :

(a) how many members belonging to
Scheduled Castes/Scheduled Tribes have been
appointed on each Board of Governors of
IIT Kanpur, Madras, Bombay, Kharagpur
and Delhi to watch the interest of persons
belonging to Scheduled Castes and Scheduled
Tribes as employees or students ;

(b) if not, the reasons therefor ;

(c) whether Government have issued any
fresh orders regarding reservation for SC/
STs for posts of Professors and Assistant
Professors for I.1.T. Kanpur, Bombay,
Kharagpur, Delhi and Madras ; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILLA KAUL): (a) At
present there is no member of Scheduled
Castes/Scheduled Tribes on the Board of
Governors of any [IIT. However, the
Boards of Governors as a whole is respon-
sible in implementing policies laid down for
SC/ST employees and students.

(b) The constitution of Board of
Governors, as laid down in the IIT Act,
does not provide for specific representation
of any particular community.

(c) and (d) No, Sir. The Council of
IITs has recommended reservation for SC/ST

in teaching posts upto the level of Lecturers
only.
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Restriction on Passengers Relations at
Madras Central Station

2057. SHRI ARJUN SETHI: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that restrictions
have been imposed by the Southern Railway
Authorities at Madras Central not to allow
friends aud relatives to see off the passen-
gers travelling by trains coming to Delhi ;

(b) if so, the reasons thereof ;

(c) whether Government are aware that
hardships are being experienced by the
elderly people and women with children
when they have to find their seats on their
own, carrying the luggage with them ;

(d) whether railway authorities are
aware that the porters at Madras Central
are exploiting the passengers that to lift a
small trunk or a bedding charge high up to
25 rupees and again the same porter will
come as per their Union order ;

(e) whether porters shower abuses if the

demand is turned down ; and

(f) if so, whether Government propose
to decongest the platforms by raising the
rates of the platform tickets and allow the
relatives of the passengers ?

THE MINISTER OF RAILWAYS
(SHRT A.B.A. GHANI KHAN CHAU-
DHURI) : (a) and (b) Yes. In order to
eliminate over-crowding at platforms and
unauthorised persons getting into the trains
at the last amount, a scheme has been
introduced as an experimental measure, to
restrict entry of persons other than the
bonafide passengers on platform No. 1 at
Madras Central railway station at the time
of departure of 15Dn G. T. Express and
121 Dn Tamil Nadu Express trains,

(c) Platform Ticket Holders accompany-
ing children, ladies without escort, patients,
physically handicapped and aged persons are
permitted alongwith bonafide passengers
under this scheme. '

(d) and (e) No such complaint has been
received by the Railwhy Administration.
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(f) There is no such proposal.

Oral Pills
2058. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of HEALTH

AND FAMILY WELFARE be pleased to
state :

(a) the approximate number of women
in the country using oral pills to prevent
pregnancy ;

(b) whether it is a faet that in many
cases oral pills are producing adverse effect
to the users ; ~

(c) if so, the reasons responsible therefor;

(d) whether it is due to the sub-standard
quality of those pills ; and

(e) if so, what steps Government propose
to take to make available good quality oral
pills ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) According to the available
information, there were 170,148 equivalent
oral pills users in the country during the
year 1982-83,

(b) and (c) Most of the observations
of adverse metabolic effects have been
reported based on long term usage of oral
pills in Western Countries, which may be
attributed to reasons like, women using
oral contraceptive pills over five years of
continuous use, over 35 years of age,
smoking habits as well as different life styles
of Western women., Therelevance of these
observations in Indian conditions remains to
be established.

(d) No such report has come to the
notice of this Ministry,

(e) Does not arise.

wgq ot HW Qifcat w WAt 9%
wfaaw

2059. st QAT CH [T © FTIA 4
TE AW &I FAT FI@ & :

(%) %1 | T, 1978 ¥ A1V &
981 9T waf 9T wfaas am garr &;

AUGUST 4, 1983

Written Answers 236

(@) afz g, at sar ag sgyfaa
sifgaY &R aggfaa s sifaal gz«
I §; T

() afe g, @ TaF FA AR E,
#Yr aggfag sfaal & sggfea 9-
sifaal &1 #er fra g1z qu grr safs
F-IV # wadl ez dfafas sfasi
fagfer ax sfqasg &q gar g ?

T " (=R go o go TAT @A
Atgdt) o (F) ST Aagh

(@) = () afe qfafas afasi 5
g an3feaa seflgard #Y qala Teqr I9-
a8 AN GAT AT agHIA ATRAT F AT
T & = wat gru sggfaa sfa)/ag-
gfag sa.srfa & sedigard &1 939
FoiY # 9T fHar S aFar g

Modern Scientific Information Centre

2060. SHRI HARIHAR SOREN : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether University Grants Com-
mission has taken a decision for establish-
ment of a modern scientific information
centre ;

(b) if so, the purpose of the setting up
such centre ;

(¢) the name of the place where such
centre will be set up ; and

(d) when it

is expected to start func-
tioning ? :

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir. The University Grants Commission
has agreed to the establishment of a Modern
Science Information Resource Centre,

(b) The objective of the Centre is to
provide Science Information  Awareness
Service, supply of authentic extracts of
scientific articles in journals to scientists in
the universities, and to provide full text of
articles if required on payment of charges,
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(c) The centre will be located in the
Indian Institute of Science, Bangalore.

(d) The centre is expected to start its
services from January, 1984,

Racial Discrimination in U.K.

2061, SHRI R.L. BHATIA :
SHR1 AMAR ROYPRADHAN :

will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether his attention has been drawn
to the findings in the Annual Report of the
Commission for Racial Equality (CRE) of
1982 according to which, fifty per cent of
employers in Britain discriminate against
Black job applicants, racially motivated
attacks continue and relations between the
police and the community had deteriorated
in some areas .

(b) whether Government have assessed
its impact on the Indians settled in U.K.,
if so, its outcome particularly in the matter
of black offenders being treated with greater
severity than white offenders for similar
offence and the imperative nced for more
ethnic minority justice of peace being
appointed ; and

(c) whether our High Commission has
taken up some of the crucial aspects with
the British Home Office and if so, latter’s
reaction thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO) : (a) and (b) Yes, Sir. The reference
in the report to large scale discrimination
against black job applicants is apparently
to those belonging to Afro-Caribean origin
and not Asians because whenever the report
speaks specifically of Indians, Pakistanis,
etc. it refers to them as Asians and not as
Blacks. According to the report the per-
centage of Youth unemployment in inner
city areas in June, 1982, was 409, for Asians,
50% for Afro-Caribbeans and 429, for
Whites and this would show that in fact
percentage-wise there is more unemployment
even among the Whites as compared to the
Asians. However, there is no doubt that
the shortcomings in the race relations
brought out in the C.R.E. report affect the
Indians also. The Indians in the U.K. are
acknowledged even by the local police as a
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peace loving ethnic communifty and there
are comparatively very few violent offences
committed by the Indians. There has been
frequent criticism that the police deal with
Black offenders more severely but by . Black
offenders they mean persons of Afro-Carib-
bean origin gnd not Indian origin.

The question of race relations have been
taken up by the High Commission with the
British authorities at appropriate levels on
many occasions. In addition during his
visit to London in November, 1981, the
Foreign Minister had personally discussed
this issue with the British Home Secretary
at that time. The Home Secretary had
personally assured our Foreign Minister
that the British Government was conscious
of the seriousness of the problem of racial
tension and was keen to do everything
possible to remove any sense of insecurity
in the minds of the ethnic minorities. He
had also mentioncd the changes that the
British Government were contemplating in
the police training methods so that the
police were better equipped for dealing with
racial incidences. He had even added that
the British Government would be very
happy if larger number of Indians would
join the police force as that too would help
in maintaining better race relations, Every
case of attack on Indians brought to the
notice of the High Commission is looked
into by them so that if the case prima facie
appears to be racially motivated they can
take it up with the concerned authorities.

Annual Expenditure on the Ta)

2062, SHR] ERA MOHAN : Will the
Minister of EDUCATION AND CULTURE
be pleased to state :

(a) the annual expenditure being incurred
by the Archaeological Department on the
maintenance of Taj Mahal ;

(b) the annual expenditure being
incurred on the maintenance of Brihadees-
wara Temple in Thanjavur, Tamil Nadu
which was built thousands years ago by the
Chola Kings ; and

(c) the names of places and temples of
archaeological value which are being main-
tained by the Archaeological Department-
State-wise and their annpal maintenance
expenditure ? R d
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) and (b)
The egspenditure incurred by the Archaeolo-
gical Survey of India on the maintenance
and unkeep of Taj Mahal and the Brihadees-
wara Temple in Thanjavur for the year
1982-83 are Rs. 2,18,126 and Rs. 86,890/-
respectively.

(c) A State-wise list of Centrally-pro-
tected monuments including temples of
archaeological value which are being main-
tained temples of archacological Survey of
India with tkeir names and location is
available in the Parliament Library. The
expenditurc on the maintenance and upkeep
of Centrally protected monuments in 1982-83
is Rs. 83,98,795.76 p. Apart from this, an
amount of Rs. 93,23,191-60 p. has. been
incurred on srecial repairs in 1982-83.

Central University in Cachar
District of Assam

2063. SHEI AJOY BISWAS :

SHRI SATYASADHAN CHAK-
PRABORTY :

SHRI SONTOSH MOHAN DEV:

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether Government  have any
proposal to set up a separate central univer-
sity in Cachar district of Assam ; and

(b) if so. details of the proposal and
when it will be set up ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) Government are examining ccrtain
proposals, including a suggestion for estab-
lishment of a Central University, to mect
the higher cducation needs of students in
Cachar District of Assam. However, no
decision has so far been taken on these
proposals.

Literacy I’rogramme During Sixth Plan

2064."SHRT AJOY BISWAS :  Will the
the Minister of EDUCATION AND
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CULTURE be pleased to state :

(a) details of the literacy programmes
in the Sixth Plan ;

(b) the percentage of literacy of the
population in the country statewise ; and

(c) target of literacy estimated during
Sixth Five Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
programme for removal of adult literacy
has been included in the New Twenty
Point Programme, for which an allocation
of Rs. 128 crores (Rs. 60 crores in the
Central Scctor and Rs. 68/- crores in the
State Sector) has been made for the Sixth
Plan period. Two major schemes namely
Rural Functional Literacy Projects (1009
centrally sponsored) and State Adult Educa-
tion, Programme have been taken up for
the benefit of adult illiterates in the age
group 15-35 especially in the rural areas.
The other schemes being implemented in the
field of Adult Education during the Sixth
Plan are :

(i) Central scheme of Assistance to
Voluntary Agencies working in the
field of Adult Education ;

(ii) Adult  Education
through Nehru Yuvak
Universities and Colleges ;

b

Programme
Kendras,

(1ii) Centrally Sponsored Scheme of
Strengthening  of  Administrative
Structure of Adult Education ;
Centrally Sponsored Scheme of
Post-Literacy and Follow-up

Programme ; and

(iv)

(v) Shramik Vidyapeeths.
(b) A statement is attached.

(¢) No target has been fixed for Sixth
Five Year Plan. The coverage of adult
illiterates in the age group 15-35 during
1980-81, 1981-82 and 1982-83 has been 25.91
lakhs, 30.99 lakhs and 43.18 lakhs (provis-
ional) respectively, The provisional target

for 1983.84 s 52,60 lakhs adulte,
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STATEMENT

Sr. No. State/UT  Percentage of literacy
1. Andhra Prades 29,94
2. Assam Census not held
3. Bihar 26.20
4, Gujarat 43,70
5. Haryana 36.14
6. Himachal Pradesh 42.48
7+ Jammu & Kashmir 26.67
8. Karnatka 38.46
9. Kerala 70.42
10, Madhya Pradesh 27.87
11. Maharashtra 47.18
12. Manipur 41.35
13. Meghalya 34,08
14, Nagaland 42,57
15. Orissa 34,23
16. Punjab 40,86
17. Rajasthan 24 .38
18. Sikkim 34,05
19. Tamil Nadu 46.76
20. Tripura 42,12
21. Uttar Pradesh 27.16
22, West Bengal 40.94
23, Andeman & Nicobar Islands 51.56
24, Arunachal Pradesh 20.79
25. Chandigarh 64.79
26. Dadra & Nagar Haveli 26.67
27. Delhi 61.54
28. Goa, Daman & Diu 56.66
29. Lakshadweep 55.07
30. Mizoram 59 88
31. Pondichery 55.85
INDIA* 36.23

*Excludes Assam where census could
not be held owing to disturbed conditions
prevailing there at the time of 1981 census.

Racketeering in Donated Eyes

2065. SHRI G.M. BANATWALLA :
Will the the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state ; ' .
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(a) whether corneal graftings are
performed free or at nominal costs at
Government hospitals in Union Territories
and States ;

(b) the number of corneal graftings
performed in each Union Territory and
States during each of the past three
years ;

(c) whether there is racketeering in
donated eyes which adversely affects the

number of corneal grafting free or at
nominal costs ; and

(d) If so,
racketeering and
prevent the same ?

such
taken to

details
steps

regarding
being

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE /SHRIMATI MOHSINA
KIDWAI : (a) and (b) The information is
not available.

(¢) and (d) Recently there have becn
some press reports of racketeering in
donated eyes received by some doctors/
institutions in India, The Eyes (Auijhority
for use for Thereutic purposes) Act, 1982 has
been enacted by the Parliament which is
applicable in the Union Territory of Deihi.
This Act provides for the preservation of
the eyes removed under provides of this
Act, as may be prescribed. All State
Government/U.T. administrations have been
requested to consider the enactment of
similar legislation in the States/U. Ts. in
case such an enactment is not already in
existence.

Prayers in Historic Mosques

2066. SHRI G.M. BANATWALLA :
will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether prayers are not permitted in
historic mosques under the protection of
the Arehaeological Survey of India ;

(b) if so, when was the ban imposed ;

(c) what is number of such mosques,
State-wise ;

(d) whether the Ancient Monuments
Act had allowed prayers in religious places
but banned the altering or disfiguring of the

" remnants of the angient Indian heritage ;
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(e¢) whether there was any agitation,
especially with respect to Safdarjung Tomb
mosque in Delhi to allow the prayers ;

(f) whether recently some  persons
offered taken arrests at the Safdarjung Tomb
in Delhi to demand that prayers be allowed,
and if so ; details thereof ; and

reaction to and
allowing

(g) Governments
decision on the demand for
prayers ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K THUNGON): (a), (b) and
(d) In centrally protected ancient and
historical monuments whether a mosque,
temple or church which were not in religious
use at the time of protection or were such
a use had discontinued since long, revival of
worship/prayeas is not permitted, while at
living monuments (in  religious  use)
customary and recognised religious practices
are allowed to continue. Disfiguring is
not allowed in any centrally protected
monument,

(c) The State-wise number of Centrally
protected mosques (living and non-living),
as per available information is follows.

Andhra Pradesh 7
Assam 1
Bihar 3
Delhi 27
Goa, Daman & Diu 2
Gujarat ) 43
Haryana 5
Jammu & Kashmir 3
Karnataka 36
Madhya Pradesh 19
Maharashtra 11
Rajasthan 2
Tamil Nadu 8
Uttar Pradesh 49
West Bengal 15
(e) Yes, Sir.

(f) Five persons are reported to have
arrested for defying prohibitory orders in
the area under section 144 of Cr. P.C,

(8) Na exception can be made.
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Cataract Operations Done in India During

1982 Under U.N. Development
Programme

2068. SHRI GHULAM RASOOL
KOCHACK ; Will the Minister of
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HEALTH END FAMILY WELFARE be
pleased to state :

(a) whether 800,000 blind people in
India had their sight restored during 1982
through cataract operations ;

(b) if so, whether this was done under
the U.N. Development Programme ;

(c) whether this Programme continued
in 1983 also ;

(d) to what extent the blind people in
India have been benefited : and

() what is the total number of people
in India who still suffer due to blindness ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) to (e) Sample Surveys
carried out in different parts of the country
by the Indian Council of Medical Research
in 1973-75, gave an estimate of about 9
million blind persons in the country., About
559, of the blindness is due to cataract
which usually occurs in old age and is
curable by surgical interference.

During 1982-83, more than eight lakh
cataract operations were reported to have
been performed. The Annual target fixed
for 1983-84 is to perform 12,73 lakh cataract
operations in the States/Union Torritories.

United Nations Development
Programme (UNDP) is not supporting this
programme.

Setting up of Institute of Technelogy
at Dhubri, Assam

2069. SHRI NURUL ISLAM : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Government are considering
a proposal to establish an Institute of
Technology under the Science and
Technology Department for  imparting
training to the educated youths of North
Eastern Region in Paper Technology, Jute
Technology, Oil  Technology, Textile
Technology etc. at Dhubri or Gauhati,
Assam ;

(b) if so, the details thereof ; and

(¢) if not, the reasons thereon ?

THE MINISTER OF STATE OF THE
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MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE

(SHRIMATI SHEILA KAUL): (a) No,
Sir.

(b) Does not arise.

(¢) No proposal from the State

Government of Assam has been received for
consideration by the All India Council for
Teachnical Education,

Write off of amount earned by Gauhati
Catering Unit
2070. SHRT RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that a sum of
Rs. 161.97 being daily earnings of Gauhati
Catering Uuit. N.F., Railway was not
desposited by on duty concerned staff on 24
June, 19066 ;

(b) if so, whether it is a fact that a
vigilance case was instituted against two
concerned staff for the same ;

(c) whether subsequently the said
amount was written off vide memorandum
No. C/SS/SPE/2/67 (Loose) dated 1 April,
1978 ;

(d) if so, what were the reasons to
write off the said amount when no theft
occurred there ; and

(e) how these amounts were omitted to
be deposited and the details thereof ?

THE MINISTER OF jRAILWAYS
(SHR1 A.B.A. GHANI KHAN CHAU-

DHURI) : (a) to (c) Yes.

(d) The amount was written off as no
definite responsibility could be fixed.
Assistant Manager in charge of the Unit has
been punished. Instructions have been
reiterated regarding handing over and taking
over of cash and for prompt remittance,

(e) It was a case of short remittance,
Reports on University Agitations and
Activities on Students and Teachers

2071. PROF. RUP CHAND PAL :
SHRI SATYASADHAN
CHAKRABORTY :

Will the Minister of EDUCATION AND
CULTURE be pleased to state ;
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(a) whether the Government have
issued any circular asking the various
universities and other educational institution
to submit monthly reports on agitations and
other activities of teachers and students ;

(b) if so, the compulsions leading to the
issue of such circular, details of the said
compulsions ; and

(c) whether the said circular infringes
the fundamental ringhts of the citizens ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SEEILA KAUL): (a) to (c)
As a part of its effort to kecp the Head-
quarters of the Ministry of Education and
Culture informed of the major developments
in the field of education in the States, the
Estern Regional Office of the Ministry at
Calcutta had requested all the State Govern-
ments and educational institutions in the
region to supply them with a report every
month on developments in the Universiries
and other institutions., It was suggested
that such reports might touch upon develop-
ments Jike introduction of new courses and
syllabi, projects taken up, cultural activities
and also agitations of students, teachers and
other staff. When some institutions
expressed reservations on sending reports
on agitations, the Eastern Regional Officc
was advised to collected information only
on educational developments on a quarterly
basis.
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Waiving of Demurrage Charges of Wooden
Consignment

2073. SHRI RAMAVATAR SHASTRI :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that demurrage/
wharfage/freights charges of one wooden
consignment at Katihar has been waived by
DRM/ADRM, Katihar in N.F. Railway
during November, 1982 to February,
1983 ;

(b) if so, whether they are authorised to
waive all such ;

(c) if pot, action taken against them ;
and

(d) whether it is a fact that huge
amount of Demurrage/Wharfage/Detention
charges have been waived by Additional
CCS/CCS-N.F. Railway relating to station
at NJP, Jogbani to a Hardware and Salt
Merchant of Siliguri and Biratnagar, Nepal
respectively during the period, November,
1980 to April 1981, and if so what actions
have been taken so far ?

THE MINISTER OF RAILWAYS
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(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Demurrage charges were
waived and Undercharges raised were
written off by ADRM, Katihar.

(b) Yes.
(c) Does not arise,

(d) Out of demurrage charge of Rs.

2,41,839.20 and wharfage charge of
1,72,303,50 accrued at NJP, a sum of
Rs. 1,90,544.77 and Rs. 1,55,073.15

respectively was waived by the CCS. No
demurrage, wharfage or detention charge
was waived at Jogbani., These waivals
have been madc under the power delegatzsd
to the officer and therefore, no action is
warranted.

Distribution of Medical Kits for Rural
Population

2074. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) how many medical kits for rural
population were got prepared for distribution
in rural areas isnce adoption ;

(b) what was the total cost incurred in
che above project ;

(c¢) how many medical kits have been
distributed for this purpose and bow many
are in stock ;

(d) whether raw medicines purchased
for making the medical kits remain
unutilised ;

« (e) if so, how much and the approxi-
mate cost of the same ; and

(f) whether the raw drugs purchased
for medical kits have been destroyed, and
if so, the reasons therefor and the cost of
drugs thus destroyed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) Under the Health Guides’
Scheme 6, 357,44 medicine kits have been
supplied to States/UTs from October, 1977
to December, 1979.

(b) The cost incurred in the above

proiect was Rs. 5,36,66,054,
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(c) All the Kkits were supplied to States/
UTs and none are in stock.

(d) No.

(e) and (f) Question does not arise.

States Lagging Behind in Cataract
Operations

2075. SHRI P.M. SAYEED: Wwill
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that many
States lag behing in attaining target set for
them in cataract operations a major com-
ponent in the national programme for
prevention of blindness on  a priority item
in the new 20-Point Programme :

(b) if so, what was the total target for
all the states ;

(¢) to what extent achievemeut has becn
so far made ;

(d) whether the Health Ministry has
asked the States to examine critically the
cases of low perforamce of each mobile
unit ; and

(e) if so, the latest report sent by the
States in this regards and what other
assistance Union Government are providing
to states ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI  MOHSINA
KIDWAI) : (a) Yes.

(b) For the year 1982-83 the target for
the country as a whole was 12.94 lakhs
cataract operations.

(c) As per the reports received so far
during the year 1982-83 more than 8 lakh
cataract operations had been performed in
the country.

(d) and (e) While communicating targets
to the States/UTs for the year 1983-84 they
have been requested to arrange for the
performance to be reviewed every month
at the District and the State levels. Uuder
the Programme for Control of Blindness, 63
Under the Hational Mobile Units have
so far been establisd. Other assistance
provided to States/UTs is for equipping
the Primary Health Centres with
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Ophthalmic  equipment and trained
Ophthalmic Assistants ; development of
Ophthalmic wings of District Hospitals :

strengthening of Ophthalmology departments
of selected Medical Colleges, establishment
of Regional Eye Institute ; establishment of
training schools for training Ophthalmic
Assistants ; Health education activities and
distribution of anti biotic tubes for treat-
ment against trachoma. Cataract being the
most common cause for blindness in the
country, grant-in-aid are offered to
voluntary organisations and Zila Parishads/
Panchayats for organising eye camps in
rural areas and towns upto 1 lakh population
and metropolitan slums for performing
cataract and other intra-ocular operations.

Repressive Measures of South African
Government

2076. SHRI ARJUN SETHI: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention is
invited to the ‘Tribune dated 5 July; 1983°
that the prominent South African Leaders
and Political activists of Indian origin who
oppose the White Minority Government in
the country, are being denied travel decu-
ments and passports in what is seen as an
attempt to ‘punish’ all opponents of
aparthied ; and

(b) if so, the details in this regard and
reaction of Government thereto ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI P.V. NARASIMHA
RAO): (a) Yes, Sir.

(b) The Government of India has
consistently followed a policy of total

boycott of the racist regime of South Africa
in all fields including  diplomatic,
commercial, cultural and consular relations
for its abhorrent policy of apartheid and
racial discrimination. It is common
knowledge that the regime has been
shamelessly using all the means at its
command in constantly putting the majority
of the South African people including people
of Indian origin, to harassment, coercion
and repression, for opposing apartheid and
fighting for human dignity and racial
equality. The Govemment considers that
the denial of passports to the South
~ African nationals of Indian origin forms a
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part of the Preloria regime's intensive
efforts to perpetuate and preserve the
supremacy of thc white minority it
represents, The Government of India has

always condemned such efforts vehemently
and supports the just cause of the majority
population of South Africa.

Issuing of orders, circulars etc. on staff -
matters to Federation and
Organisations

2077. SHRI AJIT KUMAR SAHA :
Will the Minister of RAILWAYS be pleased
to state the reasons why the Railways do
not supply the orders/circulars etc. issued
from time to time on staff matters including
the pensioners to the All Indian Retired
Railwaymen’s Federation and All India
Organisation of Pensioners ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHAHI KHAN CHAU-
DHURI) : The All India Retired Railway-
men’s Federation and the All India Organi-
sation of Pensioners are not recognised
organisations on the Railways and it is not
the policy to inter in to any correspondence
with unrecognised organisations. While
copies of orders and circulars etc. issued on
staff matters are endorsed to recognised
Federations /Unions, it is not considered
practicable to extend this facility to the
vast number of unrecognised organisations
spread all over India.

Delhi University Facing Crisis

2078. SHRI ASHFAQ HUSSAIN :
SHRI BABURAO PARANIJPE :
SHRI SATISH AGARWAL: ,

Will the Minister of EDUCATION

AND CULTURE be pleased to state ;

(a) whether it is correct that ‘“‘Delhi
University facing crisis again’ as reported
in Times of India dated 19 July, 1983 ;

(b) if so, corrective

proposed ; and

steps  taken/

(c) whether it is a fact that University
Grants Commission is going back on jts
commitments ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
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(SHRIMATI SHEILA KAUL): (a) No,
Sir.

(b) Does not arise.
(¢) No, Sir.

London Based Group’s Campaign For
Independent Kashmir

2079. SHRI PIYUSH TIRKEY : Will
the Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether it is a fact thar a group
b~sed in London has been campaigning for
an Independent Kashmir ;

(b) whether this group enjoys the
patronage of Mr. Khomeini of Iran ;

(c) whether the Government of India
has reccived information that material help
has been given to the group by an organi-
sations in Iran ; and

(d) what action is being contemplated
by the Government to protect the interest
of India in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAO): (a) Yes, Sir.

(a) to (d) When such reports appears
in the . ress, this matter was taken up with
the Government of Iran who informed us
that they do not have anything to do with

this group.
o feg ¥ afg

2080. =Y W AT zrg'} : ¥41 T
asit ag aarq & Fa1 F T 5

(%) = fawm &1 3w w3 & fagq
dYa gat & A, a9aix, g fHaAr grfa
g%,

(@) Far g@wre g@ gift & qu
FIA® fAQ g rquet X W fFucg
u afg T W@ 8

(m) afz ), a1 feug o afg F3&
F w1 ARTE; AT
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(7) e1fa FaarHIT § 7

R #iEt (st go dto o I WA
Ag) 78 ¥R aaEr qarg fw
93 & WOT (F) K7 ATAT I9T F gAQ
afvmaa gifaal (wfaal) @ g1 wfws
agt & &Y, star AF Fa@T AT, W

=7 aqf &) gifam} & &7 & faar s@ |
(%) fag™ 3aat & Qv a97 (4)

FHY (—) 1 FUAT AT §F  TFIT
g :—

(F0g Taal )

1980-81 —197.87

1981-82 +46.59

1982-83 (% odr0) +75.19

(@) 7 (9) &@i&d qiudr #¢ Fgay,
gf mral & qfg Aar W@y fafe d3
yen gra anrfama  fafe) fasg fafw
qga fafg, arfe & safes  a'gam
F¥9 & fag gugeuwg 9 Wy
foe & afe £7 o @) gw & ¥
Ay afg Mt g @@ #rema ¥ <@
g1 39 7T wiw afefy & fawifea) qx
mmfia 2 f5 afx=ea are gaEay &
awa 7 3fg & ageT 37 fewal ¥ afg
AgT &Y ot
Difference between Unani Tibb and Islami Tibb

2081. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether Unani Tibb and Islamic Tibb
are Synonymus ;

(b) if so, is the name Islami Tibb in
confirmity with the definition of Indian
Medicine as given in IMCC Act, 1970 ;

(©) whe_ther it is not infusing communalism
in Unani T1bb majority of whose practitioners
are Non-Muslims ;

3

_(d) if so, whether Dy. Director (Unani)
CCRUS was permitted to attend the Islami
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Tibb meeting held at Kuwait in March, 1982
at the Government expenses ;

(e) if so, reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) to (c) The Unani system of
Medicine, as it is practised in India, has
grown out of the fusion of diverse thoughts
and experiences of oriental nations with an
ancient cultural heritage —such as Grecce,
Egypt, Arabia, Iraq, Iran, China and India.
The foundation of Unani Tibb was laid by
the Unani Greece philosopher and the ‘Father
of Medicine'-- Hippocrates—in 460 B.C. in
Greece. From Greece, this system moved to
Rome, Alexandria, Byzantine and finally to
Jundi Shapur—a town in Iran. From this,
in the middle of the eighth century, it came
to Baghdad. This system was enriched by
imbibing what was best in the contemporary
systems of traditional medicine in the Orient.
Unani Medicine was introduced into India
by Arab and Persian settlers. Ever since,
this has been practised in India and has
come to stay in its own right in contributing
its share in medical relicf throughout the
country.

In India it is called Unai Tibb because
of its origin. The European historians call
it a Greco-Arab Medicine. Some Arab
countries call it Arab Medicine while some
in the Middlc East have given the term
Islami Tibb, whereas ‘in Iran it is called
Traditional Mcdicine (Tibb-e-Sunnati).

(d) and (e) The Deputy Director (Unanij)
Central Council for Research in Unani
Medicine, New Delhi, did not attend the
Islami Tibb meeting held at Kuwait in
March, 1982, The Deputy Advisor (Unani),
Ministry of Health and Family Welfare who
is also holding the additional charge of
Director, Central Council for Research in
Unani Medicine, attended this meeting with
the permission of the Government of India
on invitation from the Government of Kuwait
who bore his travel expenses,

wfaal & agaa @ & Q@
e fraw
2082. =it TAT YW TEQ : FAT IN
HA A 1A T FI FIG 5

AUGUST 4, 1983

Written Answers 256

() ®&T IMT @wAl QT HA FE
qir gfaal 1 feFe FATTF Faieg
F Qarar gifsq qmy & g@g 7 OFR
CIEQ IS

(@) F91 8T 9T T JA A FA
FT ATEEAT T FIA &§ TR A W) 42T &
AT

() a1 fwaY F&1 g gau-gAg
9T IAY ATZHT YeF T U 7 &
AL IgHT 1399 I f®ar o1 gwar
g M afg gf, ar acaast g Far

27

WM (WMivo dle To a7t @i
EN) : (F) fFar @ @wa fGRe H5
T AT AEEST/E2WA AT IF @yq F
wrzaq gar wiftsl #Y frafaa safesfy,
Iqsadr T gxfeal & Sfaqqag 7
foa Ia<amEY gar &

(@) siggagar wifw £ safaza
agafeafa oF sgue @ faod far <
fadfag #3& a1 argge @ #3% 2feq
fawar @1 gwar g

() fwar wifew w1 Arzaa faafiag
ar 3¢ fEar @1 gFar & afy ag afqafaa-
qIT T FIAIFT FET T AT —

(i) arfsat & =g afase sgagre
Mx/ar 39% W w1 &l
qEITAT |

(i) @ifwal @ @ garea g gaa-
gua 9 fagfaa wifwaagd
¥ afas 2 9T qAgd g
FIAT |

(iii) X FaT & AF W@ ¥ qrg-
AME 9 AT |

(iv) @% | 7 Sfeafea sifasifay
T ATRET FT GrAT T FIEAT |

(v) %14 & wrafaga aafedfar |
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(vi) f&ft aqre & fad sameg &
gYST qrar AT |

(vii) fwaY gw1T &1 argFEaR foak

FHEA® T A1) ®Y F6 /TQTAT

31T aF |

awet awfagy w1 faaio

it FU WAIT NG © 1 Tqreeq
YT qfary weqror 74T gg aard & FAT

FT fw
() saragas ¢ f5s I d ash
gear ¥ F1e@m aF«r etgfaay &1 fAgio

L X4 ?%‘ g;

(@) afe g, @ za% fazg gW@EIT
gIXT 34T FFATEY & 7% 3

(T) 37 gH1T F feaq Fe@El F
faeg GiFIX U FETIF &Y T4 §; 31T

(7) afe agl, av #:E FrFar A
FIA & 4T I & 7

Teed @i qfa wegor AaEa
¥ 3Iq §H (RN FAT IT7 qHo A -
(F) Nz (@) ag adr agi g fe g A
aga oY wacfear asdl qarga &1 faafor
FLIE § 1 AT FAT qHeAY 1347 &
Frator T fast & foa Aad &Y gaar
Fy&wiX & faadt § usg atefa fagxom
qifa®s1Q, st atwfag & gargqd graf
afafqaa @t ga s=avq a3 fagel &
setg aafaat & famtor &Y fasfr 9w
fRa7o w@d §, 3% Afafqan atx fraw)
& Iqag] & ST AIAITF HILATE FQ
g |

() & wsaY /gy weg A ¥ g1
I F T 9 frgd dtT ast F QA
aest gzl & fagfor g faft & 61
QAT &1 9T FACAT A0 & | TAF F G
AWEl & sEy fadgka R 9% § 37
Ard gt & wfyy @ o § A 17
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qradl § SiF-935a1 99 W E |
(=) ag s&T agF I |

Survey of Contact Dermatitis

2084, SHRI SATISH AGARWAL :
SHRI K.T. KOSALRAM :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to refer to
news report ‘“Toothpastes can cause leuco-
derma’ appearing in Hindustan Times dated
28 June, 1983 and state :

(a) the objective, scope, methodology and
coverage of the'survey on ‘contact dermatitis’
and the preliminary or final results of the
survey ;

(b) the names of the anti-skin agents
(ASA) and the specific products/brands, so
far identified as containing ASA alongwith
actual/estimated proportions detected in
specified toothpastes, shaving lather, lipsticks,
soaps, detergents, fabrics etc. ; and

(c) the names and types of skin diseases
that are caused by each type of ASA along-
with the tolerable limits of ASA in each
product/brand so identified ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) The survey on contact
dermatitis is being carried out at multiple
centres in India in order to identify the
causes of contact dermatitis. Patch Test is
the chief method for detecting allergy to
various agents. The preliminary results
show that some plants like parthenium
hysterophorous, metallic objects containing
nickel and indiscriminate use of local oint-
ments are among the common causes of
contact dermatitis.

(b) Contact dermatitis can be caused by
almost anything coming in contact with skin
but the incidence is not high. Toothpastes,
shaving creams, lipsticks, soaps, detergents,
fabrics and so many other agents can cause
contact dermatitis, but they are not among
the most common causes of skin allergy.

(c) There is nothing specific about Anti-
skin Agents but various types of chemicals
can cause contact dermatitis in the patients
allergic to the agent and sometimes even

leucoderma,
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Passports (Second Amendment) Rules, 1983

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.Vv. NARASIMHA
RAO) :

1 beg tolay on the Table a copy of the
Passports (Second Amendment) Rules, 1983
(Hindi and English versions) published in
Notification No. G.S.R. 494(E) in Gazette
of India dated the 17th June, 1983 under
sub-section (3) of section 24 of the Passport
Act, 1967. |[Placed in Library. See No.
LT-6799/83].

Annual Accounts of Indians Institute of
Management Calcutta for 1981-82
and a statement for delay

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) :

I beg to lay on the Table : —

(1) A copy of the Annual Accounts
(Hindi and English versions) of the
Indian Institute of Management,
Calcutta, for the year 1981-82 to-
gether with Audit Report therein,

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above.

[Placed in Library. See No. LT-6800/83].

St TATFAR MEAT (927) ¢ qAY
wgIada, AgIg aga asT @ ag W@ E |
AWA AF 9T W1 & | AT §F 97 TgH
gy ar wgt ?

weaw weram o #4r a9 fafsdg
qEarge(t R & Hifer Hafi o ?

of} VAT WEH : 94 F& aq
AgY gar |

weae WgRT . 4gq ga fwar fa
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3q 93 feaFaqa 3T 1 a9 gAy
qad § ?

You were present there.
about it.

Y TrraqT qvea : ag fefasa wgi
garr ?

weqer wgay : ag fefawa gar f&
zaFt feasa &A1 & 1 gg & A9 A9
FIA & | ATT FIT H1TEY § | 197 GHET
fear f& g9 9 fearaa #3I | ag Gaar
g9 faar | gad a9 qoy 2 ?

You decided

You were part and parcel of the Com-
mittec. Why do you ask me that question ?

& dto o fag (FAIY) @ FeqH
wgiga, #F nesigae Maq feqr g 5
qa1a # sna-faa fazaifral &Y gearg &
W E I w9 W gang gg # ) 9 )y
gadt gaeqar ¥ fa<sifear &1 gnear gan
g |

HEUE He1ad : &9 9% UBHIHAZ HIqA
ar agy gt aFar, afsF  snaFr arg qIAy
g g

st dte o fag : wax AT Ang
g, al 59 q¥ Fz2q gt =fza

weqel wgtey : A1 F15 qraa dfqg

We are thinking how can we discuss
about it because this is a State subject.

AT @A gfrwa adr

o wAw qgt (fga) @ sreas
WA, 9F A A9gd & AT F.........

qEqH WEIIT ¢ T T Qe | ZqA
q9 Fgi g !

&t ®ATW FErg ;AT 97, FAIE
941, grgdl AT @it §, FAA A
FAAIA & fag gfaar agdy aarg 2

MR. SPEAKER : Not allowed.
(Interruptions)®*

*%Not recorded.
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SHRI NIREN GHOSH (Dum Dum) :
I gave notice of an adjournment motion
regarding illegal mining on the borders of
Delhi which is going on under the very nose
of the Government of India. (Inrerruptions)

MR. SPEAKER : We will consider it.

(Interruptions)*®*

oY T warz gy (F99U)
AEGH WIITT, AMGHI FAEFI T [F
qeq FuaT F fao, . ... |

qeqgey Wgtay : 4% A17 al ar A% § |
(1T FIT ATIN-AT<T T FITFL IR & 7

st TISFE wave qrEg ;W1 iy
FI FIHT TIFET 1 75 8 |

seaer wgiaa « § faega agl gaa
g fasqrasg 9z FT W@ & |

I have not allowed him.

¥ gafau oig 987 £ @I § FAF
ag ag g1 nar ¢ fe ga 39 91 feasya
FIAIG & |

Y UAE T8TT AIT AR Fgl
g1 fF ag s fafazss & @ 3T

qeaer wateg - A (A1 &1 faeazrd
qEY Mar g | § a1 #37 wiq &1 (e
aqr g |

I am responsible only for my work to

which 1 committed and the Business Advisory
Committee is committed. The way you
always raise these questions in the House
again and again unnecessarily you take the
time of the House. I deplore it,

SHRI R.P. YADAY : This Government
had told in this House that they were going
to consult the State Government. That is
why I have asked about it, (Interruptions)

MR, SPEAKER : I do hot know.

PROF. SAIF-UD-DIN SOZ (Baramulla):
You have not allowed my adjournment
motion against the withdrawal of the desert
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development programme by the Government
of India from Kargil.
MR. SPEAKER : Not allowed.
(Interruptions)"*

SUBRAMANIAM SWAMY

DR.

» (Bombay North East) : This House has

discussed so many times the Punjab issue.
Are you aware that there is a growing likeli-
hood of a major clash between Nirankaris
and the Akalis ? (Interruptions)

MR. SPEAKER
it up.

DR. SUBRAMANIAM SWAMY : You
should try to bring peace between the two.

S /AT qUTEt AT gAar & fF
19T FAT FFI & |

HEqey AgIET : A FgT g [F ag 99 &
qgNT ALY &, g A1 T0T §T A1 & | g9
gg Agl #gar f¥ fwa) & 7137 78 w7
€T AgAHe FT g AL FE &I FEAT
FIfga |

: T have already taken

DR. SUBRAMANIAM SWAMY: You
are from Punjab ; you should do something
about it. Why don’t you take the initiative ?
(Interruptions)

PROF. RUP CHAND PAL (Hooghly) :
I gave notice of adjournment motion and
calling attention regarding the naked misuse
of Doordarshan to malign our party (CPI-
M). On the 29th July, in the evening
Hindi news, they projected a news item of a
case of blinding a Congress I worker : and
it was said that the blinding was donec by
CPI-M workers of West Bengal. It is totally
baseless, fabricated and motivated, 1 have
all the documents and the evidence to prove
that, He was himself involved in a clash
while drunk and got the injury and one eye
was removed by the doctor at Kalyeni
Hospital, Nadial itself,

qeqel WERY 7 ATd #1 qAT |
ATqT Aifeq &1 TIT 8 |

(Interruptions)®

MR. SPEAKER : Not allowed,

**Not recorded,
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SHRI AMAL DATTA : ... *

MR. SPEAKER :
not allowed anybody.

PROF. RUP CHAND PAL: .. .*

Not allowed. I have

MR. SPEAKER : Not allowed. .

=7 fng @Y (FAFT) : FEAH AEIA,
fagre & anfew sifa qar smanfa & S
& fifas afgs...... (eaem)

MR. SPEAKER : Not allowed. Do not
try to force me. \

st vm fasm qEam  (FTSN9Y) ¢
TG a¥g ) 919 AT AT QATS; &1 § |
T gget @< &9 YuA ¥ Siaw F faq 93
§ o< arrqe @ Ak faw 9% g )
weqsl wgtaw ¢ AT FT FATTHI
IFTET F @ o |
(waaeT)

MR. SPEAKER : Not allowed. I have

not allowed him.
(zaagT)

qeqer wged - A & gEE fear
R ? g wAY §, A @ faw W g
(saast)

MR. SPEAKER : Not allowed.

s} THA @ART Wl (897) ¢
Seqer AEIRT, ST UH F[AIG «Alfgar
geqqrd s g, ¥ 9y Fgr a1 fF agi
qT EAAT WSLIAIR g AT §AAT TAT 99-
ZIX AAN F T qgi & AT F Q@
& en oo, (FTAET)

qeae AgNad : @ |

ot e ww  (AEFarET) ¢
FeqE [EIeq, IR Tgi 50 AR @14
qagd ® AT gaear §, fagw 377§
A &Y arad qr@ fagE wam gar §,.,

(saeT)
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MR. SPEAKER : Not allowed.
FAT AIGFHT FIQ JI1T H AT & ar IgA
JUFE Ay A Y T AITET AFAT
W1, g faw ST aqgE 377
qIT g

(smaET)
|l TraTE qAE (Jr939) ¢ aeqe
S, feedt gfrafedt & aas waw) &
qegEe Free & famifaaY o) ceima agf
fear st1 2gr & 1 ag @<t awil gwear @
1 OF sifeer &9 "o 7@ 97 @

Reqe wgtaa © § g an |
(saaym)
MR. SPEAKER : No, not allowed,

Y T fasra qeam ;o 377

I F41 afe § 1 (sgaeT)
MR. SPEAKER : Not allowed,

AT gAY 98 W fAasT i@ %
I¥ & A1 AT 6T 73 W@ % |
(saaum)

MR. SPEAKER :
Singh, Absent,

SHRI CHINTAMANI PANIGRAHI :
He is also not here.

Shrimati Madhurij

(Interruptions)

MR. SPEAKER
he here ?

. Shri Penchalaiah, Is

Wt Uw faw@ qEagA I8 afa-
arfaaY ® gaear g T A% Fiedzgeay
FN ard g, AT IFA  gAIX FIET AfTy |

qeue Agay 1 gl 9T AT & g
glar g |
(saasn)

MR. SPEAKER
anybody.

: I have not allowed

(sTama)

*Not recorded.
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MR. SPEAKER : Not allowed, Mr.

Penchalajah, please.

Nothing like this. Give me some motion.
(Interruptions)

Heqey Agiad;: AT gAd 208 B A M-
feasa g, g Gaear g war § wfF
fwz ot st1q ga# FFTds 1q |

(Interruptions)

MR. SPEAKER : I have not allowed a

single word.
(Interruptions)

MR. SPEAKER : Is Mr. Penchalaiah

here ? Mr. Penchalaiah.
(zaa=T)

Heasw WEET : T IAFT |l FA
GIT FIT 2, ATAT W AT FG & dN
gISd &1 Al GUT FIT g | VAT FIW
g ®1§ u& faq & agl |

(saFa)

MR. SPEAKER : Not a single word

should go on record.
(smae)**
qegey q'@a‘a : faeay ﬁili;fﬂ' ATqHT
gg qar g1 [ifgy & o fag §T r
qeqr g |
(saaetd)
ol g R afawr : F8TA WA,
#3377 frar g
weder Agled: 377 T WIRAT agl
AgY IZAT g |
sit v R afqer: garR far &,
qeqer Wgad ¢ 4§ ArAAr agh agh
gsar | ArS-uH-ATE uAresT fga 1 AR q
ATHT aTd FIC |
(zagura)
weqeT AglEq : AT a5 STET |
(FmEe)
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qeqey Ay : fae-ereq arg |
(saaerT)
qews wgtEq ; §7 JOF KA QT
fear

(sagarT)**

qeqeT AEYE : Al QAT |
(smagrT) **
qeae wgtag . AT 9 fag w3
Nfag ) 3T F s1FT a0 wfg )
(zaen)

qeAer WERY AT 45 W1RQ, & ¥@
T |
AY g gt o faedt gfqafad

H JgYes I AT [SYeS TIgeH &
@t & "L

Feqer wElam ¢ AT SO Farr fr
# FEITTFE AT |

(sag =)

qeALy WEIaq : AE qATIT |
(saaea)

SHR1 K. MAYATHEVAR (Dindigul) :
I want to know about the discussion...

MR. SPEAKER : We are going to start
it at 4 o’clock today.

SHRI K. MAYATHEVAR
discussed tomorrow whole day ?

: Will it be

MR. SPEAKER : Not whole day. Please
sit down,

(Interruptions)

qeast Agad ;15 faaz gy emar
fod s a7 @ gray §

Shri Penchalaiah.

—

**Not recorded, ~ -
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MATTERS UNDER RULE 377

(i) Demand to instal cyclone warning system
on coastal line in Andhra Pradesh,

SHRI P. PENCHALAIAH There
are several thousands of villages situated on
the Sea Coast in our country which are
vulnerable to the recurring cyclones causing
considerable loss to the people. At monoton-
ous intervals the Union Government is
rendering relief assistance, But enough
interest in altering the coastal people well
before the incidence of cyclone has not been
taken. The cyclone warning arrangemcnts
in our Jong coastal line is very very inade-
quate. The tidal waves with a speed of 80 to
120 kms batter the poor villagers living in
the small thatched huts during the cylones.
There are also no proper cyclone shelters in
all these {villages. The wrath of nature is
beyond the capacity of the feeble people
living on the coast-line. It may be recalled
that in Divi Seema area in Andhra Pradesh,
thousands of people have died recently in an
unprecended cyclone. Most of the victims
were fishermen belonging to Scheduled
Castes.

« 3%k

In view of this, T urge upon the Union
Government (o take urgent steps 1o instal
and strengthen the cyclone warning system
on our coastal line, especially in Andhra
Pradesh giving succour to the suffering people
on the coast.

(liy Problems being faced by Indian doctors
in Britain.

DR. KRUPASINDHU BHOI (Sambal-
pur) : Thousands doctors from India and
other Asian countries, who have served the
British health services for vyears, face the
grim prospect of Josing their jobs and re-
patriation shortly.

The first batch of about 1,500 overseas
doctors, whose temporary five year registra-
tion ends in February next, would loss their
jobs and their right to practise in this country,
leaving them with the choice of either return-
ing home or changing their profession.

Under a law passed by the British Parlia-
ment in 1978, overseas doctors were required
to sit for an examination before being
allowed to work in “‘educationally approved
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posts”. Those who passed the test were
then given limited registration up to five
years although they could apply for full
registration Jater, to be granted at discretion
by the Medical Council. But full registration
is rarely given to overseas doctors.

Britain has over 10,000 doctors from
India alone and they from the backbone of
the British health service but now the threat
of repatriation is being faced by them.

British Medical Association has demand-
ed regulations controlling both the number
of such doctors working in Britain and the
length of time for which they can practise
and as such, the Indian doctors are under
pressure from various quarters.

Government should take up the matter
with British Government to check thc undue
hardship being caused to the Indian doctors
in Britian,

12.17 hrs.

[MR. DEPUTY SPEAKER in the Chair]
(iii) Regional Passport Office, Ahmedabad.

SHRI AHMED MOHAMMED PATEL
(Broach) : Of late the work in the Regional
Passpost Office at Ahmedabad has become
a mess. There is a step decline in the per-
formance and administrative efficiency of
this important office in as much as in most
cases the passports, which used to be issued
within a month of the date of application,
are (now) not issued even six months after
the receipt of applications in the office. In
many cases the delay in issue of passports is
deliberate. Thc people, mostly poor and
illiterate, face great inconvenicnce in getting
passports and feel harassed,

The deteriorating state of affairs warrants
immediate remedial action including reshuffli-
ing of staff, if - necessary.

(iv) Admission of students in Delhi Univer-
sity.
DR. SUBRAMANIAM SWAMY

(Bombay North East) Sir, in honour of
Mr. Ram Vilas Paswan, I will read in Hindi.

fesalt fazafaaisra gra |97 5,000

**The original speech was delivered in Telugu.
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gan faafasl &1 afaw qgs & faq
Zifgsr 37 § THITFL 3 F GHIT HI
2@ % ga afg gfaa garr | 3w oF &Y
&fy fawrg, denfos fasrg g gabno
fasra &) MNT @37 &1 gAEG@ HI @I §
AT g AT gw garw faafaai & fad
3= fyar @g s9adl qF 4 L 99, 48
afq guivaqur feafa § | @ AU GIFIT &
g3 § {5 g fava 9 afqars sfaa
FTH IS I19 |

(v) Directions for providing Security to

Journalist.

st gaase TEIT (TIEY) 0 IAIEAE
ugigd, 9AFIL AT & gqor g faqq
U HT AGAT AT AFA! IZU WA
AFT AT & | g9 3gy 9 a1 fawfaar
Y & ITH FINON &7 9T ATNF TIABIT
U1 & I SAFT WELLEIT FIW 3§ |
I qAFIT GHIT & GIHA FAT AU W@
&1 7 g9 fAsqer faa1dd & qregq @ g
gFIT & a9 § agarfag g F ag
F1al FY GHIT H 97 @A § | 59 IFIT
giavfas fga & fag T I99RAF FI17 4
3T G g T-HIY &7 93 97~
FIT AGAT G FFATT &) gHIT &
AYEATFIT & | I, A1SFA A fz7 qA-
w1 9T gadl &1 geAre § favaw gfg
gl X g | 3% &aqq g fasqer rare
ga &Y Hifaw & Tidy g @ FE Qi
gaiafas g SAF! gREr #W Hq U
Aifaw qda F I Jq% fag gar g
gg Wisgy & faq swdata g g
FAIATWWHT FY FTIAAT HIT FT Gl
qgT g GET & AN &e § | gEfag
TAFI &1 FI4T JfAFT agq w7 F
fawd & faa garafas dax &1 q33 AR
SaF graqr aR agma A1 =I1fgy |
Qar ag) &A1, Awaifas geal, awgwat
w9y TR aqr 99fid  @asan
g I AT FIAT ¢ | 9 g g
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¥ AT HT J1 R fF oAg FTAT AN
gyt sal T Fegarfad 92 &1 59 TR
¥ fage 1 Fnr qifs 9AFI gEATA-
qaF TaT AT FI qF AR & T
saraifsi® qat  f@F1T 8 § a9 9% |

(vi) Help to drought affected people of
Andhra Pradesh,

SHRI P. RAJAGOPAL NAIDU (Chit-
toor) : There is severe drought in Rayala-
seema and other areas of Andhra Pradesh.
Even during this month there are no rains.
Most of the tanks in the drought-affected
areas are dry. Even the standing crops are
withering out due to lack of water in the
irrigation wells, There is no drinking water
in many of the villages. The cattle are suffer-
ing without fodder. The poor people are
without employment. It is for the authorities
to come to the rescue of the villagers so as
to provide at least drinking water and arrange
for supply of fodder to the cattle at conces-
siona] rates so as to save cattle. Employment
should also be found for the poor who are
badly affected by drought. The difficulties
of the people have been accentuated by the
strike situation prevailing in Andhra Pradesh.
It is, therefore, important that the Central
Government should see that the drought
affected pcople in Andhra Pradesh are helped
in every way.

(vii) Setting up of Advisory body in districts
to advise banks to grant loans under various
government schemes.

st SFa a7 (VAgT)  Iaream
Y, a9 gru adfga @zum A faay ¥
FRT 20 N FAFT F aeadq 4y
ST UM A15AT F sfeana aQa @r
¥ 9T 3517 g Fafaa afzaiy w1 qr
agl faer ar xgr @« fosd fzai §¥ sqq
fae stgT, 3@z 937 7 @ 9IAd 1
qeagq f&ar | "7 g q1ar 5 usy g3
FIT &1 gfeaat 7 af@id &1 97 1%
qgiaar g3 951 & qiI fafysa sigwa) &
AFIAT SV ATH WT 4 IAH agq w4 A}
F1 SF1 gIU graar & 1§ | UST GIFX
1 osfaar aregaiAt,  sa-gtathfeg)
qrfe & ua § 909 A1 w1 A9 B &
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qr GEEal ¥ fag AsEr § | 9%y, TEl-
aqr Y F AT % IAFT FIAT TG
grAda $37 & fao guar fen @ 8
YT foRe o @graar @ 33 1 uA 2l
sgaeyr & wieor afasway Fufqg qfrart
geiaar @iy ¥ Ffaa € wed & A ggd
qYF FART FIH TXAAT I2TAT GG 2 |
A @y ¥ FTALITA F AEIN
FIGFT FY GEATAT T q7 FH T 777 @A
ST q% 6 &% g9 F1I%T § g0 Fgai
T8 Q) AwAg a1 g9 @ ar 2 fF
asq & gru ok difas w9 aF
& 7€ gEiaar #1 ST AT F FTTE
fY §F wgaar 29 ¥ FIAFET FT IE F
A7 faat e & wgQa & fF 2w &0
s gy & fan gaaw fao § uF gqgFe
gfafa samn sta st g & fafwe
FFEFA F Aeaid  GFATT A FTAT A
&% ¥ ggaar fZaR & 19 9 937 F3 )

(viii) Running Sarnath Express train daily
between Varansi and Durg.

sy dogie fag (|FIT) : TTIEAE
wEgey, aTAIg CFAT @ A Framdr 0q
gt qud & T IV § | ATUTH T 98
g7 aeqrg ® @ faa ageafaae o7 afa.
I A Fadr § g gwT U
gearg § Q) fed gFac 0F W 41
I § | qat IAT 9% ng afz=F4r fagie
& gfgal gare e g, fwarg, viage aar
BIgTe NI & o+ AT 7T & (J F3d
8 | galang g9 & Ffy afqs aga agy
qeqr ¥ AYgH ANgd F ®7 H  gARGIAE
ST 70 TgIAT &1 Sd £ | zEF afF-
Fegq g@ asT & ar@l aygaradt gfq aq
ST, FIE JIT AT F &9 T4 &
QAT AR § | 9 @2 &7 faqq
g f& oxdlang gwm & IqT 93g & g4t
wir agr fagre & ofegd wr &7 sired
JIA FITATY QFATH F1 SIEHT F1§ gg
9 AEY § ) AT QAT qFAAT  qearg J
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ary 3t frg § = &, faad sogs
gal & 919 F TgT g gEAr A AWM
STy gt gifxal sty & FioAg &1
ATAAT FTAT qgar g | g qa wgH
g® war 91 ) Iy gEAT F AWM A gF q19
#1 fasag &) 4¢ )

gaog # Aradra 9 79 S § AAg
gqig F& 1 6 AT 0FATH gA F
gfafza s=ar g |

(ix) Shifting of D.V.C. Headquarters to
Bihar,

ot A warE &_qy (F12W)
fagrz &t saqr, STeqE) & 9 °, grarey
71EY faa Y 3Ter d a8y faarge gr w8
g1 zERT W@ a9 F eqgar e
1964 7 fagr & gewr1a faga a4 &0
ur afwa feg 7 fagie & fagms) 1
grrarad faar ar f+ farq gemrag fagre

g T | guaan §HFT GEITHT FAFATr
q 99T 47 |

ggt 19 9T 4t fagr & erfques oF
dqifes feaat &t afigfy giaea &
gegeT ufar IFT F1 7€) fa0w F fagrm
F AFATL Sureaer Y fagre & agY faar
T FAT 100,000 TAGT faeqifog g%
aqr @@l Fs Ffe qfg ez ad &
FAEGl § A9 gY T8 | Atwfa) §
gaifaq awn &Y N1 ST g€ | fama
siqfa o fasig & qmg arw gar | )

9 9 fagie 9@ty et aqt %
24 fasma®l §1 oF faga afaraar afafy
faqedt qar s giver gasif # seqerar §
a9@ 73 7 afza €t w§ | sq afafy
feniZ & sga ot A @ ¥ faag
19T Felta gowal § saq w3 fagre A
17 I9AT &V @9 g fagaAy § Wy
10-15 ¥ &g agf fgq wg |

95 faaa efiaysarg fagre & axat
9T § a1 GEET Y A0 ftqu ¥ weqy
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gt wrd ) o qfefeafq & s wmar
FUAL G, TqGA TF JAQT & FJIA
FE GEHI &T ¥G17 AFiag T @ §

fegre & geaw=N a7 26 g A
faam gar & fagms § quem #gr fe
M g1 famm & afgwifal & FgH
geey fagie & arfaror, gerd am ar
YAt H §17 & faq sg T g 1w
gwer Sifgg T gemag gy afsq
@ F AT a7 & AT ARG GER
¥ T R & T ard faw &1 get-
o fagi # arwT g7ar &1 If9g A
feemar 17 | ag wafgs & fao q# afq-
g wzw grar 1 (gf)

12.28 Hrs.
ELECTRICITY (SUPPLY) AMENDMENT
BILL—Contd.
MR. DEPUTY-SPEAKER : Hon.

Members, we shall now take up the Legis-
lative Business —the Electricity (Supply)
Amendment Bill.

The time allotted for the Electricity
(Supply) Amendment Bill is 4 hours. We
have already exhausted 4 hours and 16
minutes. But I would like to give chance
to all Members who want to speak. I do
not want to stop any Members, let him
speak. But I would ask the Members to be
as brief as possible because we have already
exhsuated the time.

SHRI CHITTA BASU :
gesture, Sir,

) SHRI GEORGE FERNANDES : Some-
times you are 2 good Deputy-Speaker.

MEK. DEPUTY-SPEAKER :
I shall always be.

Now, Mr. Ashfag Hussain has to con-
tinue his speech. But he is absent, So,
now Mr, Namgyal may speak.

WY qio AUEQ (TE@) : ITsq8
agixy, getuzfady squsde faqw 1983 9%
wgEaw Wy Frg faawr audq
sl f ) | famw § TE® auiw W
F%Eg gy 941 § ate g g o

A good

I hope
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¥ oY oY ATYOr § HET ATHT F T
aFag A qaET @) @ e fad O
forat areog W FACY A CWIGT H
femra® | AfFT TTFT Quantum of Surplus
frel oY € radde F grwe WY § aff
fear§ 8 | Toaag & T el ST H
afer FT097 FW 7 gl Q¥ 3
e fawr O A€ N guRMfed v AW
oz § SATaT AW FACA @ AW
afawsrd FTAT ST arfsey &UT fRaAv
2 | wafaae oErIfeT &1 I aOwwT §
I FET qT A1l & uHIEH W AT
a¥ 59 faq & aifas) s fear @ alx
dz® WA ®) WY FO wT TWT &
AGTUT 7 FI JIT F&Y 8 |

ogl % €@ gafezfadl Ndsw &
FIVFSAT &1 FOT . JGAA F ATIR
gT AW gz # faoemr f& gr &
¥ Fg T wgf mav afvr gf & 1 wowy
ag & @ aA¥S F ST afFr § ag
agEAIaeT FET & | 9IET 7 JIT ) W
9T F dAa1q § AT FT 97 & Faaer
ydd QAT SIGRTA T 59 wx  fasrely
ot af § fF g w@zw F gy g faar
FT dF G &UT FT JHEAT § 1 @E
BT OF T3¢ O €& F ot 9 AAT
Ig AAT & TF AT FTAIT VT (HQ
My fgaras § faasit @y § ) ag
g # feard agi w15 &) T & ST
AT AT GFaT § % a’ri\a T T FiET
2 gg agedr=T A ] |

19y &9 faw ¥ @9 q@e e
T g Zar § A g famrar, sawr
Afawrs &war arfadr s faar g1 @
o AN gaw § T o€ | IF gaR FaT
arfgara 7 W cargE Ar9e fear fe dia
qeEe & sarar AfasrE #3171 gaer Y
wgi dar AT § g7 A faoe) e 7@
A wen @ & fafey awge eraqee
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g7 T 43 T gH YA & |

sgt & fasrelt qeord &1T Jalad
®T A1 § TF qIq SAAT ALY § | AR
o8 ¥ e gEre Fad feadr R
#x 39 ¥ A & cagae fraar Sakad @
@l g @ gfeargama Ig § & fawaAr
gt w1 &1 e ¥ fpast gd aarg &g al
gu 9 aaq fa faael aiga &1 afwT
qEY &7 ¥ 99 T § AT AN AT Wl |
A &I F A 99 G g | L UG
faarelt &1 g1 § 1 @ra g AEfas g
ar gy it § | &Y aga ¥ wAdg
geedt 7 1 % ¥ F7T & (& AP
agA &, zigfewd wifew g g+ &
qgad SaTar & |

sigt a% AFAT &7 I § a8 AR
U §IY SURT R | §IGIE & FFAA
JTAF VIXT NFAT FT T F 2] 9§
q saier §, AT FFY FEAIT A HIFA 4]
¥ 45 gIge @1 YT HEHIT gAY F aY,
g § ™A AgY FIQTN, 60 TEE aF
MFT & 1 gfaai w1 ¥IFE Az FT 4T
R ®FAT F FA W KT B,

gg amar @At wifgy o faws)
#F NFAT faaet ggae F  FI9MQ

X wogay w el wad ¥ @)
W@ & 1 ga | g gY WA Hew Afeq
FIX qIFT SITT § IH F1A & AU FH-
T GG A F AMQI, G A
AU TAT HT AT &, ITH! qq7 AT §
fe o QfsT @7 are § @ oF faa 9ga
HTAT & TEY T FAFA BB o0ar @
X Qfen 77 iar anw Afsr & s
R | gE® are fe gak FHAN Mg, @
SUEI H3qT 6T eaEE &I F ;ar
g wfeq arwar agg & 24 9 &1
¥ Arfgy AR AT Far g, am
fe faselt gua & 9w & Hawrfear .0
fast g & &l §@ 9@ R g
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g1 gr 21w oAy fawe ET
A& 7 ¥ 9% Far gy afe Qarar
w1 de afen idr & a8 gL

gAR FEY-FIHIT F g NIAH ST
@Y ¥ o @ #ifw gArR agi niwal H
A FE A grar &, Afew 9@ A
qAY &7 1A F1 FIAG ¥ JARTT FH g
arar g @ AR fus ¥ qacdlae
fasrely agf fasay & 1 aYT o ot a1 &
g1ZT FiIg A1 TR W & gafaw
faseit #1 NV FW@ | AT gF IQ
AFFST A FKT IIZ TS FIG q FQAT
s AT afen g smar g | 9 9T AIGH)
agsag a1 =gy |

qze TaHT F A NAFZY I8 FTHIT
§ 99 g 3, g qiaee T gw gEn
MAFE | GHA NFFE & FATHE I FI7
3F T ¥ FIF AT fear srard ) Sz
wfaT areT &) avs § arfafesa gzaag
gATR g7 FIH grar g foas aog ¥ 43-
WHT A Y FW AG FLAU WL | agi
& ITH FRNNT HTF FH A ©H[ae
STAY JTAY § | ST AT NFFE FT HTH
AF F I AT gAT T qU G A gow
F ITO AT K FIH A9 ) GHAT 2 |
ATH 39F garfeas gak s & ger
gAY N fasrst o & a9 W 9Dy
f& 5@ aig & AsAT Naewy qgi dar q
gl qifs ag widse 9t § st Jax @
T |

gHY 3@ A @ ¥ O @ daE} &
PR MSF &, @rgFx AN Fiedle gr
U fager 20 a1 & F1€ 9 FTraTe Fafgdr
F GF NNFE @HAT greead S F
AR {99 @I ¢, g 3, @18 3 FAT &I
SN 9T g7, AT 9§ 17, 18 &AO¥ qF
®T AT IR gay fag 2 Jwmae

faorsY and aret §, ag ot ol aw wve-
HT agf &T ¥ | :
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gt avg Fifaa ¥ wigw RS |
Jmaiz & NNFE fogy € @9 99
WL | g wgrg g § fawer F
foay «ft NSz &, gawrafww faega
qucelaes A3 § 1 FLCAA §T & AR
g AT g, q13AF g IT F¢d AT @ g |
AT G &1 e 9 23 g g@fad 20
qra @t afgs ¥ 2 AMER H1 A4
FTIHIE AN g AT W@rg | FeAT gL
1T H T¥ 3G | VT §, STF! SATAT
fexr agY swan 3ifge | 30 agr gafa
g f& arg F1E U WA OF AT Q@ A
¥ fay e @< difgr fqa@ ag T
ST | g Ag) e QIad WEH 19 QA
@, @ aG & are AT foy O
ag sIiI & 1| gEifad ag wraAE ag) g
qr @r & |

fasst genid & Aawr ¥ QA uF gAA
& Zar qigar § | 937 Y gRR gIwads

qET €A § 47 gaI  grgsw a1 A fas
AT & fq¥ gg.as g LA
IAF SARQT AT FiHT FY Fedly -
FTT HT 97 g9 d a1 FArfgq iz faaq
Wt g2z Torfeefgdy a1d & gasr angw
qrax 4« &) Fifgd | ag A f& ge
T2 Fq7 T NIFFE K IFIFHT 43 |
gaHY afeT Nt AF A g, 1 faeeq
I FIA & Al g | §GR) 395 T I
ges # ghraaa a1 W § 1 aaife qga
fag aran & aeed (a3 gav § a1 wIed
fas sw & 1 g@¥ 19 FSBY qxg A
gfasraal fasrsl 39 $T q@d | 9 .
fade @z § sgi 9a@a #v sfgfgd
TEN §, I3 YIEEA g1, 9Ha g AT gaR
gl Y 59 ag ¥ &3 1 gfawge qiax
fas St

IR (Leakages) HIX ZigNAT A9
g Yo d FGA SATRT §, THH! dvS
Fd & fag W @vaan @ifgd fs fog ag
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I F9 @ gwarg | iTHMT A9 F IR
5 frag &1 & q@ar 9ifgy fe gad &9
§-%7 719 g | GHIU goF AT VI §,
gigdlad 15T A1 geF F FAFT T &
9T ggar g faad &% qag sqiar a9
gl St g | AFT & way A ) GAr
T1fga |

fasrsll ¥ aga art g AWex §,
e & Y iga fafaan F@a @ QA
Falr & qg e WA | AT w@E
R a7 A7 § wfer faast ag qor
FIA AT IE &, I ®IE QA F1aT AGY
g | afsg WM ¥ N faweq #Y 2@ &
sed g | fafraw & a9 a e 5@ )
frae & alx 9T gmiv @@ QAT 77
FEHAA W A% HIF g I I §,
afea fafqaw ards ar a1 §) 8, wafag
gq W=y § % 99, oF @y qAFT T4
ATAT, THA  BF FAT IEAT @, minimum ¥
3T g g |

gl Fasgast ¥ fafaqg sfaer &
gy gagae (fen & fgaa ¥ =st foray
srg, @ a1 Fifw 3 f5 faq=n w@
FATFZE FH q 7 W@ AT | H{rer
g a8 g f& @ oF It §1 S
qZ 9T T W@ §, #E I+ Arqw §
f& gast ama fafage sifas & sarar
agl gt g\ e & fe g agieg
At gl 93 fqae #3 ) T9@ qEa &
afam g |

Tl AgiRy st qigde ®ig § &
AT qIZE FAT § |

2L () d.‘ffr%"}}

/i $19A wd&gﬁﬂé’o’}é‘ o
DAt oGS,
A WSS A IS -t



280 Electricity (Supply)
,g.g:’é/iaw | &’.»c."v-,«ﬁ/ l
sl e Foste o Mios
BB 103 - 54 = S
&g/+mlggb/ﬁoJLo'|¢u’l- .;,(jf
y e Uk gy
SR e PR
A1 S yo s x«::’//l

EE G -5l S

ELo L 2l
ok g T ST
e byle gV B s
als.d’+4(.f Lf..‘i le/()bj)f(yé.-zl'«;{z
S rlos 16U f A ol i
W _HEU
S 2 Gl iy
Mgz ol
Sebrbile Ul g Y ot
PG sl Ll
sl - e Ve st
WL o s Al
-G }/df e ufb)bgj ﬂ,
WAL -l
ol gLt g
;.n.yu;b) 2w 2 o

PN ¢ € T of

AUGUST 4, 1983

Amdt, Bill 379

LIl g2l nla i
B S| O ot
S L. 2\
211 o)Zusrzgju%L//
Quantimb A LA
LS J e f o surples
o QU s
S U0l ]
-?AL%K? T L/(/./j-_«,r b}é‘j’
&) SISt S
ébo"‘-ﬂ/ Il u:ff!/,;:.‘;_{za) L
AL oo i TS
‘f;:b/fliﬁz’j,'/ﬂuff[%#b/féyﬁb’
Esle boa3eib iz ALy
BT Lo d g ]
el
§iindgieti bl
w//;(gr(f Julol ;_,;Jlr’biﬁ/gb’

S B S S

Koo O G gplbn. g sy LS
06/4 . Mu-"’( J";‘: q.«-—ég:ﬂl
t{ S iUte 7L Ll ol
wrle oZul oL 3 s

/@&"éﬁ‘abf+£ﬁ

—(osWZ | o LB S



282 Electricity (Supply) ~ 'SRAVANA 13, 1905 (SAKA)  Amids.'Bill 281
Bz 2l s G g-osbisytbodl ey
- 930983 % d!fb/(f‘/ﬂ/’f&g?ﬁuy‘d,t
& ’/';/,}'-‘/_guycgffc./ Iy '?.9) Lt £.J..".J) %—'/lgv 4
OB ety zivicuse) /:{JZ)I‘;&)!:JW@E{@&
o S fiyr sty Aoigssarretgis
e Mo ka g lonfoty EL AN AT

[}

£

HSito B e o g e
Lyt e sl
zfoﬂu,wz';/&gcfef‘ﬂ—u’ & U/Z}»fﬁ?m%@,
Slg el dH% . A-ﬁ/ﬁ -éq/ﬂw&w@&&ﬁ:
R e g Ll e e R
- “HED g T Loty
Girbopp L 23 it A6V ey
G «-‘i-g’»;dy’lwfrid? L Sty Q:C)Iq-L“b/@u“gf
il ool B0 a2 00 (T4 S0 BN
SRt L fa bl B 1oL e B, b
UBASI e SpSIARS  Elou T M Bl
o e e Y LA i Z e e
SAL s LY b LSt ey
J| 14,5@&*;@;%401(1(5/ %Q;‘-}':ﬁf ysid rerie g;ﬂ,&é’ |
'bj/,z’/:lz‘#:—ﬁ—ég‘%rw&é’/r u.’:’éi*‘dfb:ﬂ-g—t‘-’;;w-ﬁ#
Md%ﬁ‘@f ;léudfﬁ /;l&—&ﬁ’dfu{r/g/CwL%
L A LY 4 1?&-4.}/:74)@&5@%-‘4
Ll gongP et o lood el




284 Electricity (Supply) AUGUST 4, 1983 Amdt. Bill 283

AR leprigiis Haopotliide ot
vw,_g,u’,w; Mwa/ /Vd'fd’éidﬂu@/o;f Lusz

- ‘ Y iu"u-"l/&)o”' by
’ hfsg UL Yt //c/ b. L/‘l—a-G;/A,ﬂZ/.f/
%A—JW({&%—«U”Q%Q)L&? BassdizJlr. A‘f u"cf‘iz;” 2

" LRILILY bt s {gwyw;u@/vm/wu;,
W})LA—/A—/&ZJ—/—J/( Lotz e‘—!«zayd—rlé
yg,./,u’/)/ A.'CCU:IU—J/LW /o) | L{wy b//;,( u‘

“"Jc‘!/:lt-’rlgUU‘a” z:,lf /WIJ)Iq..(fZ:JJJ,GJWI
dﬂlfulﬂ/!uh/ﬂﬂ&ﬁfw' JJ’W};-J':A—(J’/&‘-’M Koass
V‘I//:Ld_lw/fu‘y’y c}bu | 2,1/@,“}1.—«‘1'{
SEBIHE L (. st S )85 :/gLUf_LPjB/Z//bU’I
Sl et P e Gl ey i
.MU,JIHLK*(}‘JA_JL‘:—I) (/‘/”ﬁ/(’;wd—/!/ 4}/()"4—
JAé_JM/UJ)JL.@/ JJU'WH'GJ/&&L‘ZLC}{
U’[ éJfé//;L«/)Jq.-Jl L’/wﬂ/%u"]’u—/d’zﬁjl
4 /d’dfd;!a::,',¢&/cf7t‘=«/u* &/dl//;u“{’/ 4—13/&/,0)!1/
il bniils ZOf s /e T Ghaly
:“Lc}aéu‘f“'ﬁrd/u" wbﬁﬂo"fe_udb r-dul-of
ke_.&}u'iurz./mm}/f L:’u"ﬁ_«ﬂ ﬁ;/ b/u} b//;)
J‘-—WJ'J)L(}J[V:U’/L—(I u/(_(éf)::l,‘//.u,qu-}

.\‘:'-. . 'o
r“ "

Vel (Beakogperr B
U/fu’l.;—o)t/www.ﬁ—){q

b LLS

LA o e

<3 (gLfm‘z’z_’) osl iSO~ -
J}/%:’tjﬁ_«’(f.;.ﬂ/jd%
u—’di;/}b 2 LJlssl
Ulf)d//{.ﬁ’/%fu‘y’w A,Lau



286 Electricity (Supply)

(jjz_ U%M}?‘-—)ﬂ’ﬁﬁi‘

SRAVANA 13, 1905 (SAKA)

Amd:. Bill 285

‘,-fwmfg b Lo £ G i

st IEO: Pl (i ALt

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : Mr. Deputy-Speaker, Sir,
I welcome the Bill brought forward by the
hon. Minister of Energy. He has tried to
have uniformity throughout the country.
But T am afraid the three per cent surplus
will give rise to increase in tariff. I request
the hon. Minister to see that the tariff is
not raised. When we see the situation
in the country, we find that the power
distribution is most appalling. When we
look to the Press reports, we find :
December 31-45 per cent power cut for
all low-tension industries in Tamil Nadu ;
December 31-Big power cut in Punjab ;
January 4-Power crisis in West Bengal ;
January 6-Power situation worsens in
Haryana, January 8-Power famine haunts
Goa ; January 7-Power shortage affecting
cement production in Bombay, January
11—54 per cent power cut in Orissa:
January 12 —Power crisis again in Rajasthan;
January 30--Sonepat power cut hits indus-
trial production. It is just like that
throughout the country in January itself,
in the beginning of the year itself, There-
fore, the Minister should see the something
is done to maintain the power distribution
without any cut.

When we see the capacity and the
utilisation of power prujects, it is_like this :

Plant Availability Capacity

Utilisation

1973-74 71.3 per cent 50.5 per cent
197475 76.3 per cent 52,7 per cent
1975-76 75.9 per cent 51.9 per cent
1976-77 77 per cent 55.3 per cent
1977-78 72.4 per cent 52.7 per cént
1981-82 68.5 per cent . 46.5 per cent
1982-83  68.5 per cent 48 per cent

(from April to November)

Therefore, the utilisation js very low.
The Minister should find out the reasons
why the utilisation is so low and he should
see that it is rectified because is the
generation is not utilised, then the cover-

heads will become more and losses will be
there, l
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With regard to live losses, the figures
are as follows, for the year 1980-81 : Andhra
Pradesh—22.69 per cent, Assam — 20.28 per
cent, Bihar 21.38 per cent, Haryana-23.6
per cent, Karnataka— 22.33 per cent, Madhya
Pradesh-22.40 per cent, Nagaland— 26.59 per
cent, Rajasthan 25.97 per cent, Tripura—
33.97%,, Manipur—45.76%,. Therefore,
the line losses are very high and unless the
line Josses are brought down to at Jeast 109/,
I think there will be losses and these losses
have to be borne by the consumer. Why ?
Therefore, these line losses must be reduced.
But the remedy suggested by the Govern-
ment is that the system improvement must
be there. They are not doing system
improvement in all the States. Therefore,
they have to take it up. But I regret to
say that the Government has suggested that
capacitors must be installed by the consu-
mers, especially the agriculturists, 1 am
against this because the line losses are there.
If there are line losses, capacitors must be
based in the transformers and not that the
agriculturists should be pressed to have them
by the side of the motors. The standard of
the motors is not good and the Government
should bring a law so that the standard of
motors is maintained.-

Now we are short of plants and also
cables, conductors, transformers and other
materials and the Government should start
factories to manufacture these things or
encourage the private factories or joint
vepture factories to manufacture these
things. Unless we have these things, it is
nat possible for us to maintain or to go
ahead with the projects. There is delay in
constructing the projects. For example, in
West Bengal, it is said, that a unit which
was to be commissioned in 1980 will not
come up even by 1985. This is the position.
I can tell the Minister that in the Shri
Sailam project which is in Andhra Pradesh,
I know that for 2 years the money given is
not at all sufficient even to pay the salaries
of the officials. Therefore, if we see that
there are losses in the Electricity Board, the
cause is.that.

~ Now, the Government says that 3.1 lakh
villages, have been electrified —that is 53%
of. the villaggs. 1 say that is not so, for
the govermment-definition of electrifying a
village is that if any portion of a village

is- cleetrified; they. say the villagg has bgon
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electrified,’ If we take that definition, now
you know in Tamil Nadu, Andhra and
in any other: State in our country, there

are hamlets also to the villages. There are
15 to 30 villages. Suppose they electrify
the centre of the revenue village. Then they

say that it is completed. Now, if we take
Andhra Pradesh, there are 30,000 hamlets left
out ..

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): We
have recently allowed them to cover the
hamlets also.

SHRI P. RAJAGOPAL NAIDU:
Thank you, Sir. Then, the Electricity
Board takes agreements from ‘the agricul-
turists and others. I want to say with
regard to the agriculturists. The agreement
is unilateral. Nearly 30 to 40 signatures
are obtained and they do not know what is
there. Then it is in English and it is not
printed in Telugu or Tamil or any other
regional language.

MR. DEPUTY-SPEAKER :
make this demand, the Telugu
Government will immediately do it.

If you
Desam

SHRI P. RAJAGOPAL NAIDU:
Unilaterally they say that under any
circumstances, we have to pay the minimum
charges. Suppose there is breakdown of
the project we are not going to get electricity.
The crops will wither away. The Electricity
Board is not having any responsibility or
obligation to give them the compensation.
Therefore, what I say is that it must be
bilateral and not a unilateral agreement.
This unilateral agreement must be changed
so that the agriculturists may not be put to
any loss. (Interruptions) Suppose there
is a breakdown in the system. For 10 or
15 days there is no electricity ; the crops.
will wither away. Then who is responsible
for it —not the peasant but it is the Admi-
nistration which is responsible. It is the
Electricity Board which must take the res-
ponsibility and it must be under obligation
to pay compensation to the peasants, That
is my demand.

In many States, we are told that we pay,
the minimum charges. Suppose there is.
famine ; there is no water in the well. Even

thon they say these minimum charges have.
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to be paid. There is no provision for it in
many States. Therefore, I request the
Government to see that when there is famine
and when it is declared by the Revenue
Department, then, in that area, the minimum
charges have to be waived. Thank you,
Sir.

A K.

MR. DEPUTY-SPEAKER : Mr.

Roy. You can start. We shall adjourn at
1 O’Clock.
SHRI A.K. ROY (Dhanbad): Mr.

Deputy-Speaker, Sir, the Minister of Energy
hds the reputation of being an energetic
minister. Through this Bill, he has practi-
cally attempted some magic. Sir, we and

you might have read the famous Book of
Genjsis which  contains the following
questions.

“Let there be light ;
And behold there is light”.

Here it is like these.

“Let there be surplus ;
And behold that surplus”,

We are all expecting some eclectricity
from the Electricity Board. 1In Bihar, it is
all darkness. It is reported that you won’t
get electricity supply to agriculture or to
small scale industries or even to your house.
What is more is this. Before I come here,
it was reported that the colliery-mines are
getting drowned because of the risc in the
water levels. They are not getting electri-
city continuously for six or even hours.
The levels of Sudamdih mine are under
water. All the small scale industries are
facing difficultics and they are getting closed
down. Due to the recent rise in tariff rate
the entirc wheat grinding machinery is put
to great difficulty. You will be surprised
to know that grinding one kilo of wheat
costs one rupee. That is the situation that
has been created,

MR. DEPUTY-SPEAKER ; Mr.
you may continue after Junch,

Roy,

13.09 Hirs.
The Lok Sabhg then ,._.-{'jou!ned far ‘Lu_n_ch'
fill Fourteen pf the €lock. = .
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The Lok Sabha re-assembled after Lunch
ar Seven minutes past Fourteen
of the Clock.

[SHRI R.S. SPARROW -~ in the Chair]

ELECTRICITY (SUPPLY) AMEND-
MENT BILL— Contd.

MR. CHAIRMAN : Now, Shri A.K.
Roy to continue his specch.
SHRI A K. ROY (Dhanbad): Mr.

Chainnan, I was submitting to the House
how the days of darkness had come to Bihar
and how the hon. Minister, through this
legislatior,, wanted to create surplus out of
the State Electricity Board without getting
electricity.  Sir, in our area, specially in the
Dhanbad industrial belt, both the State
Electricity Board and the D.V.C. have failed
resulting in the closure of the smallscale
indutrises and drowing all the mines. Now,
added to the trouble, the Bihar State Elec-
tricity Board has increased the tariff. That
has created some more problems and
complicatious, 1 would like to refer to this
matter because this Bill hints at increasing
the tariff. Otherwise, how surplus could be
created ? The surplus can be created by
increasing the efficiency or by increasing the
tariff. Here, there is no direction, no hint
and no transmission line. Now, how will
you increase the efficiency ? So, naturally,
we are to presume that the whole stress is to
create surplus by increasing tariff and already
a situation has been created. I would like
to quote here the editorial of the ‘Indian
Nation’ dated 24th July, 1983. According
to a report published in the local dailies,
the charges for 527 units of electricity con-
sumed by an indusiry come to Rs. 402,63
in May ; but after the enhancement of the
tariff, the same consumer had to pay Rs.
1087.78 for the 502 units of electricity
consumed in the month of June. Inthe
case of wheat grinding, the rate is likely to
go up to 50 paise per kg. from 20 paise

per Kg.

This is the position in Bihar. One
unique feature of the debate is that Members
from all parties and from all the States
uniformly expressed their concern at the
state of affairs in the Power sector. And
there are reasons for that. If you read the
neswspapers, you will find that due to non-
avallability of power, the fertilizer pladt in
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Talcher and Ramagundam are not operating.
For want of power, the steel plants at
Rourkela and Bokaro are not working.
BCCL’s collieries are also not working in
other places. Agriculturists are complain-
ing, industrialists are complaining, and we
do not know how to calculate the Joss of
industrial  production  because of non-
ayailability of electricity. You know that
by generating Rs.l1/- worth of electricity,
you can produce Rs. 15/- worth of industrial
goods. In this way, the country is losing
heavily.

This situation has not come about
suddenly. We wanted some legislation, and
some direction so that we can correct this
sad position. That is why we have observed
that though the scope of the Bill is very
limited, it desires the legitimization of the
Venkataraman Report of 1964 regarding the
financial position of State Electricity Boards.
But Members themselves enlarged the
scope. Ultimately, the  discussion has
become a general discussion on power. This
is because of the serious concern felt by all
the Members.

It is not as if we have reached these
days of darkness suddenly. It is the cumu-
lative effect of neglect of the power sector.
To some extent, we arc deceiving ourselves
in the matter of power sector. In the 2nd
Plan, we were 35% behind our target, i.e.
in the matter of capacity addition. In the
3rd Plan also, we were 359 behind the
target. In the 4th Plan, we were behind by
519, in creating capacity. In the 5th Plan,
our performanc: has been dismal. I feel
that in the 6th Plan, we will not be able to
attain even 609, of what we had planned
at the beginning. It means that we had
planned for some 20000 MW. of electrieity ;

but we are unlikely to go beyond 12000 MW.
That is the position,

There is another development due to
which this Bill has come. The State
Electricity Boards have to invest about
Rs. 1400 crores in eleetricity. Up till now,
only Rs. 7000 crores could be invested.
The question is whether we can get more
funds. Funds cannot be obtained simply
by coming out with the Bill. We have to
go deep into the tarlff. The TRD loss
which was 159, had grow to 209, then to
227, and now it is 25%, "
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In this way, capacity utilization in
1976-77 was 56 per cent. Aftcr that it
came down. Lal year, it was 49 per cent
This year, it is only 42 per cent, which
means 1f you plan for 100 MW generation
capacity, actually you are creating 60 MW
because your performance is 60 per cent
and your capacity utilization is 42 per cent.
Out of 60 MW, you are getting electricity
of 40 MW. The loss of TRD has increased
from 15 per cent to 25 per cent. So, ulti-
mately, from our expectation you are ending

up with 25 per cent MW electricity, so far
as thc consumer is concerned ; that ‘means
a plan of 100 MW is ending upwith 25
MW, so far as the consumer is concerned.
That is why the figure of thc Ministry of
Energy is not being believed ; even the other
Ministries are not believing this Ministry:
That is why they arc making captive powel
plant. Why if their figures are correct ?
The overall shortage of electricity in the
country is decreasing from 16 per cent to
12 per cent, 12 per cent, 9.2 per cent and
then they are claiming that it is 4.2 per cent.
If it is decreasing each year, then why there
is a rush for all the public sector units to
have a captive power plant., They could
have depended on them. Today, the steel
industry is making their captive power plant.
The fertiliser industry is making their
captive power plant. There is a talk that
the coal industry should also have a captive
power plant ; and there will be time when
the Minister of Energy will also plan for a
captive power plant within
industry.

the power

I want some direction should be there,
as hon. members expect, either through
the Bill or through some statement so that
we can get some idea how the government
is going to tackle this power crisis in the
country, which is increasing,

This Bill intends to create a surplus.
But what is the position of the State
Electricity Boards now. 1 am taking up the
capital structure of the State Electricity
Boards. It depends on three things:
(1) Loan taken from the State government ;
(2) Loan taken from the markets; and
(3) internal resources. This Bills wants
that the internal resources should be enlar
ged so that it becomes less and less depen-
dent on others. Now the U.P. State

Electricity Board has taken loan of Rs.
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1759.24 crores from the Government and
the total loan is Rs. 2138.51 crores. This
is the position on 31.3.80. The Bihar SEB
has taken Rs. 403.5 crorcs and the total
is Rs. 643.71 crores. The West Bengal
SEB has taken Rs. 277.73 crores. Then

what are the dues of the State Electricity
Boards ? In September 1980, as far as the
U.P. SEB is concerned, it is Rs. 83.67

crores; Bihar—Rs. 71.32 crores and West
Bengal —the figure is not available.
(Interruptions) That is the answer that you
have given in your Unstarred Question.

The Bengal is not

available.

figure for West

That is the answer you have given to
this Unstarred Question.

SHRI CHITTA BASU (Barasat) :
Bengal has gone out of the bag.

West

SHRI A.K. ROY : The figurés are not

available in the reply.

SHRI GIRDHARI LAL VYAS
(Bhuilwara) : Figures are not available.

SHRI A.K. ROY : The figures are not
available in the answer given.

SHRI CHITTA BASU : West Bengal

figures are not available,

SHRI A.K. ROY : For Bihar and
Uttar Pradesh the figures of Josses I have
already given. What is the loss suffered
by the State Electricity Boards ? That is
the financial position of the Boards. This
deals with their financial position. The
losses of the State Electricity Boards till the
31st March, 1979, are as follows :

U.P. State Electricity Board, the cumu-
lative loss was Rs. 422 crores and 71 Jakhs.

Bihar State Electricity Board: Rs.
52 crores and 94 lakhs West Bengal : Rs. 5
crores and 91 lakhs.

Only State Electricity Boards of
Mabharashtra, Tamil Nadu, Karnataka,
Rajasthan and Madhya  Pradesh, were
earning profit. Now, this position has also
gone down. What is the latest position ?
The latest position is, the picture has
become worse since then. The cumulative
losses of the Boards have gone up, to the
tune of Rs, 3,600 crores in the first thrée
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years of the Plan. In the first three years
of the Plan., And, in 1982-83 alone the
cumulative losses of the Boards would be
about Rs. 1,500 crores. Rupees one
thousand five hundred crores. Let us see
how through legislation, through this Bill
the whole thing can be cured.

I would like to say that the State
Electricity Supply Act, 1948, also in Section
59 stipulated, and directed, that the Boards
should be autonomous and they should
regulate their functions. Autonomous and
they should regulate their functions in such
a way that they should earn profits and
should not run into losses. This was thus
provided in the basic law, the legislation
which brought all these State Electricity
Boards into existence. After that amend-
ment of 1978, a direction was given to them
that a surplus should be created. That
surplus shouldlbe created as specified by the
State Governments, but since 1978, when
the Janata Government was there— no State
Government specified any surplus and no sur-
plus was ever created. That was the fate of
that legislation. Now the present amendment
of 1983 has practically concretised that term
surplus, ‘suitable surplus’ by 3 per cent
should be created, according to the
Venkataraman Report. But 1 would like
to put one question to the Minister, What
would happen if a State Electricity Board
does not create the surplus, or does not
make profits ? Is there any provision in
your laws or will it remain like your 1978
legislation 2 In that legislation also this
provision was there about suitable surplus
to be crcated, that profits should be earned,
as specified by the State Governments.
Now, no State Government has so far
specified even now. No State Electricity
Board has created surplus. What action
could you take against them ? Similarly,
you are making a legislation that 3 per cent
profits must be made by them. If they do
not make, what action are you taking ?
What is the use of passing a legislation
which can never be enforced ? That is the
first thing, And, there is no provision
here to say that they should create a surplus,
And, what is the priority for the distribu-
tion of the surplus power ? What is the
method by which the surplus could be
created making use of the internal resources,
But, I would like to know what action you
take, if that does not happen ? The State
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Electricity Boards lack everything. Now
everything has become a part of the Centre
State relations. The Rajadhyaksha Com-
mittee says that the power crises has already
started, We are already fed up with so
many crises., Now this power crises has
also become a part of the Centre-State
relations, The boundary dispute is already
a part of the Centre-State relatsons, Now,
the division of river waters has become
Centre-States  relations. Tomorrow, the
debate will also become the Centre-States
relations. That is how you are keeping
the Centre-States relations, How would
you expect that such things could be curbed?
What is the way out so that the hon.
Minister can gain the confidence of the
States ? If there remains a consiant air
of suspicion between the Centre and the
States, I think, no work can proceed. 1
would like to know from the hon. Minister
as to what concrete steps he is going to
take so that the air of suspicion between the
relations of the States and the Centre could
go. This is a serious thing. The Rajdhya-
kaha Committee was formed in . Janata
Party time and the report was given in
Congress time, The report says that any
step taken in solving the problem of power
is considered as infringement on the rights
of the States. The accusation against the
Centre is that it is curtailing the autonomy
of the States. And against the States, the
accusation of the State Electricity Borads
is that the States are curtailing the autono-
nomy of the State Electricity Boards. As
per the Constitution only the Chairman
and the Members could be appointed by the
Government and the rest of the things are
the right of the State Electricity Boards,
But here even a small Class IV employee
could not be recruited ; even a engineer
could not be transferred without the
Government’s approval. So, this is the
position.

SHRI XAVIER ARAKAL (Ernalculam):
What is your suggestion ?

SHRI A.K. ROY My suggestion is
that the Central Government should streng-
then the Central Electricity Authority pro-
perly. If it acts in a proper way and helps
in removing the Bills of the State Electricity
Boards, then the atmosphere of suspicion
between the Centre and the States that the
Centre is interfering, would be removed.
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SHRI BIKHU RAM JAIN (Chandni
Chowk) : What is the difference between
hC]pi[lg and interference ? (Interrup[ions)

MR. CHAIRMAN You were to take
9 minutes. You have taken 22 minutes. Very
kindly be a little considerate because others
have (o speak. You have given a good talk.
(Interruptions)

SHRI A.K. ROY : You know that the
power plant is a capital based industry. It
does not need many people to run a plant.
For example, in Bihar the total installed
capacity is 940 MW but it is producing 250
MW. The Central Electricity Authority can
have a composite team of instrumentation.
The BHEL will look after the machines :
the power enginecrs will operate them and
the coal specialists will see the quality of the
coal. That may constijute a Task Force.
They may go, they may take one or two
units and they could show how it should
operate. Why don’t you do it ? Secondly,
can you come forward with a Bill which will
say that if the capacity utilisation of a
particular State Electricity Board goes down
a particular level, then the Central Goveri:-
ment, the Central Electricity Authority will
be obliged to interfere in that way,

My next point is that in England the
transmission and generation are separate.
Since the entirc Electricity Supply Act has
been enacted imitating what was 1n England,
so, I would like to know whether the Govern-
ment will come out with a Bill which will
scparate the two ?

MR. CHAIRMAN : Thts is a vast
subject, Mr. Roy. It will not finish like
this and you seem to be speaking very well.

SHR1 A.K. ROY : I come from an area
where the State Electricity Boards are there,
the D.V.C. is there, everything is there. So
1 could see and tell.

Another point I will like to say is that
political] appointmenis must be stopped.
That is the root of all corruption and all
inefficiency there.

Lastly, you have to restore the true auto-
nony of the State Electricity Boards.

MR. CHAIRMAN All right, that is
enough. We have got a very fine share of
your views and I think it is enough for the
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Minister of digest......
(Interruptions)

MR. CHAIRMAN : Don’t spoil your
speech. now. Don’t let me eomc to the
Bell.

SHRI A.K. ROY : Last point, Sir. We
cannot come out of this darkness by increa-
sing the tariff and by emphasising the im-
portance of financial portion of State
Electriciry Boards but the increasing the
efficiency and emphasising the productivity
portion of the State Electricity Boards.

off Sw am3  (TeirgY) o awfa
wgizg, ag o1 fagas dg fear qar g, §
IGET gAY FI F fAg @er gATE
faseY Y gaear w16y GFe gt 1 Gl
2| faarslt & faar w1€ W Prarsa A
I a&ar, 9ig ag aaifis g, s &
grafrga g1 g1 cigqid § grafeaa gr
faset & fao fgasy sfearg s ¥ a9
dar Y o1 WY 2, ITAT 59Y 9gd F
T8 ot F@ifd T894 gu safa N axs
gqd AT g g—oqIq IJAWT &7 W@ &8,
gar ¥ Y fasrdt 1 ATFEIHRAT AMAI
FIA ST W@ g—3ad fgma § fagan
FY GEIEITAZ a8 W & | TWHodTofodlo
AT e gafazfadt aig & grur fage @19
a7 quf § s wre@Er wgifag fee ST @
g Tz gy avl § 9gd g AN A
&Y IqY qg agi ¥ fasar geard agy

st o1 gHl, afeq q@ aF fawar [w
wiv gadr sfas ag oy fF fw fag
feafa & aner g7 &, o&@ feafa @ fa<
8-10 TIT 1 §H &G &I qIUd |

guiafa s, g7 fawst & fyg faq
9T 989 FT G 3, P! HFEF T dga
&Y d@ifaa &, faa® s ¥ aga ¥ grAdlg
geeqy ¥ 941 vy aifgy #F1 &2
rafazfaeY Sz wsy awId & gfqwie
&7 ¥ A § AN FFET GIHIT FT H+2319
2z gofae fadl a9 9T 1|-q17 &1 av
grar g 1 ot & a9 a5 godo ww
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FT YT g7 @I 91 | TGN 4H ©e
sRJyre F e N aa sz & &9
gur gu} W § ¥ €T fawem
Fr =91 @AY gagAdE g TR
2 fe ot &I% S @ T W FgAr 8
AT FE SAFTIF W FAT g a T «9aAr
g f& qar agf sawr sqar gfafFar aran &
gl strust @ fEa areafasar ag § & ara
wfazfad) 41 wear Rt & 738 a7 ™
g AT HIUTAALIATN ITH A7 AT 9
g qH |

=it qerasg g (TI9T) : fagie d ag
TG SMIAT F )

ot ¥ ame : fagre 7 § ek FaT
g3q § W1 g @17 g g3 § A1 g A}
fadt & fag g gl sar 91 a&ar |

st TmTEaTT mEs (q2Ar) o fage
ATEATT ¢ |

St sywer ane : fagre sigh Argas
&) 3T &, @@ I AW § MA@ g
g | &t fopet svgadfes 8, qasf
fafasdt & oF @arw Ssm@n aar ar fe
SaT g3m ¥ o1 fazer &1 sfteg qia
iz g fgeeaEn, ag @#qdY gEens
#qfgdY &1 g5 afqaa 9ar F@T &1 I
fe saw wda &1 gafazfadt @I &3«
40 sfama & fasst g W &
qYg & 919 4g 3@ f® W ATgAT {FEI
8, ag uAY FEIEeS HATGEY F1 WY
g7 % fawell @1 & ghaa 7 A g
gfas faseit dar @i | a7 g fFa
At fao 9 =99 wrgu, IaT g]gw & fEar
W 99 ¥ =9 91gQ, qgf A9 g 9o
fo g'sifqaT &1 a1 gwaT @, ST qUA
g1 @1 1T T 3@ geara gr <@ geir
UF STAHT 9T, TF qIfeaT 9T geaiqd g
A1t § | @A SgIrEagaar g™ g3
Ffazfadt aiet 4 § 1 wig fAaT g
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g Argaaa g, g wfas g . =i
fawd} ot F 10 & g, agi % fs e
walfaae & afaq & afasifal & @ a5
srgEIEAgaar gy 1€ § N & Yar gAan
g fe o feafa srsr 9o s anlx fagiz
¥ 3 ad feafg &mas ek ft w&el &
gafrefad) a1l #Y R et uF  weraR
&1 qIgie aqar sfas g a1 g fF oad
Ed ga faas) § garg s $% §%
gFd g A 9T g9 gI7 ¥ fagst Qst
& faais 3 F23 § a1 I+ farar &3
g, @ gardt &g FIFIX ITF AT
afgd Sla FIAT & 1 Y /A Y I3V
AR AT FaTq § Fg 7 o 2T gAfag-
fadt a1st 1 usa g F1 fa=RgQ
g AT gw SaH FT AN FT gFT | gW
a1 97 9 AT Qaqqi\a AT FT IFH!
gaTg 2 a%a ¢ {6 F & faga 41 3
AR 3T o |ifaat § I+ § g7 aar
g% § | 3% Fo fadia agradar 2 g8
g T Tud AAMET AT Ao H gd
9 T@ g1 & qFA | ql FHHT FAIS
Fa1 § 7 anfa< fawsit oF agw HiwEarn
¢, fsa® faar 3o quast agl FT gF4dl,
2 sifa ag) #T aFar, ¥al ¥ gear dar
AEY 1 I&AT AYT FTTEE] d &9 A0 g
g%ar | 3afaq g9 wgeaqy WIAT § g9
g1 3 | Jreveee fedasa wY T &3
ar gu A9 &1 faedd @ FF g9
gsafs & afgd «1 QF I wsarsay
FAET &) RAOE Y ar@ F& 79y | 39}
ag) fXaig & & 1 a1 arvazasar g9 41
%8 & S ziad & Arad 3, WA S
e W JW H gFRAGAT dgar T8 @,
AW FY QF 1A FAT 74T § | I a3
¥ IS AT F Y H, fawet § qraq
# G F QF AT JEAAT q€ 47|

fasrelY & =S ¥ I R : geaq
MA@ ¥ FEw § fgadr qady 2
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AT grged qraT w@izd ¥ faqsy qEY @
q94T & | AT g waifas qray wizg W
qur g & 1 wfFa afasaz faadr qe
¥ 91§ Say § Faifs wraen @ @
g g qY 7Y fawar g | waAr q A
F¢ Hifag sngl aT fawar & | sa= @A
FT AT 9T g1 § 78T ¥ f& &raar fas-
qAq B I gIR IT A W wrgar faswaar
g 98 SIIqAr =y fheq &7 A3 & faay
fe fasa} aarg o1 a% | garR agi fAasar
AT WIF § U &2 T SYIRT Fav g |
fag «oa & fagdr a96Y @ &g wIar
gaIR W T w9 1 fET 17w FY g A1
T {Y A § | H1IAT FA  ITAT FIA
31T ATAT § | I AIG AT KAA KT FATR
giat & IgH  Qaw o glar sar § 1 gafag
AT ATUHAT T a17 & ¢ {5 g7 92
AT qET ic @ F19 §SH 9T FAMW |
®IgT FY AR H, SgH giEqle @A A
gt sarar Faar @, fawar & gy g
gigfta ¥ &7 @3t 9391 § &Y faaan
ATEAT ZITT AMFIAY § Trqqia &) o1 ghdy
& | safag g =ifge 5 ga #rer 3sq g%
AIY GO QT T A AT ¥ 37 9%
# 91 axs faadt f ogaic’ ) 39 avg
g fasist &t qfg o=t @ ¥ @ gwar
|

gg3 AT gIgsy gorfaes “ATE & FT
grEs! safac® Fard o @Y & | SO e
AR @z F N Afeq) & et F qzar
& X F A3 § 1o 9 gree sdfEed
AT eyt faset aqm & sr@ quwy
AN E ITHARY @ e &z ¥ 47 fag
gl ¥ a7 AT W E ) ¥ fare 7 g
THT § 7 GAA W & 1 AT ¥ Gt A

T G & gra} A e g §Y ww
WIAA H RW GgT A 93 AFAT & 1 Wi

3T 9T 9WA  q1a% ‘qiZR A X,
fastelY & @re@m @ #¢ fao 31 @it
A H AT AT TFAT )
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greegt garfFe faet F19) qeat ggdt @ |
afe IF q1aT coriEd W FAENT GIF F
gra H &1 q1q ar ggi W wfaw fasey
93T $I & W H og=ard I aFar § | agh
7519 GIFIT faqer Y gEraix # qgh
faazor s &1 ST GIFTU &1 fggrar
axar g f& a3 faast 1 gw@wrd Fsgaq
F ¢ | Afwd a7 g faqar #1 Fa@qT
§T ®TH FEIT TR A9 g § A
Jdl & g aF fasst &Y garare ) feafq
gaIR A & =at ag) g1 awayr g | fasray
F1 GIEIL &1 FIT FE1T G & g
§ A F gl FT B9 IET IFAT & |
FTT A THI @ § UST WU ¥
fasrey &7 FIa & S1gT WT a7 39 FIAq
§ W UF €Y WegAT FIJ WA FENT a1
F1X &I AT ST H1 7AT U Fg3 WA
faas & q@ sasr 1€ qaa g &1

ey fag«) &1 #1% Agar g g1 qiaAT

SR
dg9 gaEl & @9 A9 4

qATG FIAT § |

\Zﬂ gt qto raq (§AT) : a7afq
wgiRa, AR 4iHA &7 faa §, ggsr ae-
g% 95T W% & | §GF A F KIS wa)
AET F1q gF A8 FeAT R 1 1948 F AT
g uae § §9 qJfkaga &arat1 1978 &
gfegaq & arg Qar agwg fear qar %
Tad FT @ G A § | AR A fawar
AT Fifgw | A AT J TG T 3P
F3a & fau ot g g9 faw & g 7
2 IQY WU 93T UF 7T & ¥ I® gAIT
gq fad & ga9 ¥ 1 AT § |

e tae gafazfadr aret #v siqay
F1 g1¥ A15T FT AT GIFHIT I fasrely
40 gEensit F AR A 99 @ @ 4g
sfaa gl gr 1 # o&F Brer g S g
AT rgar § 1 Qg usy Nfaaa wsa

g gad & ug A ¥« 9T Fgan
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aqy afas § AT q@ N gay afas
2 | gevaw aga afas § T feat |
feay F1r § aQa WY agi 9< gE
afgs 8 | & QT aqua war g fe &@
AT F) fgzi & fag o Fecds uR @
grar =ifgg a1, ag agl § aqrar, w1g
gFIT fhar WY &1 & W@ g1 TF IqA-
g T gHA  qIqT TLUT HFATTT 1
QAT I1AT § | §IY SA1ET FAAF IqAF
¥ arfefras dasr qv fagre & sa 92-
fras qftar &1 A far qar 1 frad
g fHar ag w4 &Y aqig’ 1 A qrE
ST FITSTIT & I8 & qifag s gur fw
LRI AYFT gHY avg &1 AT A1
g1 UIHEA § FIq gIFCARTT & fag
fa=r< fsar nar | 39 aw aqrar aar s
3000 fafaga za Frasr s199ga § s9-
qfeqr geaife & gaaga@ g1 TI AR
HIEY HT qrAT 7 agT I AN & 1 agl
qT @7 Afwas awgazd faweq Ty
gwfam gge & fag S asa &1 Hgw
oFqIT ¥ qIT T W@ AT 39N F3T fF
FgATIT 5 gsAFE & AT | HA qav
f& a1 197 HFATT @1 g | 39T Fgl
fe g &% 2@ @ &3 fameifasa qq
A1 faar | WITAY § AFHT FHAFAT T
@Y ggF @Y &, HgANMT I@H  qrfgA
AT 93AT & | 120 ¥ ¥ FEANIT & AHT
FAFTT TP 9 A 5T JId¥ g 98 ab
FAY @it 7 A0 A1 wgA 9% & 7g
carge dY g4 A & Agf gl | g /id
AT fret 7 A F§ acwrAT gofF-
fady %0 7 Fgy 1 amae feaw & ar
§ Hg1 TAl ff FPANT g HewaT T
geeq | agi fag) agd sarar a | w9
¥q frale 3@ aq 3@ FIT ST 997 T |

I have asked- many Questions on this
subject. This is the answer to my Unstarred
Question No, 1176, dated 24-2-1981 :

“The river Ganga in Murshidabad



303 Electricity (Supply)

district of West Bengal downstream of
Farakka barrage has been causing ero-
sion along its right bank.”

&1 91 @l ¢ f& Fgawia § O
g1 | 1 |FETiH UK IF 9T AT AT
g, gafaq gasAsaq &1 #1 gara g
g o faqid € 2 swu fafaw gsl-
- frafxn gFaed 1 f@w ga g frawe
frar nar @ &Y Fgwaig #1 N9 TFF
AN U F1 and M7 &1 F17 fwar am
g TAF HIT 3T

“The minimum formation level in
the plant area (that is in Kahalgaon) will
be kept at RL + 34 m. whereas the area
which is already higher than RL +34
will be levelled in different terraces such
that the filling and cutting work more or
less balances out and does not require
import of earth for filling or disposing
off of the surplus earth.”

ST AU S g ¥ gz ) fwar aar
a1, ITFH1 A fa@r v ar | I awr-
dq o, qf, &t ag st gq1z fag 1 fwar
fo afF wwasr w0 g fsfan 4 aga
sgigr fagl @t g fafaga safas
e At gafae sgaaia YF gige
Agt & | @eaArE ag & fF Fae@nig # a4
fwfam & fao fagl &6 argr @ @ )
AIIZGFAT AGN & | A&7 THEUT & fAEY & 1
qret WY gwuT &1 sfar &7 A ar
=g & gl FEsET AT e o
gFdr § AT AT GHEAT FT GAIGA g

ST |

Y QAT 1973 § w@rg Fy qE 2
sigi ®aar Y Iqasy § fHa avwaeeifaa
® &g dza gafazfedl saifdr &
FgeTig ®1 qiaif@ @) € ag W gA-
qENgT &1 fagg 2| ws@ AWERX FI
gL A F FA4 AT FIAT AR |
FITATIT &1 T NG ahar q47 g q
afa At wifgd ) @wE el @
FIRET SEIAT A% @A AT G ¥ @Y
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feardiaT @, ggs) A @1 SEr Jfgy )
§ quwqt g f& cnfar & g 7 58 18
feqmaz 8 |

crfaT s &€ gav aue qraT €A
AR d ¥ 1% graed agf g afes
a1y 39 fe faraaY fawigy farsarasq
FICAFT § WAT 1G9 §AIX FAMAIE SITH
HYIQEN T AT ST 91 W@ § | Uy g
g AT ? I HT AAT HIE FI A,
qear, Fg Hifg srel o qrA fa=id &
FIH A1AT § IF qAT & AF FT AW
GHA QT A H o J1TA AT qF H0
A1 919 g 9g X HT =il AT I
fgara @ g srgar 1 & 4 ST 1982

1 oF 97 faar ar N Igd {7 qaq
qrgd &1 % fa@r at

“Although this project (Kahalgaon)
was cleared by the Central Electricity
Authority quitc some time ago, still no
provision for this project has becen made
in the Sixth Five Year Plan nor have any
serious cfforts been so far made for
securing necessary financial and technical
assistance for the project either from the
international agency i.e. World Bank or
for entering into a bilateral agreement
with some foreign country.”

=t fawa wgraa ¥ &t Ja19 § 1980,
1981 AT 1982 § IAF! AT IF | I=gA
FET 47 {F FATT FT gIT 99T gd q
2qgd §F 98T §, 1T qfA F aud aQr
QI | TAMT a0 F) 9GFH T qIT F7
Ry 941 gl Jrgar g 1 ag nfagiz &
fx®1g § | FIT T N9 gAFY 23§ fw fog
fog €2 &Y anad Fa97 & wagqd gfaay
T g4 sraraq fzar v f& wgmata &

THA AT AT q9 JIATE |

TE} FIfaT LT FT F919 AT 9T
aT 394 g engargd faar marar fe
gw ga%! gafEt S fagasc g
T T AT H A A owgr N T saw
HIGW 13 (gar {77 Frgan g | .
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gradg fag gHET T FT FHG AT
fedz & frears & -

“Some hon. Members from Bihar
raised the question about Pahalgam.
They also referred to the statement made
by the then Minister of Steel in 1980, I
may bring to the notice of the House
that Central Electricity Authority had
given a final clearance in March, 1981.
But the problem was lack of funds.
Efforts are being made to explore various
avenues to find the funds and this pro-
ject of Pahalgam has been given the top
priority in 1983-84.”

fmfsa sz wWgfd Tadg ar
Fgdled Ugqrgd ¥ fwaar qavg v g,
feg s%rx & qaug fear a1 W@re |
vsa<a ga=) qgwq, fag awT M T
gz arg A femr, wfsq ars I+ Fgar
g fe sgamia & i1 & arsant #
faar mar =g ag (o, aqd+a, ar
Fufaa sigarkas §ar ? f5a Saa13aq
¥ FEATig F) 69 FF T AW JA AT
@ & ? gY gI% 99 qra T § B
siaarimaT &1 fea faq #sgaaia gae
qud qIFT LT F gIT M 7 W@ g 7
FY9 @1 Uq7 gIX gHw &qgd g fSaw
fagar grIgq § Ffaewnz & 83 @AAFar A
aiifaer fRar aar AR FEATT F NY
g%er qg1 ag WY S gH 99T SqId A
Fq5T TAT4 7 ST AT gH AT AIRIITA
2 g f& fasz wigsa & eq sgsig

WA I GE A AT R § Al 39y Iq -

& & @\ &Y SreQ &IT 9T R AT
gH AT IR AT I fF w7 ¥ F9
qafaa # werA, fafasn, Fe@ Fam,
JTIAT, HIIAT, A FIT IAT 924
F wganis w@uq A faaer wis ®<
g5 q YT Aty &7 faast faq gFm g
&g &l & goAr Agar g AT g
fe wesll @97 wara ¥ g9 IR} H Faw

gl Ol dag { @ fi_rgf H ey

mar ;a;' |
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SHRI CHITTA BASU (Barasat) : Mr.
Chairman, Sir, as desired by you I will be
very brief,

Most of the points have already been
covered. The only point which I want to
drive at is that almost all the memders who
have taken part in this debate have not
approved of the spirit behind the Bill in
spitc of the fact that they have at the end
used the rhetoric that they arc supporting
the Bill. My request to the hon, Minister
would be to kindly go into the spirit in
which the members have so far spoken. And
the spirit is the disapproval of the spirit
underlying the Bill.

My burden has been lessened to a very
great extent by many speakers while they
have discussed the financial performance of
the SEBs. I would only mention an editorial
comment made by the Economic Times of
July 6, 1978, I quote :

to figures available,
against the total investment of about
Rs. 2000 crores in the SEBs during
1977-78, the losses suffered by them
aggregated a little less than half that
amount., U.P. suffered the highest loss
followed by Bihar and Punjab ; only
Maharashtra achieved a surplus.”

“According

This shows the tremendous Josses the
SEBs have suffered.

Secondly, I want to quote from another
editorial comment of the Financial Express of
April 4, 1983,

15.00 hrs,

They say :

“In other words, not only have
they (SEBs) failed to meet their current
account expenses but they have eaten into
their own capital base."

This, in short, is the economic position
of almost all the State Electricity Boards.
This Bill comes in this context. The Bill
proposes to statutorily fix a three per cent
surplus in all the SEBs. 1 would only implore
upon you, Mr. Chairman to advise this
House from the Chair whether the House
should enact a legislation which cannot be
enforced. Having regard to the fact that
almost all the SEBs have got such a distres-
sing financial position, how can you _eixpl;{-
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that all the SEBs will liquidate or wipe out
the losses so far incurred, repay the loans
and then generate a three per cent surplus ?
This is moonshine. This is an impossibility.
Therefore, I would implore upon you, Sir,
being the guardian of the House to advise
this House not to enact a legislation which
cannot be implemented. I would say that
the House should come to realise that they
are going to approve a measure which
cannot be enforced. As for myself, 1 do not
like to involve myself in that kind of, what
1 would say, parliamentary crime because it
will not be possible to enforce this. Nor
does the Bill contain any penal mcasure,
You say, statutorily, a three per cent surplus
has to be created, but you do not mention
anything about any penal measure. The
Housc should know, having regard to the
financial performances of the SEBs, that it is
impossible to enforce this legislation. There-
fore, my first point is this. Do not force on
this House, by the use of your majority, by
taking advantage of, what I would say, lack
of responsibility on the part of the Members
adorning those scats—do not take advantage
of this weakness because they do not have
the voice to speak out though they them-
selves know that this is a’'measure which can-
not be enforced—do not bulldoze a measure
which the Government cannot enforce. That
would be rather landing the Parliament in a
situation in which no Parliament should agree
to land itself (/ntérruptions)

AN HON. MEMBER
say that ?

How can you

SHRI CHITTA BASU Because the
Bill is like that. You cannot enforce it. And
if you cannot enforce it, why do you agree
to legislate this ? I just appeal to your con-
science. Are you in a position to assure,
apart from political affiliations, that this can
be enforced ? From any commercial point of
view, can you come to this position and say
that the measure which youare going to enact
can be enforced ? If you say ‘yes’, then with
pleasure vote for it. But my conscience
knows that it is not a thing which can be
voted. 1 appeal that Parliament should not
allow itself to land in a position in which
its own measures cannot be enforced and
with Members voting for it knowingly, with
the knowledge, that this thing is being done.
I should implore upon the Minister to take

poto of thiS, a
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My second point is very simple. The
hon. Minister is on record to say that the
Crntral Government is not going to pay any-
thing in order to wipe out any Jloan. There
is no financial assistance from the Centre so
far as the statement goes. Now instead of
fixing up a statutory surplus in that way in a
statute, may I request the hon. Minister
as (o what is necded to be done. One is the
need to strengthen the SEBs organisationally
through measures designed to promote pro-
fessionalism and specialisation. That is to
be done. That is not being done. In some
cases the Board’s functions are being hamper-
ed by imposing certain people who do not
know anything about them. Other things can
te done. Though in a state of statutorily
fixing a surplus of this nature, many sugges-
tions have come and | have also got some
which 1 do not want to give for want of time,
I want the Government to strengthen the
SEBs and help them to the extent possible so
that they may stand on their own feet and
see that the power position is improved.

it regw <@te wwEEr (HAar) ¢
SATAT WIET, §9 QAT &F QAT HIF 1
gofgefedY gdsde fawr qv 9gg /q @)
2 IO AR § qgel arq @1 & ag aqrAr
Igar g & gad qgar g fagfady qong
gFc 1948 ¥ AT 4T &I IF a% &
oFe § St U 9 weifag 4, AU 4g
qr : constitution, financial performance and
accounts of State Electricity Boards.

IJuH g9 F1@ g S fzar war ar
T gg F17 T 9% 9 | IFF 9€1F 1978
g & faa qra fwar aar gr, ged ag aa
S& guet 7€ fF S1g’9 F1 GFAT FIAT
arfze @iz wafagw frafeew qg
qIgA 59 ST AT FT 9T, 1978 ¥ ¥
w&®g Y iz fFar qar g7 {5 €z q94-
Hzg #1 7g 17 9&Q aqg % fF ag
UTT THRE FI T aY gF gdY
qIq FAAT T § AV AT ST 1983 H UG
fas @rar w91 §, g@¥ @1% JAHST H g
qrg a1 7€ 2 fF A7 3 qedz &1 G
wzg &\ fegmr sy gl 1 F qumar
g 5 gl 7% ga faq & gl weag
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w1 gar g fF ag @ew F1 AT
AT gew & M fewe e@e gafagfad
¥ F19 I WP &, STAR JGT FTAFIA
A g7 F Feorw AT qIfgg AR Fg
gigst ar wrzAfraae wigfaq gar T @
AT 31w 0 & F FW FI, W gD AR
¥z yreT gam whaydar g, @ &
gawar g f& zad §15 @UST & 97
a8y ¢ Afea foa aw 9w gd ag
afeaxr a1 & fF 3 gz &1 geAq
FAYT AT WISHY &, 1 9% IE A
aifge g st @ fa Axas Swig v
15.08 hrs.

[SHRI F.H. MOHSIN n the Chair]
AT F &7 H gargag FT @ T
YIEWT & A1 T T & 6 AT /3
SfeaqIUT A9Y 19 § T W@rg | AN
g fag d ag a@ @i% agiefs I
aferarug #¥ 9% g9 H g 9Hd
afT ag a1a faces arw & fe o9 g9
faa &1 9Ix%a 3 qige gIAg AT
I F) T FZ! TE 8, T TEHI qaAT
qg g1 & 99 e2z@ T T@ & A
qraii, @ f6T faat WY geg § gree A1

g€d FEH g1 A A1 FT Afeqqie
QAT & | 9 qEY @IAW® «1d g1 gH

guEd & fF g7 a0 § uw Jgmr gan)
faa sar § & ag &z & g9 g4 TR
§ YRIedd $T §F &I 9@ @z A
918, 9§ €9 9817 § IHHIT 7 ¥ aFd)
g &IT o IgFT wigAfegaw fedraedis
g @I @ Ay g gFe #, 9l
qg AT T AFAN § A wgAW: dqy
HI FHdAl g |

z@ faar a3 & &gar f& ag rasat F1
qEET 32T AR LIF@ T qeGHIT H
famey &1 sfwr aav AT A9 &
GARATX & FIE AHFZT U A gHIT |
rage a% @ faw =Y wy dQfag &

Amdr. Bill 310

s &1 -ug afgwrc g e ag sAwa
ST g1 ATFESAT GIFR T a3 Aoqg q0
FUY gy foad f6 cenfaa swgT &Y
ARGT g1 F1§ AR FHEa fasr #T
fagraa & sma & faar a@ A
wfazfadt 13 & warer ) faaar q® )
afea frg aga aq agi ¥ ag qEY
f& ag sigsr gwgag feg@mr g O Sie
q& 1T 1 ge ¥ faw § ag wgw wAv
fo o a% & @@ g qaT @) g§

&, qd AdY g &, AT wew &) feEy A

T A T F 19 §F qHA A qIFA
7Y frar § T 7 9IFT ® g T719T §
fF aag g% ggiq feaar grosd xIgyE
fear 21 zafag g@ faar e & ag ae
F&a7 fF ag 1€ vear agl 3 1 Ffexs AN
fragraat & amdas §, Sad qm@a &t
gigarg § SaaT T &1 @A1 g

9g+t arg ag g Tw gUR & g4I«
MIFZd §, gad ot gigfeaai § 3 59 q9g
q § foF 1 F1a9T HIT AIZ T T T HIL-
GIF) ®Y ST Gl g, 98 9T 3H3IV & g
§ zrw fzar 7ar § &1 @4 Iq@r @Al
qefY 437 gl WI g ) S HITAT GIHA
SIoay &1 gxdrA fFar @1 w@ry san
N 7T aga SAITT § #I qeqT A § |
FAY 39 TI94ET F amAd qarg gy W
g | 58 faew &7 s ghwa § gaal
qIH GIHIT F1 @Al Aifgq | g@ 19 &
g AN FIH T W &1 ¥ §q
qI0ST AT § HIX ITHT 3HFIIA F @AH-
%9 9T 813 f3ar qa1 & | ¥®@ AN 9@
F qgrsar At Tifga |

& 1@ g1 Tigar g 5 ga gew
U e AehaT &1 fawew §, gAR agi
ARl § &YX g9 grafasy #Y avg S
@ & | ¥ qaaa g fr gafacfad 9wy

 ®AY F X gAIU I FATAIA A

grAT A1fgd | g faefadt o saaq w7 &
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JR A g¥ ag R@ar g fF gar agi
St FEEHT ITYIZA G, g GAIRX BIF
e & fag o Ffgs e § 1 wFeET
YT, TN WA T €GN, 98 T q9
¥ gorfeefady on gfrmdY e § | fsaar
STTET g9 SEFT 93T HIA IFAT g sanar
Tq god w1 a@Ew! gafsa gy |

frarag svg 1T @ ga gAlfara=
€O T X9 AT A191E faaeft g3 F+72)
¥ §TE FT GFS § | AfHA AR TG
g g ag § ¥ afeal & sta qual &1
TgE ®9 g Jar g, fkaamd § ard
&9 g arar § Y gH frarga & 9ge q,
wiaer § fasdt a9 qegat § 1 @ 9§
gd fassy ®ugm ST gsdl g ) e
raqdE 7 aFaq-saFaqd gmi7 fwar g &
BT EHIU TH & SIae FO Al gqdq
FT fear sy @ gww aikq gfsar @
gw fawrelt @ %3 § | Tard SwEE &
qTaY A9% g ¥ ¥ faar g1 SEd an
¥ enqy arfseara &t qra gAY 21 faew
FHIQT F qgq A1 FEATAT QIHT 39
gew ¥ arq A9 fFar g | €% garfas
a9 A FE & A9y F fzar g foast
g9g & A WFHAT IF 9 H 91 ag I
Agf gAT & 1 wEA T §L A Al g,
e FY A &1 JET A ST THE
qiffeard & arw fear @ 9@y @ 1
THATT ISMAT 95 @I § |

uF agi gREEd mywz g 5 fr faeqy
g GIW § qF WIg | ag 919 NIFE
- oY gadY fqarsy g1 F¢ gHar g fF ag
HRISAT ALY FT GFA | 98 I FRAITH
ar gagret a1 F3m Y, afes o gArd
Aafor @ag gfeamn, darg fgaraa s
& Fo Mo § ITH 3 gw fass wa-
gH FT GFd § |

¥ wgar wigdr g f& 7T 9F2T 9T
ST G HT T g, SGFI AICRE ] | -
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guIdr oY EFIFE I7 G & oI 9aH
fefwmmcdls ar srgad qar g @Y § F #Y
qF SqIA% €1 F1 (g T & | €3¢ AT 2
# frogg &Y W 3@ sAIHET 7 qag
3% @ fqar g N agg ¥ fagame-
@fer Jarwv Y 2 ) 5@ ST aIg ¥ @
ZIgET MFe F gFfena s@ 9 ghawa
qIT T TET & |
& §iq19 ag $g91 q@ar g 5 we
% g Wl gafazfady qar «3 sq¥ A
fas qt ge& ®) wraar 1gaw afes far-
g F g 91 AT WfFT cargz 91
JAT1 S1ar g dR faaar awg @ wdF
FIgHT WY AN FIF 9T AT T AT 8
Faifs sa% qig w941 fazm &1 999
FT &I% 399 AgT giar, g A gH
neg &0 | gafaq & wig'm g@ N9 S
ez T &1 Igqr qifge | gaY faar g1 &
5q fa@ #Y 9gq q&dt & @9 gEAHET
FWT g L g gamar g f& ag fam
gF agrar g faas afd ¥ drzv g &
qIAATT | QT A1 A1EAT &, q@i fasan
NSl F TqAF FIT & I 7Z FIAT
AT § | AT 7 IAFT A% AZ & (&
wezg $1 9UT fFesw ¥ wanar wig
T &22q F1 MFAT F41 f7ar S0 |
SHRI BISHNU PRASAD (Kaliabor) :
Sir, I rise to support the Bill. The amend-
ments which has been sought to be made in
the main Act, in my view, will my ensure
the financial discipline and economic.viability
in the State Electricity Board of the country.
The State Government give a lot of money
to the State Electricity Boards but they have
not been able to run the Boards commercial-
ly, In most of the States it has been found
that Electricity Boards are running at a great
loss. There is not a single State in the
country where the supply of power has kept
pace with the requirements. In some of the
States the gap between the requirements and
availability is very large. The electricity loss
or transmission loss in our country is between

18 to 25 per cent while in the world it is 5
to 12 per cent. Who is responsible for loss ?
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Definitely the electricity boards are responsi-
ble for the loss but they want to shift the
burden on the consumer.

Sir, the Rajadhayksha Committee said :

“The finances of the State electricity
boards taken as a group, present today a
dismal picture.”

The criticism of some of the Opposition
mecmbers that the present Bill will take away
the powers of the States and at the same
time they say the Government should imple-
ment the views of the Rajadhyakasha Com-
mittee. Sir, this Bill is brought just to
concretise some of the views expressed by
the Rajadhyaksha Committee. The question
of improving the financial performance of
the State Electricity Boards has been a con-
cern of both the State Governments and the
Central Government, Various committees
were formed. In 1964 the Planning Commis-
sion constituted a working group which
recommended  that the electricity boards
should carn a return of 12 per cent. Then
Venkataraman Committee was formed in
1964. They also recommended that the State
electricity boards should earn a return of 11
per cent. This includes, of course, the receipt
of electricity duty. The gross return is 9.5
per cent excluding electricity duty. But what
is the result 7 As per study of 1977-78 the
rate of return on avcrage capital base is :
Assam 6.8% ; Bihar 3.6% ; Gujarat 9.69 ;
Orissa 2.97/ ; U.P. 8.4% and so on. Only
some States like Madhya Pradesh, Rajasthan
and Tamil Nadu have a return of more than
what was anticipated in the Venkataraman
Committee. All the boards taken together
the rate of return is 7.9, which is lower by
about 1.6 per cent as has been anticipated in
the Venkataraman Committee,

Sir, the Venkataraman Committee under-
lined two objectives. The first objective was
to aim at higher revenue. The second
objective was achieving the balance of revenue
after meeting all charges, working out a net
return of 3Y/ in the capital base. The boards
which have already achieved the first phase
should procced to realise the second phase.
But now, Sir, the planning of the electricity
in our country has to be done keeping in
view that our country is the lowest in con-
sumption compared to other countries of the
world.
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Sir, this can be done if we can generate
more power. The entire Himalayas can
produce ten times more power than what it
is producing today. In this connection, I
would like to mention about the Brahmaputra
which is called the ‘red’ river. This turbulent
river has to be harnessed. Then we can
generate 50,000 MW of installed capacity
while that of Dehang will be of the order of
20,000 MW, The Dehang project is in the
upper reach of the Brahmaputra. Then it
will be the highest capacity of power plant in
the world and more than the total installed
capacity of all the hydro-plants in Indija.
The potential for Subansiri is assessed at
5,000 MW and 2,000 MW for Tipaimukh
(Manipur— Mizoram Barak River project).
These projects cannot be implemented by
one State because the upper region jis in
Arunachal Pradesh and the lower region is in
Assam.

MR. CHAIRMAN : These points are to
be submitted at the time of Demands for the
Ministry.

SHRI BISHNU PRASAD : Sir, these
arc to be taken up by the Central Electricity
Board. These project can be implemented
by the Centre. 1 would, therefore, urge
upon the Government to make more funds
available for implementation of these projects.

Then, Sir, in spite of having this grea:
potentiality the per capita consumption of
electricity in the North-Fastern Region in
very very low. T give below the figures for
each State.

Assam 44,91 K.W H,
Manipur 6.57
Meghalaya 46.78 .
Nagaland 38.09 .
Tripura 16.44 ”
Arunachal i 18.87 2
Mizoram 1287 ,,

The States like Punjab and other States
have the following per capita consumption
figures.

Punjab 303.61 K.W.H.
Haryana . 243.89 -
Maharashtra 279.60 ,,

However U.P. and Bihar also are lying
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far behind all India level.
consumption of

Uttar Pradesh
Bihar

The per capita

89.49 'y and

85.13 KW
The all India average is 143.41 KWH.

Another point which I would like to sub-
mit is that the natural gas is Rudrasagar,
Lakowa and other oil fields in Assam, is
burning out. It has not been harnessed yer.
This should be tapped. This will increase
the generation of power in the North-Eastern
Region. Therefore, I would suggest that the
Centre should formulate a national policy for
improving the functioning of the States
Electricity Boards and the energy sector as
a whole. The setting up of a National
Power Grid which was agreed upon in the
State Power Ministers’ Conference in August,
1982, should be implemented forthwith and
the whole country is to be treated as one
compact unit and power should flow from
surplus areas to deficit States, Unless we
do it keeping in view the national perspec-
tive, it will not be possible for us to become
self-sufficient in power generatjon.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH) Mr.
Chairman, Sir, it is difficult for me to cover
all the points raised by the hon. Members
during this marathan debate covering almost
three days. So, I would lke to refer 10 some
of the broad points raised by the Members.
But before I do so, 1 must express my grate-
fulness to the Members that they have a
fairly correct appreciation of the problems
that the power sector is facing, their percep-
tions are by and large on the right lines,
and they have been greatcly beneficial to us
in formulating our response to the present
situation,

Before 1 refer to some of the general
issues, I would like to mention just a few
specific points which the hon. Members have
raised. Mr. Rup Chand Pal who initiated
this debate, referred to the allegations that
the Centre was intruding into the powers of
the States. His view was again repeated by
Mr. Kabuli who went to the extreme of
stating that this was a device to encroach
upon the powers of States, 1 do not know
whether he was aware of what he was

opposing.
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‘But another view also was expressed by
Members who wanted us to go to the other
extreme, and really to go ahead with either
the take-over of the SEBs or to take upon
ourselves the entire responsibility for the
power sector, thus eliminating the States in
one sweep. I would only like to tell Mr.
Pal...

SHRI SUDHIR GIRI (Contar) : It was
Mr. Satyagopal Misra who initiated the dis-
cussion, not Prof. Rup Chand Pal.

SHRI CHANDRA SHEKHAR SINGH :
He was speaking in his sweet, sonorous
Bengali. I could not catch all the implications
of his speech. But certainly he thought that
*‘we were doing something to encroach upon
the rights of States. He must have listened
to the speeches of other Members, like the
speech of Mr. S.N. Sinha.

So many Members referred to this and
said that this was just a feeble attempt on
our part to move in the correct direction, I
would not call it a feeble attempt, but only
to confirm that this amendment is hardly any
attempt to intrude upon the powers of States,
and the charge that there are no penalties,
no sanctions against non-implementation of
the minimum rate of return, as prescribed in
the amending Bill may be said to be correct.
I would like only to emphasize and make it
clear that this is in the Concurrent List. We
are working within the framework of the
Constitution ; and whatever efforts we are
making to improve the performance of the
power sector, requires the active cooperation
and a perfect rapport between the Centre
and the States. 1 would like to tell the
House that during the last few months, I
have gone round nearly all the States, and
had an in-depth discussion of their problems.

1 am happy to inform the House that at
no point of time there has been any feeling
of acrimony or any feeling of dichotomy in )
our thinking and approach, so far as this
question is concerned. It is really with this
approach that the Amendment Bill has also
been conceived. The amendment clearly says
that there should be a minimum of 3 per cent
rate of return on capital base, but we have
not prescribed any penalty against the SEBs
of the State Governments ; we have not pres-
cribed any sanction against them. We are
only trying to create a climate in which this
achievement would certainly be made,
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Members have generally referred to the
losses in the Planning Commission docu-
ments. But that hardly reflects the correct
financial. position of the SEBs and I would
refer to it later. I would like to tell the
House that the situation is not as dismal or
gloomy as they make it out to be. We have
prescribed 3 per cent rate of interest mainly
because it is just a statutory confirmation of
the Venkataraman formula ; and this practice
has been in vogue during the last decade.
So many SEBs won't find it difficult to reach
this level of functioning ; only a few might
belagging behind ; they will make efforts in
all directions primarily for improving the
efficiency of the SEBs and would achieve
this standard. We hope also that the succes-
sive Finance Commissions which adopt; a
normative standard for the functioning of the
SEBs for estimating the revenuc of the Siates
will als) take this into account ; and that
will be a compelling factor for the SEBs to
move in the right direction. S0, we want 10
make it clear that there is no question of
take over of SEBs, there is no question of
taking recourse to sanction against the State
Governments of the SEBs. This is a co-
operative effort that we are trying to envisage
in this Amendment Bill.

Reference has been made to the World
Bank here. Perhaps it was not much to the
point. In my speech also, I had referred to
the World Bank only incidentially ; and 1
referred only to the extent that the World
Bank also emphasised the intrcduction of a
uniform commercial system, which is a
healthy practice for any organisation to
adopt. Section 59 of the existing Act refers
to it and we arc trying to eliminate some of
the confusions or duality of interpretation
because of which the cost system still con-
tinues in many of the SEBs. The Rajadya-
ksha Committee’s Report on page 84 clearly
says that accounts be presenied on approval
concept and not on cost basis. So, there is
not much to worry about the World Bank at
least while we are discussing the present
Amendment Bill.

So many hon. members from Rajasthan
‘have spoken. I feel it my responsibility to
refer to some of their specific points. Even
those who have not participated -are very
much eager to know about it like Mr. Daga,
Mr. Jain and Mr, Vyas,
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1 would like to tell them that we - have
been extending substantial assistance from
the Northern Grid to Rajasthan during the
crucial months of February and March and
we are keeping a watch over their require-
ments all the time, efforts are being to
made to meet them. I cannot tell them the
definite date to bring into operation the
new thermal units also,

An hon. Member, Shri Virdhi Chander
Jain, has referred to the Jaisalmare gas-
based unit and 1 would like to tell him that
a three-Megawatt unit at a cost of Rs, 2.40
crores in Jaisalmare district is yet to be
approved by the C.E.A. But we are taking
steps in this direction ; we are marking
time and we hope that it will be cleared
within two to three months and it will go
a large extent. Towards meeting the
requirements of this region,

There has becen some reference to the
Palana Lignite Project. We are only trying
to asses the availability of lignite in that

arca. Based on this crucial factor there
would be no reluctance on our part—in
fact all efforts will be made to clear this

project which will be helpful to this reglon
again,

Shri Virdhi Chander Jain referred to
the necessity or power for drinking water
supply in some of the desert areas. T fully
appreciate the point and I would like to
request him to note that if the State
Government formulates any proposal to
meet this requirement, the Energy Ministry
will give a most sympathetic consideration
to this very important problem from a
humanitarian point of view,

Shri Xavier Arakal has referred to the
need for an atomic power plant for Kerala,
I necd not repcat it, has I have stated in
this House, that the fourth atomic power
plant is going to the Southern region, and
all the States have staked their claims for
it. We hope and wish that Karalas, claims
will also be considered. A decision in this
respect is going to be taken soon.

An hon. Member referred to the
Kalpakkam Atomic Power Plant which
tripped immediately, after, or synchronised
with  its  inauguration by the Prime
Minister. They have done very good work
$¢ far as the Kalpakkam unit is concerned,
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It is a one hundred per cent indigenous
project which we have been able to put up
and in all such projects there is always
some stabilisation period and it is likely
that three to four months may lapse before
it is put into full commercial operation and
the benefits flow from it,

An hon. Member, Shri A.K. Roy, has
referred to captive power plants and he
tried to make it a little interesting by
certain twists and turns. But I would like
to tell him, as he may be knowing himself,
that captive power plants are favourably
considered by such industries which have a
continuous production system., But they are
not able to tolerate wide fluctuations in the
supply of power. It is therefore that we
are generally going ahead with this policy
of approving captive power plants for such
industries.

An hon. Mecmber has referred to the
needs of Tamil Nadu in respect of power,
I would like to inform him that the centre
is investing in the 1260 MW second stage
Neyvoli Project in Tamil Nadu in addition
to 600 MW in first stage. This is a super
thermal power station in the sense that it is
a large sized pithead station based on
lignite. We are fully conscious of the fact
that Tamil Nadu is short of hydel resources
and its other resources are also limited. So,
we are taking this into consideration and
trying to sanction or approve the projects
keeping this in view.

- Mr. Shailani referred to the need for
uniform tariff. In fact, this is one of the

amendments which will come later for

discussion. But it is a fact that tariff rates
cannot be made uniform because the
resources of the States vary. Some of the

States have hydel resources which generate
cheaper power. Some of them have thermal
resources where the cost of producing power
is higher. So, they would not like to make
it average and sell power at cheaper rates.
Within industries, some industries got power
at cheap rates because they are power
based industries and they are getting power
from the HT and some others transmission
and distribution system is not utilised. So,
their rates are low. It is also a conscious
policy of certain State Governments to
encourage certain types of industries. They
allow to be sold to them at cheap rates
keeping in view the industrial development
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of the State.
rates uniform.

So it is difficult to keep tariff

I would like to refer briefly to the rural
electrification programme. REC has a
separate scheme for electrification of Harijan
bastis and Tribal villages, In all new
schemes this is included as a part of the
scheme. We are also trying to accelerate
the programme particularly in the Cangetic
and Brahmaputra valley,

Now 1 would like to refer to some of
the broad issues which bave been raised by
the hon, Members. Firstly, hon. Members
have referred to the need for a national
power grid. We have a national power
programme and also a perspective plan
which takes into account the requircments
and the resources of power upto 2000 AD,
This programme has been formulated and
submitted to the Planning Commission.
Our five year plars have become an integral
part of the comprehensive perspective plan.
So, this is the background in which we are
trying to move ahead.

Historically, you will kindly recall, power
generation was limited to certain towns. Then
it moved to cover States and the resources of
power genecration are so unevenly distributed
that it has become necessary to transfer

power over long distances across State
boundaries. The Government of India,
therefore, embarked upon major prog-

rammes of setting up generating stations,
both thermal and hydel at suitable locations,
at coal pithead and other suitable locations,
The MTPC, the NHPC the HEEPCO and
the NLC are the agencies engaged in this
task. For this, an integrated operation of
the State system at regional level is the first
in this direction. The regional operations
have been intcgrated together and States
have become an integral part of the recional
system so that we can move on to the
National Power Grid programme. Members
are perhaps aware that only in the reeent
past we have started work on the National
Power Grid Development Project which
involves the northern region, the southern
region and the western region and we hope
that this will go a long way for the
evolution of the National Power Grid. This
wi'l help us in the timely investment and
development of power potential in the best
interest of the nation and a smooth flow of
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power to all sectors of the economy. We
are also trying to cnsure that power from
these super thermal power stations or the
big hydel power stations reach the
beneficiary State and we develop a trans-
mission system adequate for this purpose.
I would like, particularly, to assure the
Members from Rajasthan, Punjab and other
States who have raised these points and
convey to them that whatever share they
have in the different big projects, that will
reach them according to their allocations
and much more in times of certain emer-
gencies and crisis,

Members  have  referred to  the
Rajadyaksha Committee Report and it was
natural because very rccently this Report
and it was natural becauvse very recently
this Report has been submitted. An
impression has been tried to be created that
there is a system in the Government that
committees are formed, reports are made
available and they are put on the shelf and
nothing is done about them  This might
be true of other reports, I cannot say, put
about the Rajadayaksha Committee Report,
we are very much on it, we are implementing
it but T would like to tell you that two
parallel lines have been taken, First is to
implement such of the recommendations of
the Committee which could be accepted
readily regarding technical matters and such
other matters where some improvement can
be effected just by adopting those recom-
mendations. The other part of the
recommendations is those which involve the
Statc Governments and where Centre-State
relations are involved. This is a highly
sensitive matter and we are trying to take
the State Governments into confidence not
only for the "setting up of the Regional
Electricity authority or the Central control
and ownership of the EHV transmission lines
and for the institutional arrangements for
the selection of Chairman and the members.
The total number of recommendations of
the Rajadyaksha Committee is 303. Many
recommendations  have already  been
effected. Those which we can do, we are
trying to adopt and implement. This is the

crucial part of the Rajadyaksha Committee

Report and we are trying to go into
dialogues with the State Governments. This
Amending Bill has not tried to impinge on
the powers of the States but we have just
stipulated that minimum rates of return
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should be prescribed and the State Govern-
ments which want to go further, can do
it on their own.

Mr. Chairman, I am happy to report to
the House that there are indications that the
Planning Commission will allocate some
more funds for the Central sector schemes.
The hon. Members have referred to some
J & K schemes. I would like to tell them
that we are going to step up allocations
for Salal scheme and the Dulhasti scheme
for the Chukha transmission lines and the
NTPC and the rest of the on-going projects
and complete them in time so that the
benefits may reach the people as soon as
possible. Tt is likely that a further alloca-
tion of nearly Rs, 100 crores may be made
available to this Ministry by the Planning
Commission, realising the crucial impor-
tance that power plays in the entire
economy. So, that we hope we will be able
to fulfil their expectations.

Shri D.P. Yadav raised the question of
the Kahalgaon project. 1 have specifically
referred to this issuc only a few days back
when | stated that this project is on high
priority list for 1983-84, The technical
aspects which he referred to in his speech
are there, but the fact is that we have
cleared the Kahalgaon project. He quoted
the Energy Minister, Shri P. Shiv Shankar
in this connection. It is in the priority
list for 1983-84, wherc its position has
advanced a bit. We hope we shall be able
to take up both the Kahalgaon scheme as
well as the Chamera Project in the year
1983-84 and thus come up to the expecta-
tions of the people of the entire eastern
zone, and the northern zone so far as
Chamera Project is concerned.

Reference has been made to certain
foreign offers for the power plants and the
requirements of BHEL. We want to make
it very clear that we are extremely careful
that the capability of the indigenous units
like BHEL should be fully exploited before
we go in for acceptance of foreign offers.
1 am personally committed to the public
sector, its enlargement, expansion and coming
up to the expectations of the people. I
would like to assure the House that we
would take all care to see that the capacity
which is there in BHEL is fully utilized.

I have referred to the fact that the
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primary limitation on us is the constraint
of resources. Our target for the Sixth Plan
was 19,666 MW. In spite of the present
constraints, we hope we will be able to
reach a figure of close to 15,000 MW, which
is an achievement by itself.

A suggestion has been made in an
editorial in the press today that BHEL
should extend credit to SEB and that it
should get export credit from so some of the
foreign countries, This is not a very
workable proposition, because the hardware
equipment forms only 30 to 35 per cent of
our total requirements in thermal projects
and less than 30 per cent in hydel projects.
So, even if we get the equipment from
abroad, we have to find rupee resources to
meet the other requirements like civil works,
colony and other things. So, it is one of
the areas where we are facing difficulties.
It is in this background that the Minister
made a statement that we shall accept
foreign offers for limited purposes in a
highly selective manner so that our power
generation programme can kcep pace with
the requirements of the country.

Now I would like to refer to one point
before 1 conclude my speech, That is a
very crucial point., A reference has been

made to the suggestion that the private
sector can be entrusted with  power
generation.

MR. CHAIRMAN: You may be
bricf that we finish the consideration stage
of this Bill at least.

SHRI CHANDRA SHEKHAR
SINGH : Yes. 1 would only like to tell

you that I have already repeated all this
that we are guided by the Industrial Policy
Resolution of 1956 enunciated by Pandit
Jawaharlal Nehru. We are still committed
to the socialistic pattern of society envisaged
in the Industrial Policy Resolution and I
would like to tell vou that in the Industrial
Policy Resolution . (Interruptions).

15.58 Hrs.
[MR. DEPUTY-SPEAKER n the Chair]

I would like to tell you firstly what is
the basis for such a suggestion. A general
impression has becn created that the public
sector undertakings are  functioning
in¢fficiently and efficiency js the monopoly
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of the private sector. But this charge with
all the emphasis at my command - and I
will prove by facts and figures that the
public sector undertakings are functioning at
least as efficiently, or much better than
some of the private undertakings.

Sir, a refcrence was made to the Tatas,
There are four undertakings  thc Tatas, the
Ahmedabad Electric Supply Company, the
Calcutta Electric Supply Company and the
Renusagar Power Company. (Inrerruptions).
About Trombay, 1 would like to tell you,
the Trombay power station is based on oil
and gas and a comparison can be made
only for power projects based on oil and
gas and 1 would like to tell you that its
performance can be compared to our public
scctor undertakings, Dhuvaran of the GEB,
which also burns oil, and it is as good as
the Trombay’s. So, again the Calcutta
Electric Supply Company and the Ahmeda-
bad Electric Supply Company get uniform
and good quality coal because they have
old boilers and there arc public sector
undertakings like NLC which have a higher
PLF than the Ahmedabad or Calcutta Electric
Supply Companies which also get uniform
and good quality coal. So, comparisons
can be made in a comparable situation, you
cannot comparc an oil bascd power project
with a coal based power project and 1 would

like to make it clear that our performance
has been equally good at Jeast, if not
better,

Then, about the constraint of resources

I would like to tell you that all the
proposals which the private sector has made
are always based on institutional finance.
They would like to avail of the kitty which
we already have with the financial institu-
tions and plan a power project of their
own. I have always stated in this House that
if they can come up in a substantial measure -
with their own resources, with their own
support, then it can certainly be considered,
but if they want to share the kitty already
availablc with us, I do not find any point in
it and wec have received the proposal for
the kitty. Therc are many snags in it.

1559 Hrs.
[MR. SPEAKER in the Chair]

I do not want to discuss this here, but 1
would only like to tell the House that it is
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under our examination, but no impression
should be creatéd, and I am fully confident
that the public sector undertakings have
achieved and are capablc of achieving a
higher efficiency than some of the private
sector undertakings. Just on the ground of

16.00 Hrs.

efficiency there is absolutely no justification
for private sector entering into power genera-
tion. This is a matter of faith in the public
sector for our party ..

SHRI KRISHNA CHANDRA HALDER
(Durgapur): That means you are not going to
set up thermal power station by the private
sector. Is it not ?

SHRI CHANDRA SHEKAR SINGH :
[ have said what I have said.

SHRI KRISHNA CHANDRA HAL-
DER : You are not going to enter the private
sector so as to setup thermal power station in
our country.

SHRI CHANDRA SHEKHAR SINGH :
I have made it clear., There cannot be any
answer ‘yes’ or ‘no’. 1 have made it very
clear that I do not consider and facts are
not so that efficiency is the monopoly of the
private sector. But if they come up with
any proposal which is backed by substantial
resources of their own, then it can be con-
sidered. We have not received any such
proposal and therefore, we do not see ..

SHRI SATYASADHAN CHAKRABO-
RTY (Calcutta South) : This will be deviation
from Nehru policy.

SHRI CHANDRA SHEKHAR SINGH :
1 do not sce any ground for deviation from
Industrial Policy Resolution of Pandit
Jawaharlal Nehru and we shall see that
power sector progresses on right lines.

I hope 1 have tried to cover nearly all
the points raised by the hon. Members and
hope that they would approve motion for
consideration of the Bill.

MR. SPEAKER : The question is :

“That the Bill further to amend
the Electricity (Supply) Act, 1948, be
taken into consideration,”

The motion was adopted.

13, 1905 (SAKA) M.E.A’s Statt, 326
Re : his visit to Sri Lanka (Dis.)
16.02 Hrs.

DISCUSSION ON STATEMENT OF
MINISTER OF EXTERNAL AFFAIRS
RE HIS RECENT VISI TO
SRI LANKA

MR. SPEAKER : Hon. Members, we
have to take up discussion on the statement
made by the Minister of External Affairs in
the House on 2nd August, 1983, regarding
his recent visit to Shri Lanka.

Before we start, I may make it clear
that as expressed earlier during the day and
also in my discussions, I think we shall split
it into two days. Tomorrow important
events might be coming up. So, we shall
discuss it upto 6 O’Clock to-day and also
take it up at 6 O’clock tomorrow.

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : Why not upto 15.30 tomorrow ?

MR. SPEAKER
also to be done.

No. Other work has

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : How have you
taken the decision ? This was not -discussed
in the Business Advisory Committee.

MR. SPEAKER : This was not dis-
cussed in the Business Advisory Committee,

SHRI SATYASADHAN CHAKRA-
BORTY : Do you want the House to decide
it ? .

MR. SPEAKER : Yes.
have discussed.

This is what I

SHRI SATYASADHAN CHAKRA.
BORTY : Why this deviation ?

MR. SPEAKER : It is deviation for the
benefit of the House so that they may get
more time. More-over, more important
things are coming up. I may take the
House into confidence that there are certain
important things in the ofting and it might
have repercussions so that we take them into
consideration and then tomorrow we shall
finish it. Otherwise, there is no harm and
no bar if you take it all today,

SHRI. C. T. DHANDAPANI (Pollachi) :
We are discussing it in the evening today.

We may take it up at 12 QO’clock tomorrow
and complete it by 15,30,
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MR. SPEAKER It is not for lack of
time. But it is for lack of certain things
which might accrue during the day tomorrow
that we may take into consideration. It
might be beneficial.
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SHRI CHANDRAIJIT YADAV (Azam-
garh) : I have to go tomorrow morning.
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Shri Chandra Shekhar  Singh, your
remaining business shall be taken up at 6
PM In one hour we shall just try to
finish it. We are lagging behind.

SHRI SATYASADHAN CHAKRA-
BORTY : Time factor is different. 1f you
say that certain new events may take place,
then in that case the speakers who are
speaking today they would not be able to
express their opinion on the events that may
occur tomorrow.

MR. SPEAKER : Early in the morning
Dr. Subramaniam Swamy was saying we
must carry it on. In that context I am
saying this. Don’t worry. We are taking
this step in the best of interest, you see.
There is no question of time factor, There
is no other compulsion at all. It 1s simply
for this sake.

(Interruptions)

MR. SPEAKER : Please sit down.

Now, before Shri Ram Jethmalani raise
a discussion, I will request the hon. Member
that because we have had a full discussion
for so many hours on this very subject,
if we can throw more light on new things
and new ideas and make our speech short,
that will be much better. Thank you,

PROF. MADHU DANDAVATE (Raja-
pur) : And also prospective developments.

* MR, SPEAKER : 1f you can forecast
them.
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SHRI INDRAJIT GUPTA (Basirhat)
And also, there should be time-limit.

MR. SPEAKER : Yes, that is what I
have said.

We should not repeat things. Speech
should be concise and precise,

SHRI RAM JETHMALANI (Bombay
North West) : Mr, Spcaker, Sir, normally,

it is a great pleasure 1o be speaking in this
House, But, Sir, some how the matter
which we are about to discuss is not a
matter which produces any kind of happiness
or even excitement of debate, Itis a matter
in which the whole nation is concerned and
the whole nation has to give an answer and
evolve its strategy.

It is true that the persons who ha-e
suffered are those of our breth:rn and, of
course our sisters who spcak mainly the
Tamil language. But, Sir, any injury done
to any brother in any part of the country or
in any part of the world is an injury to the
entire family. It appeurs that the violence
which has started on the 25th of July does
not show anv sign of abatement yet.
Incidents of violence and incidents of des-
truction of property are still continuing and
there is no firm assurance that they shall

not recur again, Sir, I said that primarily
though it be that our speaking people
are involved in the incidents, it is a matter
which has caused grave anguish and
concern right from Kashmir to Kanya
Kumari and from the Arabian Sea to the
farthest point on the Eastern, Eastern
side ol this country. The  anguish
and concern  of those who do not

speak Tamil is not a bit less and, therefore,
Sir, I have g slight grievance to make that
my friends in Tamil Nadu ought to have
treated this as not a matter of mere concern
to Tamil Nadu but to the whole of the
country. But, Sir, that they have missed
doing so is only a sign of their anguish and
I am prepared to concede that this could not
possibly be intentional and in any event
they could not be wanting that the rest of
the country should not take as acute an in-
terest as they themselves are taking in these
affairs. Sir, in anger, in pain and in anguish,
one is likely to say things, one is likely to
do things which might exacerbate the situa-
tion a little more and which may bring about
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some kind of retaliation and some kind of
counter action. Sir, 1 wish, therefore, to
congratulate the pcople of this country and
particularly those who are living in close
proximity to Sri Lanka that during the last
few days, they have maintained a very
commendable degree of restraint, both in
speech and in action, andthey have
displayed a  degree of fortitude and
a degree of patience and restraint for which
the entire world community must be grate-
ful to our people. I hope that this mood
shall not fail to rub ofl on the Government
of Sri Lanka and those sections of population
of Sri Lanka who are indulging in these
dastardly deeds since 25th July.

Incidentally, we must congratulate our-
selves that this mood, this patience and this
restraint are evidence conclusive that the
Gandhian tradition and infjuciice have not
yet taken their wings from this country. Let
me only hope that any action which this
country will take hereafter shall be consis-
tent with the Gandhian path and philosophy
and specifically there shall be no return of
hate for hate. The Foreign Minister, I hope,
will be able to assur¢ us at the end that
“eye for an eye” and “tooth for a tooth™
shall never be the Indian way of life and
shall not be¢ the Indian specific response to
this situation, '

Why 1 am specially mentioning this is
because the Foreign Minister said, “I keep
my options open.”

THE MINISTER OF EXTERNAL
AFFTAIRS (SHRI P. V. NARASIMHA
RAO) : Not for violence but for peace.

SHRI RAM
North West)

JETHMALANI (Bombay
1 do not wish to misunder-
stand him. [ wish to make it clear and 1
wish to assure him that I understand him.
But lest be misunderstood by somebody else,
I think, he ought to make things beyond
doubt whatsoever.

This is not weakness; this is the way of
civilised  behaviour. It is evidence of
commitment to the principles of interna-
tional law and our total conformity to our
obligations under the Charter of the United

Nations of which we are the founding mem--

bers_.

SRAVANA 13, 1905 (SAK4)

Re : his visit to 330

Sri Lanka (Dis.)

Now, while congratulating the people of
India, I would fail in my duty if I do not
congratulate the Prime Minister of this
country too. I do not wish to withhold my
appreciation because only the other day,
when a somewhat agitated delegation from
Tamil Nadu called on her, she said exactly
what 1 would have expected the Prime
Minister of this country to say. She coun-
selled them restramt; She told them that
passions must not be aroused and she also
told them to so act that the problem conti-
nues to remain a problem of the entire

nation. 1 would be only a partisan if 1
withhold this appreciation on this grave
occasijon,

A word of appreciation is due to our
diplomatic Mission, the members of the staff
and their families who, I understand, on the
authority of the ‘Forcign Minister’ are dis-
charging their duty very admirably under
somewhat trying circumstances. The house
in which the Mission is lodged seems to
have been set on fire and perhaps another
building nearby in which the Overseas Bank
is situated has also been set on fire.

1 must concede that the people of this
country and the Government of this country
are in a somewhat difficult, if not para-
doxical position. The problem which faces
us today has plagued us for many-many
years. In fact, it has plagued us from the
dawn of our Independence. 1 was looking
into some foreign policy debates and I
found great Pandit Nehru speaking in the
Rajya Sabha on 6th September, 1955; in his
speech on our relationship with Sri Lanka,
he made two points which are relevant
today  First, he said :

“In regard to Ceylon, there is the fact
that Ceylon is a relatively small island
very near to India. Because of this there
is a fear - which I think is completely
unjustified—that India may overwhelm
Ceylon and absorb it. 1 have repea-
tedly said that nobody in India thinks
that way. We want an independent
Ceylon and a friendly Ceylon. In every
sense Ceylon is nearer to us than any
other country-culturally, historically,
linguistically, and even in the matter of
religion.”

He proceeded further and said :
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“Normally speaking, people are not
driven out of a country, even 1f they are
nationals of another country. Indivi-
duals may be sent out if they misbehave,
but whole crowds of pcople, tens and
hundreds of thousands, are not sent out,.
Such a thing is unknown except under
very abnormal conditions such as
prevailed under Hitler,”

Sir, 1 regret that, in spite of this problem
having been with both the countries ever
since both became independent and ever
since this somewhat sugar coated but, never-
theless, a very bitter pill was administcred by
Pandit Jawaharlal Nehru that thesc things
are reminiscent of Hitlerite Germany, this
problem continues, and if 1 am not squarely
blaming the Government of Sri Lanka, it is
because I do not wish to embitter the rela-
tions any more and I do not wish to
accentuate the hatred that has alrcady come
to exist between some sections of the
populations of the two countrics.

There are two methods of solving the
problem of ethnic and any kind of minori-
ties in any country. Minorities are a very
familiar part of the international scene today.
. There is no country worth the name which
does not have a plurality of minorities,
‘Minorities’ i1s a fact of life with which
every civilized government has to reckon.
One is the method of peaceful assimilation,
what you call, acculturation, in modern
times. But the phenomenon is not modern;
it is as ancient as human history is.  There
were those Greek armics which followed
Alexander the Third, they founded kingdoms
on the north-west India; within 200 years
they were all absorbed in the local popula-
tion and nobody said, ‘Here is a Greek who
lives in this part of the world.,” Slowly,
peacefully, by intellectual and moral transfor-
mation, minorities somehow travelled from
the domain of minorities and became a part
of the entire national scenc in those days.

In modern times there is the wonderful
phenomenon of Thailand having achieved
such an objective. They had a Chinese
minority, very very hard to absorb, ethnic
minority, mainly traders who perhaps went
there in search of economic profit but,
nevertheless, the Thai Government, by a
process of intensive education and by giving
them various incentives, uliimately succeeded
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in absorbing that minority, and Thailand
no longer suffers from that kind of a
minority problem, This attitude of benign
tolerance, mutual accommodation and mutual
cnrichment is the way of the civilized
world,

It is not a matter without significance
that wherever Indians have gone and settled
as minorities, they have not only brought
honour to themselves but they have brought
prosperity to the communities amongst whom
they have gone to live. I have no doubt
whatsoever that just as during the British
titnes our Indian labour was taken there in-
to Ceylon and planted in different tea
estates of Ceylon and we produced some
kind of an economic prosperity in Ceylon
even in those days, I have no doubt that the
Indian communit; and particularly those
persons of Indian origin who have acquired
Ceylonese citizenship, have contributed to
the richness of Sri Lanka’s socicty and have
contributed towards its economic growth,

Sir, Hitler is dead but Hitler's souls
and Hitler’s ways survive in some parts of
the world and I am surprised that successive
Governments in Sri Lanka have taken to
this path of suppressing and ejecting the
minorities and the tolerance of the succe-
ssive Indian governments has had no moral
impact upon them whatsoever.

It is also a curious fact which puzzles me
as a student of religion that those who are
trying to eject the minorities come from the
majority community of Sinhalesc. They are
all followers of Buddhist faith, Sometimes
I wonder what has happened to religion,
what has happend to the trachings of the
great founders of the religions, would they
not, if they were somewhere around, lite-
rally turn in their graves to see what their
followers are doing. Was not Buddha whom
an Englishman described, carth and heaven
combined and incomparable, all-honoured,
the wisest, the most beautiful, the preacher
of Nirvan and the law ? But his followers
to-day are indulging in this kind violence
which should bring shame not only to the
perpotrators of violence but to the beholders
of violence as well.

SHRI SUNIL MAITRA : Hitler was a
Christian.

SHRI RAM JETHMALANI : True
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enough. Ultimately religion does not seem
to have any sway when other passions
predominate,  Perhaps somebody in our
Mission, perhaps our foreign Minister,
perhaps a goodwill mission of Indian citi-
zens, perhaps even a parliamentary dclega-
tion from here some day will go to that
troubled country and talk to the Sinhalese
about the teachings of thc founder of their
religion and remind them of onc small little
incident in the life of that great Prophet.
When this brother shot down a swan
with an arrow, the swan fell down
bleeding and spitting blood. The brother
who shot it wanted to claim the swan by
the right of conquest but Buddha claimed
it by the right of love. He took the bird,
put it on his lap, arranged and re-arranged
its feathers and applied healing honey to the
smarting wounds, put the bird to peace and
brought it back to life and before the wise
judge of the realm succeceded in claiming and
asserting his right which he has acquired by
love and affection. Some day the Sinhalese
population there will retrace its steps and get
back to the teachings of the founder of their
religion and resort to the ways of love and
pity and compassion.

I am not prepared to believe that the
entire Sinhal:se population has gone mad or
that they have turned into monsters, In all
these disgraceful incidents it is only a small
fraction that is always involved. But why
has it happened in spite of this great tradi-
tion and culture, at least calls for a little
introspection 1 speak on no evidence except
on conjecture which I regard as reasonable
that there is something morc than meets
the eye in the Sri Lankan situation. Of
course, one thing is very certain. Ultimately
all these conflicts are clothed in religious,
ethnic and racial terms but Marx was right
that the basic motivation remains the econo-
mic motivation,

Ceylon is a poor country ; it continues to
be a poor country. It hasa miserable
pittance of exports. Sir, it has a population
which grows at a treimendous speed. The
area of the land available to them is very
small. Poverty of that country can’t be
denied. Ther:fore, the growing population,
of course, of Tamils and Sinhalese, poses a

serious problem. When you are in a state of

poverty, you begin to look at your neighbour
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who looks either slightly different from you
or, who speaks slightly different from you,
as the cause of misery, Sir, I have not the
slightest doubt that the bad economic
condition of that place and the appalling
unemployment are playing that role in that
conflict. But, those conditions of poverty
and those conditions in which poverty can
lead to a conflict are an ideal ground for
some kind of political manipulators, I shall
tread at nobody's tocs; such as oil is extre-
mely hospitable 1o some political creed. I
have not the slightest doubt that my Foreign
Minister and his Government, will try to
look into these aspects of the problems and
not merely deal with the external symptoms
of this problem but to go deeper into the
roots of the discase and find out all the
ills of the neighbouring country of ours,
What sometimes frightens me is that these
conditions arc also a pretext for the internal
dictatorship. Pcople take advantage of these
conditions to assume more and more powers.
Such is the nature of power, And where the
power gets into you hands, you are very
reluctant to part with 1t.  Whatever solutions
we devise, 1 hope, the Foreign Minister will
bear this thing in mind that we do not get
into the uncomfortable situation of having to

foist up any regime which, ultimately, des-
troys the frecdom, the democracy and the
human rights of its own citizens. Often

those conditions are a prciext of foreign
intervention, occupation and subjugation.
Again, I do not wish to give illustrations
because I do not wish to tread on anybody’s
toes. But, Sir, the illustrations are well-
known and require no particular imagination,
I suggest that the keynote of our foreign
policy and the keynote of our policy in this
situation must be based on four or five
elements. The first element of this policy
today should be that we shall not allow any-
one to intervene in this situation and the
best way of bringing about that result is that
we shall not intervene oursclves,

Fortunately, India has a commitment to
international law and modern international
law does not count in the intervction for this
reason alone. T do not agree with those who
suggest that our armed forces should get into
that country. I can understand the anguish; I
can understand the suffering which evokes
this kind of demand. But, Sir, the demand
is something which we shall have to resist
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because the remedy will be worse than the

disease.

We must resist all super-power machina-
tions in that arca and sec to it that the
present situation 1n that area is not taken
advantage of by anybody should the situa-
tion deteriorate. This is the second element
according to mc and it is a sound policy.
Should any particular Kkind of military
assistance be nccessary ? 1 hope, Sir, that
shy such intervention shall be on invitation
and shall be, in accordance with and, under
the Charter of the United Naiions. The
thrid element is important because we  seem

to have missed it throughout the debate
with Sri Lanka during the last more than

thirty years. No country has a right to
refuse its nationality to thousands and
millions of its inhabitants on the ground that
hundreds of years ago they immigrated from
a foreign country, Today is not the day of
criticism. Therefore, 1 wish to blunt it as far
as possible but [ do not wish again to be mis-
understood. We have treat:d our kith and
kin as stateless persons. We have acquiesced
to their position of statelessness,  Sir, in
1964 we had unfortunately taken the further
step of claiming back these stateless persons
and getting them in slow instalments back
in this country. We ought to have taken a
morc firm stand on this and perhaps the
situation would not have arisen at all.
But those were moods and those were times
when other considerations prevailed and, I
am afraid, we have missed the bus,

Buat, Sir, it is not too late in th2 day to
impress upon the government of Sri Lanka
by all methods available to us that in dealing
with, the Foreign Minister will pardon me if
my figures are wrong, I belicve that they
have now about 3 million citizens of Tamil
speaking people of Indian origin out of
whom nearly half are their own citizens who
have acquired citizenship and I belive another
50 per cent are the so-called stateless persons
and they have no civic rights of any kind
and so far as those persons of Indian origin
are concerned who have not acquired the
nationality of Sri Lanka for every civilised
Government there is the requirement of due
process. People who have lived in that
country for quite long, worked there and
invested there cannot be thrown out because
the international law is concerned with the
fate of minorities and minorities cannot be
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left to the Gods and cannot be left to some
jingoistic elements in the Sri Lanka popula-
tion. Gone are the days— and this point I
have been making throughout in all the
debates that I have participated on foreign
affairs in this House  when the wreatment of
minorities was the matter of domestic con-
cern. Treatment of minorities is not a
matter of domestic jurisdiction. Itisa
matter today of international concern.

Sir, I am somewhat surprised when the
Foreign Minister was a little apologetic in
his statement when he said that our expre-
ssion of cocern has been made the occasion
for vitriolic propaganda against us as if India
was invading Ceylon and there is some
controversy also on the point that they called
for foreign military assistance as well.  Sir,
we need not be afraid.  We have the right
to tell the country the manner in which you
treat the minorities is a matter of humanity’s
concern and international concern and you
cannot convert your society in to an iron
curtain and refuse international scrutiny and
inspection,

Sir, we must oxtend humanitarian help
which must be in conspicuous and in demon-

strable and massive proportions. The help
that we have been promising so far, with
respect to the Foreign Minister, is both

party and almost as grudging people offer it.
Your offer should be munificent, Let it
sink into the conscience of the pcople of
Ceylon Sri Lanka that we are there, big
brothers waiting to help them. 1If they don’t
take advantage of the help we offer them,
it is their fault and it is their Government
at fault. To put them in fault by a demons-
trable show of a picture, T hope you will feel
it genuinely enough.

Sir, lastly, the best wwy of making a
moral impact upon another nation is to
make your own behaviour impeccable. Do
not the members of our different religious
communitics come to blows inside our own
national frontiers ? Do we not exploit
caste 7 Do we not exploit regional and
linguistic differences in the community and
the strife that goes on within our borders
weakens the moral authority of this country
and this country will rise to the full stature
to which it is capable of rising only if we
clean our Auguean Stables and we go to
them with the moral authority of Gandhiji
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and say that we are clear and we expect you

to be clean. Thank you.
SHRIT MADHAVRAO SCINDIA
(Guna) : Mr. Speaker, Sir, it is seldom

that a region is simultaneously witness to
both an act of great statesmanship on the
part of its member countries, along with an
even  which is impregnated with the
dangerous seed of discord. Our Prime
Minister deserves the highest praise for her
sagacity in championing and endorsing fully
the declaration signed by cur Foreign
Minister and his 6 counterparts representing

the 7 sisters, This is an event which
can be truly termed as  historic and
leralds a new era of economic co-

operation—an event which if pursued to
its logical conclusion, with sincerity, will
succeed in banishing the mist of suspicion
amongst the countries of South Asia and
replacing it with the sunshine of confidence.
Can be forget our cultural and linguistic
afinities ? Cuan we forget that we are all
participants in the common struggle against
poverty ? There is no reason why we
should not pull together in the same
direction aud achieve our peaceful goal of
development. Yet along with  the
momentous beginning by the South Asian
Regional Conference and in direct contrast
to it, has taken place a crisis in Sri
Lanka which has dangerous implication and
can only be described as tragic. Our hearts
go out to those who have suffered, those
who have been rendred homeless, those who
have been torn apart from their loved ones,
those who have been brutally massacred by
frenzied mobs. It is unfortunate that the
Tamil minority is being isolated and such
strocities continue to be committed on them.
One would have thought that a modern and
progressive leadership wouid have put an
end to tensions between the Tamils and
Sinhalese—a tension tracing back to the
Fifth Century A.D. when the Mahavansha,
a chronicler of that iime, gloats over how
the Sinhalese King Dathgamini a killed
Elare, the Tamil monarch in single combat.
Insteed of helping to heal those wounds
there are some politicians who are
encouraging ethnic differences by
propagating Siphalese supremacy and Tamil
subordination. The resultant demand for

minority safeguards hardened the mgjority

poeistance agd deepened the divigjon, Tt i
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unfortunate that after Sri Lanka attained
independence, the policy of discrimination
against the Tamil minorities seems to have
increased. The Tamil share in the civil
services has gone down from 309, in 1948
to 5% in 1975. There is hardly any
recruitment to the Armed Forces. Trading
and industrial licences are given mostly to
the Sinhalese. Colonization policies which
are diluting the collective Tamil bargaining
power by introducing Sinhalese settlers to
treat the contiguity of Tamil inhabited areas,
are being implemented. Tamil admission to
universities in 1948 was 319, ; in 1970 it is
169, through a system of preferential
entrance and district quotas. Admission to
engineering colleges 1970 : 40.8%, 1975—
13.29, ; admission to medical colleges—
‘1973 ;. 36,99, 1975- 20%. This has
naturally culminated in the present situation.

I do not mean it merely as a criticism,
but as an explanation of the phenomena
that are taking place which have to be put
a stop to. These went are taking place
with what 1 choose to call the active
passivity of Government institutions, and
the active participation of the country’s
security forces. Rampaging mobs are
systematically burning, looting and pillaging
large Tamil minorities ; horrifying, barbaric
reports are received-- 20 Tamils, including
women and children locked in a van and
set alight ; the mob looks on., These human
beings turn into human torches, screaming
and hammering at the windows. The mob
looks at them slowly disintegrating into
charred cinders. There are so many
horrifying tales.

How can India, the land of Gandhi, not
express its sympathy, not express its
abhorrence at this inhumanity taking place ?
Our Prime Minister has quite rightly given
expression to the sentiment of concern of al|
Indians, and further symbolized this by
ordering that all Central Government offices
in Tamil Nadu should remain closed, in
sympathy with the Bandh. This was a very
important symbolic gesture. Qur Government
is exercising great patience, inspite of a
hostile internal situation being allowed to
exist in Sri Lanka, as far as we are
concerned.

What has the Sri Lankan Government
done to protect our pationals, to protegt
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our Embassy ? It is not a fact that a bank
and other Indian property were burnt to
ashes ? Why does the President not
contradict a report in a newspaper which a
newspaper which is known to be his mouth-
piece, in which he is quoted as having
said :

“If India invages, we may lose, but we
will fight ™ Tt is unfortunate that the Sri
Lankan Government is acting in this unwise
manner ; and inspite of this, our Govern-
ment is rightly patient. In the face of these
internal hostilities that are allowed in Sri
Lanka, we are retaining our equipoise, and
our Prime Minister’s voice is the voice of
sanity in this region.

The Shri Lankan situatron cannot be
considered in isolation. The strategic
position of the Indian Ocean, the American
interests in expanding base facilities beyond
Diego Garcia, the American apathy to the
Zone of Peace concept, the Sri Laukan
Government's obvious and mostly towards—
those all add international dimensions and
ramifications of great complexity which
India cannot lose sight of

Tt is also true that some nations are
alarmed by the success and the significance
of the SARC, The present, Srilankan
situation, if not handled carefully, certainly
contains potentialities of complicating the
future of the SARC. History presents
occasions when leadership is put to severe
test and an opportunity comes for a leader
to become a  statesman. The — present
situation in Sri Lanka is one such occasion.
We should not have a situation which the
philospher Nictsche has described when
talking about leadership and sheep like this,
Said the sheep : “L-~ader guide us. So, we
won’'t be afraid (o follow you.” Replied the
leader “Sheep folloy me. So, 1 won’t be
afraid to lead you.” Instead, as Harry
Truman said, when he described true
leadership ‘“Leadership is the ability to
get men to do what they do not want to do
and vyet likeit,” The Sri Lankan Government
must make the Sinhalese understand, it must
defuse the situation. It is disappointing that
they have as yet failed to rise to that pinnacle
of leadership, On the other hand, our
Government has responded with alacrity
and in a positive manner to the Sri Lankan
Government’s request for help in matters

pertaining to tranpsort and essential supplies.
The Government of India, I am sure, will
continue to respond to all Shri Lankan
Government’s requests in future also,

1t is high time that the Sri Lankan
Government  effectively squashed  the
oppression of the minority. It is only at
its own perit that a country can ignore
events taking place in the neighbourbhood
which directly affect the sensitivity and
emotions of our its people and has a
bearing on its own internal situation.

Our hon. Foreign Minister admitted in
Parliament yesterday that there was some
substance in the UPI report that the Sri
Lankan Government had been in touch
with some powers regarding direct military
aid, which, of course, subsequently was
denied by Shri Lanka. However, the
tardiness of the denial and the indication
given by the British Foreign Office clearly
cast grave doubts about the veracity and
sincerity of the denial. We can only
fervently hope that wiser counsel prevails
and Sri Lanka refrains from any act of
adventureism which may have serjous
repercussions in the region. Implications
of instability across the Palk Srtraitcertainly
cannot be ignored. As the Foreign Minjster
said yesterday “India has to function with
due regard both to the natural concern of
its people and to the obligation of a good
neighbour,”

Unfortunately, the Sri Lanka Leader-
ship has not yet expressed even a word of
sympathy for the Tamil minority, or a word
of condemnation for the troops who went
beserk in Jaffna, or a word of condemna-
tion against the jail authorities who
connived in the murder of Tamil inmates.
On .he contrary, the constant theme that is
being repeated by the government is that
the Tamils are to blame. The UNP would
do well to remember its 1977 election
manifesto which strengthened the
expectations of the Tamils by promising an
all party conference which took place last
months after six long years had passed.
Even that was rendered totally ineffective
because it confined itself to discussing
guerilla activities and therefore it was predic-i
lably boycotted by all the major opposition,
groups which mattered. Instead of standing
talking immediately with the TULF, there
is further talk of digenfranchisement and
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removal of citizenship which has been
upheld today by the Sri Lanka supreme
Court as constitutional. The situation can
only be aggravated if these plans are
implemented.

According to the International Com-
mission of Jurists many of the provisions of
even the Sri Lanka prevention of Terrorism
Act and thc Public Security Act are contrary
to accepted principles of the Rule of Law,
the internationally  accepted minimum
standard ©of criminal procedure, and also
appear to be contrary to the provisions of
the Sri Lanka Constitution. The Anti-
Terrorist Act has been described as barbaric
throughout the world. The provision which
allows for the disposal of bodies without
a post mortem, without an inquest, without
informing even the relatives, is likc a licence
to kill.

The Sri Lanka Government must act soon
and arrive at a long term political solution
instead of isolating the Tamilians further.

The Sri Lankan Government must start
immediate talks and we must try and
persuade them to initiate talks wilh the

TULF which talks of division of power and
not of division of the country. We must
render all assistance that the Sri Lankan
Government requires from us to bring about
normalisation.

In conclusion, 1 would like to say that
Sri Lanka is a country with a great cultural
history and if the people of Shri
Lanka act unitedly, there is no reason
why they cannot be the torch-bearers of
freedom, of world pcace, of harmony with
the message of the Buddha as their inspira-
tion. It is really unfortunate that instcad
of this it is fast dividing along ethnic lines
As far as origin is concerned, the Tamilians
have been a part of Sri Lanka for over
2,500 years and for that matter the
Sinhalese too, it is said, originated centuries
ago in Bengal and Orissa.

There is a saying which is most apt
in the Sri Lanka context, ‘“The test of
tolerance comes when we are in a majority ;
the test of courage comes when we are in a
minority.”” 1 fervently hope that the two
communities will allow amidst them these
two respective sentiments, in abundance, and
thereby bring peace to their country.
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MR.
Gupta.

SHRI INDRAJIT GUPTA (Basirhat) :
Mr. Speaker, during the last few days
enough has been spoken and written to
describe or to attempt to describe the
horrendous events that have been taking
place in our southernly neighbour, the is land
of Sri Lanka. It is for the Minister to tell
us when he replies, the latest reports from
there, as far as they can be confirmed, say
that there is some improvement in the situa-
tion. Some reasonable control is being exerci-
sed by the authorities over the mobs which
have been unleashed, whether the curfew
orders are being complied with or not, be-
cause they were not being complied with
even two days ago and whether any concrete
steps have been taken to give protection and
ensure the security and the lives of those
thousands and lakhs of people who have
been rendered homeless almost overnight.

SPEAKER : Shri  Indrajit

16 .54 His,
(SHRI F.H, MOHSIN iy the Chair)

1 do not know what exactly we can do
from here. We were told that it has
appeared in the Press, that the Tamilian
refugees in and around Colombo had
themselves expressed a desire to be trans-
ported in safety to the northern part of the
island, to Jafna, where perhaps they
feel more secure  because that is the
Tamal majority area, as we know. I believe
the Government of Sri Lanka, at one stage,
had asked for ships even from India to
carry out this transport operation, I do not
knowwhat is the fate of that move now. I
do not know whether the Sri Lanka
Government is still willing or is still asking
for assistance from us by way of transport
facility for these people or whether it is cap-
able of or willing to arrange such facilities
itself. I do not know whether there is any
other move. There can be some other
sinister move behind this, because if all the
Tamilians are taken and concentrated in one
particular area, it may also be easjer to
liquidate them as, unfortunately, it is not a
question of only rampaging mobs. The
most horrendous part of this whole thing is
that the Armed Forces, the Army in Cylon,
the Sinhala Army and even Naval personnel
‘have been allowed to run amuck, killing and
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shooting people. These are the very
Forces on which the preservation of security
depends. Naturally, all these things are
very much agitating our minds. We know
that this is an internal affair in the sense of
international law cxcept so far as it concerns
those people, those Tamils and other non-
Tamils who are our citizens and of Indian
nationality. There we arc on  strong
grounds. We would like to know from the
hon. Minister what steps have been taken
or are being taken to rescue all those people
in Sri Lanka, who are Indian citizens, our
own Indian nationals. Of course, the matter
has gone much beyond that. All these lakhs
of people, who have been affected, in terms
of Jaw, may not be out citizens or pcople
of Indian origin : many of them- are
stateless and many of them are citizens of
Sri Lanka. The Minister has sald in his
statement the other day and I fully agree
with this statement, that :

“We in India cannot remain
impervious to the sufferings of large
numbers of people in our immediate
neighbonrhood tiough separated by
boundaries of nationality and
citizenship.”

Of course, apart from the fact of
boundaries, nationality and citizenship which
we arc not permitted to transgress under
the law, the complicating factor here is that
they are all people of Indlan origin and it
is natural that there should be a tremendous
reaction and response in this country. 1 do
want to add my voice to this question that
our Tamil Nadu friends should not assume
or take this issuc as though it is something
affecting only the Tamils. I would like to
remind that in 1971 when equally horrendous
events were taking place in what was then
the eastern wing of Pakistan, it was not
interpreted by anybody or taken by anybody
as a question of Bengalis, Bengalis
being exterminated though they were all
Bengalis. I would like the Government of
Sri Lanka also to remember because the
President in his report-d statement, which
has not been contradicted, to this paper
‘The Sun’ has said :

“If India invades us, we may go down
but we will fight’’, what was at the back of
his mind ? When I read that statement I
had a feeling that he wanted to tell the
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people all over the world that this country,
a big brother country, a big brother—he
wants to be a big brother of somebody ; I
do not want to be a big brother at all of
anybody, ..

AN HON. MEMBER : A big brother
has nothing to do with your gcographical
sights,

17-00 Hrs.

SHR1 INDRAJT GUPTA: A big
brother is a question of your attitude and
your rclations with other people. May be
he had at the back of his mind the desire
to throw out some sort of a hint to people
that after all this is the big country which
had sent its Army into Bangladesh.
But it was not Bangladesh, it was Pakistan
at that time. T wish to remind the House
and to remind President Jaywardene also
that it is very wrong to draw any similarity
between that situation and this situation,
Here the majority community is carrying out
a programme against a minority and what
was happening in East Pakistan was that
the majority of people inhibiting East
Pakistan they were Bengalis and a campagin
of massacre and extermination was launched
against them by a minority represented by
the armed forces of West Pakistan situated
onc thousand miles away. It was they who
were trying to massacre and exterminate the
population of East Pakistan which consisted
99 per cent of Bengalis. And even then
we did not intervene, although floods of
refugees were crossing the border and coming
into our country by hundreds of thousands
to whom we had to give shelter and succour.
Our armed forces intervened only after the
Pakistan army had launched an attack on
us in the western sector. It was only when
aggression was committed on us in the
western sector that our armies went into
East Pakistan. So, I know Mrs. Bandara-
naike was in power at that time in 1971 and
I think she also was not very sympathetic
to India at that time. In fact, we had
reports of Pakistani aircraft being given
refuelling facilities at Colombo on their way
to the East Pakistan and so on. Whatever
it may be, therc should be no attempt by
anybody to try to smudge India’s image in
the world by drawing some kind of false
parallels between the present situation and
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what prevailed in Bangladesh at that timen.
Now, what is happeningin Sri Lanka is a
matter which uvltimately the Government and
the people of Sri Lanka will have to come
to terms with. T am not at all in favour
of this, My party in strongly opposed to
any suggestions, if they are seriously being
made here, that our armed forces should be
sent to Sri Lanka or that our Navy should
be deployed along the coasts of Sri Lanka.
I think there are bigger forces in the world
who will welcome such a foolish step by us,
to fall into this trac, some people are waiting

for that. The very next day  President
Jaywardane who has already cxpressed his
apprehension that we may invade his

country, a ridiculous apprehension, will call
for military assistancc against the invading
Indian army and then you know what will
happen, you know who will come to Sri
Lanka ? Our Governmeint is alwaiys very
chary of naming anybody. They always
talk about two super powers whose rivairy
in the Indian Ocean is creating so much
trouble. But President Jaywardane if he
calls for help, it is only one of the two
super powers whom he will call. He will
not call pthe other super powers. You may
not like to call the name here but you know
that very well. Already somc Press reports

have been published. I do not know
about their veracity but the paper ‘SUN’
has openly written and suggested to him

that he should take action against the diplo-
matic missions of the socialistic countries
in Colombo and that the Sovict Union and
German Democratic  Republic missions
should be called to account and should be
asked to either quit or cut down their per-
sonnel or something.

I do not know whether he is going to
take such a foolish step. But somebody
asked the Minister in the other House,
I found from the record, about the banning
of these Leftist parties including the Com-
munist Party of Sri Lanka and the hon.
Minister said : “l do not know anything
about it, this is what they told me that they
are taking action against certain groups and
parties which they feel are encouraging
separatist agitation”. But he has no assess-
ment of his own. I think the Communists
are known all over the world for certain
things at least. The Communist Party of
Sri Lanka...
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SHRI P.V. NARASIMHA RAO:
It is not like that. Let me explain it, It
was not for the separatist movement or
activity. What I was told was that they
were taking advantage of a situation and
they were trying to create trouble.

SHRI INDRAJIT GUPTA : What does
it mean ? The whole opposition is creating
troublc, according to the Prime Minister.
Onr main profession is that, according to
the Prime Minister.

SHRI P.V. NARASIMHA RAO: I
am setting the record straight.

SHRI INDRAJIT GUPTA : President
Jaywardene’s own assessment may be, well,
the result of senility or being puerile. Every-
body wnows that the Communist Party of
Sri Lanka is a very very small party. But
it is a party which has stood throughout for
two or three things very clearly. One is,
they have stood for the rights of the Tamil
minority in Sri Lanka. But they have not
stood for the concept of a separate State,
They have opposed the idea of Eolam of a
separate, independent, Tamil State in the
north and eastern part of Sri Lanka. They
have not supported it. But they have
fought all along for the minority rights of
Tamilians which, I am afraid, has not been
recognized. But they have been trampled.
under food by successive governments.

Unfortunately, none of the Governments
in Sri Lanka, ncither of the late Mr.
Bandarnayake, nor of Mr. Dudly Senana-
vake, or of Mrs. Bandarnayake, none of
these Governments ever made any serious
and honest attempt to solve this problem of
the Tamil minority by granting them the
rights to which they are entitled, including
some rights of autonomy. 1If thcre is such
an area in Sri Lanka wherc the overwhelm-
ing majority of the people arc Tamil-
speaking, there is nothing wrong in giving
them some rights of autonomy in that
region, which is different from demanding
a completely independent State,

About their right of J]anguage, it has
always been declared that only the Sinhalese
will be the State language. The Tamil
language was reduced to a second class
status. About employment opportunities
etc. other members have spoken and 1 do
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not want to repeat them. In a police force
running into some 14,000 or 15,000, there
are only 700 Tamil-speaking people. In the
army I suppose there is not even one, We
should react to these things.

I do not want to draw parallels, but in
a different way, in a different form, in a
different context, we have to deal with
these problems in our own country also.
Have we not said times without number
that we have to create in the minorities a
feeling of confidence and security by giving
them certain specific rights as regards
education, language, employment and all
that ? Unforiunately, this has been neglec-
ted totally in Sri Lanka,

I am surprised to find that President
Jayawardene in his broadcast—of course,
the full text of that broadcast is not with
me ; but some excerpts are published in the
foreign press ; unfortunately, we have to
read it from the foreign press—ths board-
cast which he made on the eve of this
outbreak, I am very sorry to say, was noth-
ing but an open incitement against the
Tamils. He is the President of a State in
which there is a huge 3 or 4 million strong
Tamil population, We expect to hear from
a President some words of sympathy, some
soothing words, some healing touch. But
there is nothing of that sort in his broadcast.
Even to this day, nothing of that sort has
come from the President. Well, that is the
President they have chosen. Of course,
he has seen to it that he consolidates himself
very well by all sorts of constitutional
reforms and changes which he is bringing
in from time to time. 1 hope some other
people will not be tempted to follow him
in that respect.

My Young friend, Shri Madhavrao
Scindia was very sincerely and optimisti-
cally pleading for opening of negotiations
between the Sinhala Government and the
TULF. 1 believe today the TULF is being
banned by a special Change in the Constitu-
tion and all their 17 members in the Sri
Lanka Parliament are going to be removed.
So, that kind of a dialoguc and a negotiated
settlement can come and will have to come
some day, but this is not the time when the
situation is at all propitious for that. So,
what I wish to say is—I do not want to
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speak for too long, but I want to emphasis
one point about which I had raised the
question but something intervened, And
that is :  Why have they made this attack
on the Communist Party and two other
Leftist Parties ? He may have given you

any explanation, but we know Mr. Jayewar-
dene’s past. He is, of course, formally
a member of our Non Aligned Movement

and is treated with all respect and so on
when he comes for a  conference of the
Non-Aligned countries. But there are many
people in that Movement,

AN HON. MEMBER : Cuba.

SHRI INDRAJIT GUPTA : There are
many people there who certainly have no
commitment and no beliefin the principles
of non-alignment,

AN HON, MEMBER : They are
maligned.

SHRI INDRAJIT GUPTA : And, Sir,
it is not now, but for several months past
that we have been hearing that in the

United States (Inferruptions), The Ameri-
cans have made requests to the Govern-

ment of Sri Lanka in the past that they
wanted to get what they called rest and
recreation facilities.

DR. SUBRAMANIAM SWAMY :
Recuperation facilities.

SHR. INDRAJIT GUPTA : Rest and

recuperation facilities
what ? (Interruptions). Rest and recupera-
tion facilities in Sri Lanka for their armed
personnel who are stationed in Deigo Garcia.
That means, that when those people go on
leave and so on, could they please be
allowed to come to Sri Lanka, to some
nice sea-side resort there and spend their
holidays there ? And, you know, wherever
the American troops have gone in South-
East Asia in the past, what legany they have
left behind ? |

DR. SUBRAMANIAM SWAMY : *#*

Recuperating from

SHRI INDRAJIT GUPTA : Sir, he is
saying something very objectionable.

DR. SUBRAMANIAM

SWAMY :
I withdraw it, Sir. |

**EBxpunged as ordered by the Chair.
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SHRI INDRAJIT GUPTA: It isa

contempt of the House.

MR. CHAIRMAN:

him at all.

T could not hear

SHRI INDRAJIT GUPTA : When
I said, ‘What legacy they have left behind?”.
he said.**

(Interruptions)
MR. CHAIRMAN :
the record.

SHRI1 INDRAJIT GUPTA : That should
be expunged.

We will go into

PROF. MADHU DANDAVATE : Not
expunged, he as withdrawn already.

DR. SUBRAMANIAM SWAMY :
Don't expunge my withdrawal.
SHRI INDRAIJIT GUPTA : Sir, we

have been conscious of the fact for a long
time, and I think the hon. Minister even
if he does not admit, knows and should
know that the United States is very much
interested not only in rest and recuperation
facilities, but also for getting naval base
facilities in Trincomalee, on the east coast
of Sri Lanka. And the President

AN HON, MEMBER : Has more or less
agreed,

SHR1 INDRAIJIT GUPTA : 1 do not
know whether he has more or less agreed,
but so far he has not had the courage to
agree to it openly. But if he is able to
suppress all opposition inside the country,
if he is able to suppress the Left parties
which arc the loudest in their anti-imperalist
stand and if he is able to turn out the
Opposition from the Parliament, then the
decks are clear from him and if the
Americans can establish themselves In
Trincomalee, then does it remain only a
Sri Lankan affairs or does it take on a
much wider connotation in this whole
region, or does it or does it not affect the
security of this {country and will it or will
it not give a new dimension to the entire
weaving of this Diego Garcia base in the
Indian Ocean ? And what will be its reper-
cussion on this Movement and demand
which is going on throughout the world
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including in the United Nations for covert-
ing the Indian Ocean into a zone of peace ?
The whole thing will be blow up completely
apart from the fact that it will mean a
change in the whole security perceptious of
this country. So, I would also request my
good friends from Tamil Nadu of course,
1 can very well understand their feelings,
their anguish. 1 am speaking now as a
Bengalee, we went through the same kind
of terrible anguish and feelings in 1971.

DR. SUBRAMANIAN SWAMY : Do
you suggest the same solution ?

SHRI INDRAJIT GUPTA : No, I don’t
suggest. 1 have already spoken while you
were out drinking coffee. But 1 would
suggest to the Government, and for me, for
once it is a pleasant task to agree on one
point at least with Mr. Ram Jethmalani
on the floor of this House, and 1 congra-
tulate the Government also for that, that
they have not been stampeded into doing
anything foolish like sending our armed
forces therc or deploying our Navy there,
I know,

AN HON, MEMBRER :
by me.

SHR1 INDRAIJIT GUPTA : He has
got so many Tamil voters in the Constitu-
ency. I have not. But the point is we are
a big country. We are to show that kind
of restraint and statesmanship which comes
with our standing in the Comity of
Nations. We are the Chair Person of the
non-aligned movement.  The public opinion
of the non-aligned has to be heard. It has
to be brought into focuss. It has to be felt,
President Jayewardene neced not think that
he can escape from the censure of the world
public opinion and the opinion of the non-
aligned movement. It is India’s job to
mobilise that opinion and make it felt so
that he cannot get away with this. I think
your Government  should also make it
abundantly clear that if anything said and
done in Sri Lanka lcads to the intervention
or induction of foreign powers or of a
super power whom we do not want to name
into Sri Lanka, then India will take an
extremely serious view of it because it means
it will be threatening our own security and
security of the entire region.

As suggested

*#*Expunged as ordered by the Chair,
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As far as humanitarian assistance is
concerned, there 1 also agree that there
should be no reservation on our part what-
soever. Here is the question of human
rights and humanitarianism, of suffering of
these poor people in lakhs, everything that
is required whether it be food or milk for
children or clothes or medicines, everything
that we have got | think, in abundance,
that we can spare and should be offered.
Publically it should be offered. It is upto
Jayewardene to accept or refuse. But tlie
whole world should know that India is pre-
pared to give utmost succour to these pcople
who have been subjected to this barbarous
treatment. I hope that the suggestion made
earlier this morning that a suitable Resolu-
tion should be adopted in this House. I am
now told that debate iscontinuing till to-
morrow. It can be adopted only to-morrow.
I am afraid I will not be present but I would
like to lend my support to that Resolution,
At least the voice of the parliament of India
should be heard throughout the world and
it will not doubt have a powerful influence
on al] people who are our wcll wishers or
who may be our detractors also. Thank
you.

SHRI R.S. SPARROW (Jullundur) :
The persecution of Tamil minority in Sri
Lanka as has been revealed to-day from
various sources is a sordid story. It could
not have been worse for South Asia — this
type of thinking. It is unfortunate for the
civilisation as it stands to-day. As chance
has it, there have been certain areas around
this globe where such type of black spots
have been cropping up. I do not have to
enumerate any of thoser. You know the
story of Palestineans. You know the story
of Kampucheans. You have just now
listened to Shri Indrajit Gupta about the
sordid manner in which people were indis-
criminately short about even in Bangla Desh
and in certain other areas. That reminds
us about carribean cauldron, some of the
South American States and all this being
half way towards genocide. This is the
sordid story that has come to us in a very
very stunning fashion that our own civilised
type of counterparts of South Asian nations
should have also indulged or started to
indulge, in this type of way of life. At the
very outset, I would like to submit one
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observation. While addressing my Tamil

brothers, this hit that has been made
(Interruptiony)

MR. CHAIRMAN Please order.

SHRI SATYASADHAN CHAKRA-
BORTY : What order ? (Interruptions)...
Why have you changed the order ? It is
disorder...I should have been called upon to
speak.

MR. CHAIRMAN : It is the Speake:
who called Mr. Indrajit Gupta.

SHRI SATYASADHAN CHAKRA-
BORTY : Whom did yov consult ?

Tomorrow, | am not going to stay here.

Whom did you consult ? You do not
know.
MR. CHAIRMAN But any way,

the Speaker called him and you can discuss
with the Speaker. I have no objection,

SHRI SATYASADHAN CHAKRA-
BORTY : What is the Speaker ? You can-
not do it This is a dictatorial manner.
Why ar¢ you changing the order without
my permission ?

Why permitted you to do it ?

SHRI RASHEED MASOOD (Saharan-
pur) : Do you want to change the whole
order ?

SHRI SATYASADHAN CHAKRA-
BORTY : Without our permission, it was
done.

MR. CHAIRMAN : Yes, Mr.
you continue your speech,

Sparrow,

SHRI SATYASADHAN CHAKRA-
BORTY : There should be certain rules and
all that.

MR. CHAIRMAN : Nothing will go on
record.
(I'rterruptions)™®

SHRI R.S. SPARROW : You give him
the opportunity to speak. I will sit down.

SHRI SATYASADHAN CHAKRA-
BORTY : If I am asked to speak’tommorow,
1 will not be here. (Interruptions)

MR. CHAIRMAN : Order, order.

**Not recorded,



353 M.E.A’'s Statr.

SHRT R. S. SPARROW : 1t could have
been done in some other manner but not
like this.

SHRI INDRAJIT GUPTA : Mr. Chair-
man, you see there should not be any mis-
understanding. [ also want to make one
thing clear. T had approached the Speaker
to tell him, “I am also leaving in the mor-
ning’. I think, some other Members also
approached him and the Speaker said ‘Those
who will not be here tomorrow morning will
speak now™, Because, it was stated earlier
that the debate would continue the next day
also. He said, “I will allow them to speak
today.” That is all that happened with
the change, as far as I know. Nobody would
object to their speaking on that side. They
are bound to get the time, [t is the question
of the Opposition. So, that has to be
adjusted and 1 think, it can be adjusted.

MR. CHAIRMAN : He is objecting.

SHRI1 SATYASADHAN CHAKRA-
BORTY : This is not the thing. Why did
not the Speaker consult me ? I am also
leaving tomorrow morning. If 1 do not

speak today, 1 cannot speak tomorrow.

MR. CHAIRMAN He is already
speaking now.
SATYASADHAN CHAKRA-

What about my speaking ?

SHRI
BORTY

MR. CHAIRMAN : After him, T will
give you and not before him. I cannot stop

him.
(Interruptions)
SHRI SATYASADHAN CHAKRA-

BORY : This is my right, Don’t shout. It is
not your business,

SHRI RAM PYARE PANIKA
a senior Member, He is behaving
this.

SHRI R.S SPARROW : 1 will request
the Professor, kindly accept with grace now,
If you permit, I will speak.

SHRI RAM PYARE PANIKA : You
should not yijeld.
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SHRI CHANDRAJIT YADAV : Sir, I
think, you can solve this problem, You c¢an

gall him after Shri Sparrow,
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MR. CHAIRMAN : That is what T have
told him.

SHRI K. MAYATHEVAR :1 want to
know how many Members are there in the
list to speak.

MR. CHAIRMAN : There is a long list.
Anyway, the discussion will go on up to 6
O’clock today. And then, it will be continued
tomorrow after 6 Q’clock.

SHRI K. MAYATHEVAR : All the
Members in the list should be permitted to
speak.

SHRI C. T. DHANDAPANI : Accord-
ing to the order, the parties should be
called.

MR. CHAIRMAN': Let him speak.
Afterwards, 1 will call on party lines, I
cannot help it when they object.

SHRI CHANDRAIJIT YADAV : The
Speaker suggested that we should sit upto 6
O’clock today and continue tomorrow. As
some members representing important parties
will not be here tomorrow, naturally, their
point of view should come. It is very
important discussion. The hon. Member is
on his legs; let him finish his speech. You
extend the sitting of the House today from
6 O¢clock to 7 O’clock so that more members
whgeare leaving today could be accommo-
dated. Instead of having 2 or 3 hours,
tomorrow, you can have 1 hour. You want
to pass the resolution, Today, you extend
it upto 7 O’clock. I am also to leave today,
Some other members are also leaving today.
We are not going to make long speeches,
But we want to make certain suggestions.
Therefore, you extend the time upto 7
O’clock.

MR. CHAIRMAN : That we will consi-
der at 6 Q’clock.

Shri
speech,

SHRI R.S. SPARROW : Sir, I was mak
ing my first observation.I do not expect that
in the middle of my observation, it
will be taken so seriously. Nevertheless,
the thing has blown off,

R.S. Sparrow to continue his

I was making my point that for all Tamil
people and all Indian people, we have to
understand one cardinal fact that this repre-

Wlb‘ﬂ type of sityation that has arisen lﬂ

Sri Lanka is the concern of us a]l. I belong
to north India and you do not know how
badly I felt from inside all the time as to
the massacres that were taking place to my
brethren, It does not take one long to
understand what our close civilisation, our
culture, with all those Lankan people has
been. You see massacre right and Jeft, un-
precedented type. One feels very and upset
that way. I would like to say that it is a
national issue; it is an all-India issue and
we have to take it in unison. I am very
glad to hear various spokesmen speaking in
the same vein,

I feel happy and satisfied about one
thing. On the Government side, I have every
right, as others have done, to congratulate
the Prime Minister, the Forein Minister and
the Foreign Affairs staff for taking such a
quick step in dealing with the problem, as
best as they could, his (Extenal Affairs Mini-
ster) having to rush down straightway to the
place it self is judging the situation as ob-
tained there, coming back and taking all the
action quick enough for trying to diffuse
the situation, and in it order of merit having
taken on the whole affair, in a calculated
manner. This is something about which
we can be very proud of. But we have to
think about the future.

Certain questions have arisen over which
one has to deliberate. I will not be repea-
ting the questions. All has been said and
donc by various speakers. 1 will come only
to the cardinal fact affecting this particular
question,  We have to think in terms of
dealing with the problem, firstly, as I have
said, in unison as a country, Secondly,
what we have 1o do is to make certain that
no infiuences the usual type of influences—
or interventions take place in so far as that
beautiful island (Sri Lanka) is concerned.

I was a little upset yesterday when I heard
from the touring team of Tamil persons who
had come from America, U.K., Australia
and New Zealand. The pcople who came
from America mentjoned that in so far as

the diffusing of the situation in Sri Lanka
is concerned, the American Government
may not be taking any active interest. That

was something which upset me. I asked him
“Why should not they”. 1 said, “It is a

human question, a question which affects the
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And he could not answer the full question.
Indrajit Gupta Sahed has elaborated that
point to a certain extent, and [ fully agree
with him on that, There are geo-strategic
and geo-political ramifications that one has
to be careful about, We all understand the
situation and we undecrstand what the global
situation is vis-a-vis the two super Powers.
So far as that angle is concerned, my
submission to our High Command, as also
to the Government, is that we have to react
very carefully. How we have to react, how
we have work ourselves forward in that con-
text will be apropos of the condition and
situation obtaining. But we cannot neglect
that angle of it-waiting, seeing and then
assessing.

The second point I wish to submit is that
1 agree, and subscribe, to the idea that some
kind of a Resolution will have to be framed.
At what level, it is upto the House and upto
the Government to consider, In that, I
would wish to recommend this, The Seven
Sisters’ (External Affair Ministers of South
Asian countries) as has been called by one
of my colleagues, have very Kkindly agreed
on putting a kind of pressure on the Sri
Lankan authorities, Jayewerdence Saheb or
anybody else for that matter. But, I would
wish to recommend that we should ask all
the nations at large to attend to this problem
and try to put any reasonable type of pressure
on the Sri Lanka authorities tohelp defuse the
situation in the best manner possible under
the circumstances. As many nations as
possible who become signatories to this Re-
solution will be doing <ood 1o the cause of
the minority who is at thc moment finding
itself in difficulties. This is one thing we
have to do.

In so far as the performance of the
Tamils is concerned, people have said so
much about it. Being a history student, 1
have been following their working there
over the centuries, over the decades. The
Tamils who went there did remarkably well
for that country, for the tea industry or, for
that matter, even in services, as industrial
labour, as skilled labour and also on the
educational side. They have contributed
so much for the uplift of that particular is-
land. And, it is for us to highlight all
these things for the knowledge of the people
at large; I am quite certain that the External
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Affairs Ministry and also the other
Ministries  concerned will be able
to push all these things out for

people to know through the various media,
through television and so on and so
forth,

Finally, it is my humble submission that
we all should ultimately produce a Resolu-
tion which we must thrash out, as has been
said by many, so as to show the will of the
nation as being a unified nation for certain
national issues-and this is the prime issues-
at the moment. and secondly to ameliorate
the difficulties and the stressesand strains
the Tamil minorityis suffering from new.

With these words, I conclude, I thank
you very much for having given me the
time. '

MR. CHAIRMAN: Many hon. Members
want to speak today only. The Minister
has also agreed to stay here till 7.00 P, M.
Is it the pleasure of the House that we dis-
cuss this matter upto 7.00 p.m. ?

SEVERAIL HON. MEMBERS : Yes.

MR. CHAIRMAN : Now I call upon
Mr. Satyasadhan Chakraborty to speak.

SHRI K. RAMAMURTHY (Krishnagiri):
It is because of his loud protest that you
are calling him to speak ?

MR. CHAIRMAN : He represents the
biggest Opposition Group.

SARI_K. RAMAMURTHY : But his
behaviour does not seem to be like that,

SHRI SATYASADHAN CHAKRA-
BORTY : I am really sorry because I had
to say something. Tomorrow I am also
leaving and if T could not get the chance
to-day 1 could not have spoken.

MR. CHAIRMAN : You have said it
earlier.

SHRI SATYASADHAN CHAKRA-
BORTY : You are the Chairman and I was
losing my temper and I am sorry for it. But
you pleasc understand the reasons.

Sir, at the very outset, I sympathise with
the people who have lost their near and dear
ones in Sri Lanka because of no fault of
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their own. Many people in Sri Lanka have
died because of this ethnic clash that took
place. My Party sympathises with the
families which have suffered and also shares
the agony of the people who have lost their
property, hearth and home and particularly
the people who have lost their near and
dear ones.

The wholc episode is really tragic be-
cause of the fact that it is with the active
help of the Sri Lankan Government that the
whole killings and destruction took place. In
jails the Tamil leaders have been killed and
when this destruction and killing was taking
place, the Army was not only passive specta-
tor, but in many places they took part in it,
The law enforcing authority and the Govern-
ment which is supposed to give protection
to the people including the minorities have
failed and the coercive machinery of the State
was used to destroy the livesof the innocent
people, to destroy their property and to
destroy the securitv environment of the
minority inhabited areas. So the Govern-
ment of Sri Lanka cannot absolve itself of
the responsibility of helping the murderers

and the rioters. Not only that, you will
be astonished to learn  that the
Agriculture  Minister of Sri Lanka ina

broadcast instigated the majority community
to attack the Tamils.

If you go through the history, you will
sce that ever since the attainment of indepen-
dence by Sri Lanka in the year 1948, there
is a systematic attempt to weaken the Tamils,
to drive then out by batches from Sri
Lanka and also instead of giving them equal
rights, to give them subordinate rights.
When the Britishers left Sri Lanka, they
handed over the power to the majority
community and ever since then, the mino-
rity Tamils are suffering.

Some people believe that the Tamils who
are living there in Sri Lanka migrated from
India very recently or just before or during
this century. That is not a fact. The
composition of the Sri Lanka’s people is
this : 79, Sinhalese, more than 207, Tamils
7%, Muslims and the rest-other groups.

Out of these, twelve per cent of the
Tamils are therefore more than 2,000 years.
Some Historians say that before the Sinha-
lese went there, Tamils were there. 1 (o
not know about this. There is a contro-
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versy about it. But, it is the policy of Sri
Lankan Government to disfranchise the
Tamils. They have done it. Unfortunately,
the Indian Government had accepted it by
the Sirimavo Bandaranaike-Shastri Agree-
ment., Not only that, By three Acts in
1948 and 1949, Tamilians not only had been
disfranchised but now they arc not getting
opportunities in civil service, in Armed
Forces and in other Government jobs,

You will see from the statistics that due
to the education policy, due to the policy
of the settlement, the Tamils who are living
there for centuries, for hundreds of years,
are now regarded as second-cluss citizens
and, initially, the Tamiis did not demand
any separate state, It is wrong to think so
They only wanted the sccurity and guarantee
to their culture, to their language and they
demanded an equal opportunity which has
been denied to them. It is because of this
systematic  attempt to exterminate this
community and to disfranchise and to render
them as second-class citizens that a section
of the youth had taken the path to extre-
mism. Even to-day, a majority of the
Tamilians, want equal rights, equal oppor-
tunities and also they want a guarantee to
their culture which is Jegitimate. But, in-
stead of accepting their  demands,  Sri
Lankan Government are trying to trample
under feet the legitimate demands of the
Tamilian people.

Sir, recently, duc to the actions of Jaye-
wardane Government, the Tamils were put to
test.  You will see that in 1972 Constitution
Amendment. Whatever minorities’ rights were
there, were taken away., And, in the name
of fighting separatism, the Sri  Lankan
Government is urying to take away the rights
of the Tamil pcople. Whatever rights were
there, they are now trying to take these
away. You will also sce that along with that,
the main aim of the Government in the name
of fighting terrorism, is, first of all, to fight
and then to discredit the Tamils who are
fighting for their legitimate rights., Their
second aim is to whip up anti-India propa-
ganda so that they can isolate these elements.
If there is any movement, they can blame it
as India inspired. Their third aim is to
clear the deck for the American basis in the
whole island. You will know it ; the Foreign
Minister knows it very well that the Confer-
ence which was to take place in Colombo in
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Indian Ocean could not take place because
of the refusal of the Sri Lankan Government
to hold it. How an Imperialist looked at
the island. 1 would here quote from a
British Statesman who said :

“The basic requirement of Com-
monwealth stratcgy was th? maintenance
of communications in the Indian Ocean
by sea and air. Cevlon occupies a com-
manding position as a bhage for defonce
communications without which control
over the Indian Occan would be seriously
weaken=d. ™
It had Dbeen the policy of the British
Imperialists,  Now, it is the policy of the
Amcrican - Impediclist. Lecauss they have
taken over the old Imperialist policy 10 have
a base in Sri Lunka wad with that «nd in
view now you will sce tiut &l th stops
including, as hau been pointed oat 'by  Shri
indrajit Gupta, the steps that leftist parties
have The Tefiist partics have
been systematically advocating the rights of
the minoritics and unity of the people. They
arc apgainst communalising the politics of Sri
Lanka. They are trying to make politics
issuc based and ideological based. But these
arc the parties which Liave been banned on
the flimsy ground that they wcre trying to
take advantage of the situation,

heen hannad

Now, 1 would ask our Foreign Minister
to explain, In his statement he said that
there is a substance that the Sri Lankan
government has wanted to take the help of
the imperialist powecers, In what form and
in what shape. It has not been made clear
in his statement, You have said that there is
substance in jt, If that is so how arc you
going to take it,  First of all, you are to say
on the basis of what you have said that there
is substance in it, On this you have to take
the House into confidence, If that is, so,
Jhen it 1s not simply a question of the rights
of Tamilians or the qucstion of the minority
and the majority but it becomes the question
of the sccurity of the whole of the sub-
continent,

Sir, in the non-aligned summit conference
all the countries poinied to the dangers of
imperialism in this zone. So, I would like

to draw your attention to the attempt of the

imperialists, particularly the USA to frustrate
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all thc attempts to make the Indian ocean a
zone of peace and, unfortunately, the Sri
Lankan governm:nt under the leadership of
Jayewardene is readily agrecable to offer a
base to the USA and creating conditions for
it and most probably they had instigated this
including the attack on soldiers to utilise this
to attack the Tamilians and Leftists and also
to bring certain authoritarian changes in the
Constitution and create ground so that
JdilricaDs canl have some base there, It is
for the Government of India to clarify its
position and also to take into account the
fuiure <hape of things that may come if the
sri Lankan government has really invited
some imperialist powers to intervene. I do
no. know but some people arc talking of
military inwervention and assistance. Who is
thrcatenting the security of Sri Lanka ? You
may sav aeriorists but actually nobody is
threatening  the existence of the Government
but wh ' is it this question of military assist-
ance to Sri Lanka may arise, It does not
ariLc ot oIl IC s not also a fact that the
whole armed forcesjhuve gone out of control.
It is the policy of the government to use the
armed forces particularly in those areas where
the Tamils are in majority because without
thc  help of the police and armed forces they
cannot destroy them. They are precisely
using the armed forces and the police to
destroy them.  That is why 1 would like our
Forcign Minister to clarify his position and
say what is happening.

Sir, 1 would also draw the attention of
the House to a part of the statement of the
hon. Minister on page 3 para 2 ;

““As regards prevailing situation it
was acknowledged that the community
feclings that had been aroused had
law cnforcement agencies affected who
had not always carricd their responsibi-
lities.” :

According to this statement and Mr.
Rao was there, he has seen the things with
his own eyes and I have no reason to dis-
believe him the law enforcing authorities
were helping the rioters to destory the life
and property of the minorities. Nowhere
the Government of Sri Lanka has said that
they are disregarding their directions. Now-
here they have taken any step to stop it.
It means they are covertly encouraging these
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things. This is a very dangerous thing to
which 1 would like to draw the attention of

the House. Sir, 1 symnathise with the
Tamilians who are suffering there. Sir, I
believe that the rights of the minorities

should be guarantced and it is the duty of
any civilized Government worth the name

to guarantee the rights of the minoritics and.

also give protection to the people who arc
have different religion and different faith.
This is the primary duty of the civilized
Government. Unfortunately, the Sri Lankan
Government his failed to do it.

Sir, at the end. 1 would say to the Sri
Lankan Government that there are certain
things which are their internal matter, but
there are certain things which are not
internal. Even under the International law,
when human rights are violated the people
of other countries, the humanity at large,
have the responsibility to see that these
rights are not violated, Sir, it is also the
responsibility of the people living in other
countries to see that the mass extermination
does not take place. It is precisely what
they are trying to do ; they are systemati-
cally trying to make them a minority without
rights to remain a minority without rights
so that the Sinhalese remain in the majority,
control the Government and the Tamils
cannot take part in the decision making
process. This is their aim. We should
take note of it and our Government should
take note of it, It is also our responsibility
because they are our kith and kin and there
are thousands of Stateless persons whose
fate is hanging in the balance the plantation
workers and others. So, we have the
responsibility, the Indian Government has
the responsibility. No one can say that
these are internal affairs. If it is their
internal affairs, what about the tea-plantation
workers who are the Stateless persons,
whom they are (rying to send out of the
country ? 1 would like to draw the atten-
tion of the Government to the fact that
it is also the responsibility of the Govern-
ment of India to see that the Stateless
persons’ lives and properties are not destro-
yed since the Sri Lankan Government have
said that their future will be determined
according to the Sirimao-Shastri Pact.

To conclude, I would say that the
Government of India, the people of India,
are behind the demand of the Tamils in
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Sri Lanka for their autonomy and for their
rights. We do not encourage separatism ;
we do not encourage that a country should
be divided, but decidedly and determinately
support the rights of the minorities. They
have the right to autonomy ; they have the
right to follow their own religion. Sir, I also
would like to draw the attention, through
you, of the External Affairs Minister
and the Government of India that serious
things arc taking place in the sub-continent.
The U.S. Imperalism is trying to create
unfriendly atmosphere in the countries
around us and destabilise the regions. They
arc taking advantage of the conditions that
have been created. We should take note
of it. Unfortunately the Government of
India, because of its weak economic
position, taking loan from IMF and econo-
mic dependence on them, is not asserting
its independent policies, (Interruptions),

SHRI ERA ANBARASU : Who told
you that India is economically weak?

SHRI SATYASADHAN CHAKRA-
BORTY : Because of your economic
dependence, you cannot assert your selves,
cannot say [anything about American
imperialism. This is the danger. 1 would
request Government to change its policy of
dependence on American aid. The moment
you depend on imperialists’ aid, all your
loud talk about non-alignment and inde-
pendent policy become useless. Tomorrow,
you will go to Washington with a begging
bowl and ask for aid. What about your
non-alignment and independent policy ? You
must have an independent economic policy,
to sustain our independence and
freedom.

true

I would say that the Government should
be firm ; and also flexible and must act
tactfully, so that we can comc¢ out of the

situation and guarantee to the Tamils, their
life and property. Thank you.
SHRI ERA ANBARASU (Chengal-

pattu) : At the very outset, I would like
to pay my humble tribute to our Prime
Minister and the External Affairs Minister
who have shown equanimity par excellence
to find out thc factual position in Sri Lanka.
Our External Affairs Minister has personally
visited Sri Lanka. He has given his under-
standing of the real situation to this august
House. Our Prime Minister directed the
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Central Government offices and undertak-
ings to associate themselves with the senti-
ments of Tamil people in Tamil Nadu, There
was a peaceful and complete bundh recently
in Tamil Nadu.

to tell this august House,
and our DMK friends: never before in
our history has the Central Government
extended its cooperation in arranging such a
bundh, and expressed its solidarity and
respect for the feelings of the Tamil people.

1 would like

17 58 Hrs.
[MR. DEPUTY SPEAKER in the Chair|

Our DMK ‘friends might come out with an
argument that the Central Government has
not done anything, But I would appeal to
them to touch their hearts and minds .

SHRI C.T. DHANDAPANI: You
speak what you want 10. Why do you
bring in DMK ?

SARI K. MAYATHEVAR : Sir, please

direct him to speak on Ceylon, not about

DMK. Let him not awaken the sleeping
tiger.
MR. DEPUTY SPEAKER: Mr.

Mayathevar, you can reply to him, when
you spcak.

SHRI ERA ANBARASU :
my DMK friends...

SHRI K. RAMAMURTHY : 1 am ona
point of order. Mr. Mayathevar was saying
that Mr Anbarasu should not use .the word
‘DMK’. Is that word an unparliamentary

one ?

1 appeal to

MR. DEPUTY SPEAKER : Unless
it is unparliamentary, what is wrong in it ?

SHRI ERA ANBARASU : This 1s not
an issue for making political capital by
certain regional parties. Once again I repeat
that this is not an issue for making political

capital.

SHRI K. MAYATHEVAR : We are
all Indians. We should safeguard Indians’
right to life and property.

SHRI ERA ANBARASU : Government
pf India has taken maximum care and
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caution, to express its concern to suffering
people in Ceylon. Do you expect that
India should wage a war against Ceylon ?
Do you expect that we all should march
together towards Ceylon ?

18.00 Hrs.

No government will do that, especially
our government where we are committed to
the principle of Gandhianism, where we are
committed to the UN Charter, Tt is a very
sensitive issue. We have shown great
respect, regard and concern  for it.
(Interruptions)

MR. DEPUTY SPEAKER : Please do
not inject politics into it, because the nation,
as a whole, is very much agitated over it.
There are not two opinions about it, Let us
not inject politics in our discussion. This is
a national issue and every one of us is agita-
ted over it as much as Mr. Mayathevar.

SHRI ERA ANBARASU : The recent
incident of violancc in Sri Lanka is not an
isolated incident to be brushed aside. It is a
calculated move by the Government of Sri
Lanka to liquidate the entirec Tamil race
from Sri Lanka and there cannot be any
sector thought, second opinion about this.
Therefore, I urge upon the Government of
India to mobilise world opinion in different-
forums of the world and to expose and
condemn the carnage being committed by the
Government of Sri Lanka’™ It is not the
peoplc of Sri Lanka who have raised their
voice against the Tamils ; it is the Govern-
ment of Sri Lanka, it isthe army of Sri
Lanka, it is the police of Sri Lanka, who
have started attacking Tamils with their
sale objective of driving them out, Therefore,
I urge upon the Government of India to
condemn the act of the Government of
Sri Lanka and expose it in the comity of
nations, (Interruptions)

MR, DEPUTY SPEAKER : Hon.
members, the seriousness of the discussion
will be lost if every one interrupts like this.
I would request you to sit down. When you
get your turn, if you want oppose him, you
can do so.

(Interruptions)

SHRI ERA ANBARASU:' I once
again repeat that to express sympathy about

the sufferings of Tamils is not the monos
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poly of only one regional parts; itisa
national issue. The whole nation is behind
our hon. Prime Minister in this regard.
From this angle, we have to express our
views, Our Prime Minister is the Chair
person of Non-Aligned Movement, of which
Sri Lanka is a Member. We hive created
a quiet history recently in organising the
meeting of the Ministers of External Affairs
of South Asian countries. Sri Lankan
Foreign Minister was present in this meeling,
Certain unanimous decisions have Dbeen
taken by them. Therefore, it is time now
to mobilise world opinion to condemn the
atrocities of the Government of Sri Lanka
against the Tamils.

This as a delicate but distressing issue.
This involves relationship with a sovereign
country in which the suffering people are
the oppressed Tamils. It is axiomatic that
oppression leads to frustration, which erupts
into movements and struggle for ssparation
From the date of independence, the Tamils
of Sri Lanka have been facing hardships.
In 1948, the Tamils of Indian origin, i.c. the
plantation workers were disenfranchised and
they werc denizxd the citizenship rights. Their
representation n the Ceylon Parliament was
forefeited by a law.

Today, after 35 years the Sri Lanka
Tamils —rather, thousands of Sri [lanka
Tamils —are being disenfranchised  just
because they are demanding freedom from
oppression, All their demands to live in
amity with the Sri Lankan Government
have become an exercise in futility. The
recurring genocide of Tamils there confirms
the determination of Sri Lanka to wipe out
the Tamil race in Sri Lanka.

Sir, as I mentioned already, this incident
in Sri Lanka is not an isolated incident.
I have heard about Hitler killing some five
million people, the Jews ; T have heard
about Idi Amin** but here 1 see Mr.
Jayewardene.** The Government of India
should prevail upon him, use its good will,
to see that good sense prevails upon him.

As my hon. friend, Shri Scindia very
rightly said, so far the Government of Sri
Lanka has not expressed any sorrow over
the happenings. Even the leaders of the
Opposition parties were not called for any
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discussion or to provide some relief
measures to those suffering in Sri Lanka.
And therefore, it is a calculated and concei-
ted mischief of the Government of Sri
Lanka.

I had the opportunity of meeting some
of the Sri Lankan people who have escaped
and come yesterday and they have told me
that the Army pulled out the people from
buses, they have butchered them in the
open on the roads, they have entered into
the houses of Tamils and dragged them
outside and they were cut off, dead.

Another heart-burning information I
received was that the Army people were
having the wvoters® list in their hands, and
the names of all the Tamil people were
marked. So, pointedly they went from
house to house, or door to door, there
were &lso some makings on the houses of
the Tamil people - dragged pcople out and
shot them dead. This 1§ the brutal attack
of the Government of Sri Lanka. And that
is why I said, today Mr. Jayewardene stands
to be condemned in the eyes of the world.

I can quote, or I would like to express
this in Tamil, which means :

“There is no evidence in the history
of any country that the rights of the
people who have fought for their free-
dom have been destroyed or liquidated.®

There is no organisation, which fought
for its rights, that has been liquidated or
destroyed, There is no such evidence in
history.

Today, perhaps the Government of Sri
Lanka will be very happy over the Killings
in Sri Lanka. But a day will come when
the people who are suppresscd, whose rights
were suppressed, they will once again raise
against them. It is de(inite. Not only that;
there is a calculated sinister move, as our
friend Shri Tndrajit Gupta mentioned, that
all the Tamil people are being grouped
together in a particular place and mass
killings may once again take place. There-
fore, the Government of India should be
very careful in their attempts of shifting
the Tamils from one place to another. Not
only that; I thank the Government of

**Expunged as ordered by the Chair,
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India for their liberal contribution as well
as the materials that are being sent.

DR. SUBRAMANIAM SWAMY : But
have they reached them ? Ask him.

SHRI ERA ANBARASU : They have
sent things like clothes, kerosene, medicines
and other things, I would like to impress
upon the hon. Minister for External Affairs,
that the kerosene may be used to burn our
own brothers there, It may not be used
for their domestic purposes. Also the
other material may not reach the sufrering
Tamil people in Sri Lanka, It may be
distributed among their own people, There-
fore, I request the hon. Minister of External
Affairs to see that there should be a super-
visory body, some international agency or
Red Cross Society to ensure that the relief
material really reaches the affected Tamil
people first. After that it may be given
to our Sinhalese brothers, It may bea
political strategy of Sri Lanka. Our friend,
Mr, Chakraborty was telling that the Indian
economy is weak. I do not know how he
got that information. [ can tell him that
the economy of Sri Lanka is very weak now
it is near bankruptcy. Thercfore, it may
also be a political strategy to wage a war
against India. The External Affairs Minis-
ter was very bold enough to state that there
was some substance in the statement that
appeard in the press about requesting
assistance from America, UK., Pakistan
and Bangladesh. Though the Government
of Sri Lanka denied it, I suspect that there
is some such move, because they want to
incur the pleasurc of super powers to create
any anti-USSR lobby as well as  anti-Indian
lobby and thereby to strengthen their own
position there with a view to wage a war
against India, When they asked for assistance
from other countries, our integrity had been
questioned and suspected by them. There-
fore, we should also have our own yard-
stick to judge this issue. 1 leave the course
open to you either to kiss him or to kick
him.

SHRI K. MAYATHEVAR : Better kick
him. (Interruprions)

SHRI ERA ANBARASU : 35 years of
tyranny has led to the cry of secession from
the Tamils. :
M Foro of Sti” [apka do gt have o
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two per cent Tamils. Their number in the
Police force is reduced to about 5 per cent,
The intake of Tamils now in the science
faculties of universities has been reduced by
nearly 80 per cent. The Sinhala chauvinism
ensured the introduction of Sinhalese as
the only official language. Therefore, these
arc all the steps taken by the Government
of Sri Lanka only to liquidate the Tamil
racc.

I also appeal to the people of Tamil
Nadu as well as leaders of DMK, who are
agitated over this issue and havc given a
call for handh tomorrow or continuing that

bandh, not to be carried away...
(Interruptions)
MR. DEPUTY-SPEAKER : He is

making an appeal. It is for you to accept
it or not. (Imterruptions)

He can appeal
what is the

This is only an appeal.
to the people of Tamil Nadu,

harm in that? The appeal is to the
people. ..
nterruptions)
SHRI ERA ANBARASU : I cannot

appeal to them, there, I am appealing to the
people of Tamil Nadu through this Parlia-
ment, through this forum not to be carried
away by the emotional upsurg2s which are
being incited by some political parties in
Tamil Nadu which are keen to get rejuven-
ted by exploiting this issue. The best
course would be at this juncture to stand
solidly behind the Prime Minister of India
and the Government of Tamil Nadu for
all the apt and appropriate action taken
by them for giving succour to the sufferings
of Sri Lanka Tamils and to take constructive
measures to save the people of Sri Lanka
from sufferings. The ban/h like stopping
the trains and all that will only aggravate
the situation, Already the people of Tamil
Nadu are affected by drought and other
constraints and, therefore, if there is any
haartal Or any other agitation in Tamil
Nadu, it will only worsen the condition of
people of Tamil Nadu. Therefore, I
once again appcal my brethern to stand
solidly behind the Government to seek a
correct remedy to have the people of Sri
Lanka from the butchery.

MR. DEPUTY SPEAKER : Hon.
Members, some Members have already
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expressed their desire to speak today since
they are leaving by tomorrow’s flight, There
are three hon., Members who want to
speak. I want to take the permission of the
House to permit them as a special case.
Therefore I am going to allow the hon.
Members, going against their turn, 1 want
the permission of the House .
(Interruptions)

SHRI C.T. DHANDAPANI : I must
speak today. I am also going tomorrow
morning.

MR. DEPUTY SPEAKER : You have
not given your name. If you have given, 1
will take your name. Are you going
tomorrow ? '

(Interruptions)

SHRI K. MAYATHEVAR : Sir, his
turn will automatically come,,.
(Interruptions)

MR. DEPUTY SPEAKER : 1 said

that some hon. Members have expressed
their desire to speak today. The names are
Mr. Chandrajit Yadav, Mr. Chitta Basu
and Mr. Soundararajan. Now Mr. Dhan-
dapani says he is also going tomorrow
morning. Therefore, T will include his name
also here. These hon. Members will be
given preference ..
(Interruptions)

MR. DEPUTY SPEAKER :
Mayathevar, one hour's time was
tended. I will do one thing...

(Interruptions)

SHRI A.K. ROY : Sir, tomorrow the
House is going to adopt a Resolution. If
all the important Members of Parliament
will go by morning flight, who will adopt
the Resolution ?

MR. DEPUTY SPEAKER : It
to them...

Mr,
ex-

is left

(Interruptions)

SHRI AK. ROY : So, I request all
the Members to stay and participate in the
discussions.

MR. DEPUTY SPEAKER : This is
left to the leaders and their respective
political parties. We have no hand in it.
How these hon. Members want to go. If

they feel that they must remain when the

Resolution is passed in the House in
preference  to their going they can
remain here. It is left to them. But
the House was extended by one hour only
to accommodate all these hon. Members.
The Chairman has already announced that
he will accommodate all these Members
because they have expressed their desire to
g0,

SHRI A K, ROY : At Jeast I oppose
and 1 force a Division on that, These
Members must stay and participate in
tomorrow's Resolution,

DR. SUBRAMANIAM SWAMY : We
are in majority Sir

(Interruptions)

MR. DEPUTY SPEAKER : You must
tell your colleagues. you convince them,

SHRI AK. ROY:
motion, I will oppose it...

You put this in

(Interruptions)

SHRI K. RAMAMURTHY Shri
Roy wants to know whether these leaders
are going because the Resolution is being
passed. They are flying for ‘flight roko’
Let them be allowed to go,

DR. SUBRAMANIAM SWAMY :
The mover of the Resolution is himself
absent, after making his speech. What
kind of seriousness is this on such an
important issue ?

SHR1 C.T. DHANDAPANI : Nobody
consulted us on this arrangement. Somehow
the Speaker has decided it; or, T do not
know who decided these things., Now all
these instructions or suggestions are coming
from the Chair. I have my own suspicions
about the arrangements.

SHRI ERA ANBARASU : There is
lot of time for discussion.
SHRI C.T. DHANDAPANI : I know

about the time and also procedure.
1967 ‘1 know the position.

From
I have my own

suspicions. Actually, it is not fair.

MR. DEPUTY SPEAKER: He is
free to have his opinion,

SHRI CHANDRAIJIT YADAYV

(Azamgarh) ; My, Digputy-Speaker, now ft
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is amply clear that the entire country is
highly concerned over what is happening or
taking place in the neighbouring country of
Sri Lanka during the last few days. This
has become a matter of national concern.
The atrocities and inhuman killings in Sri
Lanka have shocked the human conscience.
I do not think that in recent time such
inhuman killings bave taken place in South
Asia.

When we discussed this question last
time, the whole picture was not clear to us.
Even today the information which we are
getting is not adequate information. During
his recent visit, our Foreign Minister had
discussions with the President and other
leaders of Sri Lanka only in Colombo ; he
was not in a position to go to the refugee
camps or other affected areas. T think he
could not insist also that he will go ; that
was not possible.

The news which we are getting from
the news agencies like PTI, from their
correspondent posted at Colombo, whatever
despatches are coming from Colombo are
mostly hand-outs given by the Government,
There is complete censor and action is being
taken against the correspondents of certain
newspapers who have given the correct
picture. Therefore, the picture is not fully
clear. But whatever has come is more than
shocking and it has aroused strong feelings
in all parts of the country. If our Tamil
sisters and brothers are very much agitated
and shocked, it can be fully appreciated,
because they have special relationship with
these people. They have cultural affinity
and kinship with them and some people
belonging to their families or relations are

affected,

Therefore, it is not that we have any
intention to interfere in the internal affairs
of any country. In such matters, this
Parliament is always very careful. If people
of this country have not been.able to have
self-restraint in this matter, it is only
because they feel very deeply and they feel
that what is happening is really matter of
shame and shock. I say ‘shome’ because
the Shri Lanka Government has failed in
its primary duty to protect the lives of its

own citizens and the lives and property of .

those of a friendly country like India. From
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whatever the evidence that is available, one
can very easily come to the conclusion that
there is complicity. The apparent evidence
shows that there is a complicity of the
Sri Lankan Government in the killings.
Otherwise how could it happen that such a
large number of people have been killed in
jail ? And they are not- ordinary people.
All those constitute 80 per cent of actiue
Tamil leaders who have been killed in jail.
How could it happean they were all
detained in jail ? Did Sri Lankan Govern-
ment call for the assistance of the police ?
Has any action been taken against the jail
authorivies for such mass killings that have
been taken place there ? Were the jailor
and others suspended ? Did they have any
information about the mass killings and did
they call the Military to control these areas?
As T said carlier, they are in complicity.
This is. really speaking, a shock indeed.
And as ] said, firstly, as I see the situation
again today, this is going to create basically a
major problem for Sti Lankan Government
themselves. If there 1s a civil war situation
that is allowed, if there is a mass Kkilling
allowed, it will ultimately lead to political
destablisation in that country itself which,
from the long-term point of view, is not
a good thing for the Government of Sri
Lanka, '

Sir, 1 have to say certain things also on
this question, I will say that the Govern-
ment of India, whatever they could do in
the special situation, they have done to the
maximum extent. After all, the Prime
Minister immediately got in telephonic touch
with the President of Sri Lanka, She could
request the President of Sri Lanka if he could
receive our Foreign Minister. Our Foreign
Minister immediately rushed there, When he
was speaking that day 4in this House, he
himself knew the seriousness of the situation,
and he didnot perhaps at that time think
that it would be possible for him to go there.
Anyhow, he agreed and the Foreign Minister
went there,

SHRI K. MAYATHEVAR :
he do there ? 4

SHRI CHANDRAIJIT YADAV : It is
not a question of his doing or not doing,
Whatever the Government of India could do
in that situation, they did it. We are
dealing with a different country. We are

What did
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part and parcel of the international commu-
nity. There are certain international
relations, there is a certain code of conduct
with which we have .0 deal with them, and
therefore, we should be very careful in that
respect, and our responsibility in dealing
with a friendly country is a special
responsibility and particularly at at ime when
a very major international responsibility
has been given to India —our Prime Minister
happens to be the Chair person of the Non-
aligned Movement. Therefore, I think
only that could be done. According to my
information, the Prime Minister herself
offered to the President of Sri Lanka that
if we can, as a friendly country, help to
restore peace and help them, we would be
willing to do it. She also conveyed the
anguish, the concern and the distress of the
Indian people, how deeply distressed and
concerned we fell. I think that was done
up to the maximum limit.

The other thing which I om trying to
say is that in may opinion should not be
looked at in isolation, It is a very serious
thing that has happened in  our
neighbourhood. In the present international
context, 1f you see piece by piece and if you
try to put them together, you will see that
it is a very serious situation. Firstly, Sri
Lankan Government is a friendly country,
it is also a part of the Indian Ocean, We
also feel breatly concerned that the Indian
Ocean is going to be made the arcna of so
many nuclear bases. It is going to be the
arena of confrontation, of many military
bases that dircctly threaten our sovereignty
and the sovereignty of the littoral States.
The Sri Lankan Government has been given
a responsibility by the United Nations
General Assembly to call a Conference so
that the Indian Ocean can be declared as a
zone of peace. Unfortunately, the Sri
Lankan Government has not fulfilled that
responsibility. On one pretext or the other
they have not called that conferencc.

Everybody knows by this time the United
States of America had been strengthening
their nuclear basis in Diego Garcia. They are
trying to establish new basis in pacific ocean,
in Indian ocean, in many places. They
have been in touch. There has been necws
in many neighbouring countries of India.
They want to have their military base in
some of the neighbouring countries of India
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I do not want to mention name., We all
know which are thosc neighbouring coun-
tries. It s also a fact that have already
approached Sri Lankan Government that
for their military personnel (which will be a
place in Diego Garcia)they want a place for
rest and recuperation, Whatever it is, in that
contesct that things have happened ? Why the
Sri Lankan Government could not protect
the Tamil leaders and they were killed and
detained in jail ? Why is it that Sri Lankan
Government in this particular situation,when
we got in touch with them, instead of saying

that these are the matters, we may take
maximum steps as vou are a friendly
country ? It could have been said-If they

wanted any kind of help they could approach
us. They Have approached us ecarlier also.
Why did they approach the United States of
America who are far far away. They have
approached U.K., Pakistan, Bangla Desh,
Before approaching India they approached
other countries which are far far away. I
must tell you, this is my information whit
they said. They said we apprehend India
is going to attack us, In case of India’s
attack we will need your help-military help.
One important country has said, that is a
technical thing, because they have conditioned
this held, They have said, in case India
attacks, Therefore, we arc not saying that
they have sought military help. This is the
condition with which they have said. At
the same time pointing out to Soviet Union,
G.D.R., these are the two countries, their
embassies are responsible. If their embassies
were doing something, why did they not
take action ? Not taking action against
Soviet Union and G.D.R., apprechending
India’s attack on Sri Lanka, killing of im-
portant Tamil leaders in jail, banning of
left political parties in Sri Lanka, if you all
put together, one can draw an inference
and I am drawing that jeference in
the interest of my own country that there is
an international conspiracy and Sri Lankan
Govenment is preparing to seek the help of
the United States of America and you will
see that they will approach them for their
troops. They will approach for their basis,
There will be so many excuses and what will
happen at that time ? We are discussing
here because of our own sovereignty, our
own independence. By these things there
is a threat and therefore I am saying that
the Government of India should carefully
watch these developments and also get in
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touch with other important countries. We
should always get in touch with other
important countries. To safeguard our own
sovereignty I will suggest that the Foreign
Minister and I am sure the Prime Minister
must have taken these steps. They should at
least get in touch with the United States of
America, with U.K., with Pakistan, with
Bangla Desh, from whom the help has been
sought, I am told they have sought help
from Newzealand. They are approaching so
many countries.

Foreign Minister in his earlier statement
has said that he has got in touch with
other countrics. Wec¢ would like to know
actually what reply those countries have
given. What did they say ? what tlcy
were requested far, We have the right to
know and this is in the interest of our own
sovereignty.

I will say that inspite of all these things
the Prime Minister should get in continuous
touch with the Sri Lankan President. Qur
Foreign Minister should get in touch with
the Foreign Minister of Sri Lanka. Inspite
of all these conditions we should not fall in-
to trap of certain forces which they want us
to get into trap. We should continue our
negotiations and we should go on persuading
them and telling them that we are interested
as a friendly country, in their welfare, in
their political stability and it is not good
for them that these things should have been
done and this should cause concern to us.
If our people in Tamil Nadu and other
parts of the country are agita'ed, one
must admire that in spite of everything,
what they have done is they have only
demonstrated their anger ; they have
only demonstrated that they are shocked
They have not gone into violence and they
have not done anything of the kind. These
are the minium in a democrati manner and
in a peaceful manner which every people
have got the right to do and that has been

done.

MR. DEPUTY SPEAKER : Mr. Yaday,
some of the relatives of the Tamils in Tamil
Nadu are living in Sri Lanka. Their with
and kin are living there. Therefore, the
reason for this agitational method by the
Tamils in Tamil Nadu is only this. My
own rclatives are there in Sri Lanka. Blood
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is thicker than water,

SHRI CHANDRAJIT YADAV : That
is why, I said, understand the feelings and I
admire them.

T am told that the Sri Lankan Govern-
ment has requested our Government also
for some kind of relief and aid. I think,
this becomes our very important and primary
duty that we should give maximum. I do
not know what aid they have asked for.
But I think, in such cases, medical assis-
tance, medicines, may-be doctors, may be
cloth, may-be feod are needed. I am toldthat
for first few days at Jeast, the conditions
in the camps were very bad, Even drinking
water  was not  available, For children,
noti.ing was available, Arrangements wecre
very had and now because of the number of
refugees has swelled very high, I think,
immediately we should rush, on the basis of
urgency, the medial assistance, medicines,
cloth, rice and whatever other help we could
do. We should do it as if we are giving
to our own people. We know our own
problems here-flood, drought and so many
problems. They have blood relations and
they are our neighbouring country, We
shonld give our maximum help to these
people.

Last thing, [ will say. I am sorry, my
hon, friend has said that we all should be
present tomorrow. I thought, the debate
would be completed today itself. That is
why, I will not be able to be present here
tomorrow. In such a situation, Indian
people, Indian Parliament has a great tradi-
tion to raise its voice umitedly, as one single
voice, and tomorrow also we should raise
our voice unitedly and we should express
our concern and we should hope that the
situation in Sri Lanka would be norma-
lised.

With these words, 1 think that our
Government whatever duty is performing in
taking into consideration our national im-
portance, infernational tasks, responsibilities
and our national duty, the Government
should do the maximum in this respect,

SHRI XAVIER ARAKAL (Ernakulam) :
Mr. Deputy Speaker, Sir, the anguish of the
Indian people and the feelings of this House
are well expressed by the previous speakers
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on this oecasion, The stand of our
Government is well explained in two state-
ments dated July 27, 1983 and August 2,
1983. However, since the statement of 27th
July, many things hive happened in Sri
Lanka, Therefore, it is natural for a demo-
cratic, severeign and socialist republic to
*debate on a subject which touches its own
feelings and culture,

Sir, in Sri Lanka, apart from Tamilians,
there is another category of people. That is
the Stateless plantation labourers and also
the TIndian citizens and the Embassy
personnel.

In statement of August 2, the hon.

Minister has state :

“QObviously, it is not for us to com-
ment on the perceptions of the Sri
Lankan Government about the main
causes of the present troubles™.

This has been a perennial problem of
Sri Lanka. At the same time,
democratic country, India has exnressed its

as a free

concern regarding thc Stateless people of
that Island and also the sufferings of the
minority communities there,  What worries
us most is, as cxpressed by the hon,

Minister :

“Our earlicr diplomutic expression
of concern was unfoifunately made the
occasion for a virulent press campaign
against In:lia as though we had interfe-
red in Sri Lankan internal affairs."”

This is where we come in,

There is as strong anti Indian campaign
both inside Sri Lanka and outside, [ also
agree with Mr, Chandrajit Yadav when he
said, very rightly so, thar there is a cons-
piracy against India by various Powers. As
a result of this, destablising movements are
taking around the Indian continent, I

know, Mr. Subramaniam Swamy will not
agree with me,
MR. DEPUTY SPEAKER : Man

proposes, Sami digposes.

“Swami ' means God. Man proposes,
God disposes - here Sami disposes,

DR.
Thank you.

SHRI XAVIER ARAKAL : Therefore,

SUBRAMANIAM

SWAMY :

it is imperative on the part of our Govern-
ment to go in depth to examine how and
why this anti-Indian campaign is unleashed
against India abroad. Why is it that this
conspiracy against the image, the name and
fame of India is spreading at large.

The press has played a decisive role in
this matter. Specially the media abroad
has played a decisive role in this regard.
Of course, we have very littie control over
them. What I am submitting is that it is
high time for our Government to make a
counter move in this direction and present
a proper and effective image of our Govern-
ment,

After 1980, the name and fame of India
has gone up remarkably .

AN HON. MEMBER : After 1980 ?

SHRI XAVIER ARAKAL : You know
what happened in the period from 1977 to
1980.

DR. SUBRAMANIAM SWAMY : It
was the golden period in Indian history,

SHRI XAVIER ARAKAL : The efforts
of our Prime Minister that she has made in
international affairs have enhanced the
prestige and the name of India. Therefore,
it is something to be watched. Specially
when our Prime Minister has become the
Chair-person of the NAM, it is mandatory
on our part to maintain the standard which
we had achieved in the past. And [ am
sure our Prime Minister will endeavour to
do whatever is possible in this matter, to
sec that stability and progress in developing
countries are maintained.

What worries me most is that, as has
been mentioned in the statement, while the
massacre was going on in Sri Lanka, the
Police and the Army were silent spectators.
Why has this happened ? Some papers
have said that even the order issued by the
President was not complied with by the
Army. If so, this is the occasion for us to
think : is there any movement to destablise
this region and the governmenis therein ?
This is the genuine apprehension of this
country. If this tendency develops, if this
conspiracy expands, to destabilise the
governments of this region, what will be the
ultimate result ?
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One thing we have to be proud of is
this. In our country minorities are well
protected, very much so. Qur Constitution
and the policies and programmes of the
Indian National Congress have always
protected the minorities. But that is not
the case in Sri Lanka. That is where your
feelings, our feelings and the feelings of the
entire nation come in, how to protect the
minorities who are the victims of this
massacre, [ have only one suggestion to
make. As a sober nation that we are, as
a leading nation of the world, we can
mobilise the opinion of the world for the
protection of the rights of the minoritics
I fully agree with the other Members that
we should not do anything which will harm
our prestige, especially that of our beloved
Prime Minister., We have a tradition, a
a culture, a civilisation, to protect the
human rights, the rights of the minorities,
wherever they may be. 1 appeal to the
Government to mobilise the world opinion
against this massacre which has taken
place in Sri Lanka. The hon. Minister has
said so earlier. What worries us most is
this. The communications and news from
Sri Lanka are not transmitted as frequently
as they used to be. We do not know what
is happening there. One assumes that
things are much better or ought to be much
better. However, this is an occasion for
us to rise above emotions and prejudices
and from a wider angle see that the human
rights are protected wherever it may be,
and wherever there are sufferings, massacre
and murder, succour is given to them.
Therefore, the help which the Government
is endeavouring to give should be expedited
on humanitarian grounds,

with these words, 1 once again thank
the Government and support its stand to
ameliorate the sufferings of the minorities

of Sri Lanka.

SHRI1 N. SOUNDARARAJAN
(Sivakasi) : Mr Deputy-Speaker, Sir, I am
grateful to you for the opportunity given to
me to say a few words on behalf of the
AJIADMK on the deteriorating situation
in Sri Lapka. The news items in the papers
read like horror stories. In the prison cell,
the eyes of Shri Kuttimany were plucked
out alive, This could not have been done

by the coeprisomers in the jail, Seyen
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factories were burnt down. In Colombo
sixty per cent business is owned by the .
Tamils. All their businesses were destroyed.
These could not have been done without
the collusion of the police. Incendiarism is
not secretly commiited, 1 narrate this to
highlight the fact that either the Govern-
ment of Sri Lanka is a silent spectator of
the atrocities or it has been actively encoura.
ging the elements hostile to Tamils in Sri
Lanka,

It is @« human wagedy. This carnage
has to be con!umned unhesitatingly. The
Chief Minister of Tamil Nadu organised 4,
peacefu] and total hartal in Tamil Nadu on
2.8.83 I am grateful that our hon. Prime
Minister issued directives to the Central
Government offices and Central public
underiakings 1o align themselves with the
State Government in coxpressing the sym-
pathy of all of us for the harassed Tamils
in Sri Lanka.

It is a racial conflict and not merely the
activities of some goonda elements as has
been alleged by a senior Minister in Sri
Lanka Cabinet. The very fact that the
Sri Lanka Government wints a ship to carry
about 2500 rcfugees from Colombo to Jaffna
shows the grave cituation, This is not
the solitary instance of racial wrath. This
has been taking plice at regular intervals
and the victims have always been the Tamils,
This ethnic intolerance has gone beyond all
proporiions in the recent riots against
Tamils, One IG of Police who is a Sri
Lankan Tamil has been shorn of all powers.
You cun imagine the agony of such a senior
officer, There is a planned effort to elimi-
nate Tamils from Sii Lanka. Now the
Sri Lanka Parliament has passed a Bill
disenfranchising Sri Lanka Tamils who want
deliverance from oppression and not seces-
sion. But the Sri Lanka Government
headed by Shri Jayewardene who was a
party to the decision in 1948 to disenfran-
chise Tamils of Indian origin and who
protested against Bandaranaike-Chelvanaya-
gam Pact in 1957 for giving administratjve
autonomy to the Tamil territory, has now
waged a war of attrition against Tamils who
are the citizens of Sri Lanka, He seems to
have rejected the shipload of foodgrains
This shows
his inclinations,
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I know that a solution to this problems
is not beyond the sagacity of our hon, Prime
Minister, who has successfully solved such
problems., In fact, she has the inherent
talent for resolving crisis after crisis. 1
request her to protect the lives and property
of Sri Lanka Tamils, besides ensuring the
honour and dignity of Tamil women therc,

MR. DEPUTY-SPEAKER : Now, I
call Mr. Chitta Basu. After him, Mr,
Dhandapani and he will continue tomorrow,

SHRI CHITTA BASU (Barasat) : [ rise
to take part in this debate to-day with a
deep sense of anguish, anxiety and concern
because of the grim tragedy which has
befallen on tens of thousands of Tamil-
speaking people in Sri Lanka. When the
hon. Minister for External Affairs made the
statement in this House on Auvgust 2, the
situation was not so clear but as information
started flowing, the situation to-day s.cms
to have assumed great and grave dimeiisions.
The Sinhalese ethnic mobs, aided and
abetted by the personnel belonging to the
Navy, belonging to the Army and Air Fojsce
and also the Policc committcd murders,
assault, arson, destruction of vroperty and
lootings. The important element  which
comes out of this narration is the direct
complicity at the involvenicnt of the Army,
Navy, Air Force and Police, in another

war—the Government itself, This makes
the situation all the more grave, Therefore,
the proper actions ought to have been

taken to see that safety and security of the
Tamilian people is properly protected. In
this statement also the Foreign Minister was
pleased to mention about his desire to mezer
in Colombo, the Leader of the Opposition
of the Sri Lankan Parliament, Mr, Amrit-
halingam. But, he says in a statement
that it was not possible for him to meet him
but he had some telephonic talk, Now 1
find from a statement which has been
published to-dav in the Time of [ndia
and which  has been smuggled into
India because there is press censor:hip
in Sri Lanka, from the statement of
Mr. Arithalingam, many of the narra-
tions, many of the descriptions, which
have been reported by this has been
corroborated. He has particularly under-
lined the complicity and involvement of the
administration of the Sri  ILankan

Government,

visit to Sri Lanka (Dis.) 384

With your permission, I want (o quote
a particular paragraph of his statement in
which he says :

“We strongly believe— we means,
the Leftists— that the violence would
have been contained if the Government
had taken prompt and firm action to
deal with the rioters and looters,”

This is an importani aspect of the whole
incidence, the wholc episode, namely, the
compiicity and involvement of the Executive
of Sri Lankan Government,

Narurally,  question arises as the
genesis of this episode. In the statement
of the External Affairs Minister, he also
informs the House and says that he had
some consultation ordiscussion with President
Jayewardene about the genesis of the
incidence or the episode. He has made it
known to us that they might have- Shri
Jayewardene - their own conception of the
situation and that he had got nothing to
act on that perception. But the facts which
are before us cannot be ignored by the
Government of India., Sir, 1 do not think
that he is justified to say that he has got
nothing to comment on the perception of
Shri Jayawerdene about the genessis of the
episode. The ecthnic conflict has been
taking place right from the day when Sri
Lanka attained independence. To be very
brief, T would only mention about the main
reasons of the ethnic conflict which has
been carried out for yvears together. The
reasons are: ‘“(1) Further harassment of
the plantation Tamils to drive them back to
India. (2) Attempts at reconciliation by
the Tamil Leaders to form a Federal
Constitution —not a Separate State. Here
also, according to us, what they want is a
federal Constitution. They want that there
should be a federal Constitution but one
United Sri  Lanka. That attempt at
reconciliation by the Tamil Leaders to
form a federal Coastitution was termed as
an attempt to divide the country. There-
fore, because of that, some oppressions and -
repressions were systematically carried out
on the Tamilians in Sri, Lanka.

19.00 Hrs.

Next, the non-violent struggle to win the
rights were meet by goondaism and the

state torrorism bringing communal riots in
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1958, 1962, 1977, 1981 and 1983. Sir, I
want to emphasise here the words ‘state
terrorism’. The next is: Predominantly
Tamil spcaking areas such as plantation
areas in the Central Province, Eastern
Province and Southern perphory of the
Northern Provinces and important Tamil
cities like Trincomalee were subject to
the State aided coloniazation, at the behest
of the Singhala Budhist Pressure group to
destroy even the minimal representation in
Parliament. Lastly, institutionalised
discrimination in the field of employment
and educational opportunities driving the
Tamils cut of government services, Details
about this have already been given by the
earlier speakers.

Sir, Government as a matter of fact
cannot ignore these facts. I am sorry to
say that the statement of the Minister made
this comment that they have got nothing to
comment on those developments. This
is not the way we can show our sincerety
and sympathy to the people who have
always been on the receiving end.

Sir, so far as the developments in Sri
Lanka are concerned on the eatlier occasion
on this snbject I also mentioned that the
present regime of Sri Lanka have been
taking recourse to anti-people and antl-
democratic measures moving increasingly
closer to the United States imperialism and
are ready to cnter into a strategy by which
the interests of tho USA global strategy
would be implecmented in this region of our
continent. This is the global context which
we cannot ignore when we discuss about
this problem because it is not merely a
question of ethnic conflict. This time the
ethnic conflict has been encouraged by the
Government itself because of a particular
set, predetermined political objective and
that objective is to ensure a dictatorial
regime for all times to come in Sri Lanka
and in order to create that condition and
in order to butteress the dictatorial regime
the ruling UNP has unleashed the Sinhalese
chauvinists and aided and abetted them so
that a racial conflict and ehanic conflict and
can create a condition by which the
dictatorial regime can be perpetuated over
them.

Therefore, Sir, for our
govereignity we cannot ignore this - develop-
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ment having bearing on the global strategy
of imperjalism of today. Lastly, the human
rights of the Tamil speaking people are
being trampled upon. My friends were
mentioning about human rights and civic
rights. By this time, the Sri Lankan
Government would have adopted the Sixth
Amendment to the Constitution and by
adoption of the Sixth Amendment to their
Constitution, the TULF resolution would
have been prescribed and it would have
given the Government the authority and the
power to compensate the moveable and
immoveable properties of the members of
the TULF and deprived them of all basic
and civic rights including of franchise. Sir,
we are a democratic set up and we believe
in democratic rights. Therefore I do not
know why several millions of our people
in Sri Lanka are being denied of their right
to freedom. We cannot ignore this aspect
and merely say that we have got our
sympathy for the Tamil speaking people in
Sri Lanka. Even today, the dayewardene
Government pretends to be a democratic
one. She is a member of the NAM, But
it is necessary to expose the real face of Mr.
Jayewardene.  This  very  Constitution
Amendment exposed this democratic facet of
the Government and this Amendment seeks
to legitimise through a legal device the
Sinhalese chauvanism that Tamils have no
political freedom, Tamils have no property,
Tamils have no right to live, This is the war
cry. This is the battle cry, Therefore, we
must condemn those kinds of activities of
the Sri Lankan Government and we should
see that the human rights are protected for
the people of Indian origin in Sri Lanka.

Lastly, I may submit that an all-party
delegation from Tamil Nadu waited upon
the Prime Minister to apprise her of the
situation and the need for providing relief
and succour to the Tamils in Sri Lanka. I
am told that the Prime Mintster bhas
expressed her sympathy and I would urge
upon the Government that assurance which
might have been given to the all-party
delegation should be properly acted upon
and we should extend all our help and
assistance to provide necessary relief and
succour to the people who have fallen
victims to the Sinhalese chauvanism.

SHRI C.T. DHANDAPANI (Pollachi) ;
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Mr. Deputy-Speaker, Sir, the entire freedom
loving community in the civilized world is
calling the day the blackest day in the
history of Sri Lankan Parliament. By this
time, the Sri Lankan Parliament would have
passed the Sixth Amendment to their
Constitution in order to take away the
rights of the Tamils who have been living
in Sri Lanka for centuries. The human
rights have been buried deeply in Sri Lanka,
particularly the rights of Tamils have been
taken away in order to drive them out of
the Island. It has been stated here that the
issue has been taken in a different way. AsS
far as my Party is concerned, we feel that
whatever Government has done so far, is
not sufficient. Government could have
done more by this time.

I will make the rest of my points
tomorrow. Whatever Government has
done so far is not satisfactory. I will
continue my speech tomorrow. .,

(Interruptions)
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MR. DEPUTY SPEAKER : We were
to take'up the Electricity (Supply) Amend-
ment Bill after 6 p.m. We extended that
time till 7 'O clock. But we are not taking
it up to-day. The Minister of Parliamentary
Affairs says that we have to forgo lunch
hour tomorrow, so that we can pass the
Bill and send it to Rajya Sabha

I think the House agrees.

SEVERAL HON. MEMBERS : Yes,

MR. DEPUTY SPEAKER : The House
now stands adjourned to re-assemble
tommorrow at 11 a.m,

19.12 Hrs,

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, August 5, 1983/
Sravana 14, 1905 (Saka)

—
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